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RAJYA SABHA
Tuesday the 22nd May 2012/st Jyaistha1934 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the Chair
RE : DEMAND TO SUSPEND QUESTION HOUR
it wofg yaw wSt (Rew): 9vmfa S, we 9ga & smawe vy 2. (cmawm)..
sft wumufr. Sl Sfl, 98 w@ved SifeR @7

#} I5MT uaw /S w9Efa Sff, ¥ 9gd Hewayel vy 8, s 9wy § g
A/ e q@wed Sffer @1 dAifed W faam &1 I U ud & ga o, A SHb
qe .. (FFEH)...

MR. CHAIRMAN : Please, there is no suspension of Question .Hour

At IoftT vag vk 9ufy S, I8 w@TES MR O B, ofbd I® I @l
fovr 2. (caem)...

MR. CHAIRMAN : You can't raise questions which are not listed here.

3 Toig gaT wEE TH TEER USRI g ©, R 1 A 80 BWIR RIS
TO F . (FGEM)..SMGCT BT FAMAR UK N 2...(FGEM).. GHIRT ST, I8 (09 3
4 8 s 9gd IR vy g.(cmawm)..

st wwmufr. W<t S, gHm, You know the procedures of the Houskhe
question are listed; we don't take questions outside these
questions.(Inerruptions)...<Ray, This is not going on record(Interruptions)...
This is not going on record.(Interruption)...

st IofT yamo wSt: ¢
M v 7 pawn

* No recorded.



2  Demand for suspend [RAJYA SABHA] Question Hour

MR. CHAIRMAN: Reports are all tabled in the House, then, they are
discussed...(Interruptions)...

<fRgy, You can't put all these on record. It is not thefl@teruptions)...
Look, this is not going on record.(Interruptions).. smuet a1 HIF gT &l
22..(=ae)... Why are you wasting your breath?(Interuptions)...Will you please
allow the Question Hour to proceeddInterruptions)...It can't be taken up in this
manner... (Interuption)... You can't do this.

M Ram< fErs: +

dudl R WEeE ¥ e #@E (sft Il e wvfa S, RUiE cad waf
gS ¥7 ..(=wem).. Where is the report2(Interruptions). Where is the
report?..(Interruptions)...The report has not yet been tabled.

SHRI T.M. SELVAGANAPATHI (Tamil Nadu): Sir | have lost about nearly five
guestions during Questions Hour which are of very important nature because of the
obstruction tactics.

MR. CHAIRMAN: The House is adjourned for fifteen minutes.

The House then adjourned at three minutes past eleven of the clock.

The House reassembled at eighteen minutes past eleven of the clock,
MR. CHAIRMAN in the Chair

MR. CHAIRMAN: Question No. 641...(Interruptions)...

sft UBTeT SES®Y (AERTE): WX, $dd & e ¢ ARl (aem)...

MR CHAIRMAN: Please allow the Question Hour.(Interuption)... Please
allow the Question Hour..(Interuptions)...Prakashji, please..(Interuptions)...

M BT SESHEY: WX, Hdd &l e 7 ATl (@EEE). 1 dRg 80 BOIR
PRIS...(TTE)...

SHRI PRASANRA CHATTERJEE (Vést Bengal): Sirthe Minister can respond
to it. ...(Interruptions)...It has come in the newspapers(Interruptions)...Every
day someghotalais coming....(Interruptions)...

MR. CHAIRMAN: No. ...(Interruptions)...There are agreed procedures for
taking up the issues in the House(Interruptions)...

st Rame et (f['R): W=, g7 oo g o8 o9 Al ().

* No recorded.
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sft Il ua (MER): 67 89k @Rie @1 dielel 8RR H g Tl
...

sft wumfer IRay, 20 oMl 9w ¥ U WS ®1 OGO, AT L (uEe)...
st UBTST SESHY: W, HICAl T T ...(TEM)...

3t I Fuiad Aed ([ER): W, ER A 67 TAR IS H Hierel gl gl
(@), S9dl fae TE '8 & T L(aum)...

MR. CHAIRMAN: There are certain procedure.(Interruptions)... Please
follow them. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Let the Question Hour go on. Let
the business go or¥ou allow him after the Question Hour.(Interuptions)...

MR. CHAIRMAN: You are not allowing the Question Hour to proceed.
...(Interruptions)...

SHRIT. M. SELVAGANAPATHI: Sir, let them raise it after the Questions Hour
...(Interruptions)... The Opposition can always raise the issue after the Question
Hour. ...(Interuptions)...

it Rram< fad (feEr): s9fr &9 a8 % € 5 5@ 1 fee 9w
Y (ca)...

st wwmfer 7 e &1 Hara T8 T L (caaem)..
sft Rrame fad: v gge W gem ®1 L (aET)...

it I FUS e W, f[BR # W 67 TIAR IS P " A T
(...

SHRI T. M. SELVAGANAPATHI: Sir, the Opposition can always raise the
issue after the Question Hour.(Interuptions)...

SHRI RAJIV PRATAP RUDY: Sir, you allow us at 12 o'clock.
...(Interruptions)...

MR. CHAIRMAN: You can't hold compass at the Chair and ask to give this
time or that time....(Interuptions)... Please allow the Question Hour
...(Interruptions)...

sft Ram< et W), ®vew ) & 9§ 999 I @1 Irad § S|
...(TET)...

s wumfe fard Sff, smuel Ae@ € f6 SR SifaRk @1 Aifew famm omen g,



4 Witten Answers to [RAJYA SABHA] Starred Questions
Aifed admit a1 ¥, SEd 9§ SIRT ek # AT Sl €. (xmau)... He has not
given a Zero Hour notice..(Interruptions)...

#} TolT yam St WX, gae 8 IodR 45 fe’ wowriting # Aifew famn
TR (). .

it wwmfen emuer Aifew Suspension of Questions Hoer 1 That has not
been agreed ta..(Interruptions)...it is not the responsibility of the Chair to convert
from one to the other..(Interuptions)...Please allow the Question Hour to proceed.
...(Interruptions)...

st UBTer SESHY: WX, AW I e ga a1 <fife. (caem)..
SHRI RAJIV PRATAP RUDY: *
st wcier o= fsm -

MR. CHAIRMAN: Rudyiji, please don't bring up mattergInterruptions)...
None of this is going on record. Why are you unnecessarily interrupting the
Question Hour?..(Interruptions)...If you have given notice, it will be considered
for zero hour If you have not given notice, it will not be considered.
...(Interruptions)...The House is adjourned till 12.00 hrs.

The House then adjourned at twenty-one minutes past eleven of the clock
The House ressembled at twelve of the clock

THE VICE-CHAIRMAN (PROF RJ. KURIEN) in the Chair

WRITTEN ANSWERS TO STARRED QUESTIONS
Pre-mature infant deaths

*641 SHRI T.M. SELVAGANPATHI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that India has the highest number of infant deaths
due to premature births;

(b) whether it is also a fact that out of the 27 million babies born in India
annually 3.6 million are born prematurelgf which 3,03,600 babies do not survive
due to complications;

(c) if so, whether Government has taken any step to prevent large number
of infant deaths;

* No recorded.
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(d) whether it is also a fact that India ranks 36th among 199 counties when
it comes to pre-mature births; and

(e) if so, the details thereof?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)As per recent publication "Born too socdrhe Global
Action Report on Preterm Births":

() India has the highest number of preterm deaths.

(i) Out of an estimated annual 2.7 crore live births in India, 35 lakh babies
are born preterm, and

(iiy Out of these, 3.03 lakh babies die due to complication of preterm births.

() The following interventions are being implemented to reduce infant
mortality. The release for Reproductive and child health programme under the
National Rural Health Mission (NRHM) have been increased from Rs. 898.8 crores in
2005-06 to Rs. 4002.7 crores in 2011-12.

(1) Promotion of Institutional Delivery through Janani Surakwana
(JSY)and Janani Shishu Suraksha Karyakram (JSSK): Promoting
Institutional delivery to ensure skilled birth attendance is key to
reducing both meternal and neo-natal mortali8Y incentivizes
pregnant women to opt for institutional delivery and provides for cash
assistance. JSSK entitles all pregnant women to absolutely free and zero
expense delivery including caesarean section operation in Government
health facilities and providedor free to and fro transport, food, drugs
and diagnostics. Similar entitements have also been put in place for sick
neonates.

(@) Strengthening Facility based newborn care: Newborn care corners
(NBCC) are being set up at all health facilities where deliveries take
place; Special New Born Care Units (SNCUs) and New Born Stabilization
Units (NBSUSs) are also being set up at appropriate facilities for the care
of sick newborn.

(3) Capacity building of health care providekarious trainings are being
conducted under National Rural Health Mission (NRHM) to build and
upgrade the skills of doctors, nurses &NM for early diagnosis and
case management of common ailments of children and care of mother
during pregnancy and delivery
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4) Home Based Newborn Care (HBNC): Home based newborn care through
ASHA has recently been initiated to improve new born practices at the
community level and early detection and referral of sick new born
babies.

5 Management of Malnutrition: Emphasis is being laid on reduction of
malnutrition which is an important underlying cause of child mortality

6) Universal Immunization program (UIP)Vaccination against seven
diseases is provided to all children under .UGbvernment of India
supports the vaccine program by supply of vaccines and syringes, cold
chain equipments and provision of operational costs.

7) Mother and ChildTracking systemA name based Mother and Child
Tracking System has been put in place which is web based to enable
tracking of all pregnant women and newborn so as to monitor and
ensure that complete services are provided to them.

(d) and (e)Yes, Sir Preterm birth rate ranges from 5 to 18 percent across the
world and India has preterm birth rate of 13 percent.

Allocation of funds to Bihar

*642.SHRI SABIRALI: Will the Minister of ENVIRONMENTAND FORESTS
be please to state:

(@) the details of funds allocated and spent in Bihar by the Ministry and its
various oganizations during the last three years and the current yedar;

(b) the details of purposes for which these funds were given and spent;
and

(c) the steps being taken to increase allocation of these funds ?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The Ministry of Environment
and Forests release funds to the statess/t§ various Centrally Sponsored
Schemes. The total amount so released during the last three years (2009-10, 2010-11,
and 201-12) and the current financial year 2012-13 sq far the state of Bihar
amounted to Rs. 63.81 crore, against which the state has reported a utilization of Rs.
38.12 crore. In addition, an amount of Rs. 3.70 crore was released to the Bihar State
Pollution Control Board under various programmes of the Minising the Regional
Office of the Zoological Survey of India, Patna during the period.

(b) The details of purposes for which these funds were given and spent are
given in Table below:
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Sl. No. Name of the scheme/programme Release Utilization
(Rs. crore) (Rs. crore)
1. National Ganga River 35.97 17.60

Basin Authority NGRBA

2. National Afforestation 20.14 13.16
programme NAP

3. Intensification of Forest 3.69 3.15
Management IFMS

4. Project Tiger PT 3.39 3.80

5. Integrated Development 0.62 041
of wildlife Habitats IDWLH

TOTAL (1-5) 63.81 38.12

6. Bihar State Pollution Board

() Assistance for abatement 0.50 -
of Pollution
(i) National Air Quality 0.74 0.74

Monitoring programme

(i) National Water Quality 0.16 0.16
Monitoring Programme

(iv) Hazardous substances 0.46 0.46
Management Awareness
workshops on Bio-medical
waste & Municipal solid
waste Management

7. Zoological Survey of India
Regional Office at Patna - 184 184
Exploration, Surveyldentification
inventorization, & Monitoring
of faunal diversity of Bihar

TtoTAL (6-7) 3.70 3.20
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(¢) Allocation of funds under these schemes/programmes of the Ministry is
based on timely submission of project proposals by the stat®s/sl per their
prescribed guidelines, and submission of progress reports and Utilization Certificates
towards utilization of funds released in the past, given the overall allocation
provided to the MinistryThe Ministry has also sought higher allocations for these
schemes/programmes under its 12th Five year Plan.

Remedial measures for countering measles deaths

*643 SHRI D. RAJA:Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether Government's attention has been drawn to a report published in
the Lancet stating that India accounted for 47 per cent of the total Global Measles
death in 2010 at a time when the Global Measles mortality had decreased by 74 per
cent in 2010;

(b) If so, the details thereof; and

() The reasons responsible for increased mortality due to Measles in India
and the remedial measures proposed to be taken in this regard?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes, Sir

(b) and (c) Mortality due to measles has not increased. It has actually
declined, though relatively slowlhduring the period 2000 to 2010. reasons include
(1) provision of only one dose of measles vaccine in the Universal Immunization
Program (UIP) till Septembger2010. (2) Inadequate coverage of children under
Measles vaccination in many States.

Remedial measures that have been initiated include (1) Introduction of second
dose of measles in UIR2) Increased focus on improving full immunization coverage
under UIR and (3) Focus on improving overall nutritional and health status of
children.

Impact of global economic slowdown and
depreciating rupee on India Economy

1t*644. DR. YOGENDRA P. TRIVEDI: Will the Minister of FINANCE be
pleased to state:

(@ whether the effect of declining value of rupee against dollar and global
economic slowdown has started taking its toll on our economy;

t Original notice of the question was received in Hindi
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(b) if so, the details thereof and the details of sectors so affected; and
(c) the details of steps taken by Government to deal with this situation?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) and (b)
Global slowdown due to unfolding of euro zone sovereign debt crisisritasalia
impacted the Indian economy through deceleration in exports, widening of trade
current account deficit, decline in capital flows, fall in the value of India Rupee,
stock market decline and lower economic growth, Export oriented industries and the
capital investment are the most affected sectors.

() A number of steps have been taken to augment the supply of foreign
exchange to stem Rupee decline and direct foreign investment for infrastructural
development. These include liberalization of External Commercial Borrowings (ECB)
policy and portfolio investment norms; steps to improve access to corporate bond
market through Infrastucture Debt Funds; and the Reserve Bank of India initiatives
to curb speculation in the foreign exchange market, raising of NRI deposit interest
rates; easing availability of export credit and stipulation that 50 per cent of balances
in the Exchange Earner's Foreign Currency (EEA€ount be converted into rupee
balances.To lower the impact of gold imports on current account deficit (CAD)
under balance of payment (BoP), Government in the Union Budget 2012-13 has
proposed to increase basic custom duty on standard gold bars; gold coins of purity
exceeding 99.5 per cent and platinum from 2 per cent to 4 per cent and on non-
standard gold from 5 per cent to 10 per cent. In addition, Government has
announced new National Manufacturing Policy with the objective of raising within a
decade the share of manufacturing in GDP to 25 per cent and creation of 10 crore
jobs and a Foreign Trade police to enhance exports to US$ 500.0 billion by 2013-14,
A number of legislative measures/amendments have also been take for fiscal
consolidation / reforms and financial sector reforms.

Approval for doc of gas discoveries in kg basin

*645 SHRI JESUDASU SEELAMWill the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Government has not yet approved the Declaration of
Commerciality (DoC) of 8 satellite gas discoveries in the Krishna-Godavari (KG)
Basin since 2007;

(b) if so, the details thereof and the reasons therefor;

() whether there are other proposals pending for approval with the
Ministry; and
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(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R. PN SINGH): (a) and (b) No, SiApproval of Declaration
of Commerciality (DOC) is not under the purview of Government of India (GOI). It
falls under the review functions of Management Committee (MC) ag\pieie 10
and 21 of the Production Sharing Contract (PSC). The proposal of 8 satellite gas
discoveries was reviewed by MC on 22.11.2007 and MC consented to the proposal
of the contractor Subsequentl]y Optimized Field Development Plan (OFDP)
submitted by the contractor for four satellite discoveries was approved by MC on
03.01.2012.

() and (d) No. Sir No Proposal on DOC is pending with GOI as DOC is not
under the purview of GOI as per PSC. Howewentractor is proposing for a review
of unanimous MC decision taken on 2.11.2011 not to consent to DOC of three
discoveries namely D29, 30 and 3Any such review is within the prescribed
functions of MC as per PSC.

Restructuring of NPAs of Nationalised Banks

*646 SHRI SUKHENDU SEKHAR ROY Will the Minister of FINANCE be
pleased to state:

(@ the quantum of Non- Performingssets (NRs) accumulated by the
nationalised banks as on 31 Decemi#¥1l and the quantum of MB which has
been written off during the period 2010-11;

(b) the number of borrowers declared as wilful defaulters as per the
guidelines of the Reserve Bank of India (RBI) during 2010-11; and

(c) the quantum of restructured loans in the nationalised banks during 2010-
11?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) The Gross
Non-PerformingAssets (NRs) of Nationalised Banks as on 31st DecemBédl is
Rs. 59,397 Crore and the quantum ofANPRwritten of by such banks during the
period 2010-11 is Rs. 12,043.21 crore. (Source: Reserve Bank of India).

(b) The Reserve Bank of India (RBI) collects the information Witful
Defaulters (non-suit filed accounts) of Rs. 25 lakh and above from Scheduled
Commercial Banks andll India Notified Financial Institutions on quarterly basis.
The number of wilful defaulters, as per guidelines issued by RBI, in respect of
Nationalized Banks as on March 31, 2011 is 761.
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() The leans amounting to Rs. 46,934.58 crore have been restructured in
the Nationalized Banks during the year 2010-11 (as on 31.03.2011).

Development of Nimhans, Banglore and cip, Ranchi

*647 SHRI A.A. JINNAH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether any plan has been formulated for development of infrastructure
and faculty and other academic activities of National Institute of Mental Health and
Neuro-Sciences (NIHMNANS), Bangalore and Central Institute of Psychiatry (CIP),
Ranchi;

(b) whether the existing strength of faculty and capacity of patient intake
and other infrastructural facilities have not been revised since long; and

(c) the steps Government would take to restore the efficiency of these
premier mental health institutes?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) To Overcome the increased work load and meet the
expectations of the patients and requirement of the cquNtmional Institute of
Mental Health and Neuro Sciences (NIMHANS) Society has approved additional
posts at the Institute. During the calendar year 2012, 9 faculty and administrative
posts have been created at NIMHANS, Bangalore, In the 12th Five year Plan
Proposal of NIMHANS, an outlay of Rs. 943.31 crores has been formulated to match
the requirements of infrastructure and manpower at the Institute.

An EFC proposal with an outlay of Rs. 100 crores for redevelopment of
central Institute of PsychiatryRanchi, had been approved by the Government of
India during the 11th Five year Plan which included creation of 140 additional posts
to fulfill mandatory requirements for existing PG courses to meet the MCI norms,
mandatory requirements of Oversight Committee and posts for advanced
departments, besides funds for construction works at the Institute and purchase of
equipments.

The infrastructure and amenities for patients at these institutes have always
been of a very high order and they are one of the model psychiatric and
neurological centres in the country and are used as a benchmark for comparing
other hospitals of similar nature in the country

The Government of India has constantly supported the two Institutes in the
past and more so during the past two years by increasing the allocation of funds to
these institutes to fditate initiation of a number of novel clinical and manpower
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development activities. FurtheGovernment is taking all possible steps to ensure
speedy creation of faculty and non faculty posts to assist the Institutes in starting
new course in mental health specialties and enhancing the intake of students in
existing courses every year and ensuring smooth functioning of the institutes.

Impact of retroactive tax provisions on FDI

*648 SHRI KANWAR DEEP SINGH: Will the Minister of FINANCE be
pleased to state:

(@ whether the proposal of Government to bring foreign companies under
retroactive tax liabilities and adoption manufacturing policies have been widely
criticised by the foreign Governments;

(b) if so, whether Government is also aware that foreign companies and
Governments are threatening of sharp decline in foreign investments, if retroactive
tax provisions are enforced; and

(c) if so, the reaction of Government on such comments of the foreign
companies and Governments?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a)
Representations have been received from various persons, including some foreign
Governments, regarding retrospective amendments to the InGaméct, 1961
proposed in the Finance Bill, 2012. Howgvamendments proposed in the Finance
Bill, 2012 and approved by the parliament, relating to manufacturing policy are not
retrospective.

(b) and (c) Clarificatory amendments proposed in the Finance Bill, 2012 and
approved by the Parliament state the legislative intent of certain provisions of the
Income-taxAct, 1961. Since the amendments just clarify what is already there in law
to remove ambiguity and provide certainly is not expected to have any adverse
impact on foreign investment flow into the countfjis is more so because these
clarifications under the Income-takct, 1961 will not override the provisions of
Double TaxationAvoidanceAgreements with 82 countries.

Nin survey on vitamin a deficiency

*649 SHRI S. THANGAVELU: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that a new study by the National Institute of
Nutrition (NIN) has revealed thafitamin A deficiency continues to be a major
nutritional problem and coverage 9¥ftamin A Supplementation has been poor;
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(b) whether it is also a fact that as per the National Family Health Survey
only 28.7 per cent of children in the age group of 12-35 months rec¥itedin A
dose in the last six months; and

(c) if so, the details thereof and the steps taken by Government in this
matter?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)Yes, Sir

(¢) National Institute of Nutrition, Hyderabad, has carried out micronutrient
deficiency survey in 8 states during 2003-86cording to the above surveyitamin
A deficiency is a major nutrition problem in the countmjth the overall prevalence
of Bitot's spots of 0.8 per cent, which was above the WHO criteria of 0.5 per cent,
in all the states except in Kerala and Orissa. Findings from the study also showed
that 58 per cent children had low seriitamin A levels indicating sub-clinical
Vitamin A deficiency The study also revealed that 25 per cent children had
reportedly received two doses of vitamsupplementation during last one year
Also as per National Family health survey -3 conducted in 2005-06 twenty five per
cent children aged 12-35 months receiwéithmin A supplementation in last six
months.

Following interventions are being implemented in Reproductive and Child
Health Programme under National Rural Health Mission to prevent and control
Vitamin A Deficiency:

e All Children under age of five years are providétamin A
supplementation every six months starting at nine months of age. Funds
are being provided to allt&es and U3 for Vitamin A supplementation
Programme.

e Appropriate Infant andYoung Child Feeding Practices are being
Promoted. Breast milk is an important source/isémin A in infant's diet
in developing countries.

e Nutrition Education is being imparted Yillage Health and Nutrition Days
to promote dietary diversification with increased intakeé/gémin A rich
food.

Ombudsman for monitoring clinical trials of new drugs

*650 SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(@) the action taken by the Ministry to create a separate post of
Ombudsman especially for monitoring clinical Isiaf new drugs;
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(b) The action taken by the Ministry to provide sufficient compensation to
the families of poor patients who died during clinical trials of new drugs, as it has
been seen that drug companies are paying very meager compensation and the
families of such poor patients cannot afford huge expenses involved in court cases;
and

() whether the Ministry is taking views of State Governments in this
regard?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) There is no proposal to create a separate post of Ombudsman for
monitoring clinical trials of new drugs. The Central Drugs Standard Control
Organisation (CDSCO) headed by the Drugs Controller General (India), has the
mandate to regulate and monitor such trials under the Drugs and Cosmetics Rules.

(b) and (c)As per the Good Clinical Practices (GCP) Guidelines applicable to
clinical trials, compensation in cases of injury or death caused due to clinical trial is
required to be borne by the sponsor of the clinical trial. HoweaseGazette
Notification GS.R. No. 821(E) dated the 18th Novemi2Zd1l has been published
containing the draft amendments to the Drugs and Cosmetics Rules, 1945 for making
detailed provisions for payment of financial compensation in a time bound manner to
the trial subjects in cases of trial related injury or death.

CNG price hike

*651 SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ the number of time the price of CNG was raised in the last two years,
State-wise;

(b) the quantum of rise every time it was increased and by how much
during the last 3 years and till date;

() whether it is a fact that the price of CNG has doubled during the last
two years:

(d) how Government will justify these increases when, on the one hand, it is
promoting this green fuel and, on the other hand, it has doubled its price in this last
two years;

(e) whether it is also a fact that High court of Delhi had recently instructed
Government not to increase the price of CNG any further; and

(H if so, the reaction of the Ministry in this regard?
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THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN SINGH): (a) to (d)The price of CNG is determined by
the City Gas Distribution (CGD) entities depending on various factors including
inter-alia, the cost of natural gas from various supply sources including imported
RLNG, trunk transportation tafijflocal distribution chages, setting up of compressor
stations and dispenser¥ariation in any of these factors leads to appropriate
changes in retail selling price of CNGhe diferent CGD entities have increased the
price of CNG on multiple occasions, in féifent Geographicalreas, depending
upon changes in the factors, outlined earler per information available, the details
of changes in selling price of CNG in respect of CGD entities are give in statement
(Seebelow)

(e) and (f)As per the information made available by indraprastha Gas Ltd.
(IGL) no such direction has been issuedtbg Honourable High Court of Delhi.

Statement
Change in selling prices of CNG

(A) Indraprastha Gas Limited (IGL):

(i) IGL, Delhi:
From To Sale Price inclusive
of Excise Duty
(Rs/Kg)
20-Mar-10 15-May-10 21.70
16-May-10 16-June-10 21.90
17-June-10 30-Sep-10 2750
1-Oct-10 1-Jan-11 27.75
2-Jan-11 2-Apr-11 29.00
3-Apr-11 4-Jun-11 29.30
5-Jun-11 15-Aug-11 29.80
16-Aug-11 30-Sep-11 30.00
1-Oct-11 30-Dec-11 32.00
31-Dec-11 5-Mar-12 33.75

6-Mar-12 Till date 35.45
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(i) IGL, Noida/ Greater Noida (Uttar Pradesh):

Starred Questions

From To Sale Price inclusive
of Excise Duty
(Rs/Kg)
20-Mar-10 15-May-10 23.50
16-May-10 16-June-10 23.70
17-June-10 30-Sep-10 30.60
1-Oct-10 1-Jan-11 31.00
2-Jan-10 2-Apr-11 32.50
3-Apr-11 4-Jun-11 32.85
5-June-11 15-Aug-11 33.40
16-Aug-11 30-Sep-11 33.60
1-Oct-11 30-Dec-11 35.90
31-Dec-11 5-Mar-12 37.90
6-Mar-12 Till date 39.80

(iii) 1GL, Ghaziabad (Uttar Pradesh):

From To Sale Price inclusive
of Excise Duty
(Rs/Kg)
1 2 3
20-Mar-10 15-May-10 25.50
16-May-10 16-June-10 25.70
17June-10 30-Sep-10 30.60
1-Oct-10 1-Jan-11 31
2-Jan-11 2-Apr-11 32.50
3-Apr-11 4-Jun-11 32.85
5-Jun-11 15-Aug-11 33.40
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1 2 3

16-Aug-11 30-Sep-11 33.60
1-Oct-11 30-Dec-11 35.90
31-Dec-11 5-Mar-12 37.90
6-Mar-12 Till date 39.80

B) Mahanaga Gas Limited (MGL)

From To Sale Price inclusive
of Excise Duty
(Rs/Kg)
18 July 09 16 June 24.65
17 June 10 17 Feb 201 31.47
18 Feb 2012 Till Date 33.10

C) GAIL Gas Ltd. (GGL):

(i) GGL, Dewas (Madhya Pradesh):

From To Sale Price inclusive
of Excise Duty
(Rs/Kg)
Apr-10 May-10 32.0
June-10 33.10
July-10 Sept.-10 34
Oct-10 March-11 36
Apr-11 Aug-11 38
Sept-11 39.20
Oct-11 Nov-11 42
Dec-11 44.40

Jan-12 Mar-12 45
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(i) GGL, Sonipat (Haryana):

From To Sale Prie inclusive
of Excise Duty
(RIKQ)
Apr-10 June-10 33
July-10 33.50
Aug-10 Oct-10 33.70
Nov-10 Dec-10 31.70
Jan-11 33
Feb-11 May-11 34.20
June-11 Aug-11 34.70
Sept-11 37
Oct-11 Nov-11 39
Dec-11 40
Jan-12 Mar-12 42

(i) GGL, Kota (Rajasthan):

From To SalePrice inclusive
of Excise Duty
(Rs/Kg)
Oct-11 Nov-11 41
Dec-11 41.70
Jan-P Mar-12 44

(v) GGL, Meerut (Uttar Pradesh):

From To Sale Prie inclusive
of Excise Duty
(RsKaq)
July-11 Sept-11 40
Oct-11 Nov-11 12
Dec-11 44.70
Jan-12 47

Feb-1 Mar-12 48.10
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(v) GGL, Vadodara (Gujarat):

From To Sde Price inclusive
of Excise Duty
(Rs/Kg)
Apr-11 32.05
May-11 June-11 3545
July-11 Oct-11 40
Nov-11 Mar-12 45

D) Green Gas Limited:

(i) Lucknow (Uttar Pradesh):

From To Sak Price inclusive
of Excise Duty
(Rs/Kg)
01 April, 2012 16 June, 2010 31
17 June 2010 31 March,2012 39

(i) Agra (Uttar Pradesh):

From To Sak Price inclusive
of Excise Duty
(Rs/Kg)
01 April, 2010 16 June, 2010 35
17 June, 2010 07 December201L 39
08 December20m 31 Mard, 2012 44.34

E) BhagyanagarGas Limited (BGL):

() BGL, Hyderabad (Andhra pradesh)

From To Sale Price inclusive
of Excise Duty
(Rs/Kg)
1 2 3

01 January2009 14 January2010 35
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1 2 3

15 January 2010 07 June 2010 36
08 June 2010 30 November 2011 40
01 December 2011 Till date 42

(i) BGL, Vijaywada (Andhra Pradesh):

From To Sak Price inclusive
of Excise Duty
(Rs/Kg)
01 January 2009 14 January 201 25
15 January 2010 07 June 2010 26
08 June 2010 30 November 2011 30
01 December 2011 Till date 36

(iif) BGL, Kakinada (Andhra Pradesh):

From To Sak Price inclusive
of Excise Duty
(Rs/Kg)
08 June 2010 Till date 35

F) Gujarat Gas Company Limited (Ankeleshwar and

Bharuch in Gujarat):

From To Sak Price inclusive
of Excise Duty
(Rs/Kg)
Dec-2009 Aug-2010 29.96
Sept-2010 Dec-2010 32.45
Jan-2011 Apr-2011 35.25
May-2011 June-2011 36.75
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1 2 3

July2011 Nov-2011 39.75
Dec-2011 Feb-2012 43.40
Mar-2012 44.95
Apr-2012 49.75

G) Sabarmati Gas Limited, (Gandhi Nagar Mehsana and Sabarkntha in

Gujrat):

From To Sak Price inclusive

of Excise Duty
(Rs/Kg)

01 June Q08 31 December 2009 28.62

01 January 2010 30 June 2010 30.62

01 July 2010 09 December 2010 31.60

10 December 2010 04 May 2011 34.45

05 May 2011 26 June 2011 37

27 June 2011 06 November 2011 40.25

07 November 2011 15 November 2011 43

16 November 2011 15 December 2011 45.25

16 December 2011 04 April 2012 a7

05 April 2012 07 May 2012 50.20

08 May 2012 Till date 52

(H) Central UP Gas Ltd.

(Kanpur and Barellly in Uttar Pradesh):

From To Sak Price inclusive

of Excise Duty
(Rs/KQ)

01 April 2009 31 March 2010 29

01 April 2010 17 June 2010 30.50

18 June 2010 31 March 2011 35

01 April 2011 30 November 2011 33

01 December 2011 Till date 39
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(I) Great Eastern Energy Corporation Ltd. (Asansol and Durgapur

in West Bengali):

From To Sak Price inclusive

of Excise Duty
(Rs/Kg)

01 April 2009 06 July 2009 31.50

07 July 2009 31 August 2009 32.50

01 September 2009 04 March 2010 35

05 March 2010 25 June 2010 36.50

26 June 2010 21 September 2010 38.50

22 September 2010 17 December 2010 39

18 December 2010 16 May 2011 41

17 May 2011 16 September 2011 a4

17 September 2011 Till date 46

Recommendations for discontinuation of subsidised LPG Cylinders

1t*652 SHRI PRABHA JHA: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that the standing parliamentary Committee on
Petroleum and Natural Gas in one of its Reports has recommended that the supply
of subsidised LPG cylinders to families having monthly income more than rupees
fifty thousand, should be discontinued;

(b) if so, the details thereof;

() whether Government has taken any decision on the recommendations of
the parliamentary Committee ; and

(d) if so, the details thereof ?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R. PN. SINGH): (a) and (bYes, Sir The $anding Committee
on Petroleum and Natural Gas in its 8th Report on Demands for Grants (2011-12) had
recommended that the Government may consider to do away with providing

subsidize domestic LPG Cylinders to rich and affluent section of population having
t Original notice of the question was received in Hindi




Written Answers to [22 MAY 2012] Starred Questions 23

an income of more than of Rs 6 lakhs per annum, including those holding
constitution post, public representatives like MPs, MLAsS/MLCs.

(c) No. Sir
(d) Does not arise.
Impact assessment of demwe lowedE project in Arunachal Pradesh

*653. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@) the details of criterion followed by Government to issue environmental
clearance to the Demwe Lower Hydro Electric (HE) Project on Lohit riv&ruinchal
Pradash,;

(b) whether any assessment is being made of adverse impact on
environment, ecologywildlife as well as serious impact on the livelihood of people
living upstream and downstream of demwe lower HE Project;

(c) if so, the details thereof along with the steps taken in the regard;

(d) weather the impact assessment on Demwe Lower HE Project is null and
void, which acquired environment clearance recently; and

(e) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The Environmental clearance
to Demwe Lower Hydro Power Project on Lohit RiverAirunachal Pradesh has been
accorded as per the provisions and procedures laid down under the Environment
Impact assessment Notification, 2006.

(b) and (c)The Impacts on environment, ecologyildlife as well as social
impact due to the project have been assessed in the Environment Impact
Assessment (EIA) report and the mitigation measures for these impacts have been
provided in the Environment Management plan (EMP) prepared for the project.
Further as per the stipulation in Environmental Clearance, a Downstream Impact
Assessmentt8dy up to Dibrugarifown which is more than 100 km downstream of
the project has been awarded.Cumulative ImpactAssessment of Hydro Power
Project proposed in Lohit Basin has also been conducted.

(d) and (e) No such order has been issued by the ministry for Impact
Assessment study for Lower Demwe HEP
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Implementation of recommendation of
Mihir Shah Committee

*654. SHRI NAND KUMAR SAl: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ Whether the sixth Mahtama Gandhi National Rural Employment
GuaranteéAct (MGNREGA) sammelan was held in the recent past;

(b) if so, the details of the issues discussed and the new ideas that came
before the participants during the sammelan;

() whether the Mihir Shah Committee assigned to redraft rules and
guidelines of MGNREGA has submitted its report;

(d) if so, the details thereof along with the details of the recommendations
made therein; and

(e) the cetails of the action, so fartaken by Government on these
recommendations?

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): (a)
and (b) On the occasion of completion of six years of Mahtma Gandhi National Rural
EmploymentAct ( MGNREGA), "MGNREGASammelan" was ganized in New Delhi
on 2nd February2012. In the sammelan, issues relating to quality of assets,
inclusion of new works, staffing requirement, wage-material ratio etc. were discussed.

(¢) Yes sir

(d) A Committee was constituted under the Chairmanship oMihir Shah,
Member Planning Commission for suggesting revisions to MGNREQ#erational
Guidelines. The major recommendations made by the Committee are as below:

() To anchor implementation of MGNREGA, National andat®
Employment Guarantee Missions and Managemé&eam should be
put in place at National and State level.

(i) A network of Capacity Building Institutions should be created at the
national level within the National Managemehtam (NMT) of the
Department of Rural Development. On similar pattern, a Capacity
Building Division should be set up at the State and district level.

(iiy Labour Budget should be presented by the Gram Panchayat at a Gram
Sabha meeting on 15th &ugust. The shelf of projects should be
adequate to meet demand for work for at least two years.
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(iv)

V)

(Vi)

(vii)

(i)

)

©)

About 30 new works related with watershed, agriculture, livestock,
fisheries, works in coastal areas and rural sanitation have been
recommended for inclusion in the list of permissible works.

Cash wage payment should be allowed in those Blocks/GPs where the
outreach of the banks/Post offices is highly inadequate.

MIS should generate the pay order (automatically) for payment of
unemployment allowance to such wage seekers whose demand for work
is not met within 15 days.

A Social Audit Unit (Society or a Directorate Independent of the
implementing departments/agencies) should be constituted. The C and
AG of India, or any person appointed by C ak@, should have the
right to conduct audit of the accounts of schemes at such intervals as
deemed fit.

Three tier vigilance mechanism should be set up at State, District and
Local Level to detect irregularities in the implementation of Abe

State Governments and Panchayats should be given more flexibility to
prioritize the works to be taken up under MGNERGA.

The copy of the Committee's Reports has been forwarded to all States/

UTs and has also been placed in public domain for comments/suggedtiens.
recommendations of the committee on (iv) and (ix) above have already been partially
accepted by the Government and vide notification dated 4.5.2012 necessary
amendments to Schedule | and Il of MGNRBE& have been carried out.

Coast line mapping in Gujarat

*655 SHRI NATUJI HALAJI THAKOR: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

@)

whether the coast line mapping done by Government is restricted to the

Port Development process in Gujarat as per its Draft Coastal Regulatory Zone (CRZ)
Notification 2010:

(b)
©

the Status of the same under CRZ Notification 2011; and

whether Government is looking into it for any deviation?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The coast line mapping done
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by Government is not restricted tbe port Development process in Gujarat alone
but is applicable to all coastatafes and UniorTerritories of Mainland coast of
India. As per draft Coastal Regulation Zone (CRZ) Notification, 2010 the coastal
stretches shell be classified &ggh eroding sites''medium eroding sites' and 'low

or stable sites'. Ministry of Environment and Forests (MoEF) wighe@wuthorities

or Government Departments and scientific institutions shall identify the causes of
such shoreline changes to take necessary measures to minimise such erosion. Till
such time no port projects shall be permitted in the high eroding sites.

(b) Under CRZ Notification, 2011, the port and harbour projects in high
eroding stretches are prohibited.

(c) No. Sir
Formation of Land Bank

1t*656. SHRI SHIMNANAND TIWARI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government is considering the proposal of
setting up of a Land Bank;

(b) if so, the details thereof and the framework of the proposal;

() whether Government has made any assessment of the total land area to
be made available to this bank; and

(d) if so, the area of the land and its availabili®ate-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): (a)
and (b) To look into the issues related to land reforms, a " Committeetate S
Agrarian Relations and the Unfinishddsk in land Reforms" was constituted under
the Chairmanship of minister of Rural Development vide Resolution Dated 9.1.2008
The Committee has submitted its report, and has made recommendations on Land
Bank as under:

() A Land Bank comprising the Self Help Groups of landless workers may
be constituted on pilot project basis and if found appropriate can be
extended to the rest of the country

(i) The right to use in respect of the wastelands and other cultivable village
lands will vest in the Land Bank

@iy All unclaimed lands/abundant holdings should also vest in the Land
Bank

t Original notice of the question was received in Hindi
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(iv) The Land Bank should be authorized to lease in land and get it
cultivated by their members

(v) The Land Bank will have first right of the purchase in respect of the
land being sold in the village.

(vi) The Land Bank can use Swaranjayanti Gram Swaraoagana (SGSY)
resources to purchase land or can get the same purchased in name of its
members

(vii)  All transactions will be made in the name of women members

(vii) The Land bank can lease in land from the absentee landlords or those
not desirous of cultivating land

(X) The State may bring in legislation for operation of the Land Bank.

The Report of the Committee is available on the website of the
Department. i.e. wwwlolr.nic.in. The report of the Committee has been
examined by an appropriate Committee of secretaries (CoS) and the
recommendations on the said report have been submitted to the Prime
Minister's Office for consideration of the "National Council for Land
Reforms". The decisions of the council on various land reforms issue
will give a fresh impetus to the land reforms programmes in the States.

() Government has not made any assessment of the total land area to be
made available to the land bank.

(d) In view of reply to (c), the question does not arise.
Oil and gas sharing contracts

*657. SHRI MOHD.ALI KHAN: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that oil and gas sharing contracts are favouring only
private players;

(b) if so, the details thereof and the reasons therefor; and
(c) the steps being taken to avoid such a situation in future?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN.SINGH): (a) No preferential treatment is provided to
the private companies in the Production Sharing Contracts (PSCs) signed between
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the Government and the companiese Hrovisions of PSCs are uniformly applicable
to all the companies irrespective whether it is private or foreign or National Oil
Company Even the award of exploration blocks in the country is totally transparent
and through the international competitive bidding process under New Exploration
Licensing Policy (NELP) which provides a level playing field to private, foreign and
national oil companies.

(b) and (c) Do not arise.
Siphoning off of oil from pipeline in Bihar

1658 :  SHRI MOTILAL VORA: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Government is aware that in the first week of March, 2012, some
anti-social elements made a hole in the Haldia-Barauni oil pipeline, near channel No-
380, between Basantpur aAdrpathar Laha village in Simurtala police station area
in Bihar, due to which lakhs of liters of crude oil was siphoned away;

(b) if so, the details thereof and the total quantity of crude oil lost;

(c) the extent of loss to agriculture due to spilling of crude oil and the
names of villages which had to be vacated;

(d) the steps taken to prevent such incidents in future; and
(e) the action taken against the culprits?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH) (a) and (b)es, Sir Indian Oil Corporation
Limited (IOCL) has reported that there was leakage of crude oil from the Haldia-
Barauni oil pipeline on 4.3.2012 near chainage 381 kilometer due to pilferage attempt
by unknown miscreants. The incident was reported by local police of Simultala
police station to IOCL's control room at Barauni on 4.3.2012. ImmedjdteiyL
carried out restoration work under protection of Police and Sp&agd ForceThe
pipeline operation was restored on 6.3.2042proximately 5 kilo liters of crude oil
leaked out due to this failed pilferage attempt.

(©) No agricultural land or village was affected by the leakage of crude oil.

(d) The action taken by IOCL's Pipelines Division to check recurrence of
such incidents are as follows:

« Daily foot patrolling by guards recruited through Directorate General of
Resettlement, Ministry of Defence.

t Original notice of the question was received in Hindi
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e Continuous intaaction with villagers by conducting village awareness
programs along pipeline Right &¥ay (RoW) to sensitize them about the
risks / hazards associated with pilferage attempts.

* Regular interaction with the guards to sensitize them to be more alert
during patrolling.

* Regular meetings with police and local administration.

* Reward scheme for informers giving first hand information on pilferage
attempts on pipelines.

() FIR No. 12/12 dated 4.3.2012 under section 379/512/427/34 of IPC and
section 15 and 16 of Petroleum and Minerals Pipelines (Acquisition of Right of
Users in LandAct, 1962 has been lodged with Simultala Politati®& under Jamui
district of Bihar

Contamination of drinking water in rural areas

1*659. DR. PRABHATHAKUR: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ whether there is a possibility of occurrence of several kinds of diseases
due to consumption of contaminated or fluoride containing water;

(b) whether in a number of rural areas of the country people are bound to
drink contaminated drinking water;

(¢) whether uncontaminated and clean drinking water is the primary need
for people's life and health;

(d) if so, the policy formulated by Government for the solution of this
problem and when it would be implemented; and

(e) if not, the reasons therefor?

THE MINISTER OF DRINKINGWATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) and (b) Prolonged consumption of drinking water containing fluoride
levels in excess of prescribed standards may lead to dental, skeletal and non-skeletal
fluorosis. As reported by the t8tes into the online Integrated Management
Information System developed by the Ministry of DrinkMter and Sanitation, as
on 1/04/2012, there are 17,400 rural habitations in the country having excess fluoride
in drinking water sources that are yet to be provided with safe drinking water
supply In 2011-12, Sates have covered 82 fluoride afected habitations with safe
drinking water

t Original notice of the question was received in Hindi
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(c) to (e) Uncontaminated and clean drinking water is a primary need for
people's life and health. Though rural water supply is a State subject, the Central
Government is assisting the States with technical and financial assistance under the
centrally sponsored National Rural Drinking/ater Programme (NRDWP) to
supplement their efforts in providing safe drinking water in rural areas of the
country A budgetary provision of Rs. 10,500 crore has been made for NRDWP
2012-13. Under NRDWPSates can utilize upto 62% of funds released to them for
providing safe drinking water facilities in water quality affected habitations. During
Plan discussions held every year with the State Government officials, the Central
Government has advised them to target water quality affected habitations giving
priority to arsenic and fluoride affected habitations using NRDWP funds.

Further 3% of NRDWPfunds are earmarked fdWater Quality Monitoring
and Surveillance (WQM and S) whighter alia, include testing of drinking water
sources at the Panchayat level by using simple field test kits, setting up of new
district and sub-district water quality testing laboratories and upgrading existing
laboratories for regular testing of drinking water sources to detect contamination.

Rise in money locked in it disputes

1*660. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of
FINANCE be pleased to state:

(@ whether it is a fact that along with the increase in the number of cases
related to income tax disputes during 2011, there is a rise in money locked in these
disputes;

(b) if so, whether it is also a fact that this figure has touched Rs. 4,36,741
crore; and

(c) if so, the details thereof and out of the said amount, how much amount
is involved with the disputes related to top 100 taxpayers.

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE) (&yes, Sir
There is a rise in the number of cases and money locked in Dages disputes
during EY. 2010-1 as compared to earlier year

(b) The amount involved in the Dirediaxes disputes as on 31.12.204as
Rs. 4,36,741 crores.

(©) The number of cases and amount involved in Difieotes disputes in

last three years is a given below:
t Original notice of the question was received in Hindi
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As on No. of cases Amount involved (Rs. ircrores)
31st March, 2009 2,28,385 2,16,632
31st March, 2010 2,41,237 3,11,235
31st March, 2011 2,59,378 4,05,952
31st December201 2,59,523 4,36,741

As regards the amount involved with the disputes related to top 100
taxpayers, separate data is not maintained.

WRITTEN ANSWER TO UNSTARRED QUESTION
Rural toilets in Karnataka

4961. SHRI BASAVARAJ FATIL: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@) the steps taken by Government for construction of toilets in rural areas
in Karnataka;

(b) whether the funds allocated for construction of rural toilets is sufficient
to meet the challenge in a specified time;

() the names of five important Non Government Organisations (NGOSs)
working in this field and the co-operation extended by the Ministry; and

(d) by when Government is likely to meet the target of 100 per cent toilets
in villages?

THE MINISTER OF DRINKINGWATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) Government of India administérstal Sanitation Campaign (TSC), a
comprehensive programme started in the year 1999 to facilitate State to ensure
sanitation facilities in rural areas with the main objective of eradicating the practice
of open defecation and ensuring clean environment. TSC is a demand driven project
based programme taking district as a unit covering total rural population of the
districts not having sanitation facilities. The main components under the programme
are incentives for Individual Household Latrines (IHHL), assistance for construction
of school toilet unitsAnganwadi toilets and Community Sanitary Complexes (CSC).
TSC, at present, is being implemented in 607 rural districts of the country including
all the 29 districts of Karnataka.

(b) Everydistrict project has an approved project outlay covering the total
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requirements of sanitation facilities in the project areas based on the project
proposal submitted by the districts in termsT&C guidelinesAs TSC is a demand
driven programme, the time frame for completing project objectives is linked to the
priority given to sanitation by the district implementing agency

() NGOs have an important role in the implementation of TSC in the rural
areas. They have to be actively involved in Information Education and
Communication (IEC) (software) activities as well as in hardware activates. Their
services are required to be utilized not only for bringing about awareness among the
rural people for the need of rural sanitation but also ensuring that they actually
make use of the sanitary latrines. Since the programme is implemented by States/
district implementing agencies, engagement of NGOs is decided by them.

(d) One of the objectives set under TSC is to accelerate sanitation coverage
in rural areas to access toilet to all by the year 2017.

Performance toTotal Sanitation Campaign (TSC) in Jharkand

4962. SHRI RRIMAL NATHWANI: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@) the objectives set under tA®tal Sanitation Campaign (TSC);

(b) how far these objectives have been realized at the end of the Eleventh
Five year Plan;

(¢) the details of the targets set under TSC, State-wise;
(d) whether the performance of Jharkhand has been satisfactory; and
(e) if so, the details thereof and if not, reasons therefor?

THE MINISTER OF DRINKINGWATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) and (b)rhe main objectives of th€otal Sanitation Campaign (TSC)
are as under:

e Bring about an improvement in the general quality of life in the rural
areas.

e Accelerate sanitation coverage in rural areas so as to provide access to
toilets to all by 2017.

e Motivate communities and Panchayati Raj Institutions promoting
sustainable sanitation facilities through awareness creation and health
education.
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e In rural areas,cover schools andnganwadis by March 2013, with
sanitation facilities and promote hygiene education and sanitary habits
among students.

» Encourage cost effective and appropriate technologies for ecologically
safe and sustainable sanitation.

e Develop community managed environmental sanitation systems focusing
on solid and liquid waste management.

Out of the total project objectives of 12.57 crore Individual Household
Latrines (IHHLs), 13,75,234 school toilet units, 5,34,98anwadi toilets and 33,684
Community Sanitary Complexes (CSC) identified under TSC for all the 607 rural
district projects, 8.73 crore IHHLs, 12,28,199 school toilet units, 4,128ganwadi
toilets and 24,239 CSCs have been completed as per information provided by the
States through online monitoring system maintained by the Ministry by the end of
Eleventh FiveYear Plan.

() As TSC is a demand driven programme, no targets are set under the
programme. Howeverthe cumulative project objectives set und&C, Sate-wise,
are given statemenBéebelow)

(d) and (e) Out of the total project objectives of 37,29,495 crore IHHLS,
42,687 school toilet units, 11472 Anganwadi toilets and 1,203 CSCs identified under
TSC for all the 24 district projects in the State of Jharkhand, 15,90,131 IHHLs, 38,563
school toilet units, 6,80Binganwadi toilets and 227 CSCs have been completed as
per information provided by the State through online data monitoring system
maintained by the Ministry by the end of Eleventh Fear Plan.

Statement

Cumulative Project Objectivesnder TSC

Sl. State Name Individual Community School  Anganwadi
No. Household Sanitary Toilet Toilets
latrine Complex Units
1 2 3 4 5 6
1.  Andhra padesh 10265917 575 115908 14990
2. Arunachal pradesh 133861 318 3944 1866
3. Assam 3381037 211 34772 16819
4, Bihar 11171314 2362 102268 16444

5. Chhattisgarh 3392453 618 52338 10211
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1 2 4 5 6
6. D and N Haveli 2480 12 0 0
7. Goa 45323 150 731 547
8. Gujarat 5378487 1671 40439 30516
9. Haryana 2095434 1335 9160 759
10. Himachal Pradesh 850750 1229 20738 10308
11. Jammu and Kashmir 1470803 1080 27277 1070
12.  Jharkand 3729495 1203 42687 11472
13. Karnataka 5870915 1305 39267 26353
14. Kerala 1073742 1090 3600 4957
15. Madhya Pradesh 8467193 1602 137730 27595
16. Mabharastra 9728343 8210 87452 60076
17.  Manipur 263254 386 3919 1201
18. Meghalaya 301833 290 10331 1851
19. Mizoram 108878 560 5905 1630
20. Nagaland 211346 275 2972 1302
21. Odisha 7056648 818 70663 2516
22.  Puducherry 18000 0 26 16
23.  Punjab 1167568 411 7464 3274
24. Rajasthan 6984333 1544 85662 32269
25.  Sikkim 87014 789 1604 340
26. Tamil Nadu 8667088 1438 53678 27970
27. Tripura 623774 226 6833 6024
28. Uttar Pradesh 20676487 2366 269860 107302
29. Uttarakhand 886301 470 3925 1601
30. West Bengal 11616656 1140 134081 84168
Total 125726727 33684 1375234 534931
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Wrong selection process of awardees of
Nirmal Gram Puraskar Award

4963.SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(@ the number of complaints received b Government, at present or in the
past, regarding wrong selection of Nirmal Gram Puraskar (NGP) awardees;

(b) the details of complaints received, year-wise for the last three years
along with the action taken thereon;

() whether the team of experts sent by Government for on the spot
assessment of NGP applicant villages possess requisite knowledge and experience

(d) if so, the reasons as such NGP has become such contentious award;
and

(e) the steps proposed by Government to improve the assessment process
and whether the State Governments have consented to these steps?

THE MINISTER OF DRINKINGWATER AND SANITATION (SHRI JAIRAM
RAMESH): (a)A total of two complaints were received by Government in the past
regarding wrong selection of Nirmal Gram Puraskar (NGP) awardees.

(b) No complaints have been received during the last three years.

() There is no provision for sending team of experts by Government for on
the spot assessment of NGP applicant Gram Panchayat (GP) under the NGP
guidelines, Howeverthe Ministry of DrinkingWater and Sanitation gets detailed
survey conducted in all the Gram Panchayat (GP) level applications received online
forwarded by the State through various independent agencies of repute in terms of
NGP guidelines.

(d) Does not arise.

(e) NGP guidelines are regularly examined and necessary changes are
carried out to make the NGP selection procedure more comprehensive and
transparent in light of experiences gained in the preceding years and in consultation
with the States and other stakeholders keeping the broad criteria same.

Shortage of drinking water in drought hit areas in Maharashtra

4964.SHRI RAJKUMAR DHOOT Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ whether it is a fact that there is an acute shortage of drinking water in
Satara and other drought hit areas in Maharashtra;
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(b) if so, the details thereof;

() whether it is also a fact that emergent Central grants are required to
provide drinking water in these areas of the State on priority basis; and

(d) if so, the action Government proposes to take to release the requisite
funds and other assistance to save the water starved people of these areas of
Maharashtra?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI
JAIRAM RAMESH): (a) Yes Sir

(b) As reported by the State Government of Maharashtra, the Revenue and
Forest Department of Government of Maharashtra had declared drought in 7753
villages in 15 districts namely Nasik, Dhule, Nandus#dmadnagarPune, Satara,
Sangli, SolapyrOsmanabad, LatuAmravati, Buldana, NagpuGondia, Gadchiroli.

(c) and (d) The Central Government has received a proposal from the State
Government for assistance for providing drinking water in these areas. The Ministry
of Agriculture has constituted a Centraéam that visited thet&e and gave its
recommendations regarding additional assistance to the State in this regard. The
High Level Committee is to decide regarding release of Calamity funds for drinking
water supply to the State.

Supply of drinking water free of heavy metal

4965.SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:

Will the Minister of DRINKING WATER AND SANITATION be pleased to
state:

(@) the names of the States which could not spend the amount allocated for
safe drinking water till 31 March, 2012 and during 2011-12;

(b) whether Government has announced 25 per cent bonus amount to some
States for provisioning of safe drinking water free of heavy metals during 2012-13;

(c) if so, the details thereof, State-wise;

(d) whether Government would announce a special package for those States
where drinking water is contaminated with heavy metal like arsenic, fluoride,
magnesium, aluminium etc, during the current financial year;

(e) if so, the details thereof; and

(M if not, the reasons there for?
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THE MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): (a)A closing balances available with the states as on 31.3.2012 under the
National Rural DrinkingWater programme (NRDWP) is given in statemeBedq
below)

(b) No Sir,
() Does not arise.

(d) to (f) Water is a &&te subject.The Ministry of Drinking Water and
Sanitation administers through the States the centrally sponsored scheme. NRDWP
for providing financial and technical assistance to the States to supplements their
efforts to provide safe and adequate drinking water to the rural akeagdgetary
allocation of Rs. 10,500 core has been provided for NRDWP in 2012-13. In October
2011 the Government amended the NRDWP guidelines to earmark 3 per cent of
NRDWP allocation exclusively foiWater Quality Monitoring and Surveillance to be
provided to States on a 100 percent Central share basis. States have been requested
to test all public drinking water sources on the identified parameters for chemical
contamination once every yedn habitations where contamination is confirmed,
remedial action to provide safe drinking water has to be taken. States can use upto
62 percent of NRDWP funds allocated to them to cover water quality affected
habitations with safe water supply by installing water supply schemes from safe
sources or setting up contamination removal units.

Statement

Unspent balances as on 31.3.2012 under NRDWP

S. No. State unspent Balance as on 31.3.2012
1 Andhra Pradesh 301.30
2. Bihar 285.64
3. Chattisgarh 80.07
4, Goa 577
5. Guijarat 166.19
6. Haryana 43.98
7. Himachal Pradesh 60.44
8. Jammu and Kashmir 246.56
9. Jharkhand 70.16

Karnataka 213.14

=
o
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S. No. State unspent Balance as on 31.3.2012
11 Keral 14.25
12. Madhya Pradesh 75.53
13. Maharashtra 312.62
14. Odihsa 76.72
15. Punjab 2.80
16. Rajasthan 319.67
17. Tamil Nadu 238.00
18. Uttar Pradesh 153.30
19. Uttarakhand 141.74
20. West Bengal 267.88
21. Arunachal Pradesh 6.48
22. Assam 119.78
23. Manipur 9.29
24, Meghalaya 36.56
25. Mizoram 9.74
26. Nagaland 1.08
27. Sikkim 55.05
28. Tripura 3.00
29. Andaman and Nicobar 0.00
30. Chandigarh 0.00
31 Dadra and Nagar Haveli 0.00
32. Daman and Diu 0.00
33. Delhi 0.00
34. Lakshadweep 0.00
35. Puducherry 0.00

ToTtAL 3316.74
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Implementation of sanitation and drinking water
programmes in Jharkhand

4966.SHRI FARIMAL NATHWANI: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@) whether sanitation and drinking water programmes have to be converged
at all levels of implementation;

(b) if so, the details thereof;

() how far these two programmes have been implemented in Jharkhand
during the Eleventh Fiv¥ear Plan; and

(d) the details of tayets fixed under th&welfth Five Year Plan so for as
Jharkhand is concerned?

THE MINISTER OF DRINKINGWATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) and (b)The Sate Gaernments have to establishat Water and
Sanitation Missions (SWSMs) for implementation of National Rural Drinkifager
Programme (NRDWP) andiotal Sanitation Campaign (TSC) in th&ates. In &tes
where NRDWP and TSC are being executed by different line Departments, the
Principal Secretaries of both the Departments are Members of the SWSM for proper
coordination at fate level. Panchayat Raj institutions, Dist\gater and Sanitation
Missions at district level, Block Resource Centres at block levelNdiabe Water
and Sanitation Committees are to be set up for convergence at these levels. Better
convergence of both these programmes is proposed in 2012-13 by targeting Gram
Panchayats that have full coverage of drinking water supply to become open
defecation free Nirmal Grams anite-versa.

(¢) Against the total allocation of Rs. 752.24 crore made under NRDWP
during Eleventh Fivérear Plan, for Jharkhanda®e, an amount of Rs. 554.25 crore
has been released and Rs. 520.20 crore utilized by the State Government. Out of a
target of coverage of 2235 quality affected and 32175 slip back/ partially covered
habitations by Jharkhand in thé&tth Five Year Plan period, thet&e has achieved
coverage of 2038 quality affected and 54771 partially covered habitations. Under
TSC, out of the total project objectives of 37,29,495 Individual Household Latrine
(IHHLs), 42, 687 school toilet units1472Anganwadi toilets and 1,203 Community
Sanitary Complexes (CSCs) identified for all the 24 district projects in the State of
Jharkhand, 13,66,549 IHHLs, 30,627 school toilet units, 6/8fanwadi toilets and
205 CSCs are reported to be completed during the Eleventh Five year Plan, as per
information provided by the State through online data monitoring system maintained
by the Ministry
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(d) The 12th FiveYear Plan has not been finalized. Howeverder NRDWP
the target for 2012-13, so far as Jharkand is concerned, is coverage of 389 quality
affected and 16157 partially covered habitations. TSC is a project based programme
and hence no yeavise plan-wise tayets are fixed under the programme. Howgver
one of the objectives set under TSC is to accelerate sanitation coverage in rural
areas to achieve access to toilets to all by the year 2017 including Jharkhand.

Pure and safe drinking water for every citizen

14967. DR. PRABHATHAKUR: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ whether there are chances of occurrence of many types of diseases with
the consumption of contaminated and fluoridated water;

(b) is so, the names of the disease likely to occur;

(¢) the number of districts in Rajasthan which have problem of
contaminated water;

(d) the scheme chalked out by Government to provide uncontaminated pure
and safe water to the common people in every village;

(e) whether pure and safe drinking water is a fundamental right of every
citizen;

(H if so, whether Government plans to sort out this problem permanently
by bringing a bill in this regard; and

(g) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF DRINKINGWATER AND SANITATION (SHRI JAIRAM
RAMESH): (a) and (b) Prolonged consumption of drinking water containing fluoride
levels in excess of prescribed standards may lead to dental, skeletal and non-skeletal
fluorosis. Prolonged consumption of drinking water containing arsenic in excess of
prescribed limits may lead t&rsenecosis disease.

() As on 1/04/2012, as reported by Rajasthan State Government, 27,849
rural habitations in 31 districts have some of the drinking water sources
contaminated with excegssenic, Fluoride, Iron, Salinity and Nitrate and are yet to
be provided with safe drinking water supply

(d) Though rural water supply is a State subject, the Central Government is
assisting the States with technical and financial assistance under the centrally

t Original notice of the question was received in Hindi
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sponsored National Rural Drinkingater Programme (NRDWP) to supplement their
efforts in providing safe drinking water in rural areas of the courtrpudgetary
provision of Rs. 10,500 crore has been made for NRDWF12-13. Under NRDWP
States can utilize upto 62% of funds released to them for providing safe drinking
water facilities in water quality affected habitations. During Plan discussions held
every year with the State Government officials, the Central Government has advised
them to taget water quality décted habitations givingiriority to arsenic and
Fluoride affected habitations using NRDWP funds.

(e) to (g) As per the NRDWP Guidelines every person has the right to
demand drinking wateiThe Government is not contemplating any specific bill in this
regard.

Safe disposal of CFL bulbs

4968. SHRI BAMWINDER SINGH BHUNDER: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@ whether Government is promoting the use of Compact Fluorescent Light
(CFL) bulbs with a view to save the consumption of power;

(b) whether it is a fact that CFL bulbs contain mercury which is a hazardous
element if disposed off carelessly;

() whether efforts are being made by Government to educate public about
the appropriate disposal of CFL bulbs with a view to avoid the adverse impact of
mercury in the environment; and

(d) if so, what steps have been taken in this regard and the result of these
efforts?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (d)As per the information
provided by the Ministry of Powgthe Bureau of Engy Efficiency is promoting the
energy efficient lighting in household/domestic sector through "Bachat Lamp
Yojana". Under this scheme, the Compact Fluorescent Lamps (CFLs) are provided to
the residential consumers in exchange of an Incandescent Lamp and the CFL
supplier is required to make arrangements for collection of fused CFLs through
appropriate schemes and ensure their safe storage, transportation and disposal. The
concentration of mercury in Compact Florescent Lamps (CFLs) may vary depending
on the type of technology used in dosing of merclihe Ministry of Environment
and Forest had constituted Task Force to evolve a policy on "Environmentally
Sound Management of mercury in Fluorescent Lamps.technical Committee,
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constituted by thiSTask Force, had prepared "Guidelines for Environmentally Sound
Mercury Management in Fluorescent Lamps Sector". These guidelines prescribe the
best practices at various levels, such as at manufacturers's level and include aspects
relate to mercury consumption, process technglogyy mercury distillation, on-site
storage, treatment, recycling and disposal of mercury bearing wastes, mercury spill
management. The best practices at consumer's level include handling of used/broken
lamps, consumer awareness pertaining to collection, transport, treatment and
disposal of used fluorescent lamps. Ministry of Environment and Forests and
Central Pollution Control Board have written to all the State Governments and Union
Territories to encourage establishment of recycling units so that the fused Compact
Fluorescent Lamps (CFLs) and Fluorescent Tube Lights (FTLs) are properly
collected and the mercury is recovered and recycled scientifically and. safely

Display of environmental related information
by petroleum companies

14969, SHRIMATI MAYA SINGH: Will the Minister of Environment and
Forests be pleased to state:

(@ whether petroleum companies operating in the country are not
displaying the environmental clearance related information on their websites which is
creating doubts in accessing this information;

(b) whether any action has been taken against any petroleum company
regarding violation of conditions/rules of displaying of environmental clearance
information on the website;

() whether conditions/rules also require that if companies do not display
the information of environmental clearance on their websites, it gets cancelled
automatically; and

(d) the details thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The Regional Gfces of the
Ministry of Environment and Forests have informed that some of the petroleum
units operating in the country have not been displaying the environmental clearance
related information on their respective websites.

(b) to (d) Ministry of Environment and Forests had taken a decision vide
circular dated 24th March, 2009 to stipulate transparency conditions in the

t Original notice of the question was received in Hindi
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environment @arance, which required the project proponent to upload the status of
compliance of the stipulated environment clearance conditions including results of

monitored data on their website and to update the same periodically

Non compliance of the stipulated environment clearance conditions amounts
to violation of the provisions of Environment (Protectiéw), 1986 attracting action
under the provisions thereof. The six Regional Offices of Ministry of Environment
and Forests located at Bangalore, Bhopal, Bhubaneg&tendigarh, Lucknow and
Shillong have been entrusted with the responsibility to monitor compliance of the
stipulated environment clearance conditions. Based on the reported non compliances
by the Regional Offices, action is initiated against the defaulting units. During the
last three years showcause notices have been issued to two petroleum units for non

compliance of the stipulated environment clearance conditions.

Reduction in prey base of Tiger at

simplipal forest in Odisha

4970. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@ whether tribal ritual of mass hunting and presence of human habitats is
resulting in an alarming reduction in the prey base for the tigers in Simlipal forest in
Odisha; and

(b) whether there is tiger protection force in Simlipal for the protection of

tiger?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) As reported, the ritual of mass
hunting and biotic pressure aliateralia, deleterious causative factors for low prey

base in the Similipal Tiger Reserve.

(b) Funding assistance has been provided to the Similipal Tiger Reserve for
deploying Tiger Protection Force involving ex-army personnel and local people for
protection of the said reserve. Besides, central assistance amounting Rs. 30 lakhs
and Rs. 240 lakhs have been provided during the years 2010-11 and 2011-12 to the
State for raising, arming and deploying the Special Tiger Protection Force in the
Similipal Tiger Reseve.
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lllegal planting of GMO by Monsanto

4971.SHRI D. RAJA:Will the Minister of ENVIRONMENTAND FORESTS be
pleased to state:

(@ whether Genetic Engineerifgpproval Committee (GEAC) had evidence
of illegal planting of an unapproved Genetically Modified Organism (GMO) by
Monsanto in University oAgricultural Sciences (UAS), Dharwad and did not act on
fixing liability; and

(b) if so, the reasons for the regulators not fixing liability?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b) No SirThe Ministry
had received a representation from M/s Coalition for GM Free India informing that
M/S Monsanto India Limited has violated the biosafety norms by planting herbicide
tolerant maize (NK603) as a comparator without the approval of the Genetic
EngineeringAppraisal Committee (GEAC) during field trials with transgenic maize
expressing stacked events, nameMON89034 and NK603 at University of
Agricultural Sciences, Dharwad in Karnataka. The matter was considered by the
GEAC in the meeting held on 8.2.2012. On reviewing the facts of the case, the
committee noted that the field trials with transgenic maize was conducted as per the
experimental field design and protocol approved by the GEAC and Director
Directorate of Maize Researchccordingly the Committee concluded that there has
been no violation in the instant case.

Death during recruitment of forest guards

4972. SHRI PIYUSH GOXL: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether it is a fact the physical criteria for recruitment for forest guard
jobs resulted in the death of one person in Maharashtra;

(b) if so, the details thereof;

(¢) whether this physical criteria is as per Government guidelines for forest
guard recruitment;

(d) if so, the details thereof;
(e) if not, reasons therefor; and

(N the details of the relief measures extended to those who suffered due to
the long distance run?
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THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) No, Sir

(b) Does not arise.

(c) and (d)A physical endurance test for the post of Forest Guard is
prescribed comprising of walking test over 25 km distance for males and 16 km
distance for females to be completed within 4 hours. The physical endurance test is
competitive and eliminative type wherein the candidates who have covered the
prescribed distance in minimum time shall be called for next round of recruitment
process.

(e) Does not arise.

(H For the candidates who suffered minor health problems due to
exhaustion during physical endurance test timely medical aid was provided to them.
During the course of the said test facilities of drinking waedectoral powder
glucose, ambulance etc, were made available to them. The ambulance and doctors
stood on duty at the site of the test to attend the candidate undergoing the said
test.

Permits to wildlife researchers

4973 PROF SAIF-UD-DIN SOZ:Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ the number of permits issued in Goa to wildlife researchers during the
last three years ending February 29, 2012;

(b) the procedure for issuing such permits; and
(c) the circumstances under which the permits are refused?

THE MINISTER OF SRATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN) (a) 19 permissions have been
issued toWildlife Researchers in Goa during three years ending February 29, 2012.

(b) Section 12 of tha&Vild Life (Protection)Act, 1972 authorizes the Chief
Wild Life Wardens, with the previous permission of thtat& Government, and in
case of animals listed in Schedule | of thet, with the previous permission of the
Central Government, to grant permit to any person, by an order in writing stating the
reasons therefpion payment of such fee as may be prescribed by the Rules framed
under theAct, which shall entitle the holder of such permit to hunt, subject to such
conditions as may be specified in such permit, any wild animal specified in such
permit, inter alia for the purpose of scientific research.
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Section 28 of thanild Life (Protection)Act, 1972 authorizes the Chig¥ild
Life Warden to grant to any person a permit to enter or reside in a Sanctuary or a
National Parkinter alia for the purpose of scientific research. Such a permit is
issued on application, and subject to such conditions and on payment of such fee
as may be prescribed by the Rules framed undeAthe

The permits for scientific research are, accordingsanted in accordance
with the provisions contained in the Rules framed unliéd life (Protection)Act,
1972 for Goa, viz., the applicants need to apply in Form No. XII as prescribed under
Goa, Daman and Diwild Life (Protection) Rules, 1977 he permit is issued by the
competent authority after getting the proposal thoroughly examined and verifying
the purpose form the field officers.

() The ChiefWild Life Warden, or the tate or Central Government as the
case may be, may refuse to issue a permit if such proposal does not meet the
requirements prescribed under the Rules, or at their discretion, if they are not
satisfied with the research proposal.

UN Report on global warming

4974.SHRI N. BALAGANGA: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether Government is aware of the United Nations (UN) report on
global warming wherein India is ranked amongst the top countries responsible for
global warming;

(b) if so, the details thereof and the reaction of Government thereto; and
(c) the steps taken by Government to remedy the situation?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)As per the information
available with the Statistical Division of United Nations and the list of countries by
carbon dioxide emissions prepared by the Centre for Carbon Dioxide Information
Analysis (CDIAC), United fates ofAmerica (USA), which provides information to
United Nations, India's total carbon dioxide emission is 1742698.0 thousand Metric
tonnes in 2008 and India is ranked third at global level. India does not have legally
binding reduction commitments under Kyoto Protocol. Howew&overnment of
India is taking steps voluntarily to reduce Green House Gas emissions.

() A NationalAction Plan on Climte Change (NAPCC) was released on
June 30, 2008 to outline India's strategy to meet the challenge of Climate Change.
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The NAPCC includeseight Missions in specific area of Solar EgmerEnhanced
Enegy Efficiency, Sustainable HabitatWater Sustaining the Himalayan Eco-system,
Green India, Sustainabkegriculture and 8ategic knowledge for Climate Change.
The objectives of these Missions are to support India's policies for sustainable
development, by way of promotion of eggreficiency, appropriate mix of fuels and
primary enegy sources including nucleahydro and renewable sources, gyer
pricing, pollution abatement, afforestation, mass transport, besides differentially
higher growth rates of less energy intensive services sectors as compared to
manufacturing, results in a relatively Greenhouse Gas benign growth path.

Conservation of lakes in the country

4975. DR.T. SUBBARAMI REDDY. Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@) the steps being taken by Government at present for conservation of
lakes in the country;

(b) whether there is a separate criteria for conservation and renovation of
lakes at tourist places;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and
(e) the steps taken by Government in this regard?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The Ministry is implementing
the scheme of National Lake Conservation Plan (NLCP) since June 2001, for
conservation and management of polluted and degraded lakes in urban and semi-
urban areas of the countryhrough an integrated eco-system approathe
mandate of the NLCP Scheme is pollution prevention and conservation of perennial
lakes.

(b) to (e) The criteria for consideration of lakes under the scheme including
those at tourist places, cover hydrological and scientific aspects, prioritization of
lakes by the States, conformity to NLCP guidelines, pollution status and availability
of funds under the Plan.

Tiger protection forces in project tiger

4976. SHRIV.P. SINGH BADNORE:Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ the number of 'Project Tiger' underetiNational Tiger Conservation
Authority (NTCA) along with the details thereof; and
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(b) the number of these projects which have Tiger Protection Forces and
the details of assistance given by NTCA to set them up?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The details of tiger reserves
as notified by States and supported under the Centrally Sponsored Scheme of
Project Tiger are given in Statement -($ee below). The National Tiger
ConservationAuthority is a statuary body under the Ministry of Environment and
Forests, constituted under enabling provisions of Wikl life (Protection)Act,
1972, as amended in 2006, for strengthening tiger conservation, as per powers and
functions assigned to it under the sa&idt by retaining an oversight.

(b) Under the ongoing Centrally Sponsored Scheme of Projaper,
funding assistance is provided to tiger reserves for management and protection,
which, inter alia, includes assistance for deployment of tiger protection force
involving ex-army personnel and local people. Furthieider the ongoing Centrally
Sponsored Scheme of Projdiger, 100% central assistance is also provided to tiger
States for raising, arming and deploying the Special Tiger Protection Force (STPF) in
sensitive tiger reserves. The details of central assistance provided to States in this
regard are given in Statement-ll (see below) The overall funding support provided to
tiger reserves during the XI Plan period are given in statement-Ill.

Satement - |

List of tiger reserves in India

Sl. No. Name of Tiger Reserve State

1 Bandipur Karnataka

2, Corbett Uttarakhand

3. Kanha Madhya Pradesh
4, Manas Assam

5. Melghat Maharashtra

6. Palamau Jharkhand

7. Ranthambore Rajasthan

8. Similipal Odisha

9. Sunderbans West Bengal

10. Periyar Kerala
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Sl. No. Name of Tiger Reserve State

11. Sariska Rajasthan

12. Buxa West Bengal

13. Indravati Chhattisgarh

14. Nagarjunsagar Andhra Pradesh
15. Namdapha Arunachal pradesh
16. Dudhwa Uttar Pradesh
17. Kalakad-Mundanthurai Tamil Nadu

18. Valmiki Bihar

19. Pench Madhya Pradesh
20. TadobaAndhari Maharashtra

21. Bandhavgarh Madhya Pradesh
22. Panna Madhya Pradesh
23. Dampa Mizoram

24. Bhadra Karnataka

25. Pench Maharashtra

26. Pakke Arunachal Pradesh
27. Nameri Assam

28. Satpura Madhya Pradesh
29. Anamalai Tamil Nadu

30. Udanti-Sitanadi Chattisgarh

3L Satkosia Odisha

32. Kaziranga Assam

33. Achanakmar Chattisgarh

34. Dandeli-Anshi Karnataka

35. Sanjay-Dubri Madhya Pradesh
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Sl. No. Name of Tiger Reserve State

36. Mudumalai Tamil Nadu

37. Nagarahole Karnataka

38. Parambikulam Kerala

39. Sahyadri Maharashtra
40. Biligiri Ranganatharemple Karnataka

41. Kawal Andhra Pradesh

Satement - |l

Details of central assistance provided to States under the ongoing Centrally
Sponsoed Scheme of Bject Tiger for raising, arming and deploying the Special
Tiger Protection Foce (STPF)

SI.No. Name of the State Year Amount of
central
assistance
provided
(Rs. in lakhs)
1 Corbett Uttrakhand 2008-09 93.00
2 Dudhwa Uttar Pradesh 2008-09 93.00
3 Ranthambhore Rajasthan 2008-09 93.00
4 Similipal Odisha 2010-11 30.00
2011-12 240.00




Satement - Il

Details of funds eleased to states under the Centrally Spoeddscheme "Bject Tiger" during XI plan
period (2007-08 to 201-12)

01 BIOMSUY USNINA

Sl. States Release Release Release Release Releas
No. 2007-08 2008-09 2009-10 2010-11 2011-12
1 2 3 4 5 6 7
1. Andhra Pradesh 73.9175 56.9830 138.2540 155.6450 154.4060
2. Arunachal Pradesh 110.2542 246.1710 64.7100 226.7020 236.7857 E
3. Assam 95.6140 1092.3790 194.2900 1509.4720 947.5088 E
4. Bihar 98.3205 49.6730 8.8560 158.3550 172.1930 §
5. Chhattisgarh 35.2250 169.8700 1383.5020 1813.7250 702.7260 =
6. Jharkhand 45.1600 115.3770 117.1386 130.6160 156.3465 g
7. Karnataka 1159.7149 689.8390 657.0620 1660.0500 1830.6500 é’
8. Kerala 153.2449 267.0900 311.4200 323.4600 429.7700%
9. Madhya Pradesh 2975.9411 6998.5420 2582.4762 3962.730 5352.710 é
=
10. Maharashtra 295.7191 411.1250 373.5170 2789.0600 3622.3420 i
h



(@)]
1 3 3 4 5 6 7 N
2
11. Mizoram 82.9000 241.4500 2171.000 187.6900 2252880 F
>
>
12. Odisha 43.2800 625.9900 221.7400 815.2900 555.0761 2
s
@D
13. Rajasthan 410.6800 2708.9500 10694.1700 2368.925 67.210 ﬁ
o
14. Tamil Nadu 45,0000 690.8060 258.3540 520.9450 605.9640
15. Uttaranchal 202.0050 462.8500 246.2050 339.9450 399.7600
>
[
16. Uttar Pradesh 134.8900 4175130 4315170 407.4600 4461258 3
wn
>
17. West Bengal 308.6741 228.3940 298.7850 502.4800 157.6600 2
P
Total 6,270.5403 15,473.002 20,152.997 17,872.391 16,062.522

suonsand pasreisun
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Forest cabon partnership facility

4977. SHRIANIL MADHAV DAVE: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether Government plans to sign an agreement Withld Bank's
Forest Carbon Partnership Facility;

(b) whether there has been any talk to participate in the United Nations
Collaborative Initiative on Reducing Emissions from Deforestation and Forest
Degradation (UN-REDD) Programme; and

(c) if so, the details thereof;

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c)There is no proposal
under consideration to sign any agreement wibrld Bank's Forest Carbon
Partnership Facility or to participate in the United Nations Collaborative initiative on
Reducing Emissions from Deforestation and Forest Degradation (UN-REDD)
Programme.

Compensation for acquisition of forest land

4978. SHRI BHUPENDER/ADAV: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@) whether Government has acquired forest land from the States/Union-
Territories (UB) for building dam, mining and other non-forest activities;

(b) if so, the details of the forest land acquired during the last three years,
State/UTFwise;

() the compensation worked out and provided by Government to State
Governments in lieu of the acquired forest lante&GUTFwise;

(d) the amount deposited in the ad-hoc Compensatsifprestation
Management and Planniguthority (CAMPA), till date;

(e) whether State Governments have urged the Central Government to grant
funds from CAMR fund; and

(f) if so, the reaction Government thereto?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b) Ministry of
Environment and Forest (MoEF) did not acquire forest land from the States/Union-
Territories (UB) for building dam, mining and other non-forest activities. However
as per the provision of the Section-2 of the Forest (Conservain)1980, use of
forest land for non-forest purpose require prior approval of Central Government



54  Written Answers to [RAJYA SABHA] Unstarred Questions

State/UTFwise cetails of approvals accorded under the Forest (Conservaiic)
1980 for diversion of forest land for non-forest purposes during the last three years
(i.e. with effect from 01.01.2009 to 31.12.2011) is given in StatenSabglow)

(c) and (d)As the MoEF did not acquire forest land from that&s/Union-
Territories (UB) for building dam, mining and other non-forest activities no
compensation in this regard has been provided by the MoEF to State/ Union
Territories. Howeverapprovals under the Forest (Conservatida), 1980 accorded
by the MoEF for use of forest land for non-forest purposes are subject to fulfillment
of inter-alia the conditions that the concerned State/UT Government shall realize
the Net Presenalue (NPV) of the diverted forest land and the amount required for
creation and maintenance of compensatory afforestation, afforestation and fencing
of safety zone (for mining projects), implementation of Catchrdeat Treatment
Plan (for irrigation and dam projects), implementation of Regional and/or site specific
Wildlife Conservation Plan etc. From the concerned user agencies and transfer the
same to the ad-hoc CAMP As on 31.03.2012 an amount of Rs. 22,382 crores is
available with the ad-hoc CAMP

(e) and (fFunds are released to the¢ate CAMRAs on the basis of the
Annual Plans of Operation, and in terms of the Order dated 10th2R0¢ of the
Supreme Court of India in IAN0.2143 inWrit Petition (Civil) N0.202/1995 in the
matter of T. N. GodavarmarThirumulpadversusUnion of India and others. During
the years 2009-10, 2010-11 and 2011-12 amounts of Rs. 983 crores, Rs. 1,034 crores
and Rs. 823 crores, respectively have been releasetatto GAMRAS.

Satement
State-wise details of the approvals (Stage-l and Stage-Il) accorded under

the Forest (Conservation) Act, 1980 during the period of last three years (i.e.
with effect fom 01.01.2009 to 31.12.201

Sl. No.  State/UT No. of Proposals Area of forest land
diverted (in hectares)

1 2 3 4

1. Andhra Pradesh 112 12,346.71

2. Arunachal Pradesh 82 3,623.66
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1 2 3 4
3. Assam 31 800.93

Bihar 79 4,033.465.

Chhattisgarh 81 9,939.85
6. Goa 23 973.24
7. Guijarat 346 6,567.97
8. Haryana 794 1,132.24
9. Himachal Pradesh 403 9,819.44
10.  Jharkhand 128 2,667.38
11.  Karnataka 89 30.64
12.  Kerala 20 7,922.65
13.  Madhya Pradesh 173 6,494.18
14.  Maharashtra 197 6,494.18
15.  Manipur 5 915.29
16. Meghalaya 7 126.33
17.  Mizoram 2 253.38
18. Nagaland 0 0
19.  Orissa 75 10,304.6
20.  Punjab* 736 1,639.22
21. Rajasthan 121 4558.71
22, Sikkim 60 1,262.09
23.  Tamil Nadu 4 505.92
24.  Tripura 48 81
25.  Uttarakhad 1,026 6,614.04
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1 2 3 4
26.  Uttar Pradesh 365 1,064.95
27.  West Bengal 28 279.63
28.  Andman and Nicobar 4 042
Islands
29. Chandigarh 5 0.31
30. Dadar and Nagar 16 4.89
Haveli
31. Daman and Diu 1 395
32. Delhi 3 16.74
33.  Lakshadweep 0 0
34.  Puducherry 0 0
ToTAL 5114 97,302.15

*. Excluding 55,339.95 ha. area covered under cultivation and habitation which

was closed under the Punjab Land Preservafio 1900. $age-Il approval under the
Forest (Conservatior)ct, 1980 for its delisting from the list of forest areas was accorded
during 20009.

Note:The statement does not include information for Jammu and Kashmir as the
provisions of the Forest (Conservatioigt, 1980 do not extend to Jammu and Kashmir

Provisioning of fire-works of forest guards

4979.SHRI RAMA CHANDRA KHUNTIA: Will the Minister of
ENVIRONMENT AND FORESTbe pleased to state:

(@ the number of poachers and smugglers arrested and punished as per the
Wild Life (Protection)Act, 1972 a amended in 2006a&-wise;

(b) whether it is a fact that the forest guards are not provided with any fire
arms and they are not daring enough to arrest the poachers who operates in big
group and carry the most sophisticated fire arms with them; and

(¢) whether Government will consider to engage armed forces or to supply
fire arms to forest guards?
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THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The enforcement of the
provisions of Wild Life (Protection) Act, 1972 including detection of wildlife
offences, and arrest and prosecution of wildlife offenders is primarily the
responsibility of the concernedta®e/Union Territory GovernmentThe details of
poachers and smuggler arrested, prosecuted, and punished by the State
Governments are not collated in the Ministry

(b) No, Sic

() The enforcement of lawincluding forest and wildlife laws, is the
responsibility of the concernedta®e/Union Territory GovernmentsThe Ministry
provides financial assistance to the State Governments under the Centrally
Sponsored Schemes of 'Integrated DevelopmeWildflife Habitats', 'ProjecfTiger’
and 'Project Elephant' to undertake works as perAtimeual Plans of Operation
submitted by them. Purchase of arms and ammunition for the field staff, in addition
to other items, is supported under the abovementioned schemes, as and when such
demands are received from th@t®/UnionTerritory GovernmentsAt present, there
is no proposal with the Ministry to engage armed forces for this purpose.

Environmental clearance forexcavation of mines inAndhra Pradesh

4980.SHRI NANDI YELLAIAH: Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ the details and current status of the requestAonflhra pradesh
Government for diversion of 16.00 hectares of forest land at Gopavaram reserve
forest in Kadapa Division for excavation of Pedda Polu Palli mines;

(b) the main hurdles in according forest related clearance; and
() by when the clearance shall be accorded?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN) (a) to (c)in consideration of a
proposal received from thetéie Government ofAndhra Pradesh, Ministry of
Environment and Forests vide its letter dated 07.12.2010 has already accorded in-
principle approval under the Forest (Conservatidet) 1980 for diversion of 16.00
hectares of forest land in Gopavaram Reserve Forest of Kadapa Division for
excavation of Pedda Polu Palli distributary and minors.

Bio-safety violations by Monsanto

4981.SHRI D. RAJA:WIll the Minister of ENVIRONMENTAND FORESTS be
pleased to state:

(@ whether the State Government of Karnataka and the Genetic Engineering
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Approval Committee (GEAC) have investigated reports of bio-safety violations by
Monsanto in its GM corn cultivation plots in Bijapws reported by a Kannad&
channel and an environment organisation;

(b) if so, the details of the investigation report and the action taken by the
regulators; and

(¢) if not, the reasons therefor?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c)Yes Sir The Ministry
had received a representation from M/s Greenpeace informing that M/s Monsanto
India has violated the viosafety norms during GM corn experimental seed production
in Bijapur District, Karnataka.To examine the above allegation, the Genetic
EngineeringAppraisal Committee (GEAC) had constituted a three-member Inspection
Committee. The Inspection Committee jointly with the State Government has
completed the inspection on 9th /10th March, 2012. The Committee on the basis of
material evidence collected through direct interaction with farmers and the State
Government officials; and examination of experimental seed production sites and
other relevant documents has concluded that it was difficult to ascertain that any
violation has taken place.

Tiger zone inAdilabad district of Andhra Pradesh

4982. SHRI RLVAI GOVARDHAN REDDY:
SHRIMATI GUNDU SUDHARANI:

Will the Minister of ENVIRONMENTAND FORESTS be pleased to
state:

(@ whether it is a fact that Government has recently notified the Forty-first
Tiger Zone of the country iAdilabad district ofAndhra Pradesh;

(b) if so, the details thereof;

(¢) whether the Ministry is aware that nearly 60,000 adivasis are going to be
displaced due to the above notification; and

(d) if so, how the Ministry is going to help them?

THE MINISTER OF SRATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b)The Sate Government
of Andhra Pradesh has notified the Kawager Reserve i\pril, 2012, which is the
41stTiger Reserve in the country

(c) and (d) Under th&Vildlife (Protection)Act, 1972, enabling provisions exist
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for making the core/critical tiger habitat inviolate only through voluntary relocation
of people residing therein. The Centrally Sponsored Scheme of Project Tiger has a
provision for providing 100% central assistance to States in this regard with an
enhanced package of Rs. 10 lakhs per family

Decrease in population of tigers in the country

4983.DR. JANARDHAN WAGHMARE:
SHRI N.K. SINGH

Will the Minister of ENVIRONMENTAND FORESTS be pleased to state:

(@) whether the population of tigers have registered a drastic fall in the last
few years;

(b) if so the reasons therefor and the population of tigers during each of
the last three Census, State-wise;

(¢) the details of schemes launched for the protection of these animals;
(d) whether these schemes have achieved their desired goals; and
(e) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARJAN): (a) and (b) No SirThe country
level tiger population, estimated once in every four years using the refined
methodology has shown an increasing trend with a population estimate of 1706,
lower and upper limits being 1520 and 1909 respectively in the recent all India
estimation (2010), as compared to the last country level estimation of 2006, with an
estimate of 141, lower and upper limits beingl@5 and 1657 respectivelfhe
landscape-wise details of tiger estimation in the country for the year 2006 and 2010
are given in statement - 5ée below)

(c) 'ProjectTiger' was launched in 1973 to conserve tigers in our cauntry
This is ongoing as a Centrally Sponsored Scheme for providing funding support and
technical guidance to 17 tiger States for tiger conservation in notified tiger reserves.

(d) and (e) Project Tiger has put the endangered tiger on an assured path of
recovery as revealed in the country level assessment of, tigepredators, prey and
habitat. The recent (2010) findings in this context indicate a poor status of tiger
population in areas outside tiger reserves and protected areas. The tiger population,
by and large, in tiger reserves and protected areas of such States are viable, while
requiring ongoing conservation efforts. The milestone initiatives taken by the
Government of India to protect and foster tiger conservation are given in statement
Il
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Details of tiger estimation for the years 2006 and 2010

0] SIaMsuy usiimA 09

[VHaVS VACYY]

State Tiger Population
2006 2010 Increase/
Decrease/
Stable
Estimate Statistical Statistical Statistical Statistical Statistical
(Number) Lower Limit Upper Limit (Number) Lower Limit UpperLimit
Shivalik-Gangetic Plain Landscape Complex
Uttarakhand 178 161 195 227 199 256 Increase
Uttar Pradesh 109 91 127 118 113 124 Stable
Bihar 10 7 13 8(-)*** (-)*** (-)*** Stable
Shivalik 297 259 335 353 320 388 Stable
Gangetic
landscape
Central Indian Landscape Complex and Eastern Ghats Landscape Complex
Andhra Pradesh 95 84 107 72 65 79 Decrease

suonsand pasreisun



Chhattisgarh 26 23 28 26 24 27 Stable
Madhya Pradesh 300 236 364 257 213 301 Stable
Maharashtra 103 76 131 169 155 183 Increase
Odisha 45 37 53 32 20 44 Stable
Rajasthan 32 30 35 36 35 37 Stable
Jharkhand Not assessed 10 6 14 Could not be
assessed
compared since
it was not
assessed in 2006.
Central 601 486 718 601 518 685 Stable
Indian landscape
Western Ghats Landscape Complex
Karnataka 290 241 339 300 280 320 Stable
Kerala 46 39 53 71 67 751 increase
Tamil Nadu 76 56 95 163 153 173 Increase

0] SIaMSUY UaNInA
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Western 402 336 487 534 500 568 Increase
Ghats landscape
North Eastern Hills and Brahmaputra Flood Plains
Assam 70 60 80 143 113 173 Increase
Arunachal Pradesh 14 12 18 Not Not Not Could not be
assesed assesed assesedompared since
it was not
assessed in
2010.
Mizoram 6 4 8 5(-)x** (-)x** (-)*** Stable
Northern 10 8 12 Not Not Not Could not be
West Bengal assesed assesed assesed compared
since
it was not
assessed in
2010.
North East 100 & 118 148 118 178 Increase
Hills, and
Brahmaputra

0] SIaMSUyY UsinimA 29
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landscape
Sundarbans Not assesed Not assesed Not asses&d 64 0 Could not be
compared
since it was not
assessed in 2006
TOTAL 1411 1165 1657 1706 1520 1909

*** Statistical lower / upper limits could not be ascertained owing to small size of the population.

0] SIaMSUY UaNInA

[zToZz AV 22]
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Satement - |l

Milestone initiatives taken by the Government of India to protect and foster tiger
conservation

legal steps

1. Amendment of theWild Life (Protection)Act, 1972 for providing
enabling provisions towards constituting the National Tiger
ConservationAuthority and theTiger and Other Endangered Species
Crime Control Bureau.

2. Enhancement of punishment in cases of offence relating to a tiger
reserve or its core area.

Administrative steps

3. Strengthening of antipoaching activities, including special strategy for
monsoon patrolling, by providing funding support to Tiger Reserve
States, as proposed by them, for deployment of antipoaching squads
involving ex-army personnel / home guards, apart from workforce
comprising of local people, in addition to strengthening of
communication / wireless facilities.

4. Constitution of the Nationaliger ConservatiorAuthority with efect
from 4.09.2006, for strengthening tiger conservation ioyeralia,
ensuring normative standards in tiger reserve management, preparation
of reserve specific tiger conservation plan, laying down annual audit
report before Parliament, constituting State level Steering Committees
under the Chairmanship of Chief Ministers and establishment of Tiger
Conservation Foundation.

5. Constitution of a multidisciplinary Tiger and Other Endangered Species
Crime Control Bureau (Wdlife Crime Control Bureau) with &ct from
6.6.2007 to effectively control illegal trade in wildlife.

6. The in-principle approval has been accorded by the National Tiger
ConservationAuthority for creation of five new tiger reserves, and the
sites are;, Pilibhit (Uttar Pradesh), Ratapani (Madhya Pradesh),
Sunabeda (Orissa) and Mukundara Hills (including Darrah, Jawahar
Sagar and Chamb#lildlife Sanctuaries) (Rajasthan) and Satyamangalam
(Tamil Nadu). Final approval has been accorded to Kudremukh
(Karnat&a) for declaring as a Tiger Reserve. Besides, the States have
been advised to send proposals for declaring the following areas as
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10.

11.

Tiger Reserves; (i) Bor (Maharashtra), (ii) Suhelwa (Uttar Pradesh), (iii)
Nagzira-Navegaon (Maharashtra), (iv) Guru Ghasidas National park
(Chhattisgarh), (v) Mhadei Sanctuary (Goa) and (vi) Srivilliputhur
Grizzled Giant Squirrel / Magamalgildlife Sanctuaries /Varushanadu
Valley (Tamil Nadu).

The revised Project Tiger guidelines have been issued to States for
strengthening tiger conservation, which apart from ongoing activities,
interalia, include funding support to States for enhanced village
relocation/rehabilitation package for people living in core or critical tiger
habitats (from Rs. 1 lakh/family to Rs. 10 lakhs/ family), rehabilitation/
resettlement of communities involved in traditional hunting,
mainstreaming livelihood and wildlife concerns in forests outside tiger
reserves and fostering corridor conservation through restorative
strategy to arrest habitat fragmentation.

A scientific methodology for estimating tiger (including co-predators,
prey animals and assessment of habitat status) has been evolved and
mainstreamed. The findings of this estimation/assessment are bench
marks for future tiger conservation strategy

An area of 33472.01 sq. km. has been notified by 16 Tiger States (out of
17) as core or critical tiger habitat under sectionV38f the Wildlife
(Protection)Act, 1972, as amended in 2006 (Andhra pradéstnachal
Pradesh,Assam, Chhattisgarh, Jharkhand, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Mizoram, Orissa, Rajastlla@amil Nadu,
Uttrakhand, Uttar Pradesh anlest Bengal).The Sate of Bihar has
Taken a decision for notifying the core or critical tiger habita¥amiki

Tiger Reserve.

Financial steps

Financial and technical help is provided to the States under various
centrally Sponsored Schemesiz Project Tiger and Integrated
Development ofWildlife Habitats for enhancing the capacity and
infrastructure of the States for providing effective protection to wild
animals.

International cooperation

India has a Memorandum of Understanding with Nepal on controlling
trans-boundary illegal trade in wildlife and conservation, apart from a
protocol on tiger conservatiowith China.
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12.

13.

14.

A Global Tiger Forum of Tiger Range countries has been created for
addressing International issues related to tiger conservation.

During the 14th meeting of the Conference of parties to CITES, which
was held from 3rd to 15th June, 2007 at The Hague, India Introduced a
resolution along with China, Nepal and the Russian Federation with
directions to parties with operations breeding tigers on a commercial
scale, for restricting such captive populations to a level supportive only
to conserving wild tigers. The resolution was adopted as a decision with
minor amendments. Furthemdia made an intervention appealing to
China to phase out tiger farming, and eliminate stockpile&sain big

cats of body parts and derivatives. The importance of continuing the
ban on trade of body parts of tigers was emphasized.

Based on India's strong intervention during the 58th meeting of the
Standing Committee of the CITES at Geneva from 6th to 10th 209,

the CITES secretariat has issued a notification to parties to submit
reports relating to compliance of decisions 14.69 and 14.65 within 90
days with effect from 20.10.2009 (Progress made on restricting captive
breeding operations of tigers etc.).

Reintroduction of Tigers

15.

16.

As a part of active management to rebuild Sariska and Panna Tiger
Reserves where tigers have become locally extinct, reintroduction of
tigers/tigresses have been done.

Special advisories issued for in-situ build up of prey and tiger
population through active management in tiger reserves having low
population status of tiger and its prey

Creation of special Tiger Protection Force (STPF)

17.

The policy initiatives announced by the Finance Minister in his Budget
Speech of 29.2.2008nter alia, contains action points relating to tiger
protection. Based on the one time grant of Rs. 50.00 crore provided to
the NationalTiger ConservatiorAuthority (NTCA) for raising, arming

and deploying a special Tiger Protection Force the proposal for the said
force has been approved by the competent authority for 13 tiger
reserves. Rs. 93 lakhs each has been released to Corbett, Ranthambhore
and Dudhwa Tiger Reserve for creation of STPF during 2008-09 Since
then the guidelines of the STPF have been revised for deploying forest
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18.

personnelin place of Police as an option-Il, with scope for involving
local people like th&/an Gujjars. During the year 2D12, an amount of

Rs. 3 crores has been provided to the Similipal Tiger Reserve for raising,
arming and deploying the STPF

In collaboration with TRAFFIC-INDIA, an online tiger crime data base
has been launched, and Generic Guidelines for preparation of reserve
specific Security Plan has been evolved.

Recent initiatives

1

Implementing a tripartite MOU with tiger States, linked to fund flows for
effective implementation of tiger conservation initiatives.

Rapid assessment of tiger reserves done.

Special crack teams sent to tiger reserves affected by left wing extremism
and low population status of tiger and its prey

Chief Ministers of States having tiger reserves affected by left wing
extremism and low population status of tiger and its prey addressed for
taking special initiatives.

Steps taken for modernizing the infrastructure and field protection,
besides launching 'M-STRIPLES' for effective field patrolling and

monitoring.

Steps taken for involvement of Non-Governmental Experts in the
ongoing all India tiger estimation.

Initiatives taken for improving the field delivery through capacity
building of field officials, apart from providing incentives.

Action initiated for using InformationTechnology to strengthen
surveillance in tiger reserve.

The second round of country level tiger status assessment completed in
2010, with the findings indicating an increase with a tiger population
estimate of 1706, lower and upper limits being 1520 and 1909
respectively as compared to the last country level estimation of 2006,
with an estimate of 1411, lower and upper limits being 1165 and 1657
respectively
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10. The second round of independent assessment of Management
Effectiveness Evaluation of Tiger Reserves done in 2010-11 for 39 tiger
reserves based on globally used framework.

11. Increase in the allocation for Project Tiger with additional components.

12. Providing special assistance for mitigation of human-tiger conflicts in
problematic areas.

13. As an outcome of the fourth Trans-border Consultative Group Meeting
held in New Delhi, a joint resolution has been signed with Nepal for
biodiversity/tiger conservation.

14. Regional Ofices of the NationalTiger ConservationAuthority
sanctioned at NagpuBengaluru and Guwahati.

15. Launching of Phase-IV tiger reserve level monitoring.

16. A protocol on conservation of the Royal Bengal Tiger of the Sundarban
signed between India and Bangladesh in Septen2io4t.

Environmental clearance to hydro-power projects in the Country

4984. SHRI BIRENDRAPRASAD BAISHYA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@ the details of environmental clearance given to various projects
particularly hydro-power projects including projects pending for clearance and
already rejected in the country during the last three years, State-wise;

(b) the details of criterion fixed and practices being adopted by Government
towards issuing environmental clearance particularly to a project, wherein impact
assessment are made; and

(c) the details of policies being adopted by Government and criterion fixed
for issuing the environmental clearance inspite of their impact on environment and
resulting in GlobaWarming and Climate Change?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) A total of 1878 projects from
various sectors including 18 projects from hydropower sector have been given
environmental clearance by the Ministry of Environment and Forests during last
three years from Januar®009 to DecembgeR011. A total of 417 projects are pending
for environmental clearance and 20 projects have been rejected during the last 3
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years. State-wise details are given in statement (see below)

(b) and (c) The environmental clearance to projects is issued under the
provisions of the Environment Impa&ssessment Notification, 2006 and its
amendment of 2009. Based on the spatial extent of potential impacts and potential
impacts on humarhealth and natural and manmade resources, the projects and
activities requiring environmental clearance are listed in Schedule of the Notification
and are broadly categorized in to two categories - Cateyayd Category BThe
Category 'A' projects require prior environmental clearance from Central Government
in the Ministry of Environment and Forests and matters falling under Category 'B'
require at @&te or UnionTerritory level from the fate or UnionTerritory level
Environment ImpactAssessmentAuthority (SEIAA). After carrying out an
Environmental ImpactAssessment study and preparation of Environment
Management Plan for suggesting the measures for mitigating the adverse impact due
to the project and carrying out a public consultation, the project is environmentally
appraised by the Expeftppraisal Committee (EAC) at the Central Level and by the
State level ExperAppraisal Committee (SEAC) constituted under the Notification.
After a through scrutiny and examination of the impact of the projects, strict
conditions are stipulated while granting the environmental clearance.

Satement

Details of the projects given Emonment Clearances the projects pending for
Environment clearance along with the projects rejected during the last 3 years

A: Environmental Clearance given to various projects during the last 3 years

(2009-201)
Sl. No. Name of the State 2009 2010 2011 Total
1 A and N Islands - 3 1 4
2. Andhra Pradesh 92 70 44 206
3. Arunachal Pradesh - 3 7 10
4, Assam 16 9 18 43
5. Bihar 7 8 18 33

6. Chandigarh - 1 - 1
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Sl. No. Name of the State 2009 2010 2011 Total
7. Chhattisgarh 59 33 A 126
8. Dadar and Nagar Haveli - 1 6 7
9. Daman and Diu 5 2 1 8
10. Delhi - 1 2 3
11 Goa 30 7 - 37
12. Gujarat 164 1 60 225
13. Haryana 3 3 18 24
14. Himachal pradesh 9 6 6 21
15. Jammu and Kashmir 5 3 3 1
16. Jharkand 40 40 31 111
17. Karnataka 49 2 24 95
18. Kerala 6 29 18 53
19. Lakshdeep - - - -
20. Madhya Pradesh 45 19 25 89
21. Maharashtra 119 44 46 209
22. Manipur - - - -
23. Meghalaya 4 4 3 11
24, Mizoram 1 - - 1
25. Nagaland - - - -
26. Odisha 68 36 35 139
27. Pondicherry 1 1 2 4
28. Punjab 7 18 27 52
29. Rajasthan 48 37 19 104
30. Sikkim 1 1 1 3
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Sl. No. Name of the State 2009 2010 2011 Total
3L Tamil Nadu 29 30 36 95
32. Tripura 1 - - 1
33. Uttar Pradesh 1 2 10 23
34. Uttrakhand 13 4 16 33
35. West Bengal 40 25 19 84
.36 Others 8 2 2 12
Total 881 465 532 1878
B. Projects pending for environmental clearance
S. Name of the River Infras- Thermal Industry Mining Total
No State Valley  tructure
1 2 3 4 5 6 7 8
1. A and N Islands - 1 - - - 1
2. Andhra Pradesh - 5 1 23 7 36
3. Arunachal Pradesh 1 - - - - 1
4. Assam - 14 - 1 - 25
5. Bihar - - - - - -
6. Chandigarh - - - - - -
7. Chhattisgarh - - 4 5 14 23
8. Dadar and - - - 2 - 2
Nagar Haveli
9. Daman and Diu - - - 1 - 1
10. Delhi - - - - - -
11. Goa - - - - 1 1
12. Gujarat - 13 5 27 5 50
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1 2 3 4 5 6 7 8
13. Haryana - 1 - 5 1 7
14. Himachal Pradesh 5 1 - - 1 7
15.Jammu and Kashmir - - - 1 2 3
16. Jharkand - 2 1 2 32 37
17. Karnataka 2 1 - 6 8 17
18. Kerala - 2 - - - 3
19. Lakshdeep - - - 1 - -
20. Madhya Pradesh 1 - 4 8 8 21
21. Maharashtra 2 1 4 12 15 A
22. Manipur 1 - - 1 - 2
23. Meghalaya - - - 1 - 1
24. Mizoram - - - 1 - 1
25. Nagaland - - - 1 - 1
26. Odisha - 1 1 10 29 41
27. Pondicherry - 1 - - - 1
28. Punjab - 3 - 8 - 11
29. Rajasthan - 2 3 8 40 53
30. Sikkim - 1 - - - 1
31. Tamil Nadu - 3 1 12 2 18
32. Tripura - - - 2 - 2
33. Uttar Pradesh - 6 5 5 2 18
34. Uttrakhand 2 14 1 2 7 26
35. West Bengal - - 2 12 - 14
36. Others - - - 1 - 1

Total 14 72 32 168 131 4177
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C. Projects Rejected during the last 3 years (2009-20)

Sl
No

Name of the

State Valley

River

Infras- Thermal

tructure

Industry  Mining Total

3

10.

11.

12.

13.

14.

15.

16.

17.

18.

19

21.

A and N Igands
Andhra Pradesh
Arunachal Pradesh
Assam

Bihar

Chandigarh

Chhattisgarh

Dadar and Nagar Haveli -

Daman and Diu
Delhi

Goa

Guijarat

Haryana
Himachal pradesh
Jammu and Kashmir
Jharkand
Karnataka

Kerala
Lakshdeep
Madhya Pradesh
Maharashtra

Manipur




74 Written Answers to [RAJYA SABHA] Unstarred Questions

23. Meghalaya - - - - - -
24. Mizoram - - - - - -
25. Nagaland - - - - - -
26. Odisha - - - - - -
27. Pondicherry - - - - - -
28. Punjab - - - - - -
29. Rajasthan - - - - 6 6
30. Sikkim - - - - - -
31. Tamil Nadu - - - - - -
32. Tripura - - - - - -
33. Uttar Pradesh - - - - - -
34. Uttrakhand - - - - - -
35. West Bengal - - - - - -

36. Others - - - - - -

ToTaL 1 4 1 - 14 20

Conservation of Dal-Nigeen Lake in Srinagar

4985. SHRI NAND KUMAR SAI:Will the Minister of ENVIRONMENTAND
FORESTS be pleased to state:

(@ whether Government proposes a project for conservation and
management of Dal-Nigeen Lake at Srinagar in Jammu and Kashmir;

(b) if so, the details thereof;

(c) the salient features of the said proposal;

(d) the details of expenditure likely to be incurred on the said project;
(e) the time by when the project will be completed; and

(f) the extent to which tourism and families living in adjoining areas will be
benefited from the said project?
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THE MINISTER OF SRATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (c) The Ministry is
implementing the scheme of National Lake Conservation Plan (NLCP) for
conservation and management of polluted and degraded lakes in urban and semi-
urban areas of the countrhrough an integrated ecosystem approach.

The project on 'Conservation and Management Plan for Dal-Nigeen Lake' in
Srinagar (J and K) was sanctioned by this Ministry in Septen2085 under NLCP
at a cost of Rs. 298.76 crore on 100% central funding. J and K Laké&aedvays
DevelopmentAuthority, Government of J and K, is the implementing agency for the
project.

Different components approved under the project include sewerage and
sewage treatment works, solid waste management, hydraulic works, restoration and
development works, catchment area management, infrastructure facilities, public
awareness etc.

(d) to (f) An expenditure of Rs. 205.87 crore has been incurred till March,
2012 on implementation of the projeTthe project on completion in Septemb2013,
is envisaged to result in improved water quality and lake aesthetics, thereby
benefitting tourism and other stakeholders including those in the lake catchment.

lllegal planting of GM corn by Monsanto

4986.SHRI D. RAJA: Will the Minister of ENVIRONMENTAND FORESTS be
pleased to state:

(@ whether it is a fact that Monsanto has taken up illegal planting of its HT
GM corn (NK 603) inside University ofgriculture Sciences - Dharwad, as per
Genetic Engineeringpproval Committee's (GEAC's) monitoring team report; and

(b) if so, the reasons for Government not blacklisting the company for
violating the norms?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) and (b) No SirThe Ministry
had received a representation from M/s Coalition for GM Free India infortinatgM/
s Monsanto India Limited has violated the biosafety norms by planting herbicide
tolerant maize (NK603) as a comparator without the approval of the Genetic
EngineeringAppraisal Committee (GEAC) during field trials with transgenic maize
expressing stacked events, nameON89034 and NK603 at University of
Agricultural Sciences, Dharwad in Karnataka. It was informed that the representation
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is based on the Report of the Compliance Committee which advised the applicant
"Before planting NK 603 event treatment in future, the permission from competent
authority may be obtained". The matter was considered by the GEAC in the meeting
held on 8.2.2012. On reviewing the facts of the case, the Committee noted that (i) the
field trials with transgenic maize was conducted as per the experimental field design
and protocol approved by the GEAC and Direcirectorate of Maize Research;

and (ii) the recommendations of the Compliance Committee is on the basis of the
recent policy decision taken by the GEAC not to allow unapproved events during
field trials. Accordingly the Committee concluded that there has been no violation in
the instant case.

Measures for checking extinction of wildlife

4987. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(@) the details of steps taken by Government to check the extinction of
wildlife in the country; and

(b) whether it is a fact that the provisions of W@dlife Act, 1972 have no
teeth to check the poachers and wildlife parts smugglers?

THE MINISTER OF SRTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) The Government has taken
the following steps to check the extinction of wild life in the country:

() A network of 668 Protectedreas, viz., National Parks, Sanctuaries,
Conservation Reserves and Community Reserve has been created in the
country under the provisions of tiWgild Life (Protection)Act, 1972 to
provide for in situ conservation of wildlife and its habitats.

(i) A network of Zoos has been created in the countvhich are
financially supported and statutorily regulated by the Central Zoo
Authority, to ensureex situ conservation of important species of wild
animals, including undertaking conservation breeding programmes for
such species.

(iiy The Centrally Sponsored Scheme of 'Integrated Developméenildiife
Habitats' includes the component 'Recovery programmes for Saving
Critically Endangered Species and Habitats' to provide for special
measures to support such species. PresefBy species have been
identified for support under this component which include Snow
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(iv)

V)

(Vi)

(vii)

(vii)

()

(b)

Leopard, Bustards (including Floricans), Dolphin, Hangul, Nilgahr,
Marine Turtles, Dugongs and coral reefs, Edible Nest Swiftdetian
Wild Buffalo, Nicobar Megapode, Manipur Brow-antlered Dé&arltures,
Malabar Civet, Indian Rhinocero#siatic Lion, Swamp Deer and
Jerdon's Courser

Legal protection has been provided to endangered species of wild
animals and plants against hunting and commercial exploitation under
the provisions of th&Vild Life (Protection)Act, 1972.

The Wild Life (Protection)Act, 1972, has been amended and made more
stringent. The punishments in cases of offences have been enhanced.
The Act also provides for forfeiture of any equipment, vehicle or
weapon that is used for committing wildlife offence.

Financial and technical assistance is extended to the State Governments
under various Centrally Sponsored Schemes, viz., 'Integrated
Development oWildlife Habitats', 'ProjecfTiger' and 'Project Elephant'

for providing better protection and conservation to wildlife.

The Central Bureau of investigation (CBI) has been empowered under
the Wildlife (Protection)Act, 1972 to apprehend and prosecute wildlife
offenders.

The State Governments have been requested to strengthen the field
formations and intensify patrolling in and around the Proteéteds.

The Wildlife Crime Control Bureau has been set up for control of
poaching and illegal trade in wildlife and its products.

No, Sir

Instruction of Enforcement Directorate to lodge FIR

4988. SHRI MOHAMMAD ADEEB: Will the Minister of FINANCE be pleased

to state:

@)

whether it is a fact that Enforcement Directorate (ED) has instructed to

State Government to lodge FIR against some public representatives like Chairman
Nagar Palika, MLA and others;

(b)

©

if so, the details thereof;

whether FIR has been lodged;
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(d) if so, the detds thereof;
(e) if not, the reasons therefor;

(g) whether it is also a fact that ED has passed the order to lodge the FIR
against the then Chairman Nagar Palika, Saharanpur Uttar Pradesh; and

(H if so, the details thereof;

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) No, Sir.

(b) to (e) In view of reply to part (a) above, does not arise.

M No, Sit

() In view of reply to part (f) above, does not arise.
Fiscal Deficit

4989. SHRI N. BALAGANGA:Will the Minister of FINANCE be pleased to
state:

(@ whether Government assessed the fiscal deficit during the last year;
(b) if so, the details thereof;

() whether it is a fact that it has gone beyond the targets set under the
FRBM Act;

(d) if so, the details thereof and the reaction of Government thereto; and

(e) the proposed steps to confine fiscal deficit below the target set under
the FRBMAct?

THE MINISTER OF SKTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Yes Sir

(b) Fiscal Deficit during 2011-12 (Revised Estimates) was Rs. 5, 21,980 crore
which is 5.9 per cent of GDP

() Yes Sir

(d) Due to un-precedented global financial crisis, the Government had to
take fiscal expansionary measures to protect Indian economy from the adverse
impact of global financial crisis. This resulted in increase in Fiscal Deficit from 4.6
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percent of GDP in BE 2011-12 to 5.9 percent of GDP in RE 2011-12 Government is
determined to bring the deficit down to a more sustainable |&eekeinforce its
commitment towards fiscal consolidation, government has bring out amendment in
the FRBMAct, 2003, which has been introduced in the Lok Sabha on 16.03.2012 as
part of Finance Bill 2012-13.

(e) The government has reverted back to the path of fiscal consolidation
with gradual exit from the expansionary measures in a calibrated marmer
reduction in Fiscal Deficit from 5.9 per cent of GDP in RE 2011-12 to 5.1 per cent of
GDP in BE 2012-13 is designed with a mix of reduction in total expenditure as
percentage of GDRnd improvement in gross tax revenue as percentage of GDP
With reprioritization of expenditure towards developmental side and curtailing the
growth in non-developmental expenditure, total expenditure is estimated to decline
as percentage of GDIBross tax revenue as percentage of G@fx additional
resource mobilization measures is estimated to increase from 10.1 per cent in RE
2011-12 to 10.6 per cent of GDP in BE 2012-13.

Rising subsidy bill

1t4990. SHRI SHMNAND TIWARI: Will the MINISTER OF FINANCE be
pleased to state:

(@ whether it is a fact that the estimated subsidy bill of Government is
estimated to be Rs. 1,34,411 crore for the year 2011-12.

(b) if not, the quantum of actual amount and whether it is also a fact that
the amount is almost double to that of year 2006-07; and

(c) if so, the details thereof and the subsidy amount likely to be given to
various sectors during 2011-12 separately?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)Total subsidy payable in 20422012 was estimated to
Rs. 2,16,297 crore in RE 2011-2012 against Rs. 57,125 crore incurred in 2006-2007,
which was about 3.79 times of the expenditure incurred in 2006-2007.

() The details of expenditure on subsidy in 2006-2007 and 2011-2012 (RE)
are as follows:

t Original notice of the question was received in Hindi



80 Wfitten Answers to [RAJYA SABHA] Unstarred Questions

(Rs. in crore)

Sl Details of Subsidy 2006-2007 2011-2012

No. (Actuals) (RE)

1 Food Subsidy 24014 72823

2. Fertilizer Subsidy 26222 67199

3. Petroleum Subsidy 2699 68481

4.  Other Subidies 4190 7794
ToTtAaL 57125 216297

Indigenous production of currency note paper
4991.SHRI PRAJEEVE:Will the Minister of FINANCE be pleased to state:

(@ whether there has been an increase in transactions involving
counterfeit; Indian currency notes;

(b) if so, the details thereof;
(c) the steps being taken to curb the menace of counterfeit currency; and
(d) the steps taken to indigenize production of currency note paper?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) In terms information furnished by the National Crime
Records Bureau (NCRB), the quantum of fake Indian currency seized and recovered
during the last three years as per the information available as on date is as follows:

Year Total (no. of pieces) Total Value (in rupees)
2009 6,17,979 23,24,83,717
2010 6,22,264 27,83,19,689
2011 5,54,631 25,70,24,986

() To address thenulti-dimensional aspects of the FICN menace, several
agencies such as the RBI, Ministry of Finance, Ministry of Héfairs, Security
and IntelligenceAgencies of the Centre andags, Central Bureau of Investigation
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(CBI) etc., are working in tamn, to thwart the illegal activities related to FICNs.
The work of these agencies is periodically reviewed by a nodal group (FCORD) set
up for this purpose. FCORD (FICN Coordination Cell) coordinates/shares all
available information/ intelligence and analysis on circulation/ smuggling of FICN in
the world. At the functional level, CBI has been declared as the nodal agency for
coordination with the States and the Directorate General of Revenue Intelligence has
been nominated as the Lead Intelligenggency for the purpose. National
InvestigationAgency has been empowered by National Investigaiigency Act to
investigate and prosecute such offences to deal with this menace. The Government
has also constituted Berror Funding and Fake Currency Cell (TFFC) in NihA2010

to focus on investigation oferror Funding and Fake Currency Cases.

Reserve Bank of India (RBI) has also initiated several measures to curb the
menace of counterfeit currencyhese measures include augmenting the security
features, running education campaigns for members of public and cash handlers to
facilitate detection of counterfeits etc.

(d) The Government has taken steps for developing indigenous capacity in
bank note papeAction has already been initiated for a state of the art bank note
paper mill at Mysore as a joint venture between Bhartiya Reserve Bank Note
Mudran (P) Ltd. and Security Printing and Minting Corporation of India Ltd. as also
to augment the existing capacity of Security Paper Mill, Hoshangabad.

Education loans for engineering students

4992. SHRIMA| SMRITI ZUBIN IRANI: Will the Minister of FINANCE be
pleased to state:

(@) whether Government had decided not to give education loans to the
engineering students who get admission under 15 per cent management quota in
India and also abroad from the next financial year;

(b) if so, the details thereof; and

(¢) the justification of excluding the engineering students only from the
loan scheme?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) The Indian BanksAssociation (IBA) had circulated a
Model Educational Loan Scheme for implementation to its member banks with broad
operational guidelines. Banks may adopt the scheme with discretion to make
changes as deemed fit.
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The gheme is for all Indian Nationals who have secured admission to
professional/technical courses in India or abroad through an entrance test/merit
based selection process.

As per the scheme, the assessment of the educational loan is based on the
employability and earning potential of the student upon completion of the course.

Shilbhadra banerjee committee report

4993. SHRI NAND KUMAR SAI:Will the Minister of FINANCE be pleased to
state:

(@ whether a committee set up under the Chairmanship of Shri Shibhadra
Banerjee has submitted its report;

(b) if so, the details of recommendations made therein along with the details
of action so far taken by Government on such recommendations;

() whether Government proposes to indigenize the production of bank note
paper to meet the domestic requirements of the country;

(d) if so, the details thereof along with the details of domestic requirement
of the country;

(e) whether Government proposes to set up Bank Note Paper line unit in
the country; and

(M if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (f) Yes, Sir Major recommendations made by the
Shilabhadra Banerjee Committee are regarding setting up of a Directorate of
Currency; eight stage process for acquisition of security features for Indian bank
notes; review of Procurement Manuals of BRBNMPL and SPMCIL; and
indigenization including R and D set up in the country

The action taken so far includes setting up of Directorate of Currency in the
Ministry of Finance under the clygr of Additional Secretary and Director General;
initiation of the acquisition process following eight-stage process recommended by
the Banerjee Committee; revision of Procurement Manual by SPMCIL and
BRBNMPL. In addition, several initiatives/steps for augmenting the indigenous
capacity of various products like banknote papsecurity ink etc., in the country
have been takerction has also been initiated to install three new banknote paper
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production lines in the countrgimilarly, modernization and augmentation of the Ink
Factory at Dewas has also been taken up.

A nodal group namely FCORD (FICN Coordination Cell) has also been set up
to coordination/share available information/ intelligence and analysis on circulation/
smuggling of FICN in the world.

The review of demand and supply of currency notes is a continuous and
dynamic process undertaken in coordination with relevant stakeholders including
RBI and various security agencies.

Community development and welfare programmes
undertaken by PSBs in NER

4994, SHRI BIRENDRAPRASAD BAISHYA: Will the Minister of FINANCE
be pleased to state:

(@) the specific community development as well as welfare programmes,
taken- up by the nationalized banks in their operational area as a part of their social
obligation in the North East region;

(b) whether the nationalised as well as rural banks are implementing any
schemes for training for self-employment of youths, farmers as well as women in the
North East region particularltssam; and

(c) if so, the details thereof:

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) As reported by tate Bank of India (SBI) and United Bank of
India (UBI), Convenor banks for State level Bankers' Committee for North Eastern
(NE) States, various community development programmes have been taken up by the
Public Sector Banks in the NE States, whitfteralia, include donation of ceiling
fans, water purifiers, multiutility services vehicle, school buses, ambulances, hand
pumps, wheel chairs and X-ray machines apart from organizing eye-checkups, blood
donations and free medicine distribution camps.

In addition, United Bank of India has informed that they have set up a United
Bank Socio Economic Foundation Trust in 2007 which has provided financial
assistance to 45 proposals amounting to Rs. 89.24 lakhs for socio economic
development in North Eastern Region (NER).

(b) and (c)To provide training for self-employment of youths, farmers and
women, the Public Sector Banks and Regional Rural Banks have set up 20 Rural Self
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Employment Trainingristitutes (RSETIs) in NER. Out of these 20 RSETIs, 14 are in
Assam, 2 each in Meghalaya and Tripura and 1 each in Nagaland and Mizoram.

Besides, training programmes are organized by the banks for the beneficiaries
of Central Government Sponsored Schemes like Swarnajayanti Gram Swarozgar
Yojana (SGSY) and Swarna Jayanti Shahari Ro¥gmma (SJSR).

Consolidation of PSBs

14995. SHRI MOTILAL VORA: Will the Minister of Finance be pleased to
state:-

(@ whether it is a fact that Government has decided to run only seven
public sector banks in the country

(b) if, so the reasons therefor:
(¢) the number and names of the large public sector banks at present;

(d) the number of the small banks in the country at present and the names
of banks with whom they will be merged; and

() by when this merger will be finalized?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (e) The Government has no proposal to curtail the number
of Public Sector Banks (PSBs) in the countPSBs are governed by their Board
driven policies and as such the initiative for consolidation has to come from the
management of the banks themselvgspresent there are 26 Public Sector Banks in
the country names of which are as under:-

1. Allahabad Bank 8. Corporation Bank

2. Andhra Bank 9. Dena Bank

3. Bank of Baroda 10. Indian Bank

4. Bank of India 11.  Indian Overseas Bank

5. Bank of Maharashtra 12.  Oriental Bank of Commerce
6. Canara Bank 13.  Punjab and Sind Bank

7. Central Bank of India 14.  Punjab National Bank

t Original notice of the question was received in Hindi
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15. Syndicate Bank 21. State Bank of Hyderabad
16. UCO Bank 22. State Bank of India
17. Union Bank of India 23. State Bank of Mysore
18. United Bank of India 24. State Bank of Patiala
19. Vijaya Bank 25. State Bank of Travancore

20. State Bank of Bikaner and Jaipur 26. IDBI Bank Ltd.

Conditions for environmental clearance to Navi Mumbai airport

4996.SHRI PIYUSH GOXL: Will the Minister of ENVIRONMENTAND
FOREST be pleased to state:

(@ whether Government had given environmental clearance for the
proposed Navi Mumbai airport, under some specified conditions;

(b) the conditions under which the NOC has been given;

() whether these conditions have been complied with by the relevant
authorities;

(d) if so, the details thereof: and
(e) if not, the reasons therefor?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) to (e)The proposal of Navi
Mumbai InternationalAirport at Maharashtra was accorded Environmental and
Coastal Regulation Zone (CRZ) clearance on 22nd NovenabaO after following
due procedure under the Environmental Impsssessment Notification, 2006 and
CRZ Notification, 1991. Necessary conditions related to environmental safeguards
were stipulated in the clearance lett@he major conditions include, mangrove
plantation in an area of 615 ha. and its protection, re-coursing of tidally influenced
water body outlets from Ulwe rivetraffic management runbimanagement, regular
monitoring of environmental parameters &s. per information provided by the City
and Industrial Development Corporation, Maharashtra, construction dfirhert is
yet to start.
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Different movements of WPI and CPI data

14997. SHRI RAM JETHMALANI:Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that despite Wholesale Price Index (WPI) corning
down, an increase was observed in Consumer Price Index (CPI);

(b) if so, the reaction of Government there to and reasons for both above
mentioned price indices growing in different directions; and

(¢) whether the CPI has scaled up by 10 per cent to 15 per cent in the high
populated States of the country and if so, names of the States?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) The Central Statistics, Office (CSO), Ministry of Statistic and
Programme Implementation releases Consumer Price indices (CPIS) on base 2010=100
for all India and &tes/UTB separately for rural, urban and combined wifecgffrom
January 2011. Annual inflation rates on yeam-year basis for CPl new series as
compared toNPI inflation from January té\pril, 2012 are given in table below:

JAN-12 FEB-12 MAR-12 APR 12
WPI 6.89 7.36 6.89 7.23
CPI New Series (All India) 7.65 8.83 9.38 10.36
CPI New Series (Rural) 7.28 8.36 8.70 9.86
CPI New Series (Urban) 8.25 9.45 10.30 11.10

Note: The figures are provisional fohpril in case of all indices and for
March in case of WPI.

(b) Differences between inflation rates measured in terms of Consumer Price
Indices (CPIs) and Wholesale Price Index (WPI) occur due to differences of
weighting diagram, base yeamommodity basket and coverage.

(¢) Annual inflation rates (Provisional) fdkpril, 2012 in respect of major
States/UE having population more than 50 lakhs (as perl2Bapulation Census)
are as under:

t Original notice of the question was received in Hindi
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Sl. No. State/UT Inflation rates forApril
2012 (Provisional)

1 Tamil Nadu 12.70
2. Rajasthan 12.46
3. Delhi 11.73
4. Guijarat 11.67
5. Uttarakhand 1161
6. Karnataka 11.31
7. Jammu and Kashmir 10.98
8. Andhra Pradesh 10.20
9. Madhya Pradesh 10.18
10. Uttar Pradesh 10.17
11. West Bengal 10.12
12. Assam 10.08
13. Bihar 9.96
14. Maharashtra 9.72
15. Jharkhand 9.36
16. Odisha 9.27
17. Punjab 9.25
18. Chattisgarh 8.82
19. Himachal Pradesh 848
20. Kerala 8.46
21. Haryana 8.29

ALL INDIA 10.36
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Adoption of Basel Ill nhorms

4998. SHRIAVINAS PANDE: Will the Minister of FINANCE be pleased to
state:

(a) whether any action plan has been formulated to adopt the Basel Il norms
for financial regulation;

(b) if so, the details thereof;

() whether implementation of such an action plan has been initiated in a
time bound manner; and

(d) if so, the details of the status of implementation with deadlines?

THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Reserve Bank of India (RBI) has informed that they have
formulated an action plan to adopt the Basel Il norms and have issued final
guidelines on Basel llCapital Regulationgo all scheduled commercial banks on
May 2,2012 which is available at RBI websitevwrbi.org.in RBI further informed
that draft guidelines on Basel Il Liquidity Regulationshave been issued on
21.02.2012 for public comments.

(b) to (d) Basel Il - Capital Regulations will be implemented from 01.01.2013
in a phased mannein order to allow banks to prepare and plan themselves and also
to minimize any unintended consequences arising out of higher capital requirements,
banks have been given a long phase-in period during which the Basel Il guidelines
would be implemented. Capital ratios and deductions from Common Equity will be
full phased-in and implemented as on March 31, 2018. Thus the Basel Il norms will
be made fully applicable with effect from March 31, 2018.

Refinancing of exports bills by banks

4999. DR. JANARDHANWAGHMARE: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that the Public Sector Banks particularly Bank of
India is insisting on higher collateral securities for refinancing foreign purchase bills
of Small and Medium Scale Exporters;

(b) if so, whether it is also a fact that Government has instructed the Public
Sector Banks to be liberal in refinancing exports bills backed by Export Credit
Guarantee Corporation Policy of Government;

(¢) the details of mechanism adopted by Government for violation of its
guidelines by Public Sector Bks; and
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(d) the reaction of Governmeim the matter?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Public Sector Banks have informed that they are not insisting
on higher collateral securities for refinancing of foreign purchase bills of Small and
Medium Scale Exporters.

(b) No, Sir
() and (d) In view of (a) above, does not arise.
Amendment of DTAA
5000. SHRI PRAJEEVE:Will the Minister of FINANCE be pleased to state:

(@ whether India and Switzerland have signed an agreement for amending
the existing DoubleTaxation Avoidance Agreement (DARA) between the two
countries;

(b) whether this agreement has come into force;
(c) if so, the details thereof; and

(d) the action taken by Government on the recovery of "black money" so
far after having received the names of Indians who have deposited unaccounted
money in Swiss Banks?

THE MINISTER OF SETE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM) (a) Yes sir

(b) and (c)The Amending Protocol between India and Switzerland amending
the existing DoubleTaxation Avoidance Agreement (DARA) between the two
countries came into force on 7th Octqh2011.

(d) In 219 cases, undisclosed income of Rs.565 Crore has been detected and
tax of Rs.181 Crore realized so.far

Sreamling of derivative trade

5001. SHRI PRABHA JHA: Will the Minister of FINANCE be pleased to
state:

(@ whether the Securities and Exchange Board of India (SEBI) is
contemplating to issue new guidelines to improve performance of derivative
contracts;

(b) if so, the details thereof;
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() whether performance of derivative segments has not been satisfactory
during last three years;

(d) if so, the details thereof and the reasons therefor; and

(e) the details of steps Government would take to streamline the
irregularities going on in derivative trade in the country?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (d) The derivative segment in India was introduced in
June, 2000. There are different categories of derivative contracts such as index
options, index futures, stock options, Interest Rate Futures (IRF) and stock futures.
In majority of them, India's performance is amongst the best in the worlds and the
National Stock Exchange of India Ltd. (NSE) today occupies the 5th position in
terms of notional turnover and 2nd position in terms of total volume among the
world derivative exchanges. Howeyeavith regard to the IRRhe progress has been
less than expected mainly because of illiquid underlying Government Securities
market.

Several steps have been taken by SEBI to revive the IRF market. For instance,
in June, 2011, it issued guidelines for introducing liquidity enhancement schemes for
illiquid securities in equity derivatives segment. This was followed by its Circular in
December 2011 giving new guidelines for Futures on 2-year and 5-year Government
securities. In addition, RBI constituted a separate working group in Decedtlder
for "Enhancing Liquidity in G-Sec and Interest Rate Derivatives Market".

(e) In the last decade or so, India has been able to establish a strong
regulatory architecture. The regulatory contours, including those for the derivative
markets is a dynamic one and are constantly reviewed. Regulators, from time to time,
have been issuing necessary guidelines and circulars to regulate and develop the
derivatives market in India. Regulators have prescribed comprehensive risk
management measures for the market comprising ajimaystem, capital adequacy
exposure and turnover limits, on-line position monitoring and automatic disablement,
etc.

India’'s eligibility for soft loan

5002. SHRI. M.PACHUTHAN Will the minister of FINANCE be pleased to
state:

(@ whether it is a fact that th@/orld Bank has informed India that the
country's middle income tag made it ineligible for soft loans;
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(b) if so, the details thereof;

() whether it is also a fact that International Developmassociation
(IDA) which funds many a projects in India had already made last such fundings;

(d) if so, the details thereof;

(e) whether this development would lead further resource crunch for India;
and

(f) if so, the details of steps taken by Government in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) No, Sir

(b) Does not arise.

(c) to (f) As per present norms of IDA, when a country's GNI per capita
exceeds an operational cut off and remains above that for 2 years, the process for its
graduation from IDA is triggered. The formal process of such graduation begins
only in a Mid Term review of an IDAcycle. This formal process has not yet begun
for India. Therefore, at this stage developments with regard to these issues cannot
be predicted.

Involvement of bank officials in fraud cases

5003 : SHRI RAJEEMCHANDRASEKHAR: Will the Minister of FINANCE be
pleased to state:

(@) the total number of officials of Public Sector Banks involved in various
frauds and embezzlements prosecuted by courts in different parts of the country
during the last three years, yemise, Sate-wise and Uvise and bank-wise; and

(b) what action Government proposed to ensure reduction in involvement of
bank officials in fraud cases?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) The total number of officials of Public Sector Banks involved
in various frauds and embezzlements prosecuted by courts in different parts of the
country during the last three years, bank-wise atateSvise and U-vise are given
in Statement | and Il respectivelySeebelow)

(b) RBI as a part to its supervisory process alerts the banks about common
fraud prone areas, modus operandi of frauds and the measures to be taken by them
to prevent/reduce incidence of frauds in banks on an ongonig basis. During 2010-11,
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the RBI took several sasures for strengthening the frauds monitoring mechanism in
banks. Based on the recommendations @faaking Group on Information Securijty
Electronic BankingTechnology Risk Management and Cyber Frauds, and the
feedback received from stakeholders, RBI has issued detailed guidelines vide its
circular dated 29.4.2011. These guidelines are aimed at enhancing the governance of
IT information security measures, cyber frauds, independent assurance about the
effectiveness of the IT controls and related issues.

Besides above, based on a study made across banks to ascertain the policy
and operating framework in place for detection, reporting and monitoring of frauds,
RBI has vide its circular dated 02.06.2011 advised the banks to suitably modify their
policies and streamline the operating framework. In order to ensure close monitoring
and tighter controls so as to thwart frauds especially in housing loans, export
finance, loans agencies fixed deposit receipts etc., the banks have been advised to
structure their operating framework on three tragks (i) detection and reporting of
frauds (ii) corrective action and (iii) preventive and punitive action.

Satement-I

Bank-wise information on inlkeement of bank officials in fraud cases

SI.No. Public Sector Banks Year Year Year
2009-10 2010-11 2011-12(till
March 31, 2012)

1 2 3 4 5
1 Allahabad Bank 4 4 5
2, Andhra Bank 17 18 9
3. Bank of Baroda 4 5 7
4, Bank of India 4 - 2
5. Bank of Maharashtra 8 1 1
6. Canara Bank 20 14 3
7. Central Bank of India 4 8 5
8. Corporation Bank - 3 1
9. Dena Bank - - -

10. Indian Bank 1 4 2
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1 2 3 4 5
11. Indian Overseas Bank 12 6 7
12.  Oriental Bank of Commerce 1 1 3
13. Punjab National Bank ) 13 10
14. Punjab and Sind Bank - 4 -
15. State Bank of India 9 13 20
16. State Bank of Mysore - 4 7
17. State Bank of Patiala 1 2 3
18. State Bank of Bikaner 1 - -
and Jaipur

19. State Bank of Hyderabad 2 1 2
20. State Bank of Travancore 6 2 3
21.  Syndicate Bank 2 8 6
22.  Union Bank of India 6 10 15
23.  UCO Bank 7 4 11
24.  United Bank of India 2 3 2
25. Vijaya Bank 4 10 2
26. IDBI Bank 1 - -

ToTtaL 136 138 126

Statement-II

State-wise information on involvement of Bank officials in fraud cases

SILNo. Name of the State Year Year Year
2009-10 2010-11 2011-12
[l
March,
31, 2012)
1 2 3 4 5

1. Andaman Nicobar - - -
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1 2 3 4 5
2. Andhra Pradesh 16 28 15
3. Arunachal Pradesh - - -
4, Assam 3 1 2
5. Bihar 5 2 1
6. Chandigarh 6 1 3
7. Chhattisgarh 2 - -
8. Dadra and Nagar Haveli - - -
9. Daman and Diu - - -
10. Delhi 12 13 8
11. Goa - 1 -
12.  Guijarat 3 2 3
13. Haryana 2 3 2
14. Himachal Pradesh - - -
15.  Jammu and Kashmir 4 0 1
16. Jharkhand 1 4 1
17. Karnataka 10 17 15
18. Kerala 13 3 5
19. Madhya Pradesh 8 2 6
20. Maharashtra 18 13 18
21.  Manipur - - -
22. Meghalaya - - -
23.  Mizoram - - -
24. Nagaland - - -
25. Odisha - 7 6




Written Answers to [22 MAY 2012] Unstarred Questions 95

26. Pondicherry - - -

27. Punjab 2 3 4
28. Rajasthan 2 - -
29.  Sikkim - - -
30. Tamilnadu 13 14 19
31.  Tripura - - -
32.  Uttar Pradesh 7 9 9
33.  Uttaranchal 2 8 3
34. West Bengal 7 7 5
TotaL 136 138 126

Cost based study of petroleum products

5004.SHRI TAPAN KUMAR SEN: Will the Minister of FINANCE be pleased
to state:

(@ whether the Department of Expenditure had askedah& Commission
for a cost based study of petroleum products of National Oil Marketing Companies;

(b) if so, the outline of term of reference of the study;
() whether the study report has been received;

(d) if so, the outline of the conclusion of the study; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Yes sir

(b) The term of Reference of the cost based study of the petroleum
products of National Oil Marketing Companies (OMCs) were as follows:

() To suggest methodology for estimating quantum of under recoveries to
public sector Oil Marketing Companies (OMCs) on sale of petrol, diesel,
kerosene and Liquefied Petroleum Gas (LPG) at Government regulated
prices;
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(i) To suggest appropriate reference price to be adopted for estimating
under recoveries of public sect@MCs by examining;

(@) Cost structure of own refineries and marketing and distribution cost, and
normative cost and sale prices;

(b) Import Parity/Trade parity prices;
() Cost of import;
(d) Cost of procurement form other sources etc.

iy Review and make recommendations on burden sharing mechanism for
under recoveries with stake holdéars. Oil Marketing Companies and
upstream producers (ONGC, OIL and GAIL) and examine the same with
reference to profitability and margins of stakeholders.

(¢) Yes sir

(d) Inter alia, the Cost Base Study has made recommendations on pricing
policy to be followed for upstream Companies and Oil Marketing Companies
(OMCs), consolidation of operations under various segments of the three OMCs,
separation of refinery and marketing functions, necessity to create a mechanism for
better coordination regarding capacity expansion, reduction of entitlements of
Kerosene under PDS, tax reforms and need to encourage cleaner sourcegyof ener

(e) Does not arise.
Request for loan waiver from Punjab

5005. SARDAR SUKHDEVSINGH DHINDSA: Will the Minister of FINANCE
be pleased to State:

(@) the total central loan due on Punjab as on the end of March, 2012;

(b) the loan taken by Punjab during the period of militancy to meet the
situation;

() whether the State Government of Punjab has recently reiterated its
request to write off loan taken with interest during militancy period; and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAYAN MEENA): (a) As per latest Union Financ&ccount for 2010-1, total
outstanding Central loan of Punjab on 31st March, 2011 is Rs.3297.42 crore. The
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provisional figure of outstanding Central loan is Rs.3268.61 crore assuviasdh,
2012.

(b) to (d) Government of India extended Specigrm Loans (STL) of
Rs.5799.92 crore to theté®e of Punjab to fight militancyOf these, tate made
payment of Rs.771.24 crore along with an interest of Rs.1923.4 crore till 31st March,
2000. Balance STL of Rs.5028.69 crore along with interest amounting to Rs.4884.42
crore aggregating to Rs.9913.11 crore has been waived off by the Government of
India between the years 1995-96 to 2007-08. Requests received recently from State
Government of Punjab relate to waiver/moratorium on small savings loan
outstanding as on 31-3-2012.

Slowdown in GDP

5006.SHRI VIJAY JANAHARLAL DARDA: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that GDP average was 8.5 per cent for the 2010-11 as
a whole, but for the last quartée. January to March, 2011 due to staggering
industrial slowdown, GDP grew only by 7.8 per cent;

(b) if so, whether there is any particular sector like indystgrvice,
manufacturing etc. where the slowdown has been substantial;

(c) the average growth of GDP in the first three quarters of 2011-12; and

(d) whether the periodical rise in interest rate by RBI will further lower the
investments, thereby reducing below 8 per cent GDP growth which is being
projected for 2012-13?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)As per the Press note on "Revised Estimates of
Annual National Income, 2010-11 and Quarterly Estimates of Gross Domestic Product
(Q4), 2010-1" released on 31st Mag0ll by Central &tistics Ofice (CSO), the
growth rate of GDP at factor cost at constant (2004-05) prices for 2010-11 was 8.5 per
cent and 7.8 per cent for the last quarter (January-March)26lbwever CSO
revised their estimates in their Press Release on 31st JaBQa®y to 8.4 per cent.

The slowdown in growth in GDP in the last quarter of the year 2010-11 owes mainly
to lower in mining and quarrying, manufacturing, construction, trade, hotels,
transport and communication and community social and personal services.

() As per CSO data, the growth rates of GDP at factor cost at constant
(2004-05) prices in Q1,Q2 and Q3 of 2011-12 are 7.7 per cent, 6.9 per cent and 6.1 per
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cent espectively The average growth rate for first three quarters ofL2I¥, works
out to be 6.9 per cent.

(d) Monetary tightening to control inflation and anchor inflationary
expectations generally results in compression of demand that comprises investment
and consumptionTightening of monetary poli¢yin particulay raising the repo-rate
in order to control inflation resulted in slowing down of investment and growth
particularly in the industrial sectofhe Economic Survey 2Q112, has forecast the
growth rate of real GDP for 2012-13 to be 7.6 (+/-0.25) per cent.

Economic growth rate

5007. SHRIY.S. CHOWDAR: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact economic growth is likely to fall to a three year low
of 6.9 per cent in the 2011-12;

(b) if so, the details thereof; and
(c) the steps taken/being taken by Government to improve the growth rate.?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)As per theAdvance Estimates released by Central
Statistics Office (CSO) on February 7, 2012, growth rate of Gross Domestic Product
at factor cost at 2004-05 prices for the financial years 2009-10, 2010-11 and 2011-12 is
estimated at 8.4 per cent, 8.4 per cent and 6.9 per cent respediheiyeduction in
the growth rate in India in 2011-Ms-a-vislast two years is attributable to both
domestic and global factors. Some of the global factors that resulted in slowdown
include inter-alia, the crisis in the eurozone area and near-recessionary conditions
prevailing in Europe; sluggish growth in many other industrialized countries, like the
USA,; stagnation in Japan; and hardening international prices of crud&nming
domestic factors, the tightening of monetary pqgliay order to control inflation
resulted in slowing down of investment and growth, particularly in the industrial
sector

() TheApproach Paper to théwelfth Five Year Plan (2012-17) proposes a
faster more inclusive and sustainable growth with ageéarof 9 per cent annual
growth rate of GDPThe key requirements for achieving the goal are better
performance in agriculture (at least 4 per cent growth), faster creation of jobs in
manufacturing, development of appropriate infrastuctural facilities, etc. Certain
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specific measures taken by governmeimter alia, include enhancing level of
investment for agriculture sector including irrigation projects, promoting Micro Small
and Medium Enterprises (MSME) sector by way of higher allocation of funds,
enhancing investment in the infrastructure sector focusing on Public Private
Partnership and a number of legislative measures to develop the financial etector

Functioning of private banks

5008. SHRI KANVWAR DEEP SINGH: Will the minister of FINANCE be pleased
to state:

(@) wether Government has received any complaints regarding some private
sector banks for arbitrarily realizing interest and various types to hidden charges on
various loans from the borrowers;

(b) if so, the details thereof and the steps taken by the Government in this
direction;

() whether Government has put in place any mechanism to monitor and
control the functioning of private sector banks; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA):(a) to (d) With effect from Septemberl999, banks are being
given freedom to fix reasonable charges for various services rendered by them.
Based on the recommendations diVarking Group, RBI had advised all scheduled
commercial banks to identify basic banking services on broad parameters and
principles to be adopted and followed by banks for ensuring reasonableness in
fixing charges for basic banking services. Besides, the Fair Practices Code for
lenders evolved by the Banking Codes and Standards Board of India (BCSBI) are
also required to be framed by banks duly approved by their respective boards.
Banks are also required to inform its customers charges and fees for processing as
well as "all-in-cost" etc. to enable the customers to compare the charges with other
sources of finance.

Under the Banking Ombudsman Scheme of RBI, complaints pertaining to
deficiencies in banking service provided by private sector banks are resolved and
penalties imposed on banks and compensation given to customers subject to limits
stipulated. Under various provisions of Banking Regulatidot, 1949 and RBAct,

1934, RBI monitors and supervises private sector banks through inspections, on site
surveillance as well as post inspection follow-up of compliance.
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Launching of Infrastucture Debt Fund

5009. DR. K.PRAMALINGAM: Will the Minister of FINANCE be pleased to
state:

(@ whether four Banking and Financial services institutions have planned
to launch Infrastructure Debt Fund as non-banking financial corporation;

(b) if so, whether this Debt Fund will be invested in PPP in Railways, Road
and Port Projects etc; and

(c) if so, the details thereof?

THE MINISTER OF SKTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) Yes, Sir

(b) and (c)As per Reserve Bank of India Regulations, Infrastructure Debt
Fund under Non Banking Finance Company structure can invest only in PPP and
post commencement operations date (COD) infrastructure projects which have
completed at least one year of satisfactory commercial operation and are party to
Tripartite Agreement.The fund would normally cover road, railways, port, metro rail,
airport projects, etc. that typically provide for a compulsory buy-out by the
authority granting the concession.

Opening of No Frills Account for rural customers

5010. SHRI PIYUSH GOXL: Will the minister of FINANCE be pleased to

state:
(@ whether it is a fact that the banking network in rural districts is poor;
(b) if so, the details thereof and the reasons therefor;
(c) the steps taken by Government to provide banking services in such
areas;

(d) whether Government is considering any proposal to make it mandatory
for banks to open No Frilldccount for rural customers;

(e) if so, the details thereof; and

(M if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (c) There are 93,659 branches of Scheduled Commercial
Banks (SCBs) functioning in the country as on 31st March, 2012, out of which
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34,671 branches are in rural areas and 24,133 are in semi-urban areas, which together
constitute about 63% of the total bank branches.

As per the extant Branchuthorization Policy of Reserve Bank of India (RBI),
general permission has been granted to domestic SCBs (other than Regional Rural
Banks) to open branches in centres with a population up to 99,999 and in all centres
of the North-Eastern States and Sikkim, subject to reporting. In order to further
expand the banking network, RBI has advised that while preparing Aheual
Branch Expansion Plan, the banks should allocate at least 25 percent of the branches
proposed to be opened during a year in unbanked rural centres with population
upto 9999. Furtherunder the "Swabhimaan" financial inclusion campaign, banking
facilities have been provided to over 74,000 villages having population over 2000.

(d) to (f) With a view to achieve the objective of greater financial inclusion,
the Reserve Bank of India (RBI) issued instructions to all Scheduled Commercial
Banks in November 2005, to make available a basic banking 'no-frills' account either
with 'nil' or very low minimum balances as well as charges that would make such
accounts accessible to vast sections of populafisnper RBI, the number of no-
frills accounts outstanding with Public Sector Banks (excluding Regional Rural
Banks) and Private Sector Banks at end of March 2012, is 1032.06 lakhs.

Economic reforms

T501L. SHRIMATI KUSUM RAI: Will the Minister of FINANCE be pleased to
state:

(@) whether it is a fact that the economic reforms are required to accelerate
the growth of economy:

(b) if so, the details thereof;

() whether it is also a fact that Government has not been able to take
policy decisions on economic reforms;

(d) if so, the reasons therefor;

(e) whether it is also a fact that the Chief Econoitvisor to Government
has made a comment for non taking of decision on economic reforms by
Government; and

( if so, the response of Government as regards the comment?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) Economic reforms which began in 1991 in the wake of
t Original notice of the question was received in Hindi
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a crisis in balance of paymentsasvfocused on macroeconomic stabilization and
structural reforms. The macroeconomic outcome subsequent to economic reform in
the form if high growth, relative stability and resilience owe in large measure to the
reform process.

(c) and (d) Reforms are an ongoing process and a number of initiatives have
been taken in the last three years. In fiscal pplidyich seeks to resume mandated
fiscal consolidation, to obviate the main risk of overshooting of subsidies, the
Budget for 2012-13 has announced the endeavor to restrict expenditure thereon to
under 2 per cent of GDRhis would be facilitated by the move towards nutrient
based subsidy in fertilizers and the use of unique identity based 'Aadhaar’ system
for rationalizing subsidies. Steps have been taken for expediting the passage of
Direct Tax. Code Bill and evolving a consensus among stake holders in
implementation of goods and services t&xNational Manufacturing Policy with the
objective of raising, within a decade, the share of manufacturing in GDP to 25 per
cent and creation of 10 crore jobs has been annoudcedimber of legislative
measures/amendments are being taken up in this session of Parliament as part of
financial sector reformaWith a federal structure and vibrant milti-party democratic
polity, reforms in India have been made possible through the process of dialogue
and consensus with the different stakeholders. While some stake holders might be
desirous of a fast paced reform process, reforms are possible only with broad based
agreement after dialogue and discussions. Irrespective of political differences, the
Central and State governments have worked together for furthering reforms. Thus
while reforms in India my be gradual, it is sure and has larger democratic sanction.

(e) and (f) The Chief EconomicAdviser had clarified that the reports
attributed to him in this regard are not accurate through a separate press release
issued by Press Information Bureau Ayril 20,2012.

Revenue turnover from sale of gold and silver

5012. SHRI N.K. SINGH:
SHRI KANWAR DEEP SINGH:

Will the Minister of FINANCE be pleased to state:
(@ whether it is a fact that India is the largest consumer of gold and silver;

(b) if so, the details of revenue turnover from domestic sale of gold and
silver during each of théast three years and the current year;
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(c) whether there is a steep rise in the prices of these commodities in the
country; and

(d) if so, the details thereof and reaction of Government thereto?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) India is among the lgest consumers of gold and silvas
per World Gold Council, India is the Igest consumer of gold in the world followed
by China.

(b) The specific information regarding revenue turnover from domestic sale
of gold and silver is not available Howeyass per the Nationalccounts $atistics
- 2011, the value of output of mining of gold was Rs. 302 crore in 2007-08, Rs 315
crore in 2008-09 and Rs. 331 crore in 200949 per the DGCI and S , the value of
imports of gold and silver was US$ 22.8 billion in 2008-09, US$ 29.6 billion in 2009-
10, US$ 42.5 billion in 2010-11 and US$ 61.5 billion in 2011-12.

(c) and (d) The spot and near month futures prices of gold and silver quoted
on the MCX platform for last 4 years. (April 1, 2008 to March 31, 2012) are given
below:



Date Gold (Rs. Per 10gm) Silver(R.s Per kg) §
spot Near Month Futures spot Near Month Futures %
1-Apr-2008 11656.00 11482.00 22113.00 21961.00 i
30-Jun-2008 12936.00 12879.00 24545.00 24260.00 g
30-Sep-2008 13337.00 13192.00 20511.00 20109.00 3
31-Dec-2008 13445.00 13630.00 17847.00 18355.00 5]
31-Mar2009 15066.00 15132.00 21890.00 21855.00
30-Jun-2009 14558.00 14451.00 22357.00 21768.00
30-Sep-2009 15620.00 15703.00 26040.00 26486.00 ?
31-Dec-2009 16705.00 16686.00 26870.00 26771.00 =
31-Mar-2010 16300.00 16295.00 26875.00 26935.00 (:Q
30-Jun-2010 18805.00 18852.00 29575.00 29604.00 %
30-Sep-2010 19165.00 19035.00 33350.00 32962.00 2
31-Dec-2010 20575.00 20728.00 46065.00 46217.00
31-Mar-2011 20760.00 20693.00 55900.00 55970.00
30-Jun-2011 21942.00 21904.00 51820.00 50963.00
30-Sep-2011 25951.00 25989.00 51469.00 51111.00 %
31-Dec-2011 27170.00 27329.00 50010.00 51029.00 2
31-Mar-2012 28075.00 28030.00 55950.00 56790.00 E%

As far as gold and silvesre concerned, India is a net importer and the prices of these precious metals depend on international pric
volatility in the prices of gold and silver in India is mainly due to the volatility in the prices of these commodities in the international markets.

suonsam

The



Written Answers to [22 MAY 2012] Unstarred Questions105
Reservation of women in promotion in banks

5013. SHRIMA'l| BIMLA KASHYAP SOOD:
SHRI OM PRAKASH MATHUR:

Will the Minister of FINANCE be pleased to refer to reply to Unstarred
Question No0.2226 given in Rajya Sabha on 13 Decen2®dt and state:

(@ since when the said guidelines came into force and what were the
guidelines earlier;

(b) when did female candidates were put under special category for
promotion purposes;

(c) the reasons and justification for keeping female candidates under special
category indicating the names of banks which are following these guidelines;

(d) whether the guidelines were formed unilaterally and understanding was
not made with the majority unions/associations of the Banks before finalizing them;
and

(e) whether Government proposes to review these guidelines which are in
favour of female employee as far as promotions are concerned?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (e) Information is being collected and will be laid on the
Table of the House.

Guidelines for educational loans

5014. SHRI K.N. BALAGORL: Will the Minister of FINANCE be pleased to
state:

(@) the number of students who have taken educational loan from different
banks at present state-wise;

(b) the total amount taken from banks in the country as educational loan by
students at present, state-wise;

(¢) the guidelines given to banks for providing educational loans to
students;

(d) whether any cases have been registered on the banks' reluctance in
giving educational loans; and

(e) if so, the details thereof?
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THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) as per information furnished by Reserve Bank of
India, State-wise total outstanding educational loans by public and private sector
banks as on last reporting Friday of March, 2011 are given in StateSestiglow)

(¢) Indian Banks'Association has circulated revised Model Educational
Loan Scheme to its member banks. Banks can adopt the scheme with discretion to
make changes as deemed fit. India Nationals who have secured admission to
professional/technical courses in India or abroad though an entrance test/ merit
based selection process are eligible for educational loan under the scheme.

(d) and (e) Complaints regarding non-sanction, non-disbursal, delay in
sanction disbursal of education loans, demand for security for loans below Rs. 4
lakh by banks as and when received, are taken up with the concerned banks for
immediate corrective measures.



Statement

Sate-wise dtal loans for education (outstanding) of Public and Private Sector Banks

(Amount in Rs lakhs) (No. OA/Cs in actual)

State/UnionTerritories

As on last reporting Friday of March, ZDby
Public Sector Banks

Privates Sector Banks

No. of No. of
Accounts BalanceO/S Accounts BalanceO/S
1 2 3 4 5
NORTH EASTERN REGION 17875 43147.88 66 189.25
Assam 12941 30382.11 56 158.19
Meghaiaya 1257 2951.43 4 290
Mizoram 585 212191 0 0.00
Arunachal Pradesh 372 828.98 0 0.00
Nagaland 336 853.62 4 1181
Manipur 1164 3527.73 2 16.35
Tripura 1220 2482.10 0 0.00

0] SIaMSUY UaNIMA
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1 2 3 5
EASTERN REGION 239414 506418.99 1034 2811.62
Bihar 62597 138068.55 49 146.64
Jharkhand 38088 92745.36 126 204.72
West Bengal 72617 137353.61 716 2009.62
Orissa 65289 136394.061 139 337.66
Sikkim 338 852.55 3 16.69
Andeman and Nicobar 485 1004.86 1 6.29
CENTRAL REGION 240483 486377.36 1393 3329.26
Uttar Pradesh 126071 279071.89 685 1824.09
Uttarakhand 22795 50206.14 427 896.36
Madhay Pradesh 76968 128916.38 248 517.47
Chattisgarh 14649 28182.95 3 91.34
NORTHERN REGION 174427 423992.19 9473 21387.85
Delhi 36445 109619.54 2316 7866.59
Punjab 32700 83134.66 237 682.09
Haryana 33815 76941.12 346 1121.19
Chandigarh 5905 18280.89 152 463.46
Jammu and Kashmir 3672 9326.17 5778 9751.09

[VHGVS VACYY] 0} SIaMSUY UM 80T
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Himachal Pradesh 12282 24880.80 11 19.65
Rajasthan 49608 101809.01 633 1483.78
WESTERN REGION 186269 432596.66 5331 44670.53
Guijarat 43780 110843.18 813 2217.76
Maharashtra 138197 312221.03 4479 42343.96
Daman and Diu 245 411.34 6 30.83
Goa 3481 8430.96 25 58.73
Dadra and Nagar Haveli 566 690.15 8 19.25
SOUTHERN REGION 1353076 2241650.46 59001 92708.81
Andhra Pradesh 218054 500810.40 2724 8369.12
Karnataka 167291 310370.98 5492 11253.83
Lakshadweep 15 23.34 0 0.00
Tamilnadu 689094 923419.98 28167 34808.00
Kerala 267703 490362.12 22295 37848.10
Pondicherry 10919 16663.64 323 429.76
ALL INDIA 2211544 4134183.54 76298 165097.32
Source: RBI

0] SIaMSUY USNIMN
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NANO branches of public sector banks

5015. SHRI M.PACHUTHAN:
SHRI D. RAJA:

Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Bank of Baroda a Public Sector Bank, has
launched a programme of setting up NANO branches in remote areas uncovered by
banking facilities in the States of Gujarat Rajasthan and Uttar Pradesh:

(b) if so, the details thereof;

() whether the other public sector banks have also taken up such
programmes to cover other states;

(d) if so, the details thereof;

(e) whether the Ministry has prepared any list for areas in other State and
banks under which the NANO branches would start functioning; and

() if so, the details thereof, State-wise?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) to (f) In order to extend the reach of banking to the rural
hinterland, banks (including Bank of Baroda) were advised in 2010-11 to provide
appropriate banking facilities to habitaitions having a population in excess of 2000
(as per 2001 census) by March, 2012 under "Swabhimaan" campaign. These services
are to be provided using the Business Correspondent and other models, with
appropriate technology back ufas per reports received fromea®e Level Bankers
Committee (SLBC) Convener Banks out of 74,398 such villages identified, 74,194
villages have been covered by March, 2012. The State-wise details is given in
Statement (see below)

Further the banks have been advised to set up Uttar Small Branches in
villages covered under Business Correspondent model where the officer designated
by the bank would be available with a lap top on predetermined day and time in a
week. While the cash services would be offered by the Business Correspondent
Agent, the bank officer would offer other services to be offered by the bank,
undertake field verification and follow up the banking transactions.
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Statement

State-wise coverage of village under Financial Inclusion Plan as on 31.3.2012

Sl. No. Name of State Total No. of No. of vilages No. of village yet
Villages Village to be covered to
alloted covered be coverd

1 2 3 4 5

1. Andaman and 9 9 0

Nicobar Islands

2. Andhra Pradesh 6640 6639 1
3. Arunachal Pradesh 1 11 0
4.  Assam 2319 2319 0
5. Bihar 9213 9177 36
6. Chandigarh 0 0 0
7. Chhattisgarh 1050 1050 0
8. Dadra and 30 30 0
Nagar Haveli
9. Daman and diu 6 6 0
10. Delhi 110 107 3
11. Goa 41 N 0
12. Gujarat 3502 3502 0
13. Haryana 1838 1838 0
14. Himachal Pradesh 48 48 0
15. Jammu and kashmir 795 726 69
16. Jharkhand 1541 1541 0
17. Karnataka 3395 3395 0
18. Kerala 120 120 0
19. Lakshadweep 0 0 0

20. Madhay pradesh 2736 2736 0
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1 2 3 4 5
21. Maharashra 4292 4292 0
22. Manipur 186 186 0
23. Meghalaya 39 39 0
24. Mizoram 14 14 0
25. Nagaland 196 196 0
26. Odisha 1877 1875 2
27. Puducherry 42 42 0
28. Punjab 1576 1576 0
29. Rajasthan 3883 3879 4
30. Sikkim 43 43 0
31. Tamil Nadu 4445 4445 0
32. Tripura 419 419 0
33. Uttar Pradesh 16270 16269 1
34. Uttarakhand 226 226 0
35. West Bengal 7486 7398 88

GRAND TOTAL 74398 74194 204

Source: SLBC Converers
Expenses of CBDT

5016. SHRI SANJX RAUT:
SHRIANIL DESAI:

Will the Minister of FINANCE be please to state:

(@ whether it is a fact that the Central Board of Diréakes (CBDT) has
incurred an expenditure of Rs. 37.000 crore over the last five years:

(b) whether the CBDT has taken approval from Parliament before spending
such a huge amount; and

(©) If not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI S.S.
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PALANIMANICKAM): (a) to (c) The C andAG in their report no. 1 of 20112

{Union Government-Accomnts of Union Government (Civil)} has aggregated the
outgo towards interest on refunds (fronY.2006-07 to Fr. 2010-1); which has been

paid to the assesse as per the statutory provisions of section 244A of the Income
Tax Act, 1961 (theAct) and has classified it as an expenditure.

The Act stipulates that refund to a taxpayer shall include interest on excess
collection of taxes, as under:

modus operandi of drugging criminals.

i) In case of processing of the return of income: FromAlstl of the
AssessmenYear to the date of processing of return, and

i) In case of giving effect to appellate orders etc: From the date/s of
payment of excess tax to the date of givinfgetfto the appellate order

Thus, such statutory outgo towards payment of interest has been in
accordance with the mandate give by the Parliament since inception Attthid
now, and it does not require separate approval of the Parliament. Moreover the said
outgo, being a statutory obligation cats by the Parliament and having no correlation
whatsoever with the earning of revenue or cost of collection is not an operational
expenditureAs tax collection for an year is made in advance (in the form of advance
tax and TDS) much before the timelines of ascertainment of the final taxable income
by an assessee, excess collection from certain taxpayers is inevitable. Further
recovered dues may become refundable on account of relief granted by appellate
authorities. Thus payment of such interest is embedded in the mechanism of
taxation.

The routing of such interest outgo through budgetary mechanism will not
only be cumbersome but also inevitably cause administrative quagmire adversely
affecting early processing of refund returns / delay in grant of appeal effects,
increasing the outgo for interest payable, causing poor taxpayer services and
harassment of the taxpayers thereby giving rise to the taxpayer grievances.

Accordingly, historically outgo towards interest on refunds is treated as
"reduction from gross tax collections" and is an integral part of " Deduct Refund".

Menace of fake Indian currency

5017. SHRIMAT VASANTHI STANLEY: Will the MINISTER OF FINANCE be
pleased to state:

(@) the details of steps the Ministry has taken to fight the menace of fake
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India currency notes;

(b) whether the Ministry has conducted arnay of how other countries
deal with this menace; and

() whether any other country has accepted to share the scanning
technology to check the flow of bulk cash?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) To address the multi-dimensional aspects of the FICN
menace, several agencies such as the RBI, Ministry of Finance, Ministry of Home
Affairs, Security and Intelligencigencies of the Centre andag, Central Bureau
of Investigation (CBI) etc. are working in tandem, to thwart the illegal activities
related to FICNs. The work of these agencies is periodically reviewed by a nodal
group (FCORD) set up for this purpose. FCORD (FICN Coordination Cell)
coordinate/ shares all available information/ intelligence and analysis on circulation/
smuggling of FICN in the worldAt the functional level the CBI has been declared
as the nodal agency for coordination with the States and the Directorate General of
Revenue Intelligence has been nominated as the Lead Intelliggmeey for the
purpose. National InvestigatioAgency has been empowered by National
InvestigationAgency Act to Investigate and prosecute suclientes to deal with
this menace.The Government has also constitutedTerror Funding and Fake
Currency Cell (TFFC) in NIAn 2010 to focus on investigation ®érror Funding and
Fake Currency Cases.

Reserve Bank of India (RBI) has also initiated several measures to curb
the menace of counterfeit currendjhese measures include augmenting the security
features, running education campaigns for members of public and cash handlers to
facilitate detection of counterfeits etc.

(b) and (c) No, Sir
Increase in current account deficit

15018 SHRI RAM JETHMALANI:
SHRI RAMCHADRA PRASAD SINGH:

Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that despite continuous growth in export the deficit
in current account is increasing;

(b) if so, whether it is also a fact that at present this amount has gone up to

t Original notice of the question was received in Hindi
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4 per cent of the Gross Domestic Product (GDP) of the country;
(c) if so Government's reaction thereto; and

(d) whether it has become mandatory to take policy decision to reduce the
imports?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b)The CurrentAccount Deficit (CAD) increased to 4.0
per cent of GDP in 2011-12 (upto December 2011) as compared to 3.3 percent during
the same period of 2010-11 due to widening of trade deficit on account of higher
imports of POLand gold and silver

(c) and (d)To lower the impact of gold imports on CAD under balance of
payment (BoP), Government in the Union Budget 2012-13 has proposed to increase
basic custom duty on standard gold bars; gold coins of purity exceeding 99.5 per
cent and platinum from 2 per cent to 4 per cent and on non-standard gold from 5 per
cent to 10 per cent.

Further the Reserve Bank of India has taken certain prudential measures in
respect of Non-Banking Financing Companies (NBFCs) predominantly engaged in
lending against collateral of gold jewelleny restrict the loans against gold.

Investigation in cases against SKNL and RTIL

5019: SHRIA. ELAVARASAN: Will the Minister of FINANCE be pleased to
state:

(@ whether the Securities and Exchange Board of India (SEBI) is
investigating cases against M/s S. Kumar Nationwide Ltd. (SKNL) for
misrepresentation in corporate reporting, issue of NCDs without approval of
shareholders, and doubtful sale of land "slum-sale basis and machinery to Reid and
Taylor International Ltd. (RIL);

(b) if so, the details of investigations;

() whether Income-tax department and Directorate of Enforcement are also
investigating cases of evasion of income tax and money laundering by SKNL and
RTIL; and

(d) is so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) No Sir
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(b) Does not arise in view of reply to (a).

(c) and (d) Under the direct tax laws, Information regarding taxpayers cannot
ordinarily be made public Disclosure of such information regarding taxpayers is
prohibited under section 138 of the Incormax Act 1961 and its unauthorized
disclosure is punishable under section 280 of the Aatd Furthey Publication of
the names of assessees and any particulars relating to any proceedings in respect
of such assessees is governed by section 287 of théAshid

As regards Enforcement Directorate is concerned it has been reported by
them that they are not investigating any matter relating to money laundering by
SKNL and FIL.

New health insurance strategies for senior citizen

5020. SHRI RAJKUMAR DHOOTWIll the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that the senior citizens were worst affected with
upward revision of health insurance product in the year 2010 by the insurance
companies;

(b) if so, the details thereof;

(¢) whether Government has finalized health insurance strategy for senior
citizens in the country to provide them adequate health insurance cover and
treatment; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): (a) and (b) Among the Public Sector General Insurance
Companies (PSGICs), National Insurance Company Theé New IndiaAssurance
Company Ltd and The Oriental Insurance Company Ltd. have not revised the
premium of their health insurance product since 2007. United India Insurance
Company Ltd. had revised the premium for health Insurance Policies for Mediclaim
in 2011. Revision in prices was effected with the approval of Insurance Regulatory
and DevelopmenfAuthority (IRDA), based on claim experience, age-band wise,
the claims experience of Health Insurance has been extremely adverse in the higher
age bands especially above 60 years, the percentage of increase in premium
warranted in these age band was also high. However United India has ensured that
the increase in premium in respect of the elderly is proportionately lower than
warranted.



Written Answers to [22 MAY 2012] Unstarred Questions117

(c) and (d) PSGICs have specially designed policies for senior citizens at the
entry level in the age bracket of 60 to 80 years namedyitha BimaYojana" by
National Insurance Company Ltd. " Health of Privileged Elderly (HOPE)" by the
Oriental Insurance Company Ltd. and " Senior Citizens Mediclaim Policy" by The
new IndiaAssurance Company Ltd. and United India Insurance CompanyAktch
the case of regular Mediclaim Insurance Policies, there is no age limit for renewals of
these policies and can be continued throughout the life-time of the insured.

Use of toxic chemicals in food items

5021. SHRI K.N. BALAGORL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) whether Government has noticed the use of highly toxic and dangerous
chemicals and preservatives in food items including fruits and vegetables in the
country;

(b) if so, the measures adopted to ensure safe food the community; and
(c) the number of cases registered in this regard during the last three years?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) As per the information received from théa®s/U.B. Some food
items were found not conforming to prescribed standards. Commodity wise data for
the year 2010, as received frortates/UF is given in &atement. $eebelow)

(b) The implementation of Food Safety anda®dardsAct/ Rules/
Regulations rests witht&es/UT GovernmentsTo ensure availability of food free of
adulteration, pollution and contamination, random samples of various food articles
are drawn regularly by the Food Safety Officers of all State/UT Government. These
samples are tested and penal action is taken against the offenders in cases where
samples are found to be not conforming to the standards prescribed under the Food
Safety and @ndardsAct, 2006 and Rules/Regulations, 20Eramed thereunder

() The number of cases registered annually in the three years are as under:

Year No. of Prosecutions
launched

2008 6506

2009 11061

2010 7064




Statement

A- Information on working of the FSS Act, 2006 in the Country for the year 2010 (Commodity wise)

Sl. Name of the &te/U.T Beverages Spices & Condiments Sweetening Tea, Cofee, Cocoa
No. Alcoholic/Non- Agents and Chicory
alcoholic

Exami- Adulte- Percen Exami- Adulte- Percen- Exami- Adulte- Percen Exami- Adulte- Percen
ned rated tage ned rated tage ned rated tage ned rated tage
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1. Andhra Rade$ 3% 89 226 2485 54 217 400 14 35 1553 22 142
2 A and N Island 0 0 0 0 0 0.00 0 0 0 0 0 0.00
3. Arunachal Pradesh 15 2 133 43 2 465 14 2 143 13 0 0.00
4.  Assam 61 3 492 81 18 22.22 145 5 345 30 0 0.00
5.  Bihar 82 4 4.88 281 63 2242 278 57 205 122 2 164
6. Chandigarh 2 0 0 2 2 100.00 A 5 147 1 0 0.00
7. Chhattisgarh 15 8 53.3 7 3 42.86 2 1 50 8 0 0.00
8. Dadra and N.H. 0 0 0 4 0 0.00 2 0 0 1 0 0.00
9. Daman and Diu 0 0 0 2 0 0.00 6 0 0 0 0 0.00
10. Delhi 193 14 7.25 626 10 1.60 464 20 431 147 0 0.00
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11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

25.

26.

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkand
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

21

236

289

37

103

164

1050

Nil

489

39

N.A.

Nil

11

25

o & & »

(0]

1

Nil

76

N.A.

Nil

476

182

17

16.2

777

8.33

6.71

0.29

Nil

6.95

19.2

N.A.

Nil

1681

250

70

568

1656

Nil

416

3069

N.A.

Nil

19

16

42

Nil

170

N.A.

Nil

0.00

250

14.00

571

9.68

41.67

8.10

3.20

Nil

15.63

554

N.A.

0.00

Nil

15.79

6.25

223

1100

408

37

52

436

Nil

761

1154

N.A.

Nil

Nil

93

55

N.A.

0

Nil

0.45

3.18

9.56

122

135

577

0.69

04

Nil

122

477

N.A.

0

Nil

266

146

523

964

Nil

450

610

N.A.

0

Nil

10

27

Nil

N.A.

Nil

0.00

0.75

0.68

9.09

0.00

0.00

6.31

2.80

Nil

111

721

N.A.

0.00

Nil

8.33

0.00
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
27. Puducherry 2 0 0 14 0 0.00 11 0 0 0 0.00
28. Punjab 359 A 947 526 109 20.72 1219 149 122 312 2 0.64
29. Rajasthan 412 83 201 568 206 36.27 962 140 146 290 36 1241
30. Sikkim 5 2 40 9 1 1111 4 1 25 2 0 0.00
31. Tamil Nadu 366 117 32 1053 149 14.15 501 48 9.58 915 76 831
32. Tripura 9 0 0 25 0 0.00 3 2 667 2 0 0.00
33. Uttar Predesh 416 69 16.6 1665 326 19.58 252 33 131 215 10 4.65
34. Uttarakhand 43 1 233 16 5 31.25 26 15 57.7 11 2 18.18
35. West Bengal 12 0 0 50 29 58.00 25 0 0 3 0 0.00
ToTtAL 5221 666 128 15350 1410 9.19 9126 739 8.1 6769 267 394
Indication: *>~Not made available by thet&es/U..

O=Nil
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B- Information on working of the FSSAct, 2006 in the Country for the year 2010 (Commaodity wise)

Sl. Name of the &te/U.T Milk Butter, Ghee, Ice- Edible Oils, Fast and Cereals, Cereal
No. cream and other Vanspati products and Pules
milk products

Exami- Adulte- Percen Exami- Adulte- Percen- Exami- Adulte- Percen- Exami- Adulte- Percen-

ned rated tage ned rated tage ned rated tage ned rated tage
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh Q0 16 17.778 418 44 10.53 1125 36 32 2875 a3 323
2. A and N Island 0 0 0 0 0 0 0 0 0 Nil 0 0
3. Arunachal Pradesh 19 1 5.26 3 0 0.00 2 2 9.09 45 3 6.67
4. Assam 36 10 2778 57 9 15.79 184 20 109 259 28 10.81
5. Bihar 8 0 0.00 79 19 24.05 269 43 16 678 107  15.78
6. Chandigarh 3 2 66.67 36 9 25 21 2 95 20 0 0
7. Chhattisgarh 6 3 50 68 35 51.47 2 11 50 36 12 3333
8. Dadra and N.H. 0 0 0 3 0 0 1 0 0 1 0 0
9. Daman and Diu 3 0 0 2 0 0 0 0 0 0 0 0
10. Delhi 163 14 8.589 617 39 6.32 576 3 0.52 380 8 211

0] SIaMSUY USNIMN
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1 2 3 4 5 6 7 8 9 10 1 12 13 14
11. Goa 28 0 0 25 0 0.00 83 0 0 68 0 0

12. Gujarat 353 31 87819 1219 162 13.29 1310 61 4.66 1011 28 277

13. Haryana 143 65 45455 560 142 25.36 334 39 117 274 29 10.58
14. Himachal Pradesh 27 11 40.741 151 35 23.18 93 10 10.8 54 14 2593
15. Jammu and Kashmir 72 11 15.278 9% 15 15.63 160 16 10 79 2 2532
16. Jharkand 8 1 125 25 10 40 10 0 0 36 4 1111
17. Karnataka 83 10 12.048 152 41 26.97 549 12 219 1931 57 295
18. Kerala 260 12 4.62 551 2 3.99 1463 22 15 2347 55 234
19. Lakshadweep Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

20. Madhya Pradesh 374 103 2754 1141 238 20.86 623 A 151 764 0 11.78
21. Maharashtra 1513 412 27.231 1034 179 17.31 3559 298 8.37 2194 110 5.014
22. Manipur N.A. N.A. N.A. N.A.  NA N.A. N.A. N.A. N.A. N.A. NA N.A.

23. Meghalaya 0 0 0 17 0 0 0 0 0 4 0 0
24. Mizoram Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

[VHaVS VACYY] 0] SIaMSUY USNIM ZZT
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25. Nagaland 2 0 0 9 2 2222 9 1 111 23 4 1739
26. Odisha 8 0 0 10 4 40 38 1 2.63 68 16 2353
27. Puducherry 0 0 0 7 0 0 33 0 0 100 0 0
28. Punjab 1109 312 28133 870 213  24.48 560 52 929 1398 82 5.87
29. Rajasthan 672 194 28.869 1898 538 28.35 874 177 20.3 482 40 8.30
30. Sikkim 0 0 0 1 0 0 3 0 0 5 1 20
31. Tamil Nadu 247 85 34413 177 49 27.68 1053 72 6.84 2442 123 5.037
32. Tripura 0 0 0 0 0 0 54 0 0 87 4 4.60
33. Uttar Pradesh 3419 1555 45481 4344 1232 28.36 2640 579 219 1728 393 22.74
34. Uttarakhand 20 14 70 58 23 3966 17 5 294 3 2 6667
35. West Bengal 2 1 50 2 1 50 185 17 9.19 79 7 8.86

Total 8668 2863 33.03 13630 3061 2246 15870 1573 991 19471 1312 6.738

0] SIaMSUY USNIMN
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C- Information on working of the FSSAct, 2006 in the Country for the year 2010 (Commodity wise)

Sl. Name of the fate/U.T Fruit Product Infant food Other Total
No. Miscellaneous Food
Products

Exami- Adulte- Percen Exami- Adulte- Percen- Exami- Adulte- Percen- Exami- Adulte- Percen-

ned rated tage ned rated tage ned rated tage ned rated tage

0} SIamsuy UM\ 2T

1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 234 26 1111 2 2 100 1767 69 39 11343 465 4.10
2. A and N Island 0 0.00 0 0 0 0 0 0 0 0 0.00
3. Arunachal Pradesh 4 0 0.00 0 0 0 92 4 4.35 270 16 5.93
4. Assam 70 17 2429 6 0 0 133 2 902 1062 122 1149
5. Bihar 53 8 15.09 20 1 5 299 62 20.7 2169 366 16.87
6. Chandigarh 5 2 40.00 0 0 0 67 10 149 191 32 16.75
7. Chhattisgarh u 2 1818 1 0 0 28 6 214 204 81 3971
8. Dadra and N.H. 2 0 0.00 0 0 0 3 0 0 17 0 0.00
9. Daman and Diu 0 0 0.00 0 0 0 15 0 0 28 0 0.00

[VHaVS VACYY]
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

25.

Delhi

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkand
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram

Nagaland

137

356

169

1

253

Nil

163

370

N.A.

Nil

21

15

Nil

24

37

N.A.

Nil

292

0.00

18.26

1243

34.88

3.03

36.36

0.40

0.87

Nil

14.72

10.00

N.A.

0.00

Nil

0.00

363

133

2175

542

107

267

1295

Nil

1284

3441

N.A.

Nil

24

31

194

37

49

191

435

N.A.

0

854

5.26

8.92

6.83

32.7

127

36.4

554

6.18

Nil

149

126

N.A.

0

Nil

25

3668

716

9747

3115

726

1001

200

5591

10660

Nil

6495

17394

26

32

Nil

109

143

663

457

145

101

36

263

282

Nil

939

1817

0

0

Nil

17

390

1.26

6.80

14.67

19.97

10.09

18.00

4.70

2.65

Nil

14.46

1045

0.00

0.00

Nil

15.60
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1 2 3 4 5 6 7 8 9 10 11 12 14
26. Odisha 2 0 0.00 1 0 0 58 6 103 248 336 1452
27. Puducherry 16 0 0.00 0 0 0 27 0 0 242 0 0.00
28. Punjab 541 143 2643 97 4 4124 1278 103 8.06 8269 1203 1455
29. Rajasthan 314 36 11.46 10 3 30 1270 285 224 7752 1738 2242
30. Sikkim 5 1 0.00 5 0 0 12 0 0 51 6 11.76
31. Tamil Nadu 160 24 15.00 24 1 4167 1318 208 158 8256 952 1153
32. Tripura 19 0 0.00 3 0 0 79 4 5.06 281 10 3.56
33. Uttar Pradesh 61 11 18.03 13 1 7.692 1811 537 29.7 16564 4746 28.65
34. Uttarakhand 2 0 0.00 1 0 0 53 17 321 250 & 33.60
35. West Bengal 9 7 77.78 0 0 0 18 15 83.3 385 Vs 20.00

TotAL 3570 453 12.69 493 17 3448 18868 2445 13 117062 14806  12.65

[VHaVS VACYY] 0] SIoMSUY USNIM 92T
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Expansion ofhealth services in the country

5022. DR.T. SUBBARAMI REDDY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether health services in the country have undergone an all-round
expansion during the last decade;

(b) if so, the percentage of growth recorded in the said services in the
country in 2011-1%is-a-vis2001-02;

(¢) the contribution of public and private sectors in the said growth,
separately;

(d) whether the constant decline in contribution of public sector has
resulted in rapid commercialization of the said sector; and

(e) if so, the reasons therefor and the steps taken by Government in this
regard?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) Health" being at&e subject it is primarily the responsibility
of State Governments to ensure adequate, affordable and accessible health care to
its citizens. Howeverto improve access to primary and secondary health delivery
service, Government of India provides financial assistance to State Government for
up-gradation of health infrastructure development as per need. For enabling
affordable/reliable tertiary health care services and augmenting facilities for quality
medical education in the countrgentral Government launched the Pradhan Mantri
Swasthya Suraksha yojana (PMSSYhe scheme envisages constructio’AMS
like institutions and improving health infrastructure througter-alia construction
of super specialty blocks/trauma centres.

The percentage of growth recorded in the number of Sub Centers, Primary
Health Centres and Community Health @est during 2001 and 2009 is given below:

SI.No. Description Year %Change in 2011
with reference t®2001

2001 2011
1 SubCentre(SC) 137311 148124 79
2. Primary Health 22842 23887 46
Centre (PHC)
3. Community 3043 4809 58.0

Health
Centre (CHC)
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Data on growth of health services in private sector is not available from
official statistics.

(d) and (e): The public health services in India are perceived to be
inadequate. This has led to the emergence of a large private sector in Health that
contributes towards commercialization of the health secmvernment of India
launched National Rural Health Mission in 2005 to provide accessible, affordable,
accountable, effective quality healthcare services especially to the poor and
vulnerable sections of the population. The major thrust of National Rural Health
Mission (NRHM) is to build the public health system by way of strengthening the
health infrastructure, augmentation of human resources, flexible financing and
encouraging involvement of community to improve service delivEhe Mission
covers the entire country with special focus on 18 identified States with weak public
health indicators and weak health infrastructure. These include the hilly and North
Eastern States amongst others.

The other steps taken to improve the public health system in the country
inter-alia include:

* Increased public allocation for health programmes

e Implementation of programmes for control of communicable and non-
communicable diseases.

e Mainstreaming of India system of Medicine and Homeopathy

e Making available specialized health care services through strengthening
of hospitals.

Letters received from MPs

5023. PROFANIL KUMAR SAHANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ the number of letters received from Members of Parliament (MPs) by the
Minister of Health and Family welfare during 2011 and 2012 till date;

(b) how many of those letters have been replied and the reasons for not
replying the remaining letters;

() whether copies of letters replied would be laid on Tadble of the
House; and

(d) if not, the reasons therefor?
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THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) The information is being collected and will be laid on the
Table of the House.

Procurement of neonatal care equipments under NRHM

5024. SHRI B.S. GNANADESIKAN:Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Government is providing funds to State
Governments under National Rural Health Mission (NRHM) to procure material and
neonatal care equipments at facilities to reduce infant and maternal mortality rates;

(b) whether it is also a fact that there are no standards for such equipments
and no regulation barring entry of unsafe, non-standard equipment into the market;
and

(c) if so, the details thereof and steps taken by Government for installation
of effective neonatal care equipments in Government hospitals?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes. Funds are released under National Rural Health Mission
(NRHM) to all Sate/UT as per approvedinnual Programme Implementation Plan.

(b) and (c) No. The maternal and neonatal care equipments are procured by
the Sates and U3 as per fate Procurement plans. Howeyves per Facility Based
Newborn Care Operation guidelines of Government of India (MOHROML),
conduct of power audit is recommend for installation of equipment and a list of
essential and desirable newborn care equipments has been provided therein.

Prevention of female foeticide

5025. SHRI MOHDALI KHAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether India is the fourth most dangerous country for women, female
foeticide being the key reasons; and

(b) if so, the details thereof and steps being taken to avoid such
occurrences in the country?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) There is no such assessment by any UN or -Inter
governmental agencyHowever as per theThomas Routers Foundation Suryey
India is ranked 4th, based on the overall perception of 213 gender experts from 5
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continents on six key risks-sexual violence, non-sexual violence, cultural or religious
factors, discrimination and lack of access to resources and trafficking.

The steps taken to avoid such occurrences include the following:

I.  The National Charter for Children was adopted in 2004 as a reiteration of
the Government's commitment to children's rights to survival,
development and protection. It specifically refers to the obligation of the
State and Community to undertake all appropriate measures to address
the problems of infanticide and foeticide and other issues relating to the
survival of the girl child.

Il.  The National Plan ofction for Children, 2005 has identified twelve key
areas that require utmost attention, including abolition of female
foeticide, infanticide and child marriage and ensuring survival,
development and protection of the girl child.

lll.  National Commission for Protection of Child Rights (NCPCR) has been
established under the Commission for Protection of child Riglts
2005. The NCPCR is mandated to protect, promote and defend child
rights in the countryto enquire into violation of child rights and to
recommend initiation of proceedings in such cases.

IV. The Pre-conception and Pre-natal Diagno$&chniques (Prohibition of
Sex SelectionAct, 1994 as amended in 2003, prohibits sex selection
before or after conception and prevents the misuse of medical
diagnostic techniques for the purpose of sex determination.

V.  Government of India has intensified the drive against sex determination
through efective implementation of the PC and PNBTt as per details
mentioned below:

e Central Supervisory Board (CSB) under the PNBTt has been
reconstituted. The 17th and 18th meetings of CSB have been held at an
interval of six months on 4tfune, 201 and 14th Januar012.

e Inspections by the National Inspection and Monitoring Committee have
been scaled up. NIMC has been reconstituted and apart from
inspections further empowered to oversee follow-up action by
Appropriate Authorities against @anizations founds guilty of
violations under théAct during inspections.

e Government of India has notified important amendment in rules under
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the Act, includng :-

- Amendment to Rule 11 (2) of the PC and PNDT Rules, 1996 to provide
for confiscation of unregistered machines and further punishment under
the Act.

- Amendment to regulate the use of portable ultrasound equipment and
services offered by mobile genetic clinics.

» 17 States with the most skewed child sex ratio have been identified for
concerted attentiorA meeting of Health Secretaries of thedat& was
first convened on 20April, 2011, followed by several review meetings.

* Operational guidelines for Grant iAid to Non-Governmental
Organizations have been revised to ensure targeted use of resources for
awareness generation of thAet.

e States have been asked to take advantage of funding available under
NRHM for strengthening infrastructure and augmentation of human
resources required forfe€tive implementation of the PC and PNBTt.

Treatment for in-vitr o fertilization under CGHS

5026. SHRI BAISHNAB RRIDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that all the treatment for in-vitro fertilization by
women will now be borne by Government under CGHS scheme;

(b) if so, the details thereof;
(c) whether under this project women are eligible for 3 such cycles;
(d) if so, the details thereof;

(e) whether in addition to the above, certain other incentives area also
proposed to be given to such women opting for the treatment; and

(f) if so, the details thereof?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) Central Government health Scheme (CGHS) has introduced
IVF (in-vitro fertilization) facility for the childless (CGHS beneficiaries to have a child
through this modern technique. Under this initiative a maximum of Rs. 65,000/- per
cycle is allowed for three fresh cycles of IVF procedure to be undertaken by the
couple.

(e) and (f) No.
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Regional dsparity in availability of doctors

t 5027. SHRI RAM JETHMALANIL:Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to states;

(@ whether it is a fact that due to establishment of large number of medical
colleges in the Southern State there is huge dispartity in the availability of doctors
in various States;

(b) if so, the details thereof;

() whether Government has made any assessment of the required number
of doctors in each State of the country; and

(d) if so, the required number of doctors in each State and their shortages
in each State?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) the Central Government is aware that there is imbalance in
establishment of medical colleges and shortage of available of doctors in the
country particularly in rural areas. The State-wise requirement of doctors has not
been assessed by the Central Government. Howasgrer assessment made by the
Board of Governors, Medical Council of India the country would require 15.4 lakh
doctors to achieve a target of doctor population ratio of 1:1000 by 2030.

Checking adulteration of food items

5028. SHRIVIJAY JAWAHARLAL DARDA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether any mechanism has been established to test milk for harmful
bacteria like E. coli staphaureus and listeria monocytogenes, and checking started
from February 2012 as has been made mandatory by the Food Safatga®ds
Authority of India (FSSAI);

(b) if so, whether FSSAI has issued any detailed guidelines to ensure that
all eatables are put to similar tests to eliminate adulteration of food items; and

(¢) whether the Ministry has introduced any periodic or random checking
with the operation of this new methodology either on its own or in co-ordination
with State Governments as such manufacturer bases are spread deep in rural, semi-
urban and urban areas?

t Original notice of the question was received in Hindi
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Section 2.4.2. (7) of Food Safety antar@lards Rural, 201
describes the mechanism and methods for testing the harmful bacteria like. Coli in
milk.

(b) Microbiological standards of eatables including milk have been
introduced in theAppendix B of Food Safety andtéhdards (Food Product
Standards and Foo#dditives) Regulation, 201

() Implementation of Food Safety andtaBdardsAct and Rules and
Regulations made thereundeests with the t&te/UT Governments.To ensure
availability go food free of adulteration and contamination random samples of
various food articles are drawn regularly by the Food Safety Officers of all State/UT
Government. These samples are tasted as per standards prescribed under the Food
Safety and ndardsAct, 2006 and Rural/Regulation, 2Dframed there under and
penal action is taken against the offenders in cases where samples are found to be
not conforming to the prescribed standards.

Medical store facilities atAlIMS, Delhi

15029. DR. PRABHATHAKUR: Will the Minister of HEAITH AND FAMILY
WELFARE be pleased to state:

(@ whether medical store facility is available in the complexAdMS
hospital in Delhi;

(b) if so, the number of medical storesAlMS complex;
(¢) whether these are Government-run stores or private stores:

(d) whether essential medicines for BPL patients are available at
Government controlled rates; and

(e) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) One medical store is functioningAdMS which provides
medicines and surgical consumable items to the patients at 50% discount on
Maximum Retail Price (MRP).

(c) Itis a private store which has been awarded contracts after open tender
process.

t Original notice of the question was received in Hindi
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(d) and (e)All Below Poverty Line (BPL) patients admitted AdIMS Hospital
are provided all medicines and surgical consumables items from the hospital and no
poor BPL patient is asked to buy anything from the medical stores outside.

Shortage of medical personnel under NRHM

5030. SHRI RNKAJ BORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware that the progress of the crucial programme
of National Rural Health Mission (NRHM) is very unsatisfactory;

(b) whether as per the data released by the Minigtrgre are shocking
shortfalls of doctors, nurses, health assistants, radiographarmacists and other
personnel in the rural health delivery structures;

() whether ' 10,000 crores allocated for rural medical care is lying unspent;

(d) if so, whether Government is taking any steps to overcome the situation
by providing necessary infrastructures since there is no dearth of required money
and number of medical personnel in various sectors in the country; and

(e) if so, the details thereof?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Government had launched the National Rural Health Mission
(NRHM) in 2005 in the entire country to provide accessible, affordable and quality
healthcare service to rural population particularly the vulnerable and the marginalized
sections. Under NRHM, substantial progress has been made in terms of health
systems strengthening.

There has been impressive augmentation of physical infrastructure, human
resources for public health and supplies and logistics. Functionality of public health
facilities ha registered improvement and there are improved outcomes.

Achievement on key indicators under NRHM is as under:-

(1) Infant Mortality Rate (IMR) has reduced from 58 per 1000 live births in
2005 to 47 per 1000 live birth in 2010.

(2 Maternal Mortality Rate (MMR) has reduced from 254 per 100,000 live
births in 2004-06 to 212 per 100,000 live births in 2007-09.

(3) Total Fertility Rate (TRF) has reduced from 2.9 in 2005 to 2.5 in 2010.

(4) Malaria Mortality has reduced by 72%.
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(5) Tuberculosis cure rate achieved is 88%

(b) As per the Rural Health Statistics-2011 Shortfall of key health
functionaries as compared to requirement is as follows:

Functionary %Shortfall
ANM 3.8%
LHV/Health Assistant (Female) 38.0%
Health Assistant( Male) 41.6%
Doctors at PHC 12%
Radiographers at CHCs 54%
Pharmacists at PHCs and CHCs 22.4%
Nurses at PHCs and CHCs 23%
() No.

(d) and (e) Question does not arise

Setting up of NCHRH for improving quality of
medical education and research

5031. SHRI DILIPBHAI RANDYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the steps taken so far by Government to bring in reforms in the
regulatory framework of medical education and research in the country;

(b) whether Government proposes to set up National Council for Human
Resource in Health (NCHRH);

(c) if so, the details thereof along with the present status of the proposal;
and

(d) the manner in which implementation of the proposal is likely to help in
improving the quality and standards of medical education and research in the
country?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The Central Government, in cousultation with the Medical Council
of India (MCI), keeps reviewing the regulations framed under WME 1956 and
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notifying need based amendmerits furtherance of the Government's efforts to
bring reforms in the field of medical education.

Apart from this, the Central Governments has constituted a Board of
Governors superseding the MCI through the India Medical Council (Amendment)
Act, 2010 on 15th May2010inter-alia empowering the Board to grant permission
for establishment of medical colleges, opening higher course of study etc. without
the prior approval of the Central Government.

(b) to (d) Yes. It is proposed to set up the National Commission for Human
Resources for Health (NCHRH) under the Ministry of Health and FaWiifare as
an overarching regulatory body for medical education and allied health sciences with
a dual purpose of reforming the current regulatory framework and enhancing the
supply of skilled manpower in the health sector

The proposed NCHRH would also constitute a National Board for Health
Education (NBHE) and a National Evaluation akssessment Committee (NEAC)
with a mandate to prescribe minimum standards for health education and developing
and maintaining system of accreditation of health educational institutes respectively
Apart from this, National Councils for medical and other allied health professionals
have also been proposed to be set up under NCHRH for regulation of the
profession.

The NCHRH bill has been introduced in the Rajya Sabha on Reoember
2011, which has referred the hill to the Department-related Parliamentary Standing
Committee on Health and Famiielfare.

Pictorial Warnings on tobacco poducts

5032. SHRI HUSAIN DAMAI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) the steps taken by Government to increase the size of the pictorial
health warnings on tobacco products from the current 40 per cent on the front panel
to 50 per cent of the principal display area as recommended by Framework
Convention onTobacco Control (FCTC);

(b) whether Government is aware that plain packaging of tobacco products
will be helpful in clearly communication the health warnings on tobacco products
and prevent tobacco initiation among youth and to promote tobacco cessation
among tobacco users;

() whether Governement plans to introduce plain packaging of tobacco
product to promote tobacco cessation among tobacco users; and

(d) if so, the details thereof?



Written Answers to [22 MAY 2012] Unstarred Questions137

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) There is no proposal.

(b) Government is not aware of any study on this issue.
(c) and (d) There is no proposal.
Diabetes research through novel pathways

5033. SHRI KANWAR DEEP SINGH: Will the Minister of HEALTH AND
FAMILY WELFARE be please to state:

(@ whether Government, in view of mounting cases of diabetes across the
country has decided to conduct research through novel pathways;

(b) if so, the details thereof;

() whether Government has since ascertained the factors responsible for
increase in the diabetic patients across the country;

(d) if so, the details thereof; and

(e) the steps taken by Government to control the increase in number of
diabetic patients across the country?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Indian Council of Medical Research (ICMR) is supporting
Research for development of low cost diabetes diagnostic tools thrdigioc
research program, low glycemic diet, prevalence healthy life style strategies, and
studies on camel milk fefct onType-1 DiabetesApart from advance research center
for Diabetes research at Madras Diabetes Research Foundation, Chennai, ICMR has
also started collecting information on prevalence and risk factor assessment through
multicenterTask force studies.

The Indian Council of Medical Research has completed the Phas&aklof
project entitled' ICMR- India Diabetes (INDIAB) study- Phase I" in the rural and
urban settings in four t&es and one union territoryiz Tamilnadu, Jharkhand,
Maharashatra and Chandigarh have been included. The overall weighted prevalence
of diabetes inTamil Nadu was 10.4% Jharkhand 5.3% Chandigarh 13.6% and
Maharashtra 8.4%. The prevalence of prediabetes was 8.3%, 8.1%, 14.6% and 12.8%
respectively

(c) and (d) The increase in prevalence is due to various factors including low
birth weight turning in to well fed when grow unhealthy diets obesity and
sedentary lifestyle, populatio ageing, better availability of diagnostic facilities,
environmental degradation and its impact on endocrine system etc.
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(e) The Government of India has initiated the National Programme for
Prevention and Control of Cancdbiabetes, Cardiovascular Diseases atehk®
(NPCDCS) during the 1th FiveYear Plan in 100 selected districts in 2At8s with
the aim to prevent and control the NCDs including diabetes through opportunistic
screening of all persons above 30 years of age and all pregnant women. The
screening is carried out by strip method in various healthcare delivery setups viz,
District Hospitals, Community Health Centres Sub-Centres, etc. The suspected
diabetic cases screened at SCs and CHCs are further referred to CHCs and District
Hospitals respectively for confirmation and their treatment.

Expenditure on health sector

5034. DR. GAN PRAKASH PILANIA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the expenditure on health sector by Central Governwisrd-vis private
sector in figures and as percentage of GDP;

(b) the data in this regard for neighboring and advanced countries;

() whether as peworld Health $atistics (201) brought out byWHO, the
per capita expenditure on health by Government was US $ 15 in 2008;

(d) the statistics in this regard for other countries; and

(e) whether expenditure being incurred on health sector by Government is
abysmally low thereby adversely fa&fcting health services to the poor?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Public health expenditure comprises of expenditure tayeSnd
Central Government. Expenditure on health by Ministry of Health and Faveifare
during 2011-12 stood at Rs. 27205.53 crore (provisional) which is 0.31 percent of
GDP As per National HealthAccounts 2004-05, health expenditure by private
provider of health services was Rs. 102656.74 crore in 2004-05 This is estimated to
be 3.17 percent of GDP

(b) A Statement showing Publidz-a-viz Private Expenditure as percentage
of Gross Domestic Product (GDP) on Health in 2008, is respect of some selected
neighbouring/advanced countries is given in Statem&eeljelow)

(c) Yes.

(d) As per World Health $atistics 201 brought out byWorld Health
Organisation (WHO), per capita Government expenditure in 2008, on health at
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average exchange rate (US$) was US$ I6eZermany US$ 3768 for France, US$
3116 for United Kingdom; US$ 69 for China, US$ 7 for Pakistan, US$ 36 for Sri
Lanka, US$ 5 for Bangladesh and US$ 9 for Nepal.

(e) The expenditure incurred by the General Government on health sector
has increased over the years from 1.22 percent of Gross Domestic Product (GDP) in
2007-08 to 1.30 percent of GDP in 2011-12 (BE). The Government has launched the
National Rural Health Mission in 2005, with a view to provide accessible, affordable,
accountable and fefctive primary health care facilities, especially the poor and
vulnerable sections of the population.

Satement

Details of Public viz-a-viz Private Expenditure as percentage of Gross Domestic
Product (GDP) on Health in respect of some select neighbouring and advanced

countries.

Sl. No. Countries Public Exgenditure Private Expenditure
on health as on health as
percentage of percentage of GDP-2008

GDP 2008

1 India 1.36 284

2. Germany 7.83 231

3. Italy 6.64 2.06

4. UK 7.19 151

5. China 2.03 227

6. Pakistan 0.84 1.76

7. Sri Lanka 1.79 231

8. Bangladesh 1.04 2.26

9. Nepal 2.26 374

Source: Based onWorld Health $atistics (201) brought out byWorld Health
Organization

High salt contents in eatables

5035. SHRITARIQ ANWAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that a survey company has reported high salt
contents in the branded chips, burgers and noodles;
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(b) if so, the details tbreof; and
(c) the action Government will take against these companies in this regard?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)The Centre for Science and Environment, New Delhi has
conducted a very limited study consisting of 23 samples on "Nutritional analysis of
junk food". The result revealed high levels of sugsalt and fats ranging from 14.4
gm to 71.6 gm, 0.2 gm to 4.2 and 7.1 gm to 35.9 gm per 100 gm of sample
respectively

() Implementation of the Food Safefict, 2006 and Rules / Regulations
made thereunder rests with State/UT Governments who take action in cases where
tested samples are not found to be in conformity with the prescribed standards.

Inadequate facilities in government hospitals

15036. SHRI BHAGA SINGH KOSHMWARI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether the existing facilities available in Government hospitals for the
poor, destitutes and pregnant women are not adequate;

(b) if so, the details thereof and the reasons therefor;

() whether pregnant women, poor and helpless patients are facing lot of
problems in getting admission and proper treatment in these hospitals;

(d) if so, the details thereof and the number of complaints received in this
regard since the last three years, till date; and

(e) the steps taken by Government to provide adequate facilities in
Government hospitals?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (e) Health is a state subject and it is primarily the responsibility
of the State Government to provide adequate healthcare facilities to all the people
including poor destitute and pregnant womeiihe Central Government only
supplements the efforts of the States in this regard.

In so far as the three Central Hospitals in Delhi naj@hfdarjung Hospital,
Dr. RML Hospital and LHMC and its associated Hospitals are concerned, adequate
facilities exist in these hospitals and there is no problem for pregnant women, poor
and helpless patients to avail these serviaetities.

t Original notice of the question was received in Hindi



Written Answers to [22 MAY 2012] Unstarred Questions141

Robotic cardiothoracic surgery facility for CGHS beneficiaries

5037.SHRI BALWINDER SINGH BHUNDERWIll the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a8 whether a state-of-the-art robotic cardiothoracic surgery i.e. a minimally
invasive procedure for treatment of serious heart ailment is available in leading
hospitals in Delhi;

(b) whether this procedure is safe and requires minimum period of
hospitalisation;

() whether it is permissible for the beneficiaries of CGHS/ECHS to avail the
facility;

(d) if not, the reasons therefor; and

(e) whether Government is considering to provide this facility of treatment
to the beneficiaries in near future?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (e) Central Government Health Scheme (CGHS) empanel private
hospitals for specific specialties and not for any particular procedure. CGHS does
not maintain information regarding availability of a particular procedure in a
particular hospital. CGHS package rates are fixed for common treatment procedures
undertaken in hospitals. Whenever a request for treatment under a new procedure is
received, the same is examined by Ministry of Health and Fanéljare on a case
to case basis in consultation with experts in the field, regarding justification, safety
and other issues pertaining to the procedure. So far as Ex-Servicemen Contributory
Health Scheme (ECHS) is concerned, it follows the CGHS rates.

Grim situation of mental healthcare system in country

5038.SHRI BAISHNAB RARIDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether India's mental healthcare system is in a shamble, and there is an
urgent need to innovative this to effect improvement therein;

(b) if so, the gravity of this menace, especially in the rural sector;

() whether there is a huge shortage of doctors, dispensaries, social
workers, and village clinics in the country to address this grim issue; and

(d) if so, the action plan of Government to address this issue on a
warfooting?
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THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) "Health" is at&te subjectThe Central Government on its
part is implementing the National Mental Health Programme with an objective to
provide sustainable and easily available mental health care to mentally ill persons.
However there is considerable room for reform and improvement in the mental health
services.

() There is a huge shortage in the present requirement of mental health
professionals like Psychiatrists, Clinical Psychiatric Psychiatrists Séfigders and
Psychiatric Nursesis-a-visthe requirement.

(d) To address the huge burden of mental disorders, Government of India is
implementing the National Mental Health Programme (NMHP) since 1®8&atal of
123 districts in 30 tates/UB have been covered under the District Mental Health
Programme (DMHP). Under the 11th Five year Plan, the NMHP has been
restructured to include the following components:

1. Manpower Development Scheme:
() Establishment of Centres of Excellence

(i) Scheme for establishment of PG Departments in Mental Health
Specialties.

2. District Mental Health Programme with added components of Life Skills
Education and Counseling in Schools and Colleges, suicide prevention
services etc.

3. Up-gradaion of Psychiatrié¢/ings of Government Medical College.
4. Modernization of Government Mental Hospitals.

Further there are 3 Centrally run mental health institutes, té@eSun mental
hospitals and 335 Departments of Psychiatry in various medical colleges (154 in
Government and 181 in private) across the country equipped to treat patients
suffering from mental iliness.

Doctors response to patients at safdarjang hospital

5039. PROFANIL KUMAR SAHANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether patients are not being offered due and considered opinion/
treatment by the doctors in Safdarjang Hospital,

(b) if so, the details of steps taken to ensure that the patients receive due
and considered treatment;
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() whether the number of patients visiting the Safdarjang Hospital is many
times more than the sanctioned strength of doctors in all the departments; and

(d) if so, the details thereof and the steps taken to increase the number of
doctors to ensure due attention to the patients?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) No. Due and considered opinion/treatment afered by
the doctors in spite of heavy patient load in Safdarjung Hospital.

The creation of posts for doctors and other staff is a continuous process and
is taken up in accordance with requirement and available resources from time to time.
In this regard various steps have been taken which include filling of vacancies
arising from time to time due to retirement, resignation, etc. through UPSC; allowing
hospital to fill up the vacant posts on contract basis till such time the posts are
filled on a regular basis, etc.

Impact of high cost of medical expenditure on family income

1t 5040. SHRI RA/I SHANKAR PRASAD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that the families going for medical treatment are
slipping below poverty line because of the high expenditure and escalating prices of
medical facilities;

(b) if so, the reaction of Government thereon; and

(¢) the annual percentage of families slipping into the category of below
poverty line as per Government estimates?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The Report of theWorking Group on National Rural
Health Mission (NRHM) for thelwelfth Five Year Plan has made reference to an
article published in Lancet, which states that health expenditures account for more
than half of Indian households falling into povertyith about 39 million Indian
people (30.6 million in rural areas and 8.4 million in urban areas) being pushed into
poverty every year due to health costs.

(b) The Government has taken several steps to provide accessible,
affordable and accountablesdth care facilities to all sections of the people that,
inter-alia include :

t Original notice of the question was received in Hindi
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e Launching of National Rural Health Mission with a view to provide
accessible, affordable, accountable, effective and quality healthcare
services, especially to the poor and vulnerable sections of the
population.

¢ Implementation of programmes for control of communicable and non-
communicable diseases.

e Increased public allocation for health programmes

() As per Press Note of Planning Commission issued on 19th March 2012
on Poverty Estimates, 2009-2010, the all-India Head Count Ratio (HCR) has declined
by 7.3 percentage points from 37.2% in 2004-05 to 29.8% in 2009-2010.

Case of anaemia and underweight amongst Indian teens

5041.SHRI AVINASH RAI KHANNA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ the number of Indian teens who are anaemic and underweight;

(b) the details thereof and the country's ranking globally in this regard;
(c) the steps Government is taking to improve the health of teens;

(d) the result of the steps taken by Government thereon;

(e) whether food adulteration is one of the causes; and

( if so, the steps being taken in this regard?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)AdolescentAnemia has been a long standing problem in
India and the country has a high prevalence. Howewerdata for number of teens
suffering from anemia and on underweight children is available for the 13 - 19 year
age-group. Howevemaccording to NFHS-III (2005-06) data, over 55 % of adolescent
boys and girls in the age group of 15-19 years are ana@siiper the same survey
report, in the age-group of 15-19 years, 46.8% females and 58.1% males are
underweight.

There is no country - wise ranking for adolescent anemia. Howaeeording
to WHO - SEARO Report, "Adolescent Nutritio®k Review of the Situation in
Selected South-Eas@sian Countries" India has the highest prevalence of
adolescent anemia in the South EAsia Region.

(¢) The Government has decided to implement \t¥eekly Iron and Folic
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Acid Supplementation (WIFS) Program for adolescents. The program will be

implanted in both rural and urban areas and will cover school going adolescent girls
and boys from 6th to 12th class enrolled in Government/Government aided/municipal
schools and out of school adolescent girls.

*  WIFS will provide free of cost weekly dose of Iron and Fdlid, bi-
annual deworming tablet along with regular testing and counseling
services.

e School Health Programme (SHP) is a public sector programme
specifically focused on school age children to provide preventive,
promotive and curative services to diagnose deficiemtiyease and
deformity in school going children.

» The Scheme for Promotion of Menstrual hygienel has been launched in
152 districts in the country to provide sanitary napkins at subsidized
rates to adolescent girls.

(d) The result of the steps taken by the Gol would address the problem of
anaemia and decrease the number of underweight teens.

(e) There is no study to prove food adulteration is one of the causes of
anaemia. Howevethe mandate of the Food Safety andn8ards (FSSAct, 2006
and the Food Safety andta®dardsAuthority of India (FSSAI) established
thereunderis laying down science based standards for articles of food and also to
regulate their manufacture, storage, distribution, sale and import to ensure
availability of safe and wholesome food for human consumption. A&FESSAI do
not prescribe the kind or quantity of food to be consumed by the individual.

() To ensure availability of food free of adulteration, pollution and
contamination, random samples of various food articles are drawn regularly by the
Food Safety Officers of all State/lUT Governments. These samples are tested and
penal action is taken against the offenders, in cases where samples are found to be
not conforming to the standards prescribed under the Food Safety and Standards
(FSS)Act, 2006 and Rules/Regulations 20ftamed thereunder

Special law to curb food adulteration

5042.SHRI FARSHOTTAM KHODABHAI RUPALA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether the Ministry in consultation with State Governments
contemplates to frame special law or amendixgstmg law / rules for severe
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punishment for culprits involved in adulteration of food especially milk as there are
steep rise in such cases and it is adversely impacting precious human life; and

(b) if so, the details thereof?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)A new comprehensive legislation which consolidates the
laws relating to food was enacted by the Parliam€hnis newAct, namely "Food
Safety and fndards act, 2006 (FSS2006). Thereafter the Food Safety and
StandardsAuthority of India has been established for laying down science based
standards for food articles and to regulate their manufacture, shortage, sale and
import to unsure availability of sale and wholesome food for human consumption.
The Rues and Regulations under the Wetvhave come into force .ef. 05.08.201.
The FSSA2006 has provisions for punishment for those Food Business Operator
whose products are found not enforcing to prescribed standards.

Assistance for tackling swine flu

1t 5043. SHRITHAAWAR CHAND GEHLOT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ the number of people died of Swine Flu and other fatal diseases in the
country during the last two years, State-wise;

(b) the details of the assistance provided by Government to tackle Swine
Flu and other fatal diseases during the said period, State-wise;

(c) the details of the assistance sought to tackle serious diseases, State-
Wise;

(d) the details of the proposals submitted during the last two years, State-
wise;

(e) the number of proposals pending for approval, State-wise, along with
the reasons therefor; and

(H by when these proposals will be approved?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The number of people died of Swine Flu in the last two years,
State-wise, is given in statemef8eebelow) Crimean Congo Haemorrhagic Fever
was the only other new fatal disease whiclecéd the f&te of Gujarat in January
2011. Two people died of this diseasehere has been no human case or deaths due
to Avian Influenza.

t Original notice of the question was received in Hindi
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(b) to (f) The Influenza pandemic (Swine Flu) being a new disease, no State
was prepared. Hence assistance was provided to all the States. The assistance
provided included Community surveillance to detect clusters of influenza like illness
through Integrated Disease Surveillance Project. 45 laboratories (26 in Govt. Sector
and 19 in Private Sector) were networked with all States to test the clinical samples.
All States were provided Oseltamivihe antiviral drug, HIN1 vaccine (to vaccinate
health care workers), personal protective equipments and masks. Training of district
level teams was supported by Ministry of Health and FaMigifare. Awareness
was created through print and visual medidl. such information were made
available on the website: http://mohfw-hinl.nic.in

For Crimean Congo Haemorrhagic Fever Community based Surveillance was
put in place. Laboratory tests were carried out at National Institutéirofogy,
Pune. Treatment protocol and public health guidelines were provided to the State
Government of Guijarat.

For Avian Influenza, Central Rapid Respon3eams were deputed by
Ministry of Health and FamilyVelfare to evolve location specific micro-plan, event
based active surveillance, laboratory diagnosis at National Institutéirofogy,

Pune and National Centre for Disease Control, Delhi. The State Governments were
provided with Oseltamivir and Personal Protective Equipments.

No proposals are pending with Ministry of Health and Famibifare.
Satement

Sate/UT - wise number of deaths of Influen&aHIN1: 2010 and 201

Sl. No. State/UT Jan, 2010-Dec, 2010 Jan, 2011-Dec, 2011
1 Andanman 0 0
and Nicobar
2. Andhra pradesh 49 1
3. Assam 1 0
4, Arunachal Pradesh 0 0
5. Bihar 0 0

6. Chandigarh 0 0
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S. No. State/UT Jan,2010-Dec,2010 Jan,2011-Dec,2011
7. Chhatisgarh 12 0
8. D and N Haveli 0 0
9. Daman and Diu 0 0
10. Delhi 77 2
11 Goa 1 0
12. Gujarat 363 4
13. Haryana 16 4
14. Himachal Pradesh 3 3
15. Jammu and Kashmir 2 1
16. Jharkhand 0 0
17. Karnataka 116 12
18. Kerala 89 10
19. Lakshadweep 0 0
20. Madhya Pradesh 110 4
21 Maharashtra 669 5
22. Manipur 0 0
23. Meghalaya 0 0
24, Mizoram 0 0
25. Nagaland 0 0
26. Odisha 29 0
27. Puducherry 6 0
28. Punjab 14 14
29. Rajasthan 153 11
30. Sikkim 0 0
3L Tamil Nadu 13 4
32. Tripura 0 0
33. Uttarakhand 7 0
34 Uttar Pradesh 29 0
35. West Bengal 4 0

CoMULATIVE ToTAL 1763 16
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Promotional avenues for CGHS employees

5044.SHRI A.A. JINNAH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state the names of the posts (excluding medical posts),
number of posts, pay scale offered to those posts (Pre-revised and raised pay-
scales) granted/permissible undesured Career progression (ACP)/Modifie@P
and their promotional avenues in respect of employees working under CGHS, Delhi?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): The requisite information regarding names of the posts (excluding
medical posts), number of the posts, their pay scales etc. of the paramedical and
other staff of CGHS are given in statemeseébelow)

They are granted promotiolACP, MACP etc. in accordance with their
Recruitment Rules pertaining to the respective cadres and the Govt. instructions
issued from time to time.



Statement

Details of posts, scales and number of the paramedical and other staff of CGHS

Group-B Officers

Name of Posts Pre-revised scale Revised Pay Sanc
before 6th Cental Scale after 6th central pay tioned
Pay Commission Commission with Strength
Grace Pay (GP)
1 2 3 4 5
1 Liaison Officer 5500-175-9000 9300-34800+GP Rs. 4200 01
2. Senior Refractionist 5500-175-9000 9300-34800+GP Rs.4200 02
3. Dietician 6500-200-10500 9300-34800+GP Rs.4600 01
4, Store Keeper 5500-175-9000 9300-34800+GP Rs.4200 02
Group-C Officers
1 Family Welfare 5500-175-9000 9300-34800+GP Rs.4200 01
Extension Educator
2. Family Planning 4500-125-7000 5200-20200+GP Rs. 2800 01
Welfare Worker
3. Family Planning 4000-100-6000 5200-20200+GP Rs. 2400 07

Field Worker

[VHGVS VACYY] 0} SIaMSUY UMM 0ST
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10.

11

12.

13.

14.

15.

16.

Laboratory Mech.
Medical SocialWorker
Orthoptist
Projectionist-cum-
Mechanic
Public-Health Nurse
Asst. Nursing
Superintendent
Accountant (S)
Accountant (Jj
Asstt. Office supdt.,
Auxiliary Nurse
Midwife (Sr.)

Asstt. Liaison Officer
Carpenter Grl

Driver Gr. |

4500-125-7000

5500-175-9000

4500-125-7000

4000-100-6000

5500-175-9000

6500-200-10500

5500-175-9000

4500-125-7000

4500-125-7000

4000-100-6000

5000-150-8000

3050-7504590

4500-125-7000

5200-20200+GP Rs.

9300-34800+ GP Rs

5200-20200+GP Rs.

5200-20200+GP Rs.

9300-34800+GP Rs.

9300-34800+GP Rs.

9300-34800+GP Rs.

5200-20200+GP Rs.

5200-20200+GP Rs.

5200-20200+GP Rs.

9300-34800+GP Rs.

5200-20200+GP Rs.

5200-20200+GP Rs.

2800

. 4200

2800

2400

4200

4600

4200

2800

2800

2400

4200

1900

2800

01

02

01

01

02

01

01

01

0] SIaMSUY USNIMN
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1 2 3 4 5
17. Dark RoomAssistant 3200-85-4900 5200-20200+GP Rs. 2800 03
18. Duplicating Machine 3050-75-4590 5200-20200+GP Rs. 1900 03
Operator
19. ECG Tech. (S) 4500-125-7000 5200-20200+GP Rs. 2800 01
20. Head Clerk 5000-150-8000 9300-34800+GP Rs. 4200 02
21. Hindi Translator 5500-175-9000 9300-34800+GP Rs. 4200 01
(Senior)
22. Hindi Translator 5000-150-8000 9300-34800+GP Rs. 4200 06
23. LaboratoryAsst. 3200-85-4900 5200-20200+GP Rs. 2000 05
24.  Lady HealthVisitor 4500-125-7000 9300-34800+GP Rs. 2800 19
25, Medical Record 4000-100-6000 5200-20200+GP Rs. 2400 03
Technician
26.  Office Supdt., 5500-175-9000 9300-34800+GP Rs. 4200 08
27. PanchkarmaAssit. 4000-100-6000 5200-20200+GP Rs. 2400 06
28.  Store Supdt. 5000-150-8000 9300-34800+GP Rs. 4200 03
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29.

30.

31.

32.

33.

35.

36.

37.

38.

39.

41.

Siger Incharge
(Ayurvedic)

Sister Incharge
(Allopathic)
Stenographer (Senior)
u.D.C.

Auxiliary Nurse
Midwife (Jr)
Dental Technician
Dental Hygienist
Driver

E.C.G Tech.
LD.C.
LaboratoryTech.
Nurse Midwife

Pharmacist-Cum-Clerk
(Unani)

5500-175-9000

5500-175-9000

5000-150-8000
4000-100-6000

4000-100-6000

4000-100-6000
4000-100-6000
3050-75-4590
4000-100-6000
3050-75-4590
4500-125-7000
5000-150-8000

4500-125-7000

9300-34800+GP Rs.

9300-34800+GP Rs.

9300-34800+GP Rs.

5200-20200+GP Rs.

5200-20200+GP Rs.

5200-20200+GP Rs.

5200-20200+GP Rs.

5200-20200+GP Rs.

5200-20200+GP Rs.

5200-20200+GP Rs.

5200-20200+GP Rs.

9300-34800+GP Rs.

5200-20200+GP Rs.

4200

4200

4200

2400

2400

2400

2400

1900

2400

1900

2800

4200

2800

62

18

07

26

07

272

39

07
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1 2 3 4 5

42.  Pharmacist-cum-Clerk 4500-125-7000 5200-20200+GP Rs. 2800 A
(Ayurvedic)

43.  Pharmacist-Cum-Clerk 4500-125-7000 5200-20200+GP Rs. 2800 01
(Siddha)

44. Pharmacist-Cum-Clerk 4500-125-7000 5200-20200+GP Rs. 2800 21
(Homoe)

45. Pharmacist G 4500-125-7000 5200-20200+GP Rs. 2800 376
(Allopathic)

46. Refractionist 4500-125-7000 5200-20200+GP Rs. 2800 02

47. Radiographer/X-Ray 5000-150-8000 9300-34800+GP Rs. 4200 02
Tech.

48. Staff Nurse 5000-150-8000 9300-34800+GP Rs. 4200 05
(Ayurvedic)

49. Staff Nurse 5000-150-8000 9300-34800+GP Rs. 4200 174
(Allopathic)

50. Stenographer 4000-1000-6000 5200-20200+GP Rs. 2400 05
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51. Operation Theatre 5000-150-8000 9300-34800+GP Rs. 4200 o4
(Technician)

52. Operation Theatre 3050-75-3950-80-4590 5200-20200+GP Rs. 1900 08
Assistant

53. Yoga Instructor 4500-125-7000 5200-20200+GP Rs. 2800 4

54, Nursing Assistant 5500-175-9000 9300-34800+GP Rs. 4200 08
(Sr) /Technician

55. Nursing Assistant 5000-150-8000 9300-34800+GP Rs. 4200 36

Group- D Officials

Name of Posts Pre-revised scale before Revised Pay Scale after Sauctioned

6th Central Pay 6th Central Pay Commission Strength
Commission (With Grade Pay-GP)

1 Ayah 2550-55-2660-60-3200 5200-20200+GP Rs.1800 28

2 Carpenter GH 2650-65-3300-70-4000 5200-20200+GP Rs.1800 02

3. Cook 2610-60-3150-65-3540 5200-20200+GP Rs.1800 o4

4. Chowkidar 2550-55-2660-60-3200 5200-20200+GP+ Rs.1800 135
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5. Cleaner 2550-55-2660-60-3200 5200-20200+GP Rs.1800 05
6. labourer 2550-55-2660-60-3200 5200-20200+GP Rs.1800 04
7. Mali 2550-55-2660-60-3200 5200-20200+GP Rs.1800 02
8. Midwife 2550-55-2660-60-3200 5200-20200+GP Rs.1800 07
9. Mate-cum-Masalchi 2550-55-2660-60-3200 5200-20200+GP Rs.1800 04
10. Safaiwala 2550-55-2660-60-3200 5200-20200+GP Rs.1800 248
11 Stretcher Bearer 2550-55-2660-60-3200 5200-20200+GP Rs.1800 02
12. Ward Boy 2550-55-2660-60-3200 5200-20200+GP Rs.1800 06
13. Depot Hand 2550-55-2660-60-3200 5200-20200+GP Rs.1800 01
14. Dhobi 2550-55-2660-60-3200 5200-20200+GP Rs.1800 04
15. Panchkarmkahttendant 2550-55-2660-60-3200 5200-20200+GP Rs.1800 04
16. Dresser 2650-65-3300-70-4000 5200-20200+GP Rs.1800 179
17. Daftry 2610-60-3150-65-3540 5200-20200+GP Rs.1800 07
18. FemaleAttendant 2650-65-3300-70-4000 5200-20200+GP Rs.1800 177
19. Laboratory Attendant 2650-65-3300-70-4000 5200-20200+GP Rs.1800 45
20. Nursing Attendant 2550-55-2660-60-3200 5200-20200+GP Rs.1800 181
21. Packer 2650-65-3300-70-4000 5200-20200+GP Rs.1800 22
22. Peon 2550-55-2660-60-3200 5200-20200+GP Rs.1800 161
23. Sirkar 2610-6-3150-65-3540 5200-20200+GP Rs.1800 01
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Targets set forreducing malnourished childien

5045. SHRI PRAKASH JADEKAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the targets fixed by Government to reduce the number of malnourished
children in the country till 2011-12;

(b) whether the targets have been achieved;

(c) if so, the reasons for underperformance, if any;

(d) the details of funds allocated, Statewise; and

(e) the action Government proposes to take in this regard?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) In the 1th FiveYear Plan (2007-2012),he Government fixed the
target to reduce malnutrition in children to half by 2012.

(b) and (c) The National Family health Survey-3 is the last national level
survey and since then no new national level survey for assessment of nutritional
status of children has been carried out. Howeire201l, HUNGaMA survey was
carried out by non Governmental organisation with UNICEF in 100 low performing
rural districts of six states. It showed that prevalence of underweight amongst
children 0-3 years has come down, while wasting has declined significantly

(d) the Ministry of Women and Child Development is the Nodal Ministry for
management of malnutrition.

(e) The Government has accorded high priority to address malnutrition and
is implementing several schemes through different Ministries /departments. These
include the National Rural Health Mission, Integrated Child Development Scheme,
Mid-Day Meal Scheme and Indira Gandhi Matritva Sahy¥gjana as direct
interventions.

Under National Rural Health Mission, funds are provided each year to the
States / UF for carrying out following set of activities:

- Promoting appropriate infant and young child feeding practices that
include early initiation of breast feeding and exclusive breast feeding till
6 months of age.

- Management of malnutrition and common neonatal and childhood
illnesses at community and facility level by training service providers in
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Integrated Management of Neonatal and Childhood lliness (IMNCI)
training.

- Treatment of children with severe acute malnutrition at special units
called the Nutrition Rehabilitation Centres (NRCs) set up at public health
facilities.

- Specific program to prevent and combat micronutrient deficiencies of
Vitamin A and Iron and FolicAcid. Vitamin A supplementation for
children till the age of 5 years and Iron and Félid supplementation
for children 6 to 60 months.

- Weekly Iron FolicAcid Supplementation Programme for adolescents.

- Nutrition Education throughVillage Health and nutrition Days to
increase the awareness and bring about desired changes in the dietary
practices.

Review of functioning of MCI and DCI

1t 5046. DR. PRABHA THAKUR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether clear guidelines have been formulated for granting recognition or
cancellation of recognition given to an medical college or dental college by Medical
Council of India (MCI) or Dental Council of India (DCI);

(b) if so, whether these guidelines are adhered to totally;

() whether Government reviews the functioning of both the councils;
(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)The medical and dental colleges in India are recognized/
derecognized in accordance with the procedure given in Indian Medical CaAatcil
1956 and DentisAct 1948 respectivelyThe provisions of the respectivets and
regulations made thereunder are strictly adhered to.

(c) to (e) The Central Government, if necessamgviews the policy decisions
and recommendations of both the Councils as per the provisions of the respective
acts by seeking additional information from the concerned institution/State

t Original notice of the question was received in Hindi
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Government. Besides, various jogl decisions have been taken including setting up
of an overarching regulatory body namely National Council of Human Resource in
Health (NCHRH) which will coordinate all aspects of medical, dental, nursing,
pharmacy and paramedical education.

Plan for detection of diabetes

5047. SHRIMAI T. RATNA BAI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether the Ministry is launching an ambitious plan to test people for
diabetes in 100 districts before the end of the current ¥ése Plan;

(b) if so, the details worked out so fa®ate-wise, including districts in
Andhra Pradesh;

(¢) the funds earmarked and spent so faAihra Pradesh; and
(d) the objectives thereof, and involvement of NGOs in this regard?

THE MINISTER OF HEAOH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) The Government of India has initiated the National
Programme for Prevention and Control of Can@abetes, Cardiovascular Diseases
and $roke (NPCDCS) during thelth FiveYear Plan in 100 selected districts in 21
States with the aim to prevent and control the NCDs including diabetes through
opportunistic screening of all persons above 30 years of age and all pregnant
women. So far62,19,822 people have been screened out of which 4,19,212 people are
suspected to be diabeteA. statement showing t&e-wise details pertaining to
screening of diabetics and hypertension is placed in Statem&aelbélow) In
Andhra Pradesh 5,62,759 people have been screened out of which 39,796 people are
suspected to be diabetia. statement showing District-wise details of screening of
diabetes inPAndhra Pradesh is placed inagment - Il $eebelow)

() During 2010-11, funds to the tune of Rs.218.45 lakh has been released to
Government ofAndhra Pradesh for initiating the programme in two District namely
Vijayanagaram and Nellore. During 2012 funds to the tune of Rs.803.42 lakh has
been released to GovernmentAridhra Pradesh for continuing the programme in
the two old districts and launching the programme in 6 new districts namely
Srikakulam. Chittar Cuddapah, Krishna, Kurnool and Prakasham.

(d) The objectives of the programme are:
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Prevent and Control common NCDs through behaviour and life style
changes.

Provide early diadnosis and management of common NCDs.

Build capacity at various levels of health care facilities for prevention,
diagnosis and treatement of common NCDs.

Train human resource within the public health setup to cope with the
increasing burden of NCDs.

Establish and develop capacity for palliative and rahabilitative care.

There is no provision for involvement of NGOs at the Central Level.
However under the provision of community involvement for change of
behaviour/ habits, the services of NGOs can be availed/utilised at the
State level by the concerned State Governments.

Satement-I

National Pogramme for Pevention and Conti of Cancer diabetes CVD
and stroke (NPCDCS) screening for diabetes and Hypertension

States No of persons Suspected for %of Diabetes
Screened Diabetes (>140) Suspected

1 2 3 4
Andhra Pradesh 5,62,759 39,796 7.07
Assam 1,08,889 7,262 6.67
Bihar*** 1,68,353 9,170 545
Chhattisgarh 78,365 1,887 241
Gujarat 3,32,539 22,374 6.73
Haryana 3,35,464 10,877 3.24
Himachal Pradesh 81,719 4,940 6.05
Jammu & Jammu 46,335 3,040 6.56
Kashmir Kashmir 1,55,636 9,293 597
Jharkhand 98,689 6,629 6.72
Karnataka 4,84,273 53,671 11.08
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1 2 3 4
Kerala** 457,160 42,865 9.38
Madhya Pradesh 2,39,331 5,254 2.20
Maharashtra 7,65,837 15,025 1.96
Sikkim* 2,92,606 15,990 5.46
Odisha 2,83,378 29,348 10.36
Punjab 4,23,898 31,851 751
Rajasthan 1,58,012 12,686 8.03
Uttarakhand*** 1,77,857 10,191 573
Tamil Nadu 2,11,387 23,866 11.29
Uttar Pradesh 3,63,426 21,483 591
West Bengal 3,93,969 41,714 10.59
GrandTotal 62,19,882 4,19,212 6.74
Satement - I

National Pogramme for Pevention and Contd of Cancer Diabetes, CVD and
Stroke (NPCDCS)

Screening for Diabetes and Hypertension

Sate : Andhra Pradesh as on: 18.05.2012

Sl. No. Districts No. of persons Suspected for Diabetes %of Diabetes
Screened (>140) suspectded

1  Srikekulam 74,686 2,721 3.64

2 Vijyanagaram 2,04,530 6,960 340

3 Chittor 32,320 2,130 6.59

4  Cuddapah 24,077 1,851 7.69

5 Nellore 1,12,770 12,225 10.84

6  Krishna 77,967 9,124 11.70

7  Kurnool 32,714 4,289 1311

8  Prakasham 3,695 496 1342

Total 5,62,759 39,796 7.07
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Findings of RGI on Neonatal Deaths

5048. DR. GAN PRAKASH PILANIA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the details of the findings of a study conducted by the Registrar General
of India (RGI) and published in Lancet on 6 Novem®#910 regarding alarming
scenario of neonatal deaths in India;

(b) how does India compare with neighbouring/advanced countries
regarding neonatal deaths, MMR, IMR etc.; and

() the Government's reaction to the observation contained in the study-
Social preference for boy probably affects survival for girls.

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The Registrar General of India surveyed all deaths occurring
during 2001-03 in 1.1. million nationally representative hondesper the report,
neonatal mortality rate was 36.9 per one thousand live births with prematurity and
low birth weight, neonatal infections and birth asphyxia accounting for 78% of all
neonatal deaths.

(b) Details are given in Statement. (see below)

() Various steps have been taken by Government of India to curb sex
determination through #&dctive implementation of the PC and PNDAct
(Preconception and Prenatal diagnostic test). Central Supervisory Board (CSB) under
the PNDTAct has been reconstituted. Inspections by the National Inspection and
Monitoring Committee have been scaled up. Government of India has also notified
important amendments in rules under &w, including:-

- Amendment to Rule 11 (2) of the PC and PNDT Rules, 1996 to provide
for confiscation of unregistered machines and further punishment under
the Act.

- Amendment to regulate the use of portable ultrasound equipment and
service offered by mobile genetic clinics.

Satement
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Comparison of India with Neighboring/Advanced countries regarding neonatal
deaths, MMR IMR

Country Neonatal Infant Under-five Maternal Mortality
Mortality Rate Mortality rate Mortality rate Rate
Per 1000 live births, 2009 Per 1 lakh
(2003-08)*
Chad 11 124 209 1100
Afghanistan 45 134 199 1600
Nigeria 40 86 138 -
Uganda 26 79 128 440
Sudan 35 69 108 1100
Senegal 27 51 93 400
Pakistan 11 70 87 280
India 32 50 64 250
SouthAfirca 18 43 62 170
Bangladesh 27 41 52 350
Nepal 28 39 48 280
Indonesia 17 30 39 230
Brazil 12 17 21 75
Egypt 9 18 21 84
China 1 17 19 37
Mexico 7 15 17 56
Sri Lanka 10 13 16 14
Thailand 8 12 13 12
United State 4 7 8 8
of America
Australia 3 4 5 -
United 3 5 5 7
Kingdom
Japan 1 2 3 8
San Marino 1 1 2 -

Source: *$ate of theWorld Children 201, UNICEF Report and level and
Trends in Child Mortality Report 2011, Estimates developed by the UN Inter-agency

Group for Child Mortality Btimation.
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Creation of SocialAwareness on Oragan Donation

5049. SHRI BHARATSINH PRABHATSINH FARMAR:
SHRI FARSHOTTAM KHODABHAI RUPALA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(@) the number of cases registered within the last three years where families
of brain dead persons came forward to donate human organs to needy persons as it
may provide another lifeline, and the details thereof, State-wise;

(b) whether the Ministry has issued or is in the process of issuing any
advisory to all State Government to create social awareness for donation of human
organs of brain dead persons as there is lack of enough seriousness and awareness
in our society; and

() whether the Ministry considers to provide funds in the coming Five
Year Plan to &ite Governments to establish humagaor banks?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Health being a tate subject, such information is not maintained
centrally

(b) To create awareness forgan donation among the general public, the
6th world and first India @Qan Donation Day was celebrated in NovemI2&10.
The 2nd India Qgan Donation day was ganized atAlIMS, New Delhi, on 28th
Novembey 2011, to emphasize and spread the massage garObonation among
the public. On both these occasions, various activities were organized by Directorate
General of Health Services, Ministry of Health and Farsifare along with other
partners having stakes in organ transplantation to promote donation of human
organs of brain dead persons.

In addition regional "@an DonatiorAwareness" functions weregamnized in
2011-12 at Bangalore, Hyderabad, Chennai, Puduch&wikata, Ahmedabad, Pune,
Chandigarh andrivendrum through Regional fafe of health and Familyelfare, to

create social awareness for donation of human organs of brain dead persons.

(c): At present, there is no scheme under which funds can be provided to
State Governments for setting up Human Organs Banks.
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Use ofTrans-Fats in Fast Foods

5050. SHRI SALIM ANSARI:
SHRI JAI PRAKASH NARA/AN SINGH:
SHRI P BHATTACHARAYA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether according to a report of the Centre for Science and Environment
(CSE), the ingredients used by Mcdonald's, Pepsico, KFC, Haldiram, Domino's Pizza
etc. are trans-fats which leads to early onset of diseases amongst the young;

(b) if so, the findings of the CSE and the reaction of Government thereto;

(¢) whether Government would appoint a High- powered Committee to look
into the findings of the CSE and recommend stern action against multi-nationals to
prevent ill-health amongst children; and

(d) if not, the reasons therefor?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Several epidemiological studies documented that high
intake of trans fatty acids increase the risk of coronary heart disease. The recent
CSE report on trans fatty acid content of the processed food documented that some
of the food items such as French fries (KF8)o Bhujia (Haldiram) and Lays
potato chips (pepsico) contain high levels of trans fatty acids. Ragular consumption
of these food items will exceed the upper limit of trans fatty acid intake
recommended by WHO (2gm/day). However one of the limitations of the study is
small sample size and the CSE study was not on health impacts of trans fats. Further
studies are necessary to determine the amount of total dietary intake that come from
fast foods and total trans fatty acid intake amount by Indians as well as its potential
effects on human health.

(c) and (d) In Food Safety and Standards (Packaging and Labeling)
Regulation, 2011, every pre-packed food shall contain on the label a list of
ingredients in descending order and nutrition information, calorie in Keal,
carbohydrate, protein and fat in gm/100 gm or ml/100 ml. The food in which
hydrogenated vegetable fat or bakery shortening is used shall declare on the label
that hydrogenated vegéle fats or bakery shortening used contains trans-fat.
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Parking Facility Outside Orthopaedic OPD in Safedarjang Hospital

5051.SHRI UPENDRAKUSHWAHA:
PROFE ANIL KUMAR SAHANI:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(@ whether there is no parking facility for the orthopaedic patients in
Safdarjang Hospital;

(b) if so, the steps taken to make suitable parking space available outside
the orthopaedic OPD as the vehicles in which the orthopaedic patients are brought
to the OPD cannot be parked in the parking lots located at a far away place; and

() the reasons for not shifting the orthopaedic OPD from its present
location to the main OPD building or nearby?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) there is parking facility available for the Orthopedic
Patients in front of the existing Orthopedic OPD at Safdarjung Hospital.

() The space available for the Orthopedic OPD in the new OPD block is
not suficient. Moreovey the present location of the Orthopedic OPD is convenient
as it is housed on the ground flodn addition the plaster room, ®Tand Ortho
wards are located in the close vicinityeparate special physiotherapy for ortho
patients is also arranged in nearby area for comprehensive care.

Death of Children DueTo Measles
5052.SHRIMATI VASANTHI STANLEY:
SHRI RAJKUMAR DHOOT

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(@ whether it is a fact that in its recent report WHO has claimed that India
has the highest percentage of deaths of children due to measles in comparison to
other countries of the world;

(b) if so, the details thereof; and

(c) the action Government proposes to take on the report of WHO and to
reduce deaths of children due to measles, substaniiallyhe country?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)Yes.As per report ofWorld Health Oganization India
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accounted for 47% of estimated global measles mortality in 2010, During the period
2000 to 2010, mortality due to measles has not increased and in fact it has actually
declined, through relatively slowl\Reasons include (1) provision of only one dose

of measles vaccine in the Universal Immunization Program (UIP) till Septe20iy

(2) Inadequate coverage of children under measles vaccination in many states.

() Various measures to reduce deaths due to measles have been initiated
which include (1) Introduction of second dose of measles in UIP (2) increased focus
on improving full immunization coverage under UIP (3) focus on improving overall
nutritional and health status of children.

Implementation of WHO Framework on Tobacco Contiol

5053.SHRI HUSAIN DALWAI:
SHRI FARIMAL NATHWANI:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(@ whether Government is committed to implement the WHO framework
Convention onTobacco Control (FCTC);

(b) if so, the details of the steps taken by Government to impleArénte
5.3 of the FCTC and its guidelines;

(¢) how public health policy is protected from commercial and other vasted
interests especially from the tobacco industry;

(d) whether Government is considering to bring a legislation based on
FCTC Article 5.3 for its inclusion in the Cigarettes and otAe@bacco Products
(Prohibition of Advertisement and Regulation @fade and Commerce, Production,
Supply and Distributionfct, 2003;

(e) if so, the details thereof; and
(f) if not the reasons therefor?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes, Government of India ha ratified thWHO-Framework
Convention onTobacco Control (FCTC) in 2004, and is obligated to take systematic
steps for reduction in demand and supply of tobacco and tobacco products.

(b) and (c)The public health policies with regard Tmbacco Control are
guided by " Cigarettes and oth@obacco Products (Prohibition @fdvertisement
and Regulation offrade and Commerce, Production, Supply and Distributiar)
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(COTR) 2003" and the Rules framed thereunddre Act is very comprehensive and
covers over 10 tobacco products (both smoking as well as smokeless) mentioned in
the schedule.

Aligned to the principles ofArticle 5.3 of WHO FCTC, the process of
formation of theAct and the Rules framed thereunder are completely insulated from
any industry interference and only Inter-Ministerial consultations with Department
of Legal Affairs, Ministry of Commerce. Ministry ofAgriculture, Ministry of
Infirmation and Broadcasting etére held for framing and implementation of the
policies related to tobacco control.

(d) to (f) At present there is no such proposal.
Exodus of Indian Medical Professionals

5054. SHRI STHANGAVELU: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether many doctors from premier Government medical institutes like
the All India Institute of Medical Sciences have quit their jobs to go abroad;

(b) if so, whether Government has taken any action to prevent the exodus
of professionals from Indian medical institutes to abroad; and

(c) if so, the details thereof?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD); (a) As far asAll India Institutes of Medical Sciences (AIIMS) and
other central government hospitals are concerned no information is being maintained
regarding whereabouts of doctors after they take duly approved voluntary
retirement/resignation.

(b) and (c) Following incentives are give to the faculty members:

() Pay Scale of faculty a&&lIMS, Delhi post Graduate institute of Medical
Education and Research (PGIMER), Chandigarh, Jawahar Lal Institute of
Post Graduate Medical Education and Research (JIPMER), Pondjcherry
National Institute of Mental Health and Neuro Science (NIMHANS),
Bangalore, North Eastern Indira Gandhi Regional Institutite of Health
and Medical Sciences (NEIGRIHMS), Shillong are enhanced with effect
from 1st January 2006

(i) Learning research allowance and financial support for participation in
conferences has been enhanced.

(iiy Assessment promotion scheme has been restructured.
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In addition, Faculty at NEIGRIHMS is entitled to draw special Duty
Allowance (SDA) @ 12.5%.

Checks On Fat Food ltems

1t5055. DR.YOGENDRA P. TRIVEDI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased tot&e:

(@) whether Government regularly checks the food items prepared by the
multinational fast food companies along with the ingredients used therein:

(b) whether according to a report, the food items sold in the country by
multinational fast food companies contain higher quantity of trans-fats, salt and
sugar which are adversely affecting the health of children and other individuals;

() whether Government is going to take any steps to check this practice so
that the new generation of the country could be saved from diseases, and

(d) the details thereof?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) Implementation of food Safety anthilardsAct and Rules
and Regulations made thereundessts with the tate/UT GovernmentsTo ensure
availability of food free of adulteration and contamination, random samples of
various food articles including those manufactured indigenously or by multinational
companies, are drawn regularly by the Food Safety Officers of all state/UT
Governments. These samples are tested, as per standards prescribed under the Food
Safety and fandardsAct, 2006 and Rules/Regulations, 20Eramed thereundeand
penal action is taken against the offenders, in cases where samples are found to be
not conforming to the prescribed standards.

The Food Safety andt&hdar Authority of India (FSSAI) has prescribed
Science based standar for various ingredients of food it&sper Food Safety and
Standards (Packaging and Labeling) Regulation, 2011, every pre-packaged food is
required to contain on the label, a list of ingredients in the descending order and
nutrition information, calorie in Kcal, carbohydrate, protein and fat in gm/100gm or
ml/100 ml. The food in which hydrogenated vegetable fat or bakery shortening is
used is required to declare on the label that hydrogenated vegetable fats or bakery
shortening used contains trans fat.

FSSAI also issues advisories to allates/U.F based on specific issues
relating to food safety from time to time. FSSAI is also generating awareness about
healthy food through both print and electronic media.

t Original notice of the question was received in Hindi



170 Written Answers to [RAJYA SABHA] Unstarred Questions

Curb On Dealing of Spurious Drugs

5056. DR. GYAN PRAKASH PILANIA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@) the details of manufacturing/marketing/prevalence of spurious drugs in
the country state-wise;

(b) the administrative/penal action taken against wholesellers and retailers,
culprits, during last five years, State-wise;

() whether monitoring mechanism has failed in drug sector; and
(d) if so, the plan of Government to curb dealing of spurious drugs?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (d) The manufacture and sale of spurious drugs are clandestine
activities generally indulged in by anti-social elements which exploit the confidence
enjoyed by certain fast selling drugs by making their imitations in various parts of
the country Isolated cases are detected by thateSDrugs Control Departments
through continuous surveillance and drawing samples for test. Such cases are
detected through constant surveillance and drawing up of samples of drugs for
testing done in drug testing laboratories of the Central/State /UT Governments.
There are, howeveno reports of laye scale availability of the spurious drug in the
market. A survey to assess the extent of spurious drugs in the country was
conducted in the year 2009 by the Ministry of Health, through Central Drugs
Standard Control Organisation (CDSCO) in the basis of statistical principles
provided by Indian Statistical Institute (ISI), Hyderabad. The survey has revealed
that the extent of drugs founds spurious was only 0.046%.

A Statement giving the details of number of samples drawn for testing,
number of samples declared spurious, number of persons arrested and prosecutions
launched during the last five years, as per information provided by the State Drugs
Control Departments is given in statement (see below)

The Government has taken following steps to check the problem of spurious/
sub-standard Drugs:-

1. The Drugs and Cosmetiésct, 1940 has been amended by the Drugs &
Cosmetics (Amendmentpct 2008 Whereby ®ingent penalties for
manufacture of spurious and adulterated drugs have been provided.
Certain offences have beenade cognizable and non-bailable.
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2. The Whistle Blower policy has been announced by Government of India

to encourage vigilant public participation in the detection of movement
of spurious drugs in the countrynder this policy the informers would

be suitably rewarded for providing concrete information in respect of
movement of spurious drugs to the regulatory authorities. The details of
policy are available at the website of Central Drugs Standard Control
Organisation (CDSCO)(wwwdsco.nic.in)

Guidelines for taking action on samples of drugs declared spurious or
not of standard quality in the light of enhanced penalties under the
drugs and Cosmetics (Amendmewtyt, 2008 were forwarded to the
State Drugs Controllers for implementation. The guidelines are available
on the web site of CDSCO(wwedsco.nic.in)

The inspectorate staff have been instructed to keet vigil and draw
samples of drugs for test and analysis to monitor the quality of drugs
moving in the country

The Sates /UF have been requested to set up special courts for trial of
offences under the Drugs and Cosmeties for Speedy disposal of
cases. 14 tates/UB have already set up designated special Courts for
trial of cases related to spurious and substandard drugs.

Statement

Number of samples tested and Enforcement Action taken by state drug-

Contwollers from 2007-08 to 2dt12

A. Number of samples tested and enf@ement actions taken by &te
Drugs 2007-08

9. Sates/Us No. of No. of No. of No. of No. of No. of

No. drug drug drug prosecu- cases  persoms
samples sample sample tion (as main- arrestd
tested declared declared launched tioned in

not of spurious/  for manu- the earliar
standard adulterated facturing  column)
quality sale and  decided
distribuion
of spurious/
adulterated
drugs

1

2 3 4 5 6 7

1. Andhra Pradesh 3962 82 5 1 1 Nil
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1 2 3 4 5 6 7
2. Arunachal nil nil nil nil nil nil
Pradesh
3. Assam 237 21 nil nil nil nil
4. Bihar 1471 36 nil nil nil nil
5. Goa 164 32 nil nil nil nil
6. Guijarat 1984 269 4 5 nil nil
7. Haryana 1913 108 1 27 43 2
8. Himachal Pradesh 623 4 nil nil nil nil
9. Jammu and 696 39 nil 9 nil nil
Kashmir
10. Karnataka 3094 224 01(vet) 24 nil nil
11. Kerala 4228 222 nil nil nil nil
12. Madhya Pradeshl848 59 nil 1 nil nil
13. Maharashtra 7038 633 20 nil nil 37
14. Manipur nil nil nil nil
15. Meghalaya 276 4 nil nil niL nil
16. Mizoram 4 nil nil nil 4 nil
17. Nagaland 46 nil nil nil nil nil
18. Odisha 1133 77 7 6 nil 4
19. Punjab 914 30 6 4 1 nil
20. Rajasthan 1805 126 2 2 nil nil
21. Sikkim 20 nil nil nil nil nil
22. Tamilnadu 1988 260 2 nil nil nil
23. Tripura 381 14 nil nil nil nil
24. Uttar Pradesh 3548 74 16 28 4 64
25. West Bengal 855 66 7 11 nil 7
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1 2 3 4 5 6 7

26. Pordicherry nil nil nil nil nil nil

27. Andaman and  nil nil nil nil nil nil
Nicobar Island

28. Chandigarh 0 2 nil nil 1 nil

29. Delhi 52 4 2 2 nil 8

30. Dadra and Nagar 19 1 nil nil nil nil
Haveli

31. Daman and Diu 41 1 nil nil nil nil

32. Lakshadweep nil nil nil nil nil nil

33. Chattisgarh 283 31 2 nil nil nil

34. Jharkhand 131 9 4

35. Uttaranchal 273 1 nil nil nil nil

B. Number of samples and enfazement actions taken by tte

during 2008-09

Drugs Controllers

39 Sates/Us No. of No. of No. of No. of No. of No. of
No. drug drug drug prosecu- cases  person
samples sample sample tion (as main- arrestd
tested declared declared launched tioned in
not of spurious/  for manu- the earliar
standard adulterated facturing column)
quality sale and  decided
distribuion
of spurious/
adulterated
drugs
1 2 3 4 5 6 7
1. Andhra Pradesh 4839 145 6 21 Nil Nil
2. Arunachal 200 Nil Nil Nil Nil Nil
Pradesh
3. Assam 277 15 Nil Nil Nil Nil
4. Bihar 4372 53 40(22spurious) 69 Nil 3
5. Goa 434 19 Nil Nil Nil Nil
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1 2 3 4 5 6 7
6. Gujarat 183 296 8 3 Nil Nil
7. Haryana 2517 159 7 1 Nil 1
8. Himachal pradeshr17 12 Nil Nil Nil Nil
9. Jammu and Kashmir921 3 1 19 Nil Nil
10. Karnataka 3311 240 Nil 6 Nil 1
11. Kerala 4866 40 40 24 5 Nil
12. Madhya Pradesh2183 69 Nil Nil Nil Nil
13. Maharashtra 7060 583 16 9 Nil 13
14. Manipur 26 1 Nil Nil Nil Nil
15. Meghalaya 12 3 Nil Nil Nil
16. Mizoram 156 Nil Nil Nil Nil Nil
17. Nagaland 147 Nil Nil Nil Nil Nil
18. Odisha 1969 47 2 1 Nil Nil
19. Punjab 922 71 2 Nil Nil Nil
20. Rajasthan 1622 113 7 1 7
21. Sikkim 20 Nil Nil Nil Nil Nil
22. Tamil Nadu 2543 423 Nil 6 1 Nil
23. Tripura 497 8 4 1 Nil Nil
24. Uttar Pradesh 1489 133 17 9 67
25. West Bengal 899 62 3 8 Nil 5
26. Pondicherry Nil Nil Nil Nil Nil Nil
27. Andaman and  Nil Nil Nil Nil Nil Nil
Nicobar
28. Chandigarh 67 1 Nil Nil Nil Nil
29. Delhi 588 28 3 10 5 6
30. Dadra and Nagar 7 1 Nil Nil Nil Nil

Haveli
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1 2 3 4 5 6 7
31. Daman and Diu 47 Nil Nil Nil Nil Nil
32. Lakshadweep Nil Nil Nil Nil Nil
33. Chattisgarh 67 1 Nil Nil Nil Nil
34. Jharkhand 383 38 1 2 Nil Nil
35. Uttaranchal 120 3 Nil Nil Nil Nil

C. Number of samples tested and enfeement actions taken by tte Drugs
Controller during 2009-10

9 Sates/Us No. of No. of No. of No. of No. of No. of

No. drug drug drug prosecu- cases  person
samples sample sample tion (as main- arrestd
tested declared declared launched tioned in

not of spurious/  for menu- the earliar
standard adulterated facturing  column)

quality sale and  decided
distribuion
of spurious/
adulterated
drugs
1 2 3 4 5 6 7
1. Andhra Pradesh 4647 97 1 1 Nil Nil
2. Arunachal Nil Nil Nil Nil Nil Nil
Pradesh (report on 32
samples
awaited)
3. Assam 549 2 Nil Nil Nil Nil
4, Bihar 2955 48 27 41 Nil 26
5. Goa 656 19 Nil Nil Nil Nil
6. Guijarat 373 56 2 Nil Nil Nil
7. Haryana 1517 36 8 10 Nil 1
8. Himachal Pradesid53 16 Nil Nil Nil Nil
9. Jammu and 1245 36 1 5 Nil Nil
Kashmir

10. Karnataka 3100 156 Nil Nil Nil Nil
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1 2 3 4 5 6 7
11. Kerala 4506 169 Nil  27(3 spurious, 6 Nil

24 NSQ)
12. Madhya pradesh477 2 Nil Nil Nil Nil
13. Maharashtra 5877 378 9 9 Nil 9
14. Manipur Nil Nil Nil Nil Nil Nil
15. Meghalaya 1 1 Nil Prosecution  Nil Nil
initiated
16. Mizoram 75 2 Nil Nil Nil Nil
17. Nagaland 4 Nil Nil Nil Nil Nil
18. Odisha 1657 25 1 Nil Nil Nil
19. Punjab 1968 112 1 Nil Nil Nil
20. Rajasthan 1194 87 17 Nil Nil 7
21. Sikkim 4 Nil Nil Nil Nil Nil
22. Tamil Nadu 3770 419 3 2 Nil 8
23. Tripura 352 20 Nil Nil Nil Nil
24. Uttar Pradesh 1403 83 27 57 Nil 109
25. West Bengal 1040 61 11 9 Nil 8
26. Pondicherry Nil Nil Nil Nil Nil Nil
27. Andaman and  Nil Nil Nil Nil Nil Nil
Nicobar Island
28. Chandigarh 113 3 Nil Nil Nil Nil
29. Delhi 539 22 6 2 Nil 5
30. Dadra and Nagar 10 Nil 1 1 investigation Nil

Haveli

is in progress
under the D
and C Rules,
meanwhile the
manufacturing
license has
been supended
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1 2 3 4 5 6 7
31. Daman and Diu 51 Nil Nil Nil Nil Nil
32. Lakshadweep Nil Nil Nil Nil Nil Nil
33. Chhattisgarh 26 u Nil Nil Nil Nil
34. Jharkand 186 36 2 1 Nil Nil
35. Uttaranchal Nil Nil Nil Nil Nil

D. Number of samples tested and enfeement actions taken by tate Drugs

Controller during 2010-11

9 Sates/Us No. of No. of No. of No. of No. of No. of
No. drug drug drug prosecu- cases  person
samples sample sample tion (as nein-  arrestd
tested declared declared launched tioned in
not of spurious/  for manu- the earliar
standard adulterated facturing  column)
quality sale and  decided
distribuion
of spurious/
adulterated
drugs
1 2 3 4 5 6 7
1. Andhra Radesh 4052 52 1 1 Nil Nil
2. Arunachal pradesi2 Nil Nil Nil Nil Nil
3. Assam 760 63 1 1 Nil Nil
4. Bihar 2359 58 8 39 Nil 24
5. Goa 642 26 Nil 1 Nil Nil
6. Guijarat 5037 317 6 17 6 Nil
7. Haryana 2348 67 1 4 Nil Nil
8. Himachal Pradesti125 17 Nil Nil Nil Nil
9. Jammu and Kashnii480 27 4 3 Nil Nil
10. Karnataka 3740 136 5 2 Nil 4
11. Kerala 3485 128 Nil 36 Nil Nil
12. Madhya Pradeshl1936 82 Nil Nil Nil Nil
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1 2 3 4 5 6 7
13. Maharashtra 6494 449 31 3 Nil 2
14. Manipur Nil Nil Nil Nil Nil Nil
15. Meghalaya 157 1 Nil 1 Nil Nil
16. Mizoram 86 3 Nil Nil Nil Nil
17. Nagaland 63 0 Nil Nil Nil Nil
18. Odisha 3166 111 Nil 2 Nil Nil
19. Punjab 2864 60 Nil Nil Nil Nil
20. Rajasthan 2315 133 4 4 Nil 2
21. Sikkim 24 4 Nil Nil Nil Nil
22. Tamil Nadu 3632 284 3 6 Nil 38
23. Tripura 518 19 Nil Nil Nil Nil
24. Uttar Pradesh 1247 179 30 33 2 1
25. West Bengal 917 39 Nil Nil Nil Nil
26. Pondicherry Nil 0 Nil Nil Nil Nil
27. Andaman and 11 5 Nil Nil Nil Nil

Nicobar Island

28. Chandigarh 3 3 Nil Nil Nil Nil
29. Delhi 651 24 Nil 1 Nil 1
30. Dadra and Nagar 10 Nil 1 1 Nil Nil
Haveli
31. Daman and Diu 49 1 Nil Nil Nil Nil
32. Lakshadweep Nil 0 Nil Nil Nil Nil
33. Chhattisgarh 182 67 Nil Nil Nil Nil
34. Jharkhand 195 16 Nil 7 Nil Nil

35. Uttaranchal 102 1 Nil Nil 1 Nil
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E. Number of samples tested and enfaement actions taken by fate Drugs
Controller during 2011-12

39 Sates/Us No. of No. of No. of No. of No. of No. of
No. drug drug drug prosecu- cases  person
samples sample sample tion (as nein-  arrestd
tested declared declared launched tioned in
not of spurious/  for manu- the earliar
standard adulterated facturing  column)
quality sale and  decided
distribuion
of spurious/
adulterated
drugs
1 2 3 4 5 6 7
1. Andhra Pradesh 4758 22 2 Nil Nil Nil
2. Arunachal Pradesh95 2 Nil Nil Nil Nil
3. Assam 315 25 Nil Nil Nil Nil
4. Bihar 711 8 Nil 24 Nil 3R
5. Goa 765 25 Nil Nil Nil Nil
6. Guijarat 2874 186 64 6 Nil Nil
7. Haryana 1669 32 12 3 Nil 2
8. Himachal Pradesh1470 32 0 1 6 0
9. Jammu and 1940 133 5 1 Nil Nil
Kashmir
10. Karnataka 5268 159 2 3 Nil Nil
11. Kerala 3904 202 Nil Nil Nil Nil
12. Madhya Pradesh2617 104 Nil Nil Nil Nil
13. Maharashtra 6928 521 19 7 6 Nil
14. Manipur* Nil Nil Nil Nil Nil Nil
15. Meghalaya 68 Nil Nil Nil Nil Nil
16. Mizoram 71 Nil Nil Nil Nil Nil
17. Nagaland 12 Nil Nil Nil Nil Nil
18. Odisha 2910 4 Nil Nil Nil Nil
19. Punjab 3031 41 1 2 2 Nil
20. Rajasthan 1605 128 Nil 13 Nil Nil
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1 2 3 4 5 6 7
21. Sikkim 26 1 Nil Nil Nil Nil
22. Tamil Nadu 4110 298 4 4 Nil Nil
23. Tripura 185 8 Nil Nil Nil Nil
24. Uttar Pradesh 1328 152 11 136 2 91
25. West Bengal 687 18 3 5 Nil 5
26. Pondicherry 48 Nil Nil Nil Nil Nil
27. Andaman and  Nil Nil Nil Nil Nil Nil

Nicobar Island

28. Chandigarh 79 6 Nil Nil Nil Nil
29. Delhi 283 13 9 5 Nil 11
30. Dadra and Nagar Nil Nil Nil Nil Nil Nil
Haveli
31. Daman and Diu 89 1 Nil Nil Nil Nil
32. Lakshadweep Nil Nil Nil Nil Nil Nil
33. Chattisgarh 36 9 Nil Nil Nil Nil
34. Jharkhand 20 3 Nil 1 Nil Nil
35. Uttaranchal 180 3 1 Nil Nil Nil

* Data is till Oct 2011, latest data not provided
Mixi ng of poisaous substances in toothpastes

15057. SHRI MOTILALVORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has taken note of the report of Delhi Institute of
Pharmaceutical Science and Research (DIPSAR) according to which big companies
are mixing high amount of poisonous substances like Nicotine, Ugiaol,and
Kotinin in the toothpastes manufactured by them which is injurious to health;

(b) if so, the names of the companies and the toothpastes in which the said
harmful substances have been found;
t Original notice of the question was received in Hindi




Written Answers to [22 MAY 2012] Unstarred Questions181
(c) the action taken by Government against the guilty companies; and
(d) if not, the reasons therefor?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The Delhi Institute of Pharmaceuticals Science and Research
(DIPSAR) had conducted a study on the presence of fluoride and nicotine in certain
brands of tooth pastes in the countAs toothpastes and the other cosmetic
products fall within the licensing jurisdiction of State Drugs Control Departments,
the extracts of the report were forwarded to the concerned State Drugs Control
Authorities for necessary investigation and action in cases of violation of
provisions of the Drugs and Cosmetic Rules, 1945. The manufacture and sale of all
cosmetic licensed as tooth pastes / tooth powder containing tobacco are already
prohibited by the Central Government through a Gazette notificati®rRG444(E)
dated 30.04.1992.

(b) As per the information made available by the State Drug Control
Departments of Gujarat, Madhya Pradesh dadiil Nadu, the samples of tooth
pastes tested by them did not show the presence of nicotine.

(c) and (d) Do not arise.
Private ward facility at Safdarjang Hospital

5058. DR. K.PRAMALINGAM: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether there is no private ward facility available in Safdarjang Hospital
while the same is available in RML Hospital.

(b) if so, the reasons therefor and the steps taken to provide ward facility in
Safdarjang Hospital; and

(c) since when modernization of Safdarjang Hospital is going on and by
when the same will be completed?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) There is no private ward facility available in Safdarjung
Hospital as is available in RML Hospital. The upgradation of existing facilities and
creation of new facilities in a hospital is continuous process and taken up in
accordance with requirement and availability of fundspreliminary Proposal for
creation of Super Specialty Block, Paid ward etc. at Safdarjang Hospital has been
prepared. Howevemo time frame can be given at this stage as the proposal is at
planning stage.
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Law for regulating clinical trials on Humans

5059.SHRI T.M. SELVAGANAPATHI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Government is considering to bring any law to
regulate clinical trials on humans;

(b) if so, the details thereof;

(¢) whether it is also a fact that India is emerging a safe haven for drug
trails on humans; and

(d) if so, the details thereof?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b) Clinical trials are necessary to establish the safety and
efficacy of any new drug before approving its introduction into the market for
human use. These trials are already regulated under the provisions of the Drugs and
CosmeticAct, 1940 and the Drugs and Cosmetic Rules, 1945 made there under

() No.
(d) Does not arise.
Compliance of Tobacco Contol Laws

5060.SHRI HUSAIN DALWAI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the steps taken by Government to ensure compliance with the
provisions of the Cigarettes and Oth&obacco Products (Prohibition of
Advertisement and Regulation of Trade and Commerce, Production, Supply and
Distribution) (SecondAmendment) Rules, 2@1

(b) if so, the details thereof;

() whether any violation of the provisions have been observed, recorded
or received by the Steering Committes, which were formed at the National, State and
District levels for this purpose under the Law; and

(d) if so, the details thereof and the action taken thereon?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)This Ministry has written to Ministry of Information and



Written Answers to [22 MAY 2012] Unstarred Questions183

Broadcasting, for issuing further direction to their subordinate offices for taking
appropriate action for implementation of the Rules. In addition, this Ministry has
also written to Chairman and CEO of Central Board for Film Certification (CBFC); and
Advertising Standards Council of India (ASCI) for implementation and monitoring of
the said Rules.

(c) and (d) Earlierin November 2011 the Ministry of Information and
Broadcasting, Government of India, had advised the CBFC and its Regional Board to
maintain status quo as it existed before notification of these Rules, citing practical
difficulties in implementation. These Rules are at present being followed only to a
limited extent. Ministry of Health and Familelfare is pursuing the matter with
Ministry of Information and Broadcasting, for minimizing practical difficulties with a
view to ensuring effective implementation of the Rules.

WHO Warning on cell phone radiation

5061. SHRIMA T. RATNA BAI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the WHO has warned that radiation from cell phones is possibly
cancerous; and

(b) if so, the details thereof and the steps being taken by Government to
face such situation in future?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) The Government is aware about the fact thatWheld Health
Organization (WHO) has classified radio frequency electromagnetic field as possible
carcinogenic to humans.

(b) Indian Council of Medical Research has initiated a multi-centric study in
Delhi/NCR to address this issue. Under this study efforts are going on to examine
whether use of cell phone create risk of neurological, cardiological, ¢cd&td¢&rand
reproductive disorders. The efforts are also going on the measure specific
absorption rate, power density wave length and frequency of Radio Frequency
Radiation emitted from various types of cell phones and cell phone towers under
this study

To develop necessary guidelines fixing safe exposure limits of Radios
Frequency Radiation along with other necessary measurement and recommendations
on this topic in the countrythe Department offelecommunication, Ministry of
Communication and Informatiofiechnology Government of India, appointed an
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Inter-Ministerial Committee where a senior Scientist from the ICMR participated as
the member of the Inter-Ministerial Committee. The report of the Inter-Ministerial
committee has been accepted by the Ministry of Communication an®riTthe

basis of recommendations of Inter-Ministerial Committee, norms for exposure limit for
the Radio Frequency Field (Base Station Emissions) has been reduced to 1/10th of
existing limits prescribed by International Commission on Non lonizing Radiation
Protection (ICNIRP). Specifiébsorption Rates (SAR) level for Mobile Handset has
been revised from 2 watt per kg to M@tt per kg. Directions in this regard have
been issued to Mobile Handset Manufacturers/mobile operators which shall be
effective from 01.09.2012.

Availability of Hospital beds in the Country

5062.SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether it is a fact that India has 0.7 beds per 1000 patients as compared
to global figure of 2.5 beds per 1000;

(b) if so, the States where the average availability of hospital beds per 1000
is more than 1.5 beds;

() the number of registered private and Government hospitals in the
country as on 31 Decemhe&011; and

(d) whether private hospitals, which were allotted lands on nominal prices
on condition of keeping percentage of beds for free treatment to economically
backward patients, are actually meeting this obligation?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) and (b)As per population, as compared to 2.9 hospital beds per
1000 population globallyAs per the information compiled by Central Bureau of
Health Intelligence (CBHI), under this Minisfr@ate/U.T of Arunachal Pradesh,
Goa, Sikkim,Andaman and Nicobar Islands, and Lakshadweep have availability of
more than 1.5 beds per thousands population.

() Since Health is a State subject, the information in respect of registered
private hospitals in the country is not maintained centralgwever as per the
National Health Profile 2010, compiled by CBHI, there are 12760 Government
hospitals in India from CHC level and above.

(d) As informed by the Government of NCT of Delhi, only 03 hospitals,
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which were allotted land on concessional rate, were not providing free treatment to
the eligible patients of EWS category as their matter was subjudice in the Hon'ble
High Court of Delhi. On 30.04.2012, the Hon'ble High Court of Delhi in its order
disposed dfWP (C) 2866/2002 and in pursuance of the said oré#ers have been
sent to the above stated private hospitals to immediately start providing free
treatment to EWS patients to the extent of 10% IPD beds and 25% to total OPD
completely free of cost.

Beneficiaries of RashtriyaArogya Nidhi Scheme

5063.SHRI RAJEEVCHANDRASEKHAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has prepared any list of beneficiaries in the
RashtriyaArogya Nidhi Scheme; and

(b) if so, the details thereof in respect of Karnataka for the last three years,
year-wise?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) Yes.

(b) Under the Rashtriyarogya Nidhi (RAN) financial assistance to Below
Poverty Line patients suffering from major life threatening diseases is granted as
under:

() Financial assistance above Rs. 1.5 lakh in individual cases is released at
the Ministry level. However no case for financial assistance was
received from the State of Karnataka in this category during the last
three years.

(i) Matching grant upto 50% of the State Governments contribution
(subject to a maximum of Rs. 5 crore) is released to the State lliness
Fund and the State Governments sanctions the grant upto Rs. 1.5 lakhs
in individual cases. List of such beneficiaries is maintained by the State
Government concerned.

(i) Revolving Funds have been set up at Central Hospital/lnstitutes
including Regional Cancer Centres in a bid to speed up the financial
assistance to the needy patients, which are replenished from time to
time. List of such beneficiaries are maintained at Hospitals/Institutes
level. Details of beneficiaries granted financial assistance during the last
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three years from the Revolving Funds set up at NIMHANS, Bangalore
and Kidwai Memorial Institute of OncologBangalore are given below

Year Number of
beneficiaries

2009-10 212
2010-11 362
2011-12 502

Schemes for eradication of malnutrition

1t5064. SHRITHAAWAR CHAND GEHLOT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ the names of the States and number of cases of malnutrition reported
there from during the last two years, State-wise;

(b) the names of the schemes being implemented by Government for
eradication of malnutrition;

() whether State Governments have demanded any assistance or given any
suggestions to the Central Government by proposing an action plan to check
malnutrition; and

(d) if so, the details thereof and the time by which Government would take
action on the same?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) National Family Health Survey Conducted in 26t&s in the year
2005-06 revealed 42.5% children under age five years are underweight., 35t6es
women and 34.2% men in the age group 15-49 years are having chronic energy
deficiency (BMI below 18.5). State-wise details are given in Statem&gdbglow)

(b) Details of the schemes to improve the health and nutritional status of
vulnerable population of the country are given in statement(Sdebelow)

(c) and (d) State Government have been consulted from time to time about the
implementation and achievement of various central schemes/programme and
accordingly appropriate changes are made to prevent and control malnutrition in the
country

T Original notice of the question was received in Hindi
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Satement - |

State-wise details regarding cases of malnutrition

Sl. No. State Unde Nutrition Chronic Energy Deficiency (CED)
children (6-59
months)%  Women (15-49 Men (15-49 yrs
yrs BMI below BMI below
18.5)% 18.5)%

1 2 3 4 5
1 Andhra Pradesh 325 335 30.8

Assam 36.4 36.5 35.6
3. Arunachal Pradesh 325 164 15.2
4, Bihar 55.9 451 353
5. Chhattisgarh 47.1 434 385
6. Delhi 26.1 14.8 15.7
7. Goa 25.0 279 246
8. Guijarat 446 36.3 36.1
9. Haryana 39.6 313 30.9
10. Himachal Pradesh  36.5 299 29.7
11.  Jammu and Kashmir 25.6 246 280
12.  Jharkhand 56.5 430 38.6
13.  Karnataka 376 355 339
14.  Kerala 229 180 215
15. Madhya Pradesh 60.0 417 41.6
16. Maharastra 37.0 36.2 335
17.  Manipur 221 14.8 16.3
18. Maghalaya 48.8 14.6 14.1
19.  Mizoram 199 144 9.2

20. Nagaland 25.2 174 142
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1 3 4 5
21.  Odisha 40.7 414 35.7
22.  Punjab 249 189 20.6
23. Rajasthan 399 36.7 405
24.  Sikkim 19.7 11.2 122
25.  Tamil Nadu 208 284 271
26.  Tripura 39.6 36.9 41.7
27.  Uttar Pradesh 424 36.0 38.3
28.  Uttarakhand 38.0 30.0 284
29.  West Bengal 38.7 39.1 352
India 425 35.6 34.2
Satement - ||

Details of the schemes to improve the health and nutritional status

The Government have been implementing the following schemes to improve
health and Nutritional status of vulnerable population of the country:

1

Prime Minister's National Council on India's Nutrition challenges was set
up in October 2008 for policy direction, review and fettive
coordination between Ministries which all will have a sectoral
responsibility for the challenge of Nutrition.

A National Nutrition Policy has been adopted in 1993 and a National
Plan ofAction for Nutrition (1995) is being implemented through various
Departments of Government.

Reproductive Child Health Programme under National Rural Health
Mission (NRHM) includes:

Janani Suraksharojana (JSY) to promote maternal health and
institutional deliveries for better birth outcomes.

Integrated Management of Neonatal and Childhood llinesses and
malnutrition.

Emphasis on appropriate Infant avidung Child Feeding.
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Janani Shishu SurakstKaryakram (JSSK).

Promotion of ORS with zinc supplementation for a period of two weeks
during the diarrhoea management.

Treatment of severe acute malnutrition through nutrition Rehabilitation
Centers (NRCs) set up at public health facilities.

Specific Programme to prevent and combat micronutrient deficiencies of
Vitamin A, Iron & Folic Acid, Vitamin A supplementation for children
from 9 months to till the age of 5 years. Iron and Félaéd syrup to
children from the age of 6 months to 5 years. Iron and Hbtic
Supplementation to pregnant and lactating women and adolescents.

National lodine Deficiency Disorders Control Programme (NIDDCP) for
promotion of adequately iodated salt consumption at household level.

Other schemes targeting improvement of nutritional status are as under:
Integrated Child Development Services Schemes (ICDS).

Rajiv Gandhi Scheme for EmpowermentAafolescent Girls (RGSEAG)-
(SABLA)

Indira Gandhi Matritva Sahyoygojana (IGMSY).

National programme of Nutritional Support to primary education (Mid
Day Meal Programme).

Improving the purchasing power of the people through various income
generating schemes including Mahatma Gandhi National Rural
Employment Guarantee Scheme.

Availability of essential food items at subsidized cost throUglgeted
Public Distribution system.

Nutrition Education to increase the awareness and bring about desired
changes in the dietary practices including the promotion of breast
feeding and dietary diversification is being encouraged under both
Integrated Child Development Services Scheme (ICDS) and National
Rural Health Mission (NRHM)
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Regulatory body for Ayush Medicines

5065.SHRIMATI GUNDU SUDHARANI: will the Minister of HEAITH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that in the absence of quality Indian herbal
medicines, India is not able to cornor much of the US $ 62 billion world herbal
market;

(b) the reasons for the fact that inspite of India being rich in medicinal
plants and herbs, yet the country is not able to compsete with China which is ruling
the roost;

() whether it is also that the Ministry is planning to set up a regulatory
body forAYUSH on the lines of Drugs Controller General of India; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISENAN): (a) Indian herbal andYUSH products by
and large meet the quality standards. It is evident from the growing export and the
fact that these products are exported to USA and other major countries, which have
highly regulated market.

(b) According to data compiled by Pharmaceutical Export Promotion Council
from UN Comtrade (the official agency for such data), the export of India and China
in 2010 was US Dollars 790.56 million and 1329.72 million respectively out of total
global export of US Dollar 7592.08 million for 165 countries. These data pertain to
export of medicinal plants, herbs and the value added products like extracts
including essential oils, gums and resins (excluding finished dosage forms). In this
segment India is at second position next to China.

(c) and (d)Yes, to ensure the quality and standardsyafrveda, Siddha and
Unani (ASU) medicines and effective enforcement of the provisions of Drugs and
CosmeticsAct, the Ayurveda, Siddha and Unani Drugs Consultative Committee
(ASUDCC) chaired by Drug Controller General of India (DCGI) recommended
creation of separate Central Drug Controller £fUSH drugs.The Expenditure
Finance Committee has approved the creation of infrastructure of Central Drug
Controller forAYUSH.

Linking of public health initiatives with NRHM

5066.SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a facthat the Ministry is going to link public health
initiatives such as a separate public health cadre and a public Aealfor the
disbursal of funds under the National Rural Health Mission (NRHM);
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(b) if so, the details thereof including the pros and cons of this initiative;
(¢) the role of the State Governments in this;

() whether the State Governments had agreed to Government's proposal;
and

(e) if not, the reaction of the Ministry thereto?

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) There is no such initiative under consideration at the moment.

(b) to (e) Question does not arise.
Scheduled caste special plan (SCSP) and tribal sub-plan

5067.SHRI AMBETH RAJAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ how much amount has been earmarked to the Ministry for Scheduled
Caste Special Plan (SCSP) and Tribal Sub-Plan for the past three years;

(b) the actual amount spent under these plans, separgéalywise; and
(c) the details of the beneficiaries and achievements thereof?

THE MINISTER OF HEAIDTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): (a) to (c) The amount allotted and expenditure incurred during last
three years under Scheduled Caste Special Plan (SCSP) and Tribal Sub-Plan (TSP) is
given in statementSee below). The funds under the Schemes/Programmes are
released to States/Uts in proportion to the SC/ST population in each State/UT so
that entire SC/ST population of that State/UT is benefitted.

Satement
Amount allocated and spent under SCSP and d&#hg last three years.

(Rs. In crores)

2009-10 2010-11 2011-12
Amount Actual Amount Actual Amount Actual

allocated Expdt. allocated Expdt allocated Expdt.
(BE) (BE) (BE) (Provisional)

SCSP 1844.27 2016.28 2398.35 2083.40 3885.40 3490.31

TSP 956.00 1020.57 1222.19 1132.81 2089.40 2008.04
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PSUs inNorth Eastern Sates

5068. SHRIMAT NAZNIN FARUQUE: Will the Minister of HEA/Y INDUSTRIES
AND PUBLIC ENTERPRISES be please to state:

(@ whether Government has set up any public sector undertaking (PSUs)/
heavy industry in North Easterrtaes during the last three years, includkgsam;

(b) if so, the details thereof;
(¢) if not, the reasons therefor; and

(d) the details of profit/loss incurred by Central Public Sector Undertaking
(CPSUs) functioning in these States during the last three years?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES (SHRI
PRAFUL PATEL): (a) to (c)As per information available in the Public Enterprises
Surveys which were laid in the Parliament in the last three years i.e. 2010-11, 2009-10
and 2008-09, only one Central Public Sector Enterprise (CPSE), nahuoddiak
Downstream Hydroelectric Corporation Ltd. has been set up intdte & Manipur

(d) The details of net profit/loss for the last three years in respect of CPSEs
having Registered Offices in the NlorEastern States is shown below:

Net Profit / Loss

(Rs. in lakh)
CPSEs 2010-11 2009-10 2008-09
Donyi PoloAshok Hotel Ltd. 19 7 26
AssamAshok Hotel () 59 (-) 118 40
Corporation Ltd.
Brahmaputravalley (-) 8509 (-) 2786 (-) 21504
Fertilizer Corpn. Ltd.
North Eastern Regional 147 112 14
Agrl. Mkt. Corpn. Ltd.
Numaligarh Refinery Ltd 27926 23208 23564

Oil India Ltd. 288773 261044 216168
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CPSEs 2010-11 2009-10 2008-09

North Eastern Handicrafts (-) 174 (-) 182 (-) 201
and Handloom

Dev. Corpn. Ltd.
North Eastern Electric 26357 28938 29697

Power Corporation Ltd.

Nagaland Pulp and (-) 1344 (-) 1438 (-) 1810
Paper company Ltd

Loktak Downstream *- - -
Hydroelectric Corporation Ltd.

Brahamaputra Crackers
and Polymer Ltd. *. - -

* CPSEs under construction.
Cheap funds for Chinese manufacturers in power sector

5069.SHRI B.S. GNANADESIKAN:Will the Minister of HEA/Y INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ whether Bharat Heavy Electricals Limited (BHEL) has raised concerns
that the availability of cheaper Chinese funds for power project could adversely
impact the State-run company's business;

(b) whether the BHEL has also informed that if Chinese competitors
continue to have access to cheaper financing, it would result in loss to BHEL; and

(c) if so, the details thereof and reaction of Government in this regard?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISESSHRI
PRAFUL PATEL): (a) Yes Sir

(b) Yes Sir

() Cheaper finance would make Chinese equipments cheaper by the
differential cost of interest. This would shift business form domestic manufacturers
to the Chinese manufacturers.

A Committee was constituted to gest modalities to take care of the
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disadvantages deffed by the domestic industry relating to power secidre
Committee suggested some measurers including imposition of duty on import of
power equipments. The recommendations are under consideration in the Ministry of
Power Government has also announced National Manufacturing Policy with an
objective to promote and give strength to the domestic manufacturing ,sector
including Heavy Electrical Equipments Industry

Acquisition of raw materials by PSUs

5070.SHRI NAND KUMAR SAI: Will the Minister of HEA/Y INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ whether Government has constituted a Committee to finalize a policy for
acquisition of raw material assets abroad by Central Public Sector Enterprises
(CPSEs);

(b) if so, the details thereof; and
(¢) the details of the terms and reference of the said Committee?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES (SHRI
PRAFUL PATEL): (a) to (c)The Government has already finalized and approved the
'Policy for Acquisition of Raw MaterialAssets abroad by Central Public Sector
Enterprises (CPSESs) in October 2011.

Non-payment of salaries to employees of PSUs

5071.SHRI P RAJEEV Will the Minister of HEA/Y INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ the names of Public sector Undertaking (PSUs) under the Ministry
where employees have not been paid salaries during the last year;

(b) whether any corrective measures are being undertaken to address this
issue;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES (SHRI
PRAFUL PATEL): (a) to (d) Employees of Public Sector Undertaking (PSUs) viz.
Tungabhadra Steel products Limits (TSPL), Triveni Structural Limited (TSL), Nepa
Limited (Nepa), HMT (Watches) Ltd., HMT (Chinar Watches) Ltd. and HMT
(Bearings) Ltd, Hindustan Cables Limited (HCL) and Scooters India Limited (SIL)
have not been paid salaries since Octopetl. In Tyre Corporation of India Limited
(TCIL), salaries have not begraid since Septemhe2011.
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Government of India have been periodically providing financial assistance as
Non-Plan loan to sick/loss making CPSEs under Department of Heavy Industry
which have not been able to pay salary to their employe@soposal for release of
funds for salaries/wages for six months period up to 31.3.2012 is under early
consideration.

Selling Prices of CBM

t5072. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of
PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether it is a fact that production of Coal Bed Methane (CBM) is
undergoing both in public and private sectors in the country;

(b) if so, the details thereof, and annual average production in both public
and private sectors;

() whether selling price of this product is also different; and
(d) if so, the selling prices set by various companies of both the sectors?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN.SINGH): (a) and (bYes, Sir Commercial production of
Coal Bed Methane (CBM) has commenced from Raniganj South blodKest
Bengal since July2007, operated by M/s Great Eastern ByeCorporation Limited
(GEECL), a private companyrurther incidentally produced CBM is also being sold
in small quantities from Jharia block in Jharkhand, operated by M/s Qil and Natural
Gas Corporation Limited (ONGC), a Public Sector Undertaking and Raniganj East
block in West Bengal, operated by M/s Essar Oil Limited (EOL),, a Private Company
Details of CBM production from these blocks during the last three years are given in
statement (see below)

(c) and (d). Selling prices of CBM approved by the Government are as under:
. Raniganj South (GEECL): US$ 6.79/mmbtu*

. Raniganj East (EOL) : US$ 6.25/mmbtu
(Test Gas)

e Jharia (ONGC): 5.10 US$/mmbtu

(Test Gas
*mmbtu-Million British Thermal Units

t Original notice of the question was received in Hindi
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Statement
Details of CBM production

(in MMSCM)
SI.No Operator Field 2009-10 2010-11 2011-12
1 Great Eastern Ranigan;j 38.402 41.362 70.040
Energy South
Corporation Ltd.
2. Essari Oil Ltd. RG(E)-CBM-2001/1 - - 9.066
3. ONGC Jharia - - 3.559
Total 38.402 41.362 82.665

MMSCM-Million Standard Cubic Meter
Prices of crude oil in International market

15073. SHRIRAVI SHANKAR PRASAD: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether it is a fact that due to absence of an effective controlling
mechanism the prices of crude oil in international market are increasing unabatedly;

(b) if so, the reaction of Government there to;

(¢) whether crude oil prices could be controlled by exploring the alternative
of bio-fuel; and

(d) is so, the reaction of Government there to?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.PN. SINGH): (a) and (b) India imports about 83% of its
requirements of crude oil. Price of crude oil in international market is determined by
the interplay of market forces and India being a minor producer of crude oil has little
impact in deciding the international crude prices. Howeseveral measures have
been taken to accelerate hydrocarbons exploration and production activities to meet
the increasing demand of fuel, which include the following:-

(i) Carving out more areas of exploration for offer under various rounds of
New Exploration Licensing Policy (NELP)/ Coal Bed Methane (CBM)
Policy.

t Original notice of the question was received in Hindi
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(i) Application of Enhanced Oil Recovery (EOR)/ Improved Oil Recovery
(IOR) techniques for increasing recovery factor from existing fields.

(ify  Acquisition of exploration acreages and producing properties overseas
to bring in equity oil.

(iv) Substitution of oil through use of alternate/ non-conventional sources
of energy such as Bio-Diesel, Ethanol-blended Petrol.

(a) and (d) Under the Ethanol Blended Petrol (EBP) Programme, 5% of Ethanol
is aimed to be blended with Petrélt this level of blending in India and continuous
growth in demand of petroleum products, it is not expected to have any impact on
import and demand of crude oil in the International market.

LPG Connections for BPL families

5074. DR. K.VP. RAMACHANDRA RAO: Will in the Minister of
PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether it is a fact that in order to provide an incentive to the BPL
population in rural areas to shift to LPG usage, the Ministry implements the schemes
of 15 per cent for release of one time grant of Rs. 1400 to a BPL household for
release of a new LPG connection and 5 per cent for provision of Common LPG
Kitchen facilities in villages;

(b) if so, the details of the scheme;
(¢) the funds released under the scheme; and
(d) the expenditure incurred by each compafgte-wise?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRIR.PN. SINGH): (a) and (b) In order to facilitatef@dable
access of BPIpopulation in rural areas to LPGovernment had advised six major oil
companies namelyOil and Natural Gas Corporation Limited (ONGC), Indian Oil
Corporation Limited (IOC), Bharat Petroleum Corporation Limited (BPCL), Hindustan
Petroleum Corporation Limited (HPCL), Oil India Limited (OIL) and Gail India Limited
(GAIL) to utilize 20% of their Corporate Social Responsibility (CSR) funds for two
schemes i.e. (i) 15% for release of one time grant of Rs. 1400 to a BPL household for
release of a new LPG connection and (ii) 5% for provision of Common LPG Kitchen
facilities in villages.

Under this scheme, the BPL card holder can register his request with the
distributor for release of new LPG connections. The distributor prepares a list of BPL
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card holders who have registered fbe release of security deposit free connections
under the CSR scheme and sends it to the local administration for authentication.
Intimation letters are dispatched to the list of beneficiaries by the distributor only
after receipt of authenticated list of beneficiaries.

Community kitchen scheme was evolved to enable people from lower income
groups who can not fafrd individual connections to use LPGnder this scheme,
OMCs provide LPG cylinders and burners at a place identified in consultation with
the local community head/Panchayat. The scheme was not continued beyond 2009-
10 due to poor response.

(c) and (d)As on 01.04.2012, I0CL, BPCland HPCLhave incurred an
expenditure of Rs. 13,71,33,907 towards the schemes. The State-wise details are
given in statement.

Statement

Sate-wise/UTwise Details of expenditarincured for community kitchen scheme
and scheme for release of GPconnections to BPL families.

Sl. States/UB Name of the scheme and expenditure
Community Scheme for
kitchen release
scheme of LPG
(Expenditure connection to
in Rs.) BPL families
Expenditure in Rs.)
1 2 3 4
1. Andhra Pradesh 1000317 0
2. Arunachal Pradesh 13818 0
3. Assam 700682 0
4. Bihar 470722 473200
5. Chhattisgarh 1200352 82600
6. Delhi 188241 0
7. Goa 109114 0
8. Guijarat 169423 0
9. Haryana 269477 0

10. Himachal Prdesh 604960 0
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1 2 3 4
11. Jammu and Kashmir 447594 0
12. Jharkand 55561 12600
13. Karnataka 756635 0
14. Kerala 321538 0
15. Madhya Pradesh 2019344 9038400
16. Maharashtra 3800017 4529000
17. Meghalaya 144998 0
18. Nagaland 137582 0
19. Odisha 1131417 0
20. Punjab 880184 0
21. Rajasthan 2205540 14862400
22. Tamil Nadu 672032 837200
23. Uttar Pradesh 2437272 84557050
24. Uttarakhand 208474 0
25. West Bengal 2276349 0
Union Territories
1. Chandigarh 18950 0
ToTaL 2,27,40,647 11,43,92,450
GrandTotal 13,71,33,097

Reservation Policy in Petrol Pumps and LPG Distributorships

5075.SHRIMATI GUNDU SUDHARANI: Will the Minister of PETROLEUM
AND NATURAL GAS be please to state:

(@ whether it is a fact that the Ministry has decided to provide 27 percent
reservation in petrol pumps and LPG distributorship agencies to OBCs;

(b) if so, the details of the proposal:
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() whether there is any reservation for women in allotment of the above
fuel

(d) if not, the reasons therefor?

THE MINISTER OF SKTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.I. SINGH): (a) No, Sir

(b) Does not arise.

(c) and (d) There is 33% reservation for women in allotment of Retail Outlets
(ROs).

For LPG distributorships / Rajiv Gandhi Gramin LRrak (RGGLV), in case of
selection of an individual, spouse will have to be made co-owlnercase the
applicant is unmarried / divorced / widow / widowan undertaking would require to
be given that after marriage / re-marriage, spouse will be made co-owner i.e. 50%
partner Therefore, there is no separate reservation for women for LPG
distributorships / RGGL

Reduction of kerosene quota for SC/ST SKO Dealers

5076.SHRI PRABHAT JHA: Will the Ministers of PETROLEUMAND
NATURAL GAS be pleased to states:

(@ whether Government policy of giving Impetus to higher LPG penetration
in urban and rural markets has led to reduction in allocation of kerosene quota under
PDS in different States and has adversely impacted Superior Kerosene Oil (SKO)
dealers particularly belonging to the SC/ST communities especially in Delhi; and

(b) if so, what is Government's reaction there to along with the details of
kerosene quota released for SKO dealers belonging to SC/ST communities in the
country during each of the last three years and current year indicating percentage
decrease in kerosene quota to such dealers during the same period, state-wise
including NCT of Delhi?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN SINGH): (a) and (bAllocation of Public Distribution
system (PDS) kerosene tdéafes/UnionTerritories (UB) is made by the Government
of India for cooking and lighting purposes. Expansion of LPG is just one of the
factors taken into account while considering the allocation of PDS kerosene to the
States/ UB. The detail of allocation of PDS Kerosene made by the Government to
the Sates/UB during the last three years and 1st Quarter of the current year is
given in statement (sebelow)
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States/UB 2012-13 2011-12 2010-11 2009-10
(First
Quarter)
1 2 3 4 5
1. Andaman and 1401 5640 5640 5659
Nicobar Islands
2. Andhra Pradesh 90658 413080 463658 517102
3. Arunachal Pradesh 2251 9049 9133 9170
4. Assam 63838 257360 257725 257893
5. Bihar 158988 638381 641837 643786
6. Chandigarh 738 5706 7135 7181
7. Chattisgarh 36233 145214 145504 145822
8. D and N Hauveli 439 1933 2363 2785
9. Daman and Diu 168 1569 1812 2073
10. Delhi 10496 47767 108093 135235
11. Goa 1018 15390 17650 19209
12. Guijarat 131047 524190 716386 742668
13. Haryana 17757 122381 134344 144830
14. Himachal Pradesh 4800 25270 31331 45466
15. Jammu and Kashmir 14017 73994 73994 75326
16. Jharkhand 52529 210332 210780 210964
17. Karnataka 101725 419879 437986 461340
18. Kerala 23384 153404 175172 216310
19. Lakshadweep 784 794 794 795
20. Madhya Pradesh 121784 487480 487480 487845
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1 2 3 4 5
21. Maharashtra 176629 979620 1217258 1276588
22. Manipur 4931 19723 19732 19743
23. Meghalaya 5043 20283 20339 20359
24. Mizoram 1522 6098 6163 6181
25. Nagaland 3325 13307 13307 13318
26. Odisha 77771 312019 313728 314334
27. Puducherry 868 8125 12243 12249
28. Punjab 19405 212106 222098 234700
29. Rajasthan 99409 397980 398167 398431
30. Sikkim 1233 5127 5136 5566
31. Tamil Nadu 92052 429068 493111 558428
32. Tripura 7620 30556 30584 30740
33. Uttar Pradesh 309759 1239455 1240286 1240789
34. Uttranchal 7088 83673 86428 89845
35. West Bengal 187639 750761 751275 751536
Total allocation 1828349 8066713 8758660 9104266

Note: Allocation of Jammu and Kashmir include 3600 M#626 KL) KL for
Laddakh Region allocated on yearly basis

Effective 201-12 - Allocation for Lakshadweep is for full year
Demand for price hike by oil companies

t5077. SHRI THAAWAR CHAND GEHLOT. Will the Minister of
PETROLEUMAND NATURAL GAS be pleased to state:

(@ whether Government-owned oil companies have suggested Central
Government to increase the prices of petrol products.

(b) whether oil companies have warned Government that if the prices are
not increased, they will stop the oil supply; and

t Original notice of the question was received in Hindi
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(c) if so, the action tadn by Government so far in this direction?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (bYhe Public Sector Oil Marketing
Companies (OMCs) have intimated that in case the prevailing under-recoveries are
not adequately compensated, it may adversely impact the supply-demand balance of
petroleum product.

(©) In view of the alarming situation arising out of projected under-
recoveries of the OMCs and to reduce the burden of the rise in international oil
prices on the consumers, Government took the following decision on 24th June,
2011-

(@) Elimination of 5% Customs Duty on Crude Oil and reduction in Customs
Duty on petroleum products by 5%.

(b) Reduction of Excise Duty on Diesel by Rs. 2.60 per litre. The remaining
Excise Duty of Rs. 2.06 per litre on Diesel could not be reduced as it is earmarked
towards Road and Education cess.

() Minimal price increase of Rs. 3/- per litre on Diesel, Rs. 2/- per litre on
PDS Kerosene and Rs. 50/- Per 14.2 kg Domestic LPG cylinder excluding State levies.

The above measures have resulted in annual revenue loss of around Rs.
49,000 crore to the Central Government.

Even after the duty reductions and the increase in retail selling prices
effective 25.06.2011, the OMCs have incurred under-recovery of Rs. 1,38,541 crore
during the year 2011-12. This under-recovery is being shared by the Government
and Public Sector Upstream Oil Companies under the Burden Sharing Mechanism.
The detail of the under-recovery shared by the Government during 2011-12 is as
follows:

(Rs. crore)
Year Total Burden Sharing by
Under-recovery government
2011-12 1,38,541 83,500

Acute shortage ofLPG Cylinder Refills

5078. SHRI RAJKUMAR DHOOTWill the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that there is an acute shortage of LPG cylinder refills
in various parts of the countrincludingthe National Capital Region (NCR):
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(b) if so, the details thereof:

() whether it is also a fact that dharnas, demonstrations and other
agitations are being undertaken by the affected people ; and

(d) if so, the remedial measures Government proposes to take in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.BN. SINGH): (a) and (b) Public Sector Oil Marketing
Companies (OMCs) namelindian QOil Corporation Limited (IOC), Bharat Petroleum
Corporation Limited (BPCL) have reported a backlog in LPG supplies in the country
including some parts of National Capital Region due to a combination of factors.
The backlog as on 17.05.2012 in the country is of the order of 60,400 Nietnes
(MT).

() Yes, Sir The LPG backlog is caused by various reasons such as
unplanned shutdown at GAIL plant, reduced production at some refineries, flash
strike by Bulk LPGTransporters and workers Afl India Federation of public sector
and oil industry unplanned shutdown of LPG jettgon-materialisation of imports
due to light availability in the International market, complete withdrawal of 4 wheeler
wagons etc. Some instances of dharnas, demonstrations, protests and agitations by
LPG customers have come to the notice of the Government in some markets of Uttar
PradeshAndhra Pradesh anflssam.

(d) Efforts are being made to clear the backlog by the OMCs by augmenting
bulk LPG supplies, setting up of new refineries, augmenting the existing refineries,
positioning of bulk at the plants through alternate routes and operating the bottling
plants on holidays and during extended hours and arranging additional imports.

Delays in LPG delivery by HPCL gas agencies

5079.SHRI VEER SINGH:Will the Minister of PETROLEUMAND NATURAL
GAS be pleased to state:

(@ the number of days HPCL gas agencies take to supply LPG refills to
consumers after booking, particularly in Ghaziabad and NCR;

(b) whether complaints are being received for the past one year regarding
long delays in supplying refills, underweight refills and harassment to consumers,
against Sen Ga&gency Ghaziabad ; and

(c) if so, the details thereof and the action Government proposes to take
against Sen Ga&gency?
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THE MINISTER OF SRATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.BN. SINGH) : (a) Delivery of refills is supplied on first in
first out basis under normal circumstances. Howeggract time gap between refill
booking and delivery depends upon various factors such as pending booking and
availability of filled cylinders with distributors etc.

(b) and (c)Action was taken in one established case of delay in refill supply
against the Sen Galgency Ghaziabad under the provisions of Marketing
Discipline Guidelines, during June, 2010.

Amount earmarked for Scheduled Caste
Special Plan andTribal Sub Plan

5080.SHRI AMBETH RAJAN: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ the amount earmarked for Scheduled Caste Special Plan and Tribel Sub
plan to the Ministry for past three years;

(b) the actual amount spent under these plans, separately year-wise; and
(c) the details of beneficiaries and achievements thereof?

THE MINISTER OF SKTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) to (c) The Ministry of Rural Development has made
specific provisions in the guidelines of the programmes to ensure adequate flow of
resources for the benefits of Scheduled Castes and Scheduled Tribes. The Ministry
of Rural Development has been earmarking funds under Scheduled Caste special
plan (SCSP) and Tribal Sub Plan (TSP) from the plan budget of the year 2011-12. The
earmarking of funds under SCS#d TSP made forAajeevika and IndirdAwaas
Yojana (IAY) where specific provisions of 50% allocation undejeevika and 60%
under 1AY are provided for SC/SbeneficiariesYearwise details of earmarking of
funds under SCSP and TSP are given below:

Year Name of the programme SCSP TSP

2011-12 Aajeevika 845.06 611.94
Indira AwaasYojana 3530.00 2470.00

2012-13 Aajeevika 1033.76 723.74

Indira AwaasYojana 3908.37 2736.63
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Yearwise details of fund utilized and number of houses sanctioned under
these programmes as under:

Aajeevika
Year Central Funds released to No. of SC No. of SC
(Rs. in crore) Beneficiaries Beneficiaries
SC ST
2009-10 - - 753640 322142
2010-11 - - 734775 361891
2011-12(P) 713.64 536.91 537667 251337

Indira Awaas Yojana

Year Central Funds released to  No. of houses No.of houses
(Rs. in crore) sanctioned to sanctioned to
SC Beneficiaries ST Beneficiaries

SC ST
2009-10 - - 1642789 770929
2010-11 - - 1243012 559550
2011-12(P) 3530.00 2470.00 1051106 532243
P-Provisional

Recommendation of Dr Saumitra Chaudhuri Committee
on Ethanol pricing

5081. SHRI PRAKASH JAADEKAR: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that the formula on ethanol pricing policy
recommended by DiSaumitra Chaudhuri Committee was placed before the Bio-fuel
Steering Committee;

(b) if so, how many meetings have so far been held since submission of
Dr. Saumitra Chaudhuri Committee report in March,1201

() whether the Bio-fuel Steering Committee accepted the recommendations
of Dr. Saumitra Chaudhuri Committee;
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(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (bYes Sir Two meeting of National
Bio-fuel Seering Committee (NBSC) have been held since the submission. of Dr
Saumitra Chaudhuri Committee Report.

(c) to (e) The pricing formula suggested by the Expert Committee on Pricing
of Ethanol has been accepted by National Bio-fuel Steering Committee (NBSC) in its
meeting held on 20.01.2012.

The Committee has recommended a price band of Rs. 23/- to Rs. 31/- per litre
of Ethanol for EBP Programme. In the event of any future breach in the 15% price
band around the mid-point for a period of time, the issue could be revisited by an
InterMinisterial Group to be constituted by Ministry of New and Renewablegigner

The recommendations of NBSC have been submitted to National Bio-fuel
Coordination (NBCC) headed by Hon'ble Prime Minister for a decision.

Pricing of natural Gas imported from Oman

5082.SHRI TAPAN KUMAR SEN: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether the Ministry is aware that Oman Oil Company was supplying
natural gas to Oman India Fertilizer Company which has KRIBHCO and IFFCO as
partners at a price of 0.77 dollar/mmbtu from 2005, till date;

(b) whether the same is being increased by 0.5 dollar/mmbtu every year
upto 3 dollar/mmbtu maximum;

(c) if so, the reasons for the same being priced in the range of 4 to 5
dollars/mmbtu by domestic oil producers in India;

(d) whether any efforts are being made to assess/standardise actual cost of
production in Indian oil/gas fields; and

(e) if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.BN. SINGH): (a) and (b) Department of Fertilizers has
stated that Oman Oil Company was supplying natural gas to Oman India Fertilizer
Company (OMIFCO) at a price of 0.77 dollar/mmbtu and it has agreed for revision in
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the import prices of Urea being supplied by OMIFCO to the Govt. Of India as a
consequence of the increase in the prices of gas as proposed by Oman Oil Company
for supply to OMIFCO.

(c) At present, there are broadly two pricing regimes for gas in the country
gas prices undekdministered Pricing Mechanism (APM) and non-APM/free market
gas. The price ofAPM gas is set by the Governme#ts regards non-APM/free
market gas, this could also be broadly divided into two categories, nafjely
imported Liquefied Natural Gas (LNG) and (ii) domestically produced gas from New
Exploration Licensing Policy (NELP) and pre-NELP fields. While the price of LNG
imported under term contracts is governed by the Sale and Purébesement
(SRA) between the LNG seller and the buyéne spot cayjoes are purchased on
mutually agreeable commercial terms regards NELRand pre-NELRgas, its pricing
is governed in terms of the Production Sharing Contract (PSC) signed between the
Government and the Contractor

(d) and (e) No SjrAverage cost of crude oil and natural gas production varies
from company to company depending upon size/type of the reselvcation of
reservoir operating cost, financing cost, depreciation, depletion and amortization
applicable and accounting policy followed by various Exploration and Production (E
and P) companies as well as taxes and duties levied by the Government.

Expansion plan of Qil India Limited

5083.SHRIMATI T. RATNA BAI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Oil India Limited plans to expand its operation abroad in the
Twelfth Five Year Plan period.

(b) if so, the details thereof, country-wise; and

(¢) the funds invested so far during the Eleventh Fiear Plan, country-
wise?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (byes, Sir Oil India Limited (OIL)
plans to expand its overseas operation duringTthelfth Plan period as under:-

()  Acquisition/firming-in of overseas producing/discovered acreages either
solely or in consortium with other Exploration and Production (E and P) partners.

(i) Acquisition/firming-in of Exploration assets with consortium partners.
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In this regard,OIL is continuously scouting for such opportunities either
solely or jointly with other E and P partner pursuing due-diligence in respect of a
few assets abroad at present. The production is expected from OIL's existing
overseas assets Menezuela, Gabon andemen, which are at various stages of
exploration and development.

() The details of funds invested so far ®L during the Eleventh Five
Year Plan country-wise aigiven below:

Country Project/Block Amount spent during 2007-08 to

2011-12
(Provisional in Rs. Lakhs)

Venezuela Project Caabobo 17802.75
Libya Area 86 8787.42
Libya Areal02/4 4433.94
Libya Area95/96 4750.54
Gabon Block Shakti 8836.8
Iran Block FARSI 1613.82
Nigeria OML 142 33324
Yemen Block 82 1104.69
Yemen Block 83 1379.38
Egypt Block 3 Block 3 528.32
Egypt Block 4 Block 4 478.81
East Timore E and P Block 9588.5
Cote D'lvorie E and P Block 461
Sudan Pipeline 229.78
ToTtaL 62871.76

Gas discoveriesunder NELP I-VIII

5084. SHRI A. ELAVARASAN: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether Government hasgsied 235 Production Sharing Contracts
(PSCs) with several players under NELP-I to NELP-VIII;
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(b) if so, the number of discoveries which have been made in these blocks
so far and by whom and the number of discoveries so far put into production;

() the quantity of oil and gas being produced from these blocks and by
whom; and

(d) the number of operators yet to develop discoveries and the action
taken against them?

THE MINISTER OF SKTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.B. SINGH): (a)Yes Sir

(b) and (c) So farl08 hydrocarbon discoveries (38 oil and 70 gas) have been
made in 36 New Exploration Licensing policy (NELP) blocks. Out of 108 discoveries
made, 6 discoveries have so far been put into commercial production in the
following three blocks:

KG-DWN-98/3 (RIL).: 3 discoveries (1 oil and 2 gas)
CB-ONN-2000/2 (NIKO Resources) :2 discoveries (gas)
CB-ONN-2000/1 GSPCL: 1 discovery (oil)

Company-wise details of discoveries and oil and natural gas produced from 6
discoveries during 2011-12 are given in statement (see below)

(d) The discoveries made in the NELP blocks, if found to be commercial,
are required to be developed by the Contractors within the timeliness specified in
the NELP Production Sharing Contracts (PSCs). In case of non adherence, the
Contractor is required to relinquish its right to develop such discovery and the area
relating to such discovery should be excluded from the contract area.

In respect of the two blocks, operated by Reliance Industries Limited (RIL),
the following action has been taken:-

() KG-OSN-2001/1Three gas discoveries were notified. HowewanC was
not submitted within PSC timeline and hence the Contractor was
directed to relinquish the block, which has since been relinquished.

(i) KG-OSN-2001/2 Two oil discoveries were notified. HoweyddoC was
not submitted within PSC timeline and hence it has been recommended
for relinquishment of the block.
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Statement

Company-wise details of discoveries

Operator No. of discoveries Made
QOil Gas Total
RIL 13 35 48
ONGC 5 20 25
GSPCL 13 9 2
Cairn Energy 4 1 5
NIKO Resources - 2 2
Jubilant Energy 2 3 5
NAFTOGAZ 1 - 1
TotAL 33 70 108

Details of crude oil and natural gas produced from 6 discoveries
in the year 2011-12

Block Operator Crude Oil (000 tones) Gas (MMSCM)
KG-DWN-98/3 RIL 681.347 15,611.41
CB-ONN-2000/2 NIKO Resources 0.00 32.32
CB-ONN-2000/1 GSPCL 45.33 30.85
ToTtaL 726.69 15,644.58

MMSCM-Million Standard Cubic Meter
Exploration of oil and gas in borderareas of NE &tes

5085.SHRI KHEKIHO ZHIMOMI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether any survey for exploration of oil and gas has been undertaken
in the border areas in North Eastern (NE) States;

(b) if so, the details thereof;
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() whether some places have been identified for exploration of oil and gas
in these areas; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (byes, Sir Three blocks fall within
more than one state boundarglock AAP-ON-94/1 share the state boundary
betweenAssam andArunachal Pradesh. BlockA-ON-7 share the state boundary
betweenAssam and Nagaland and Blo8R-ONJ-2 share the state boundary among
Assam, Manipur and Mizoram. The details of exploration works/survey carried out in
these blocks as on 31.3.2012 is as below:

Sl. No. Block Exploration works/survey
1 AAP-ON- 2D Seismic Survey:185 Line
94/1 Kilometer (LKM)

3D Seismic survey: 165 Square
Kilometer (SKM)
Exploratory/AppraisaWell: 4
Discovery: 1 (Gas)

2. AA-ON-7 2D Seismic Survey:591.5 LKM
ExploratoryWell:3

3. AA-ONJ-2 2D Seismic Survey:121LKM

(c) and (d) RecentlyGovernment of India &red 3 exploration blocks in NE
states (1 infripura and 2 inAssam) under 1Xth round of New Exploration Licensing
Policy (NELP). Out of these both the blocks (AA-ONN-2010/2 AAdONN-2010/3)
in Assam have been awarded.

As far as ONGC is concerned, it has plans to drill exploratory wells in Tripura
at Bishalgarh, Baramura, Sundulbari andlamura inWest Tripura District and
Gojalia in South Tripura District.

ONGC also has plan to drill exploratory wellsAssam state at Balichara and
Pathimara in Cachar District; Khoraghat and Kasomarigaon in Golaghat District and
Charali, Banamali, Geleki, Lakwa and Safrai in Sivasagar District.
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Besides, ONGC also has plans to acquire 2D seismic in Cachar District of
Assam and 3D seismic in Khubal area of Dhalai District of Tripura state and in
Rudrasagar Demulgaon, Charali, Geleki anteok area of Sivasagar District of
Assam.

Oil India Ltd. (OIL) will identify/prioritise area for future exploration of oil and
gas based on the results of interpretation of the acquired seismic data.

Accumulation of disproportionate assets by officers of BPCL

5086.SHRI MOHAMMED ADEEB: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@) the details of officers of Bharat Petroleum Corporation Limited (BPCL)
whose assets are disproportionate to their known sources of income; and

(b) what action has been taken in the matser far?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) Bharat Petroleum Corporation Limited has
informed that they have not detected any case of disproportionate assets.

(b) Does not arise.
National Ganga River Basin Authority

15087. SHRI SHIXNAND TIWARI:
SHRI RA/I SHANKAR PRASAD:

Will the Minister of ENVIRONMENTAND FORESTS be pleased to state:

(@ whether it is a fact that water requirements of nearly 40 per cent
population of the country is fulfilled from the Ganga river basin;

(b) if so, whether it is also a fact that for the proper development and
expansion of this river basin, the National Ganga River BAsthority (NGRBA)
was set up in the year 2009;

(©) If so, whether it is also a fact that #bril, 2012 only three meetings of
the Authority have been held; and

(d) If so, the facts in this regard and the details of decisions taken in each
meeting and the current status of implementation of each decision?

THE MINISTER OF SATE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) Ganga Basin is the tgst

t Original notice of the question was received in Hindi
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river basin of the aantry with catchment lying in 11 States covering about 26% of
the Indian landmass and 43% of the irrigable area with a population of nearly 500
million.

(b) and (c) The Central Government has constituted the National Ganga River
Basin Authority (NGRBA) in February 2009 as an empowered body to ensure
effective abatement of pollution and conservation of the river Ganga by adopting a
holistic river basin approach. So far three meetingsAathority have been
convened on 9th October 2009, 1st November 2010 andAprith 2012 respectively

(d) The Authority in its first meeting decided that under Mission Clean
Ganga it will be ensured that by 2020 no untreated municipal sewage and industrial
effluents flow into Ganga. Projects amounting to nearly Rs. 2600 crore have been
sanctioned so far under the NGRBA for development of sewer networks, sewage
treatment plants, electric crematoria, community toilets, development of river fronts,
etc in the &tes of Uttarakhand, Uttar Pradesh, Bihar 8vekt Bengal. Out of 55
sanctioned projects, 7 project have been completed and remaining projects are in
various stages of implementation. Furthesised on the decisions of NGRBAthe
first meeting, the Central Government has set up a Standing Committee under
NGRBA to monitor implementation and an Empowered Steering Committee to
approve pollution abatement projects on fast track basis; declared Gangetic Dolphin
as the national aquatic animal.

Based on the decision in the second meeting, it has been decided to share
costs towards operation and maintenance of the assets created under NGRBA
between Centre and the States in the ratio of 70:30 and discontinued three hydro-
electric power projects of Lohari Nagpala, Bhaironghati and Pala Maneri on
Bhagirathi River

In the third meeting it was decided that with respect to the proposed hydro-
electric projects in the upper reaches of river Ganga, a multi-disciplinary group
including the concerned State Governments would examine the reports prepared by
the Indian Institute ofTechnology Roorkee andwild Life Institute of India for
drawing up a roadmap for further action.

ONGC'S UD-1 Gas field in kg basin

5088.SHRI A. ELAVARASAN: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether the ONGC's ultra -deepwater (UD-1) gas field in the kg. basin
has been assessed to be economically viable at the current market price of 4.2 dollar
per unit;
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(b) if so, the detailshereof;

() whether it was earlier estimated that the block would be commercially
viable at a price of 7 dollar per unit; and

(d) if so, the steps taken by ONGC to make necessary investment to
achieve a peak output in the gas field during Thelfth Plan period?

THE MINISTRY OF STATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) to (d) ONGC has reported that Declaration
of Commerciality (DOC) for the UD-1 discovery made in the block KG-DWN-98/2
was submitted to Directorate General of Hydrocarbons (DGH) on 21.12.2010 for
review in terms of the Production Sharing Contract (PSC) of the block.

As per the DOC, the UD-1 Main and its extension towards northwest was
assessed to be viable at a price of US $ 5.2 / Million Metric British Thermal Unit
(MMBTU) and above.

Development technology at such a water depth (<2800m) is still emerging and
the cost estimates are only indicative. The techno-economic analysis including
sensitivity analysis on critical parameters like gas price and CAPEX would be carried
out by ONGC at the time of submission of FDP to arrive at a gas price which would
provide economic viability ONGC would strive to bring the field on production
further appraisal, FDP submission/approval and development of the field would be
governed by PSC stipulation. Furth&NGC would be submitting revised DOC after
drilling two additional wells in the Southern Discovetyea and FDPwould be
submitted considering an appropriate ultra deepwater production technology

Late delivery of LPG cylinders

5089.SHRI T.M. SELVAGANAPATHI: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that South India is facing acute shortage of LPG;
(b) if so, the details thereof;

() whether it is also a fact that the distributors of the Oil Marketing
Companies (OMCs) are not delivering the LPG to consumers even after one month
of booking; and

(d) if so, the reasons therefor?

THE MINISTER OF SKTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.EN. SINGH): (a) and (b) Pulsli Sector Oil Marketing
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Companies (OMCs) namelindian Oil Corporation Limited (IOC), Bharat Petroleum
Corporation Limited (BPCL) have reported a backlog in LPG supplies in Southern
States. As on 17.05.2012, the LPG backlog in théat8s of Andhra Pradesh,
Karnataka, Kerala andlamil Nadu was of the order of 34,743 Metlionnes (MT).

(c) and (d) On account of strike by Southern Region Bulk LPG Transporters
and workers ofAll India Federation of public sector and oil industynplanned
shutdown of LPG jetty taken by New Mangalore Port Trust, outage of pumps at
Vizag import terminal, non-materialisation of imports primarily due to tight availability
in the International market, reduced discharge rate of LPG vessels at Managalore
LPG Import Facility shutdown of MRPLRefinery delay in commissioning of Ennore
LPG terminal and reduced loading of LPG rakes due to complete with drawal of 4
wheeler wagons etc., there is backlog in LPG supplies due to which LPG refills to the
customers are sometimes delayed.

Operationalization of ONGC's gas fields in KG basin

5090.SHRIMATI GUNDU SUDHARANI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether it is fact that ONGC has discovered gas in some wells in KG
Basin but not exploring in view of non-viability;

(b) if so, the details of such wells identified by ONGC in KG Basin;

() whether it has come to the notice of the Ministry that many small and
medium industries have come up in districts like Krishna, EastWesl Godavaries
and supplying of gas to these units from the closed wells has become viable;

(d) if so, whether the ONGC would consider opening these wells and
producing gas for supplying the units located in the above districts; and

(e) if so, the details thereof?

THE MINISTRY OF STATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) and (b) In KG Basin, ONGC has made
following discoveries:
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Block/nomination fields Number of gas Number of gas
discoveries discoveries
commercially explored

NELP Block - KG- 6 Nil
DWN-98/2

NELP Block -KG- 2 Nil
OSN-2004/1

Nomination fields 40 17

ONGC is not able to commercially exploit for the following reasons:

NELP Block- KG- Declaration of Commerciality (DoC) of UD-1 gas

BWN-98/2 discovery could not be reviewed by MC as the
Operator requested for more time to drill additional
wells, carry out reservoirs characterization/other
studies and re-estimate the gas reserves etc.
Operating Committee (OC) approved DOC in respect
of 5 gas discoveries are yet to be submitted by

ONGC.
NELP Block- KG- Two (2) Discoveries are under evaluation by ONGC.
OSN-2004/1
Nomination fields ONGC has reported that seventeen (17) fields are not

on production due to various reasons like identification
of some of the fields for development through service
contract and/or fields are under delineation and further
assessment.

(c) to (e) ONGC has pmrted that majority of the gas produced by ONGC
from KG basin after meeting its internal requirements, is handed over to GAIL (India)
Limited (GAIL) in bulk quantity for further transportation and distribution to various
consumersA small quantity of gas is also supplied directly by ONGC to small and
medium enterprises iAndhra Pradesh, directly by ONGC under direct marketing as
per approval/allocation of gas made by this Ministry

Based on the new policy guidelines for allocation of gas for small and
isolated fields issued by thisiMstry on 16.01.2012, ONGC has initiated tendering
process for offering gas from small/isolated fields/low pressure wells to the
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interested direct marketing consumers in accordance with the guiding principles of
sectoral prioratization of gas as per the said policy

Gas supply forAPGENCO power project

5091.SHRI RALVAI GOVARDHAN REDDY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether it is a fact that thete&8e Government oAndhra Pradesh has
been requesting for the last four years for allocating gas to 2100 MW of gas-based
power project oAPGENCO in Karimnagar district;

(b) if so, the details of the proposal sent by the State Government of
Andhra Pradesh and requests made thereafter;

(c) the action the Ministry has taken on the above requests;

(d) whether it is also a fact that recently gas has been allotted to a private
project in Delhi ignoring the demand for allocating gas to above proje&ndinra
pradesh; and

(e) if so, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.EN.SINGH): (a) to (c)A proposal for allocation of 9.72
mmscmd of gas for a new gas based power project (3x700 MW) at Nedunoor village
of Karimnagar Distt. ofAndhra Pradesh was forwarded by the Government of
Andhra Pradesh. Howevedue to limited availability of domestic gas, Ministry of
Power (MoP) recommended for allocation of 2.8 mmscmd of gas for first unit of 700
MW of Karimnagar Power Project. The Empowered Group of Ministers in its meeting
on 24.2.2012 noted the requirement of the project. Howexedirection was issued
in this regard.

(d) No, Sit
(e) Does not arise.
LPG shortage in the country

5092.SHRI M.P ACHUTHAN: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@ whether it is a fact that there is a shortage of LPG in the cquntry
particularly in the South Indian States:

(b) if so, the details of the total consumption of LPG the indigenous
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production, quantity imported to meet the shortage and the remaining shortage,
state-wise for the year 2010-11 and 2011-12; and

(c) the steps being taken to increase the availability of LPG to meet the
growth in demand in the country?

THE MINISTER OF SATE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.B. SINGH): (a)Yes, Sir

(b) At present, the indigenous production of LPG is inadequate to meet
domestic requirements. The shortfall in availability is met through imports. The
details of indigenous production, imports and demand/actual sales in the country
(including Southern States) during the year 2010-11 and 2011-12 are us under:

Figures inThousand MetricTonnes (TMT)

Year Indigenous production Imports Total Sales
availability

2010-11 9487 4624 14111 13970

2011-12 9437 5482 14919 15047

The Sate-wie backlog, as on 17.05.2012 was 60662sMihe details are
given in statement (See below)

(c) Efforts are being made to clear the backlog by the OMCs by augmenting
bulk LPG supplies, setting up of new reineries, augmenting the existing refineries,
positioning of bulk at the plants through alternate routes, operating the bottling
plants on holidays and during extended hours and arranging additional imports.

Statement

Sate-wise/UTwise details of backfp as on 17.05.2012

Sl States/UB Backlog in
No. (MT)

1 2 3

1 Andhra Prdesh 2292

2. Arunachal Pradesh 335

3. Assam 6095

4, Bihar 2046

5. Himachal Pradsh 75
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1 2 3
6. Jammu andKashmir 62
7. Jharkand 340
8. Karnataka 7056
9. Kerala 13189
10. Maharashtra 3573
11 Manipur 170
12. Meghalaya 560
13. Mizoram 620
14. Nagaland 525
15. Odisha 200
16. Punjab 2873
17. Tamil Nadu 12670
18. Tripura 810
19. Uttar Pradesh 6074
20. Uttarakhand 338
21. West Bengal 627
Union Territories
1 Chandigarh 132
Total 60662

Scheme for development of desert areas

Unstarred Questions

1 5093. SHRIASHK ALI TAK: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(@) the total area under desert along with the percentage of population
density therein in the countrgtate-wise;

(b) whether any special scheme has been included/proposed in the coming
Five Year Plan for development of desert land;

t Original notice of the question was received in Hindi
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(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF SARTE OF THE MINISTRY OF ENVIRONMENTAND
FORESTS (SHRIMAI JAYANTHI NATARAJAN): (a) A High level Technical
Committee set up in 1994 under the Chairmanship of Prof. Hanumantha Rao
identified 45,7949m. ha desert areas in 235 blocks of 40 districts in 7 States, namely
Andhra Pradesh, Gujarat, Haryana, Himachal Pradesh, Jammu and Kashmir
Karnataka and Rajasthan. No information is available about the percentage of
population density in such area.

(b) to (d) No, Sir However the Department of Land Resources has been
implementing an area development programme viz. Desert Development Programme
on a project mode on watershed approach with effect from 1.04.1995. The basic
objective of the programme is to mitigate the adverse effects of desertification and
adverse climatic conditions through rejuvenation of the natural resource base of
identified desert areas. Since 1995-96 to 2006-07, 15746 projects covering an area of
78.73 lakh hectare have been sanctioned and Rs. 3127.67 crore has been released
upto 2011-12 to implement these projects.

The Department of Land Resources, Ministry of Rural Development's Desert
Development Programme has since been consolidated along with other area
development programmes namelrought ProneAreas Programme (D¥P) and
IntegratedWastelands Development Programme APP and IntegratedVastelands
Development Programme (IWDP) into a single modified programme called 'Integrated
Watershed Management Programme (IWMP) wifieatffrom 26.02.2009. Due priority
to desert areas is being given while selecting the projects under.[\\H¢AWMP
is being implemented under Common Guidelines Ygatershed Development
Projects, 2008.

Appraisal of Indian basins sedimentary basins

5094.DR. K.V.P RAMACHANDRA RAO: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether it is a fact that India Hydrocarb¥ision (IHV) 2025 document
envisages appraisal of the Indian sedimentary basins to the extent of 25 percent by
2005, 50 percent by 2010, 75 percent by 2015 and 100 percent by 2025;

(b) if so, to what extent these targets have been achieved so far;

(c) the total areas awarded for exploration; and
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(d) the details of future plans in this regard?

THE MINISTER OF SKTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.B. SINGH): (a)Yes, Sir

(b) and (c) Out of the total sedimentary area of about 3.14 Million Sqg. km in
the country so far area awarded for exploration on nomination basis as well as
through various rounds of pre-NELP and NELP bidding is about 2.217 Million Sq.
Km (i.e. about 70.6% of the total sedimentary area), which is in line with the India
HydrocarbonVision (IHV)-2025 document.

(d) Sedimentary area of about 0.396 Million Sq. Km is expected to be offered
for exploration during the 12th Plan Period, which will bring exploration coverage to
about 83% of the total sedimentary area by the year 2016-17.

Funds allocation under NRLM

5095.SHRI NATUJI HALAJI THAKOR: Will the minister of RURAL
DEVELOPMENT be pleased to state:

(@ the criteria for allocation of funds to States under National Rural
Livelihood Mission (NRLM)Aajeevika programme for support to livelihood projects.

(b) whether it is a fact that at present, in absence of specific rational
principles, grant is being allocated randomly;

(c) if so, the details thereof; and

(d) whether Ministry has any planning for making it more rational by linking
to percentage of number of poor out of the total population of state?

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) National Rural Livelihood Mission (NRLM) follows a
demand driven strategynder NRLM, the tes have the flexibility to develop their
livelihoods-based perspective plans and annual action plans for poverty reduction.
Before the commencement of the financial yesch &te would get an indicative
allocation based on the intee incidence of poverty among theat®s/UB to
enable the states to prepare their annual action plans. The annual action plans
would be appraised and approved by the NRLM/ Empowered Committee, and the
approved outlay would not exceed the indicative allocation for the State.

(b) and (c) No, SirDoes not arise.

(d) Under NRLM, the allocation of funds to theéa& / U is linked to the
incidence of poverty among them.



Written Answers to [22 MAY 2012] Unstarred Questions223

Road connetivity under PMGSY in Karnataka

5096.SHRI RAJEEV CHANDRASEKHAR: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ the number and details of road projects undertaken the Pradhan Mantri
Gram Sadakrojana (PMGSY) in Karnataka so fatistrict-wise;

(b) the number of road projects completed, so, fand whether any
timeframe has been prescribed for other projects;

() whether any targets for rural connectivity under the PMGSY for the
State have been fixed for thwelfth Five Year Plan; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN) : (a) and (b) Under Pradhan Mantri Gram Sadajana
(PMGSY), State is taken as a unit for sanction of projects and district-wise details
are not monitored. In the State of Karnataka, 3,220 road works have been
sanctioned, out of which 3,151 road works have been completed upto March, 2012.
'‘Rural road' is a State subject and the responsibility of execution of works under
PMGSY is that of the fate Governments through their executing agenéisssuch
the responsibility of timely completion of these roads lies with the State
GovernmentsAs per the prescribed criteria for completion of works under PMGSY
projects sanctioned under the scheme are required to be completed within the
stipulated period.

(c) and (d) $ate-wise tagets have not been fixed féwelfth Five year Plan
under PMGSY

Allocation of PMGSY and IAY funds to MP

1t5097. SHRI RAGHUNANDAN SHARMA:Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@) the basis for allocation of Central funds to various States under the
Pradhan Mantri Gram Sadadojana (PMGSY) and the Indirawas Yojana (1AY);

(b) the details of the funds allocated to Madhya Pradesh till now under
these schemes during theenth and Eleventh Fiveérear Plans and the funds
allocated in the country during this period, year-wise and scheme-wise;

() whether the funds allocated to Madhya Pradesh have been spent for
stipulated purposes; and

t Original notice of the question was received in Hindi
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(d) the details of action taken by Government with regard to the complaints
received about the misuse of these funds?

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) Pradhan Mantri Gram Sadé#&jana (PMGSY) Programme
envisages connecting all eligible unconnected habitations with a population of 500
persons (as per 2001 census) and above in plain areas, 250 persons and above in
Hill States, the Tribal (Schedule V) areas, the Desert areas (as identified in the Desert
Development Programme) and in Selected Tribal and Backward Districts in 9 States
under Integratediction Plan (IAP), as identified by the Ministry of Homidfairs
and Planning Commission. Up-gradation of selected rural roads to provide full farm
to market connectivity is also an objective of the scheme, though not central to it.
The projects in the States are sanctioned as per proposals sent by the States and as
per PMGSY guidelines. The funds for these sanctioned projects are allocated/
released as per PMGSY Guidelines keeping in view the pace of implementation, level
of spending and the unspent balance available with the States.

Funds under IX are allocated to t8tes/UB on the basis of pre-determined
criteria giving 75% weightage to housing shortage and 25% weightage to poverty
ratio.

(b) A statement showing the year-wise total funds released under PMGY
and IAY programme and the funds released to Madhya Pradesh, during the 10th
Five year Plan andlth FiveYear Plan, is given in statement (see below)

(c) and (d)The responsibility for implementation of both the PMG&Y 1AY
schemes and ensuring proper use of funds lies with tditesBJE. The funds are
utilized as per the guidelines of respective scheme. Howewvbenever any
complaint in respect of irregularities in the implementation of the schemes is brought
to the notice of the Ministrythe matter is taken up with the concernegdtes
Government/UTfor remedial measures. In respect of PMG3S¥tional Quality
Monitors are also deputed in some cases to investigate into the complaints and their
reports are shared with the state for taking corrective measures.
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Statement

The yeaiwise total funds eleased under PMGSY andYlAmogramme and the
funds eleased to Madhya Pradesh during the 10th FiearYPlan and 1th Five

year Plan
PMGSY IAY
Year Funds Funds released Funds released Funds released to
released to Madhya under IA (Rs. Madhya Pradesh (Rs.
under Pradesh (Rs. in in crore) in crore)
PMGSY crore)
(Rs. in
crore)
2002-03 2,469 450 1,629 70
2003-04 2,288 293 1,871 83
2004-05 2,386 261 2,883 106
2005-06 4,135 376 2,783 9%
2006-07 6,165 1,165 2,908 80
2007-08 10,823 1,615 3,882 112
2008-09 14,621 1,895 8,796 234
2009-10 16,724 2,136 8,636 241
2010-11 20,181 1,966 10,139 442
2011-12 15,685 1,138 9,865 436

Addition of new works under MGNREGA

5098.SHRI FALVAI GOVARDHAN REDDY: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the Ministry has made the Mahatma Gandhi
National Rural Employment guarant@et (MGNREGA) farmesfriendly from 1April,
2012;

(b) if so, the details of each of thirty new works that have been added
under MGNREGA; and

() how the above additions held to boost the farm sector?
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THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (c) The primary objective of Mahatma Gandhi
National Rural Employment Guarantdet (MGNREGA) is to enhance the livelihood
security of the rural households by providing up to 100 days of guaranteed wage
employment in a year to every household on demand fro doing unskilled manual
work. Para 1B of Schedule | éfct as amended from time to time lists the category
of works that any scheme formulated by that& under Section 4 of thect of
give efect to the provisions of théct, shall focus uponA large number of
activities/works having significant impact on agriculture and farm sector were
included in para 1B of Schedule | of tAet. Vide notification dated 4.5.2012, para
1B of Schedule | has been substantially expanded to include a large number of
additional activities related to water and irrigation, land development, plantation,
environmental protection and conservation, horticulture, livestock, etc. to broaden
the scope of works under MGNREG#d make it more farmer friendly

(b) The details of new works included in schedule | of MGNR&S vide
notification dated 4.5.2012 are given in statement.

Satement

List of new works included in Schedule-l of MGNREGA vide Govt. of India
notification dated 4th May, 2012.

(@) Waterconservation and water harvesting including contour trenches,
contour bunds, boulder checks, gabion structures, underground dykes, earthen
dams, dugout farm ponds, stop dams, springshed development

(b) Provision of dug out farm pond, farm bunding on land owned by
specified individual households.

() Flood control and protection related works including drainage in water
logged areas including deepening and repair of flood channels, chaur renovation,
construction of storm water drains for costal protection.

(d) Agriculture related works, such as NADEP composting, vermi-
compostingdjquid bio-manures.

(e) Livestock related works, such as poultry sheltgoat shelter
construction of pucca floor urine tank and fodder through for cattle, azolla as cattle-
feed supplement;

(N Fisheries related works such as fisheries in seasonal water bodies on
public land.
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() Works in mastal areas such as fish drying yards, belt vegetation
(h) Rural drinking water related works such as soak pits, recharge pits.

() Rural sanitation related works such as individual household latrines,
school toilet units, anganwadi toilets, solid and liquid waste management.

Connectivity of villages in Rajasthan under PMGSY

1 5099. SHRIASHK ALI TAK: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ the number and the details of villages in Rajasthan which are proposed
to be linked by the roads under the Pradhan Mantri Gram Séalaka (PMGSY)
during the year 2012-13; and

(b) the details of work completed in this regard till date and by when the
remaining work is likely to be completed?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN ): (a) and (b) Pradhan Mantri Gram Sadalana (PMGSY) is
a Centrally Sponsored Schemes with the objective to proXittereather road
connectivity to all eligible unconnected habitations in rural areas of courttey
programme envisages connecting all eligible unconnected habitations with a
population of 500 persons and above in plain areas and 250 persons and above in
hill States, Tribal (ScheduleV) areas, the Deserreas (as identified in Desert
Development Programme) and in the 78 Selected Tribal and Backward Districts under
IntegratedAction Plan (IAP) as identified by the Ministry of horAéfairs/Planning
Commission. Sanctioning of projects under PMGSY is an on-going process.
Habitations are cleared out of the eligible unconnected habitations on the basis of
proposals sent by thetd&les. Under PMGSY11,926 Habitations have been
sanctioned out of which 10,438 habitations have been connected upto March, 2012
in Rajasthan. 'Rural road' is a State subject and the State Governments are
responsible for execution of works under PMGSY through their executing agencies.
As such, the responsibility of timely completion of these roads lies with the State
GovernmentsAs per the prescribed criteria for completion of works under PMGSY
projects sanctioned under the scheme are required to be completed within the
stipulated perid.

t Original notice of the question was received in Hindi
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Irr egularities in construction of PMGSYroads inAssam

5100.SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether Government has taken into notice the irregularities in
construction of rural roads under the Pradhan Mantri Gram Sémjaka (PMGSY)
in Assam, which remains incomplete years after the completion of the financial year
when it was sanctioned;

(b) if so, the details thereof;

(c) the details of criterion fixed for timely completion or works under
PMGSY and their maintenance;

(d) the details of the action taken thereon towards non-completion of
construction work under PMGSY within the prescribed time period; and

(e) the details of amount sanctioned, amount released, utilization and
achievement made under the PMGRBIYAssam since 2007 till March, 2D¥oad-wise

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) to (d) 'Rural Roads' is a State subject and implementation
of the Pradhan Mantri Gram Sadabjana (PMGSY) lies with thet&es.As per
PMGSY guidelines projects sanctioned under the scheme are required to be
completed within a period of nine working months from the date of issue of the work
order The guidelines further provide that in case the period for execution is likely to
be adversely affected by monsoon and other seasonal factors, the time period for
execution may be suitably determined, while approving the work programme, which
shall not exceed 12 calendar months in any cdékeenever any complaint in
respect of irregularities in the implementation of the scheme is brought to the notice
of the Ministry the matter is taken up with the concernddteS Government for
taking remedial measuresll PMGSY roads are covered by 5-years maintenance
contract, to be entered into along with the construction contract, with the same
contractoy as per the tandard Bidding Document hereafter the responsibility to
maintain PMGSY roads lies with the concerned State Government.

() Funds under PMGSY are released taking the State as a unit and road-
wise record is not maintained centrallJhe details of the value of projects
sanctioned, funds released, utilization and achievement made under the PMGSY in
Assam since the financial yeApril, 2007 till March, 201 is as under:

() Value of projects sanctioned: Rs. 4648.52 crore
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@i  Amount released: Rs. 4670.54 crore
(i) Expenditure incurred: Rs. 4329.50 crore
(v) Road length completed: 7279 km.

Laying of approach road under PMGSY in Pauri Garhwal, Uttarakhand

t5101.SHRIMA| BIMLA KASHYAP SOOD: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the residents, elderly persons and pregnant
women in particular of Gram Sabha Bapta Patti Bangarasyu under the Bironkhal
block of Thailisain tehsil Puari Garhwal, Uttarakhand, have to face a great deal of
hardship in approaching the main road due to lack of a motorable road:

(b) whether Government propose to link this Gram Sabha to the main road
under the Pradhan Mantri Gram Sadakana (PMGSY); and

(c) if so, the details thereof, the sanctioned amount in this regard and by
when this work would be completed;

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) to (c) Pradhan Mantri Gram Sadéadjana (PMGSY) is a
Centrally Sponsored Scheme with the objective to provdleweather road
connectivity to all eligible unconnected habitations in rural areas of courtigy
programme envisages connecting all eligible unconnected habitations with a
population of 500 persons and above in plain areas and 250 persons and above in
Hill States, Tribal (ScheduleV) areas, the Deseireas (as identified in Desert
Development Programme) and in the 78 Selected Tribal and Backward Districts under
IntegratedAction Plan (IAP) as identified by the Ministry of Homdfairs/Planning
Commission. Habitations are cleared out of the eligible unconnected habitations on
the basis of proposals sent by thmt&s.As reported by the t8&te Government of
Uttarakhand, Bapta (population 166 persons -Census 2001) is not eligible as per
PMGSY guidelines.

Laying of roads in Naxal affected areas

5102.SHRI T.M. SELVAGANAPATHI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(8 whether it is a fact that Government is considering to lay road in the
rural areas &kcted with naxals witiADB loan;

t Original notice of the question was received in Hindi
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(b) if so, the detailshtereof?

() whether it is also a fact that Government is considering to undertake all
roads development in rural areas; and

(d) if so, the details thereof?

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) to (d)The Pradhan Mantri Gram Sad#kjana (PMGSY)
is being implemented in rural areas of the country and envisages connecting all
habitations with a population of 500 persons and above in plain areas and 250
persons and above in Hillt&es, Tribal (ScheduleV) areas, the DeseAreas (as
identified in Desert Development Programme) and in the 78 Selected Tribal and
Backward Districts under Integratéattion Plan (IAP) as identified by the Ministry
of HomeAffairs/Planning Commission. Funds are released takingtdte &s a unit.
Financial assistance has been obtained, inter alia, frorAsih@ Development Bank
for construction of rural roads in soméates including Lefwing affected $ates of
Chhatisgarh, Madhya Pradesh, Odisha ®ebt Bengal.

Proposal for additional working days under MGNREGS

5103.SHRI PYARIMOHAN MOHAPATRA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether a proposal has been submitted by the State Government of
Odisha to allow the provision of funds from the Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS) to create additional ten more working
days for backyard plantation of the beneficiaries of Indinas Yojana (IAY) over
and above the 100 days guaranteed employment; and

(b) the stage of consideration of the proposal and the time-frame by which
the decision will be taken in this regard?

THE MINISTER OF SKTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) No Sir

(b) Does not arise.
Enhancement in assistance unddAY

5104.DR. K.P RAMALINGAM: Will the Minister of RURALDEVELOPMENT
be pleased to state:

(@ whether Government has defined the dwelling unit built under the Indira
AwaasYojana (IAY) suitable for a healthy living in consultation with the Ministry of
Health;



Written Answers to [22 MAY 2012] Unstarred Questions231
(b) if so, the details thereof;

() whether the enhanced amount of assistance under the scheme is too low
as per the existing cost of materials/construction;

(d) if so, the steps taken to enhance the assistance amount undeiYthe IA
and

(e) the number of persons provided assistance under tNeaifd those
still awaiting assistance under YAand by when the remaining persons will be
provided assistance?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) and (b)The IAY guidelines provide that the plinth area
of the IAY houses should not be less than 20 sq.fl® layout, size and type
design of IA dwelling units depend on the local conditions and the preference of
the beneficiaryThe houses are to be designed in accordance with the desire of the
beneficiaries, keeping in view the climatic conditions and the need to provide ample
space, kitchen, ventilation, sanitary latrine facilities, smokeless chulhasltatmugh
Ministry of Health has not been consulted in the matidrask Force set up in the
Ministry in July 2009 for examining various issues related to construction of houses
under 1A, had recommended, inter alia, thafoets should be made to ensure that
the house is a pucca one with permanent walls and permanent roofing, the
permanent nature of walls and roofing to be determined in a manner that the house
is:

() able to withstand the weather conditions of the place throughout the
year;

@) It should have minimum level of disaster resistance technology to be
able to withstand minor earthquakes, cyclone, flood etc. and

(i) the walls are plastered at least externally

It is also desirable that the house should have adequate space for pursuing
livelihood activities, a verandah, a stair case to go to the top of the house and a rain
water harvesting systerithe recommendations of thesk force was forwarded to
all the State Governments.

(c) and (d)The grant provided under YAis the unit assistance and not the
actual unit cost, the beneficiary is expected to put his own labour for construction
of the house. Howevgethe issue of enhancement of unit assistance undémias
placed before théNorking Group on Rural Housing set up by the Planning
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Commission for formulation of 12th Fiv&ear Plan.The working Group has
recommended enhanced unit assistance of Rs. 75,000/- for construction of an IA
house in rural areas in its report submitted to the Planning Commission on 13/10/
2011. In addition, it has been recommended that unit assistance may be enhance
incrementally each year to absorb escalation in cost of materials and. labour

(e) As per the estimates made by the Office of Registrar General of India
(RGI) based on 2001 Census, the total housing shortage in rural areas of the country
was 148.25 lakh houseségainst this, 21.10 lakh houses have been constructed
from 2001 to till dateTamgets under IX are fixed on year to year basis depending
upon the availability of funds. Howevemll eforts are being made by the
Government to end shelterlessness in rural areas of the country as quickly as
possible.

BPL Census in states

5105.SHRI MOHD. ALI KHAN: Will the Minister of RURALDEVELOPMENT
be pleased to state:

(@ whether BPL census 2011 for the rural areas have been started in select
States; and

(b) if so, the details thereof, State-wise and the present position thereof
especially inAndhra Pradesh?

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) and (b)Yes Sir The Ministry of Rural Development, with
the approval of the Union Cabinet, launched a combined Census namely "Socio
Economic and Caste Census 2011" on 29.06.2011 to generate a large number of
social and economic indicators relating to households across the country for their
ranking. The Socio Economic and Caste Census 2011 (SECC 2011) is being carried
out by the respectivet&e Governments/URdministration in a phased manner
taking into consideration their preparedness and other relevant considerations with
the financial and technical support of the Ministry of Rural Development. The state-
wise position of the ongoing SECC 20As on 14th May2012 including that of
Andhra Pradesh is given in statement.
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Statement

SECC 2011 Satus as on 14 May 2012

Sl Name of States / Unit Total Enumerated % of El
No. Territories Enumeration  Enumeration completed
Blocks Blocks till date

1 2 3 4 5

1. A and N Islands 1159 1159 100.00%
2. Andhra Pradesh 191140 185387 96.99%
3. Arunachal Pradesh 6788 5888 86.74%
4. Assam 64380 50878 79.03%
5. Bihar 205899 299 0.15%
6. Chandigarh 2067 2067 100.00%
7. Chhattisgarh 49169 48917 99.49%
8. Dadra and N H 691 691 100.00%
9. Delhi 33167 24475 73.79%
10. Di Diu and Daman 475 444 93.47%
11. Goa 3166 2749 86.83%
12. Guijarat 113293 112689 99.47%
13. Haryana 49261 49261 100.00%
14. Himachal Pradesh 25036 25036 100.00%
15. Jammu and Kashmir 25184 24102 95.70%
16. Jharkand 71719 10597 14.78%
17. Karnataka 126936 120995 95.32%
18. Kerala 68304 18657 27.31%
19. Lakshadweep 117 117 100.00%

20. Madhya Pradesh 156172 136939 87.68%
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1 2 3 4 5

21. Maharashtra 220478 116407 52.80%
22. Manipur 6006 513 8.54%
23. Meghalaya 9116 7175 78.71%
24. Mizoram 2259 1474 65.25%
25. Nagaland 4078 4078 100.00%
26. Odisha 96426 25328 26.27%
27. Puducherry 2310 2310 100.00%
28. Punjab 52243 50681 97.01%
29. Rajasthan 137734 137186 99.60%
30. Sikkim 1415 1415 100.00%
31. Tamilnadu 137186 3886 2.83%
32. Tripura 7316 7316 100.00%
33. Uttar Pradesh 380989 0 0
34. Uttarakhand 27795 26740 96.20%
35. West Bengal 179554 44925 25.02%

Funding of Bharat Nirman Rajiv Gandhi Seva Kendras at
village and block levels

5106.SHRI NATUJI HALAJI THAKOR: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Bharat Nirman Rajiv Gandhi Seva Kendras as per
prescribed design of the Ministry cost approximately Rs. 16.00 lakhs at village level
and Rs. 31.00 lakhs at Block level; and

(b) if so, whether the Ministry is willing to provide full funding for Gram
Panchayat and Block level Bharat Nirman Rajiv Gandhi Seva Kendras under the
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS) in the
State?

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) The construction cost of Bharat Nirman Rajiv Gandhi
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Seva Kendra (BNRGSK) nder Mahatma Gandhi National Rural Employment
GuaranteeAct (MGNREGA), as per indicative design prescribed in the guidelines
varies from place to place. Howeyédrwas estimated to be around Rs. 10 lakh for
BNRGSK at Gram Panchayat level and around Rs. 25 lakh at Block level.

(b) Expenditure up to the above estimated cost can be funded under
MGNREGA as per norms for sharing of costs between Centre and State. Expenditure
above the estimated amount has to be met from other schemes/programmes of the
State Governments.

Frequency in meeting of Vigilance and
Monitoring Committees in M.P.

5107. SHRI N.K. SINGHWill the Minister of RURALDEVELOPMENT be
pleased to state:

(@) the role envisaged for public representatives, in implementation of
various rural development programmes and schemes;

(b) the periodicity of holding regular meetings of thégilance and
Monitoring Committees at State and district levels for reviewing various rural
development programmes;

() whether the meeting of these Committees are being held regularly in
every State and district of the country including Madhya Pradesh;

(d) if so, the details thereof including the number of meetings of such
Committees held during the last three years and the current year in each State
including Madhya Pradesh; and

(e) the corrective action proposed to be taken by Government to ensure
holding of such meetings as per the guidelines?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) The Ministry of Rural Development implements through
State Governments and Unioferritory Administration a number of rural
development schemes. Under the programme Guidelines of these schemes, public
representatives have been given specific roles with regard to selection of targets
and beneficiaries, planning, implementation and monitoring etc. depending upon the
scheme requirements.

(b) The Vigilance and Monitoring Qomittees (VMCs) are constituted at
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State and district levels to function as an important instrument for effective
monitoring of implementation of the programmes of the Ministry of Rural
Development. The Guidelines stipulate that the Meetings are to be held at least once
in every quarter

() No, Sit

(d) The details, including number of meetings of the State level Committees
and district level Committees held during the years 2009-10 to 2012-13, as reported
by States/districts, are given in the Statements | an8deljelow).

(e) The Member Secretaries of the State and district level VMCs have been
made personally responsible to ensure holding of such meetings in accordance with
the guidelines. In case the Chairman does not indicate any date for convening
meeting, the Member Secretaig consultation with Co-Chairman, may convene the
Meeting within 15 days of end of each quarfére Sate and district authorities are
reminded from time to time to hold the meetings at prescribed intervals.
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Details of District Level Vigilance and Monitoring Committee Meetings during 2009-10to 2012-13

SI.No. Name of State No. of No. of No of No. of No of No. of No of No. of No of

V and MC Districts Meetings Districts  Meetings  Districts Meetings Districts Meetings
District where meet- held where meet- held where meet- held where meet- held

ings held ings held ings held ings held
2009-10 2010-11 2011-12 2012-13*
1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 22 20 23 19 28 9 15
2. Arunachal Pradesh 16 11 12 13 23 11 13
3. Assam 27 25 33 23 3 20 30
4. Bihar 38 32 41 13 19 14 2
5. Chhattisgarh 16 9 10 14 26 6 12
6. Goa 2 1 1 2 2
7.  Gujarat 26 40 39 26 4 20 40
8. Haryana 21 19 21 19 A 15 26
9. Himachal Pradesh 12 5 6 9 11 8 12
10. Jammu and Kashmir 22 1 1 3 4 1 1

0] SIaMSUY UaNIMA

[zToZz AV 22]
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1 2 3 4 5 6 7 8 9 10 11
11 Jharkhand 24 10 16 18 27 18 35 1
12 Karnataka 30 25 31 29 53 27 46 1
13 Kerala 14 13 19 14 26 14 29

14 Madhya Pradesh 50 33 39 42 89 39 80 1
15 Mabharashtra 33 20 23 28 49 25 47 1
16 Manipur 9 9 9 8 11 2 4

17 Meghalaya 7 7 11 7 14 6 10

18 Mizoram 8 8 12 8 2 8 19

19 Nagaland 11 2 2 2 2

20 Odisha 30 29 37 28 52 26 36

21 Punjab 20 16 17 18 37 11 15 1
22 Rajasthan 3 13 18 28 56 31 59

23 Sikkim 4 3 3 2 2 3 3

24 Tamil Nadu 31 25 29 26 41 17 21 1

[VHGVS VACYY] 0} SIaMSUY USNINW 8EC
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25 Tripura 4 4 9 4 8 4
26 Uttarakhand 13 10 10 11 16 6
27 Uttar Pradesh 72 36 43 60 88 37
28 West Bengal 19 8 8 10 17 8
29 Andaman and Nicobar 2 2 2 2
30 Daman and Diu 1 1 1 1
31 Dadar and Nagar Haveli 2 1 1
32 Lakshadweep 1 1 1 1
33 Puducherry 1

ToTAL 621 435 529 486 846 392

[zToZz AV 22]

* Reports received upto 17th Mag012.
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Statement-11

Details of State Level Vigilance and Monitoring Committee Meetings during
2009-10to 2012-13

SILNo. Name of State Number of meetings held

2009-10 2010-11 2011-12 2012-13*

1 2 3 4 5 6
1 Andhra Pradesh 1 1 1
2 Arunachal Pradesh 1 1

3  Assam 1 2

4  Bihar 1
5 Chhattisgarh 1 2
6 Goa

7  Guijarat 2
8 Haryana 1 1
9 Himachal Pradesh 1
10 Jammu and Kashmir 1 1

11 Jharkhand 2
12 Karnataka 1 3 2
13 Kerala 1

14 Madhya Pradesh 1 1 1
15 Mabharashtra 1 2 2
16 Manipur 1
17 Meghalaya 2 1
18 Mizoram 1 1 1
19 Nagaland 1 1

20 Odisha 1 1
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1 2 3 4 5 6
21  Punjab

22 Rajasthan 2

23 Sikkim 1 2 2
24 Tamil Nadu 1 2

25 Tripura 2 1
26 Uttarakhand 1 1 1
27 Uttar Pradesh 2

28 West Bengal 3 3
29 Andaman and Nicobar 1 2
30 Daman and Diu 1 1

31 Dadar and Nagar Haveli
32 Lakshadweep

33 Puducherry

ToTtAL 14 35 27 0

* Reports received upto 17th Mag012
Meetings of Vigilance and Monitoring Committees

5108. SHRI DILIPBHAI RANDYA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether the meetings &figilance and Monitoring Committees are being
held at the district levels regularly at the prescribed intervals;

(b) if not, the reasons therefor;

(¢) whether Government has received reports/complaints regarding any
gross violations in implementation of various Centrally sponsored schemes;

(d) if so, the details thereof; and

(e) the action taken by Government thereon?
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THE MINISTER OF SETE IN THE MINISTRY OF RLRAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) Only in some districts the meetings of district level
Vigilance and Monitoring Committees (VMCs) are held at the prescribed intervals.

(b) The reasons for not holding meetings at prescribed intervals, as
reported by the districts, include delays on the part of Chairman in indicating the
date for the meeting, postponement due to inability of the Chairman to attend the
meeting, elections, preoccupation of Member Secretdty

(c) and (d) No gross violation of guidelines have been reported to the
Ministry of Rural Development by anyigilance and Monitoring Committee.
However complaints are received in this Ministry from other sourtégse include
delay in payment of wages under MGNREGA, irregularities in selection of
beneficiaries, delay in completion of projects, financial irregularities, violation of
provisions in the guidelines, etc.

(e) The Centrally Sponsored Schemes are implemented by the State
Governments ana UT administrations. The Ministry of Rural Development has
recently framed Standard Operating Procedure (SOP) for grievance redressal.
National Level Monitors (NLMs) are deputed to enquire into complaints regarding
gross violations in implementation of various Centrally Sponsored Schemes of the
Ministry. The Reports of NLMs are referred to the concernedeSGovernment/UT
administration for taking appropriate action.

Allocation of funds for rural development schemes in NER

5109. SHRI KHEKIHO ZHIMOMI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether Government allocates the programme funds for MGNREGS, 1A
SGSY DRDA directly to the District Panchayats for Nagaland and North Eastern
States;

(b) if so, the details of allocations made during the last three years;

() whether these schemes has weakened the role of the State Government
making it difficult to regulate State share of expenditure as a part of each scheme
and also results in poor quality of output;

(d) if so, the details thereof;

() whether Government proposes to revise this procedure and transfer the
funds to the respective State Governments; and

(H if so, where Gvernment proposes to make amendments in this regard?
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THE MINISTER OF SRATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) District-wise allocation and releases of central share is
made to all the tate Governments, Unioferritory Administrations, District Rural
DevelopmentAgencies (DRDAs) and implementing agencies including North Eastern
States under IndirdwaasYojana (I1AY) and Swarnajayanti Gram Swarozgéajana
(SGSY)/National Rural Livelihood Mission (NRLM) as per Programme Guidelines.

(b) Central allocations made under SGSRY to North Eastern tates,
including Nagaland during last three yeairs.(2009-10, 2010-11 and 2011-12) was
Rs. 3480.50 crore. Mahatma Gandhi National Rural Employment GuarAntee
(MGNREGA) is demand driven and state-wise allocation is not done. The funds
released to North-Eastern States under MGNREGA was Rs. 9088.88 crore during the
same period.

(c) and (d) No, SirDoes not arise.

(e) and (f) The Ministry of Rural Development has no proposal to revise the
existing procedure at present.

Irregularities in construction of PMGSY roads in Chhattisgarh

T5110. SHRI MOTILAL VORA: Will the Minister of RURALDEVELOPMENT
be pleased to state:

(@ the quantum of funds provided under the Pradhan Mantri Gram Sadak
Yojana by the Central Government to th&t& Government of Chhattisgarh from
April, 2004 to December2011;

(b) whether during the inspection of the road under construction in
Chhattisgarh carried out by National Quality Monjtarwas found that 61.52 per
cent of roads did not meet quality norms and 29.81 per cent of roads were in very
bad shape;

() whether the State Government had given 12,595 lakh rupees as advance
to contractors from the year 2005 to March, 2011,

(d) whether several contractors did not do any kind of construction work
even after taking advance; and

(e) if so, the action taken against such contractors?

T Original notice of the question was received in Hindi
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THE MINISTER OF SETE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) Central Government has provided Rs. 4,974.92 crore to
the Sate of Chhatisgarh under Pradhan Mantri Gram S&dgna (PMGSY) during
the period fromApril, 2004 to December2011.

(b) Ensuring quality of road works is the responsibility of the State
Governments which are implementing the Programmecordingly, Sate
Governments set up Quality Control Units and the State Quality Monitors (SQMs)
engaged by these units carry out periodic inspections. In addition, National Quality
Monitors (NQMs) are also engaged for inspection of some of the road works on
random basis. If quality of the work is graded as ‘Unsatisfactory’ the concerned
State Government shall ensure that the contractor replaces the material or rectifies
the workmanship (as the case may be). During the year 2011-12, a total of 114 roads
under construction were inspected by NQMs out of which 17% of roads were found
‘Unsatisfactory’.

(c) to (e)As per conditions of tandard Bidding Document of PMGSthere
is provision of 5% amount of contract cost as mobilization advance and machinery
advance of 90% cost of new machinery brought at site upto the extent of 10% of the
contract cost by submission of bank guarantee of equal amount by the contractor
The advance payment shall be repaid by deducting proportionate amounts from
payments otherwise due to the Contractor for the construction work, following the
schedule of completed percentages of \Warks on a payment basids informed
by the State, the State has given Rs. 9,686 lakhs as mobilization advance and
Rs. 2,908 lakhs as machinery advance to the contractors during 2085 to
March, 2011.

Allocation of funds under MGNREGS in Assam

5111. SHRIMATI NAZNIN FARUQUE: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@) the total funds allocated by Government under the Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREG8yd&am during 2009-10
and 2010-11;

(b) the number of beneficiaries under MGNREGS in the State, District-wise;
and

(c) the funds likely to be advanced to the State Government during the year
2011-12 and 2012-13 in this regard?
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THE MINISTER OF SKTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) is a demand driven wage employment programme under which
Central funds are released ttat®s/UTF/districts on the basis of labour demand
projections, performance in the implementation of the programme and utilization of
available funds. During 2009-10 and 2010-11, Rs. 778.88 crore and Rs. 609.29 crore,
respectively have been releasedAgsam under MGNREGA.

(b) The details of number of households provided employment under
MGNREGA in Assam during 2009-10 and 2010;las reported by thetde
Government is given in Statemei8egbelow).

(¢) During 2011-12 a total amount of Rs. 426.86 crore was released to
Assam. During 2012-13 (as on 18.5.2012) Rs. 98.97 crore has been released to 8
districts of Assam.

Statement

The details of households provided employment under MGNREGA

SI.No. State Total Nunber of households Provided Employment
2009-10 2010-11
1 2 3 4
1 Bongaigaon 87801 48616
2. Dhemaji 77387 82912
3. Goalpara 79196 83363
4, Karbi Anglong 135756 117622
5. Kokrajhar 170570 153604
6. Lakhimpur 96227 64148
7. North Cachar Hills NR 13323
8. Barpeta 100295 62112
9. Cachar 83395 47613

10. Darrang 81246 87116
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1 2 3 4
11. Hailakandi 87305 71541
12.  Marigaon 65864 77099
13. Nalbari 69073 50379
14. Baksa 92700 58505
15. Chirang 79250 50164
16. Dhubri 78049 71697
17. Dibrugarh 44156 48723
18. Golaghat 89659 76296
19. Jorhat 68426 45893
20. Kamrup 98510 67257
21. Kamrup Metro 18017 11964
22.  Karimganj 37306 43174
23. Nagaon 140193 125208
24. Sibsagar 31720 37960
25.  Sonitpur 87009 84750
26. Tinsukia 39442 36316
27. Udalguri 98718 81017

TotAaL 2137270 1798372

NR=Not Reported
Job card holders under MGNREGS

5112. SHRI K.E. ISMAIL:
SHRI M.P ACHUTHAN:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(@ whether it is a fact that the number of job card holders seeking job
under the Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) is going down significantly in various States;
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(b) if so, the details thereof, State-wise;

() whether Government had conducted any survey to find out the causes
behind the decline;

(d) if so, the details thereof; and
(e) the details of steps taken by Government to remove the causes?

THE MINISTER OF SKTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) The details of households holding job cards
which demanded employment under Mahatma Gandhi National Rural Employment
Guaranteédct (MGNREGA) during 2010-1L an 201-12 as reported byt&es/UF are
given in Satement $eebelow). The data reported byt&es/UE in Management
Information System (MIS) for 2011-12 is till 27.4.2012 with data from some States yet
to be fully uploaded. There has been a decline in total number of house holds which
demanded employment under MGNREGA in 2011-12 compared to 2010-11. Demand
for employment under MGNREGA varies from State to State and has shown increase
in several States like Chhattisgarh, Haryana, Himachal Pradesh, Kerala, Maharashtra,
Mizoram, Tamil Nadu,Tripura, Uttar Pradeshl\est Bengal, etc. in 2Q112. However
reported data for 2011-12 is still provisional.

(c) to () MGNREGA provides a legal guarantee for up to 100 days of wage
employment to every rural household in a financial year for doing unskilled manual
work, on demand to be made following a prescribed process. Demand for
employment under MGNREGA is dependent upon several external factors including
availability of alternate employment opportunities.

Statement

Details of households holding job card under MGNREGA

SI.No. State Number of Households which

demanded employment under MGNREGA

2010-11 201142 reported
till 27/04/12@
1 2 3 4
1  Andhra Pradesh 6200423 4899350

2  Arunachal Pradesh 151574 12894
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1 2 3 4

3  Assam 1807788 1352721

4 Bihar 4763659 1607825

5  Chhattisgarh 2485581 2730268
6  Gujarat 1097483 835197

7 Haryana 237480 277820

8 Himachal Pradesh 447064 531643
9 Jammu and Kashmir 497617 359954
10 Jharkhand 1989083 1562210
11 Karnataka 2414441 1664068
12 Kerala 1186356 1418051
13 Madhya Pradesh 4445781 3698769
14 Maharashtra 453941 1392619

15 Manipur 437228 358662
16 Meghalaya 357523 328940
17 Mizoram 170894 176301
18 Nagaland 350815 318215
19 Odisha 2030029 1391481
20 Punjab 278567 245547
21 Rajasthan 6156667 4702329
22 Sikkim 56401 55727
23  Tamil Nadu 4969140 6347725
24 Tripura 557413 567114
25 Uttar Pradesh 6581786 7323876
26 Uttarakhand 542391 455909
27 West Bengal 5011657 5393646
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1 2 3 4
28 Andman and Nicobar 17937 19189
29 Dadra and Nagar Haveli 2290 NR
30 Daman and Diu NR NR
31 Goa 13997 11174
32 Lakshdweep 4507 3749
33 Puducherry 38574 42553
34 Chandigarh NR NR
TotAaL 55756087 50085526

NR=Not Reported

@ Data from the ftes of Bihar Jammu and KashmiArunachal Pradesh, Manipur
Meghalaya, Mizoram and Nagaland yet to be fullydated and uploaded

Implementation of MGNREGS in Assam

5113. SHRIMATI NAZNIN FARUQUE: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@) the number of districts where work under the Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS) is going éssam;

(b) the total amount allocated under this scheméssam, yeawise and
State-wise during last three years;

(¢) the number of complaints of irregularities under this scheme received in
the State; and

(d) the number of employees under the MGNREG®3$sam?

THE MINISTER OF SKTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEPJAIN): (a) 27 districts oAssam are covered for implementation of
Mahatma Gandhi National Rural Employment Guarafigte(MGNREGA).

(b) The MGNREGA is a demand-driven wage employment programme and
no State-wise allocation is made. On the basis of agreed to anticipated labour
demand, Central releases are made to States/districts. For implementation of
MGNREGA in Assam, total amount of Rs. 778.88 crore during 2009-10, Rs. 609.29
crore during 2010-11 and Rs. 426.86 crore was released by the Central Government.
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() 33 complaints about irregularities in the implementation of MGNREGA in
Assam have been received by the Ministry as on 30.4.2012.

(d) As per the information submitted by théat® Government oAssam,
among others, seven senior/middle level officers at the State level, three senior
officers each at district level, a Programme Officer each at Block level and one Gram
Rozgar Sahayak and an accredited engineer each at Gram Panchayat level are
supervising/implementing MGNREG#H Assam.

Reduction in Grants-in-aid

t5114. SHRI PRABHA JHA: Will the Minister of RURALDEVELOPMENT be
pleased to state:

(@ whether it is a fact that a major part of Ministrydlanned expenditure is
spent in providing grants;

(b) if so, the details thereof;

(¢) whether the Comptroller anduditor General (CAG) has recently
submitted any report in this regard;

(d) if so, the details thereof;

(M whether Ministry is going to take a policy measure to reduce the grant
under planned expenditure;

(g) if so, the details thereof; and
(h) if not, the reasons therefor?

THE MINISTER OF SRTE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) and (b) Bulk of the Plan funds under various Rural
Development Programmes are released as grants-in-aid to State Governments/Union
Territory Administrations, District Rural Developmemigencies (DRDAs)/Zilla
Parishads and Implementidgyencies as per the Programme Guidelines.

(c) and (d) The Comptroller andAuditor General (CAG) of India has
highlighted this issue in their Report No. 1 for the year1202. Accounts of the
Union GovernmentTabled in Parliament on 24.4.2012 which states that during
2008-09, 2009-10 and 2010-2011, the grants-in-aid released to the Implementing
Agencies were 92.72%, 99.74% and 99.71% respectively of the total Plan Expenditure
of the Department of Rural Development.

(e) and (f) No, SirDoes not arise.

t Original notice of the question was received in Hindi
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(o) Funds are released under centrally sponsored schemes in the form of
grants-in-aid as per provisions of the General Financial Rules.

Employment generating schemes in rural areas

t5115. SHRI BHAGA SINGH KOSHMARI: Will the Minister of RURAL
DEVELOPMENT be pleased to state: .

(@) the details of the employment generating schemes being implemented by
Government in rural areas of the country;

(b) whether these schemes have been able to achieve the target for
providing jobs to the unemployed rural youths;

(¢) if not, the reasons therefor; and

(d) the positive steps taken or proposed to be taken by Government in this
regard?

THE MINISTER OF SATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): (a) The Ministry of Rural Development is implementing
through Sate Governments and Uniomerritory Administrations the major
employment generating schemes namely Mahatama Gandhi National Rural
Employment Guarante&ct (MGNREGA) and Swarnjayanti Gram Swarojgéojana
(SGSY)/National Rural Livelihood Mission (NRLM) for wage and self-employment
respectively for people living in rural areas.

(b) to (d) Mahatma Gandhi National Rural Employment Guarartee
(MGNREGA) is demand driven scheme which provide 100 days guarantee of
employment to any adult members of rural household in a financial year who is
willing to do unskilled and no physical target is fixed under MGNREGA. Under
Swarnjayanti Gram Swarojgafojana (SGSY)/National Rural Livelihood Mission
(NRLM) state-wise total physical target of beneficiaries to be assisted are fixed and
separate target for unemployed youth are not earmarked.

SHORT NOTICE AND QUESTION
Kerosene quota for Kerala

12. SHRI K.N. BALAGORL: Will the Minister of PETROLEUMAND
NATURAL GAS be pleased to state:

(@) whether the Government has reduced the Kerosene quota for Kerala;

t Original notice of the question was received in Hindi
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(b) if so the detailsthereof;

(©) Whether fishermen is getting adequate quota for their fishing vessels;
and

(d) if so, the number of fishermen getting kerosene quota?

THE MINISTER OF SRTE IN THE MINISTRY OF PETROLEUMAND
NATURAL GAS (SHRI R.IN. SINGH): (a) to (dA Satement is laid on th&able of
the House.

Statement

(@) and (b)Yes Sir PDS Kerosene quota for Kerala has been rationalized
based on LPG coverage and per capita ceiling for non-LPG population. It has been
reduced by 76,932 Klin FinancialYear 2012-13 over the previous year

(c) and (d) No separate allocation of PDS Kerosene is made by Government
of India, Ministry of Petroleum and Natural Gas for fishermen. Under the Kerosene
(Restriction on Use and Fixation of Ceiling Price) Order 1993. PDS Kerosene is to be
used only for cooking and illumination purpogay Separate SKO allocation for
the fisheries sector within the state is to be adjusted/given by the concerned State
Government within its overall SKO allocation.

SHRI K.N. BALAGOFRAL: Sir, in Kerala, earlierthe subsidized PDS kerosene
was given to nearly 50 lakh families. Nowecause of thdotal Electrification
Programme, this number has come down to around 9 l#{kg, kerosene quota
has been reduced, and a very meagre amount of kerosene is being given to the
State. Now gas is also not available easilywould like to know whether the
Government will consider increasing the kerosene supply to families so that all
families would get, at least, two or three litres of kerosene, which was being given
earlier

SHRI R.PN. SINGH: Sir PDS kerosene is used for cooking and illumination.
The question that is being raised by the hon. Member is about fishermen. | can
assure the hon. Member that if Kerala wants extra kerosene, we can supply them
non-PDS kerosene. Whatever quantity of non-PDS kerosene they want for
fishermen, we can supphlLike, Tamil Nadu who had also required non-PDS
kerosene for their fishermen, and they reduced the sales tax on that so that it would
be helpful to the fishermen.

SHRI K.N. BALAGORAL: Sir, | asked about quota for families because, earlier
the fishermen quota was allotted from the PDS quota for the households. Now
because of thdotal Electrification Programme which we have implemented, our
guota was reduced compared to othéates. Second]yl want to know whether
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fisheries come under agriculture. Is any State getting the subsidized quota of
kerosene for agricultureAnd, since fisheries, including deep-sea fisheries, come
under agricultural activityl would like to know whether subsidized kerosene can be
given to fishermen.

SHRI R.PN. SINGH: Sir we are not supplying PDS kerosene for any
agricultural purpose#\s | have mentioned earliePDS kerosene is only for cooking
and illumination purposeWe are supplying PDS kerosene quota for these two
primary purposes. The hon. Member had asked as to why the quantity of kerosene
to Kerala is being reducetlVe have rationalized the quantities of kerosene being
supplied to all the States, and that is, by a three-step procedure which the
Government has introduced. The first are the States/UT who had not lifted kerosene
during the first two quarters of 2011-12 signifying excess supply over demand, the
allocation has accordingly been reduced by the un-lifted SKO quantity of kerosene.
In Kerala, it was nil. So, we have not reduced it according to this catdgotiye
second categoyywith the increase in LPG coverage across the cauittiy natural
that the requirement of cooking fuel, PDS kerosene, would reduce, and that the
allocation of kerosene tot&es need to be modified accordingihereaftey it is to
be seen whether the LPG coverage is beyond the national average. The national
average is 59 per cent, while, in Kerala, the LPG coverage was to the extent of 97
per cent. Since the LPG coverage is over the national average, the allocation has
been reduced by limithg SKO for new SBC connections at 24 litre/annum and nil for
the new DBC connection. The actual reduction has been made of only 75 per cent of
the actual LPG spread to allow for errors such as multiple connections. Wherever it
has been found to be more than 90 per cent, we have rationalised it to just ten per
cent of the total population of thaa®e/UTs allocatted kerosene accordingynder
this procedure, the cut in Kerala has been about 28,370 kilolitres, and | can assure
the hon. Memberif any dubious connections or any wrong, duplicate connections
of LPG are found and cancelled by the Government of any State, we will supply the
equivalent amount of PDS SKO to the state at the rate of 36 litres. There is a large
variation in the scales of kerosene allocation adopted by different States across the
country and, therefore, the allocation process has been standardised to 36 litres per
capita per year to non-LPG populatioiccordingly, the cut in Kerala has been
48,562 Kkilolitres, and in the same wakis has been introduced in all th&at8s of
India, which leads to about 39 per cent reduction in Kerala, while J and K, North-
East States and the Islands have been left out of these schemes.

#t ol TSl SN WX, S IRA BT AWl ¥, qEl [oRI BT W AT
gl ToRM A Wt Sl B dd B YT H 32 R P bRl B g g1 BAN IE
9 1600 fparier ®Red TRAT & SR @8l Sl AgaR &, 9 1 o+l dAldei & fag
el & Jd BT ST PRA Bl WA HA S ¥ XA © b Ierdl ST SeToren
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S 2, SUH TORM @ S H 20 WEC B FOMET M ¥ MR oMU aef e
& J@ B oMYy H 32 WY P FEA IW & Tl IE TR fAU SR ToRT &
fau o=@ @1 a1 ©1 TWNe o, S WgarR §, 9 U eIl & fag sRarE
g H O § &R SHd WULGNT & fv Ag Sl E LL(SaE). .

THE VICE CHAIRMAN (PROFE RJ. KURIEN): Please put your question.

# AgeN TN STHR: WX, SMUb HEFH | AEAE WA ST W A g
aEar g f& B & da # gfd d S @kl B TS B, R d IHH HRUTS
PA?

#t IRGLga. e R, I8 wa@ dRa & fag 2, dfed # R W qoR@ @
gR # gar § f& @EEE dew d S $el fe gd YoR@ # 32 wée allotment
®el 8, I8 fIepa @@ & 2, Ol @i i TE 21 39 ¥ g YoRI @
allotment®rer & 7& 21

#t Aol TN SR WX, YoRid @1 32 wdc  allocation drer W g
(I M BT B & I ¥, a1 YoRId B R ARl T @ ().

s R oppETe. A, # SMUS WeEH ¥ A HA S W gee @edr g
" 7 <o & oo ey A Y @1 d9 & fou sRee A & o, a1 98t w®
feaie THpew ue WL, BN 90 WHC fEHiE e WS SN ¥E WA T, o @ 3"
W Y H RN da W ARES] 7 ¥ €, SHB SRNGE o @I oMl a1 B
g2 ufe &, a1 g qB?

W U BT QIR W IE T b USifermd Sl $ BRU YRG WRAR WX
ggd 95 Tl A2 & da H wRE 143Uy ufq offler @1 W ®, A AW #EOSh,
R MY gad f& A F dd, 9 iR Ugid W fean-fead afest @ ow
IR s ISt @ wem & fau ft eamm @I wwem &Re W1 I@ 22

ft IRFTa g WX, F9 IS 9 SRE dfsde! °F @ did @l #
SMUB! HEAl AEAN § b TP UR—AC Ulolde 3fedR & U dsdldl d oIl 8l & AR
a8 9gd & successfulyum RET 1 M WA @R yE A € f6 yRodw A
PRI I TR S wfeRsl & o TEl 2, Sl ER, S UD @ W B, &
AegH W SRNGE oA SO | (SEe).

M WY AT W, UGl Uuide & ded SRRdC dAfsas! o ¥ feduis
feal 9 g3 2, W WA I§ 87

Mt aRA T fE W, onll umee dioige WA RET vl ool Swe R OAES
AR U AEl emy ¥ dfed O Sw@w W oemar e 7, oW ¥l dE dahd § f
SEd Y 9gd BRIl 8 el g1 o9 gl g1 RUE o UM, d9 omg gud, qr #
MUPHI SHR adl | B dgd AUl qarel wWleds! $ gr A Semr gl #
3MUPl g1 @medl g fb B9 AT 3@ < H Yadlsll $ BY fHelUeY WX Rs. 503.08
feast <o €1 gt & 99 W AEEg 9ew 7 14 vu¢ ufd dflex gdmn, w9 fo
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T 1 & da W ufdeiler Rs. 32.31 9fast T €1 3R o Sd W EARNT
AT ATHfCT HHET & ORE UT A U dT Hel 8 YE ¥ fUse 9 9w w
TSt g€ 138,541 HRIS BUY ATI T IY SNI 1,809,605 BRIS TUT 1 A AR
16 7 & R®EN §R1 He¥ & IMUR W F@P} BN S8l dP wfeds! e @l
g g H O U BNW ¥ I ot o fr afeast o afdelt e sme,
W smedl & fau Bl ® SR dleR fafsd Fomr & faw gl 21 wReg ueodlosiio
& TEM VA UUISIGl BHG! I IRy, W oo onfR st WY weotiosio @t wfeds
odr ¥, 98 T ol EARI PHdel TA0WOSN0 WX \lAS! Rs. 32134 (2011-2012) BRIS
YU AT docl & SR BRI 3ffTd R A W BH Rs. 28215 (2011-2012) HRIS
ol &1 4 wus@r g & P guola UEn BT @Ry & SEl AR wiiEl d s
TA0WioSTio BT AfSAS! diel WHIET AT IMfeV, Ud IRl fow@rr aifey & /R
AEHl B TAoWoSio W AfHSl ®dg dEl o @Ry, wife afeas! o smeHt &
fav 2, ™9 smed & foaw ¥

Y WY AT HA SN, AU fRFd eRP Fed H gWum HRUI

st I FUS A W, S fF A @S S A s Sae d d' FEl B
e B WER § U W dR W BRI offe W S Afsas! @l gave e J®
g, S99 |l d Rs 28215 @RI$ (2011-12) & X2 &1 H wwen g fb HRAF e
P GIWAN T UAM W B B gl W AR R HY 9ER H qwn g, uedr # oewn
g, el § I'al g 98 o UM W eRAE g @ fiemae g # ek g1 e
foSlovwo iy ¥ &R S g wWifewe €, 98t 9 Wt Wl B T B Fawn wRd
g wg ¥ 99 H u WA o @1 wie uga d fiemem & fag da g
e a1 86 ART 9T €1 Ud A wRad Sffgd fierar @ & den el @t
BRAE offge @ Afast &1 oo At T fra war 21 # emue " | S
areal g & Uoiferm uemet d S e W ORI o @t faemEe '@ jE g
SAF fA7 Mg ®T qEew FR IF T SR RN HRAE IR IE § aAT S W B
R o) R 2, difh BRI e Ugid § feeR T 991 Sige

M RATT. g W, § A Ge® P A8 A AR [F B AT
T o RfRgeEE g 2, 9% I WeR FRdl 1 BRI SiFd ASfeT SR
gt & 9 @ S owial A feul W gy €, S9b I8l ugAn 21 ds wed A
s Rew @ 8, g M & da @1 Sl feRgygy 8, 98 Iv@ #Rd £ SR
B qHM XA W dEl § fb STh il ¢ dd BT Sl TelbTE §, SOH qwRd
PR B SR g1 H A § 6 gHdT Terd g BT g1 g9l B & v
SN P BAR A AW 31Udlel W89 W B8l o, S9H o dd BH  SiNdT
Aferst @1 <A, SEH Sl sfgl §, wiiiai € dedl jEdl |

PAPERSLAID ON THE TABLE
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Notification of the Ministry of Civil Aviation

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): Sit | lay on the

Table, under Sub-section (3) of Section l1dfAthe Aircraft Act, 1934, a copy (in
English and Hindi) of the Ministry of Civiviation Notification No. G5.R. 34(E)]
dated the 19th Januar012, publishing thdircraft (Security) Rules, 2@l along
with delay statement. [Placed in Library SeeNo. 6984/15/12]

Report and Account (2010-1) CBWE, Nagpur and related papers

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) Sir, | lay on theTable, a copy each (in English and Hindi) of the following
papers:—

(@) Fifty-second Annual Report andAccounts of the Central Board for
Workers Education, Nagpufor the year 201041, together with théuditor's Report
on the Accounts.

(b) Review by Government on the working of the above Board.

() Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in LibrarySeeNo. L.T. 6962/15/12]

MOU between the Government of India and HPC and AEimited

THE MINISTER OF HEA’Y INDUSTRIESAND PUBLIC ENTERPRISES (SHRI
PRAFUL PATEL): Sir, | lay on theTable, a copy each (in English and Hindi) of the
following papers:—

() Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and the Hindustan Paper Corporation Limited (HPC),
for the year 2012-13. [Placed in LibraSeeNo. L.T. 6896/15/12]

(i) Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and the NEBPLimited, for the year 2012-13.

[Placed in LibrarySeeNo. L.T. 6894/15/12]

I. Report and Accounts (2010-1) of RDPL, Jaipur and related papers.
Il. Report (2010-11) of NSC, New Delhi and elated papers.

Ill. MOU between Govt. of India and various limited companies.
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THE MINISTER OF SRTE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, I, on behalf of Shri Srikant Jena, lay on ffable:—

I. A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 614 of the Companieséct, 1956:

(@ Thirty-secondAnnual Report and\ccounts of the Rajasthan Drugs and
Pharmaceuticals Limited (RDPL), Jaipdor the Year 2010-1, together with the
Auditor's Report on théccounts and the comments of the Comptroller Aaditor
General of India thereon.

(b) Review by Government on the working of the above Company
[Placed in LibrarySeeNo. L.T. 6902/15/12]

Il. A copy each (in English and Hindi) of the following papers:—

()@ Annual Report of National Statistical Commission (NSC), New
Delhi, for the year 2010-11.

(b) Action Taken Report on the recommendations of the National
Statistical Commission (NSC), New Delhi, for the year 2010-11.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above.
[Placed in LibrarySeeNo. L.T. 6963/15/12]

@  Memorandum of Understanding between the Government of India
(Ministry of Chemicals and Fertilizers, Department of
Pharmaceuticals) and the Bengal Chemicals and Pharmaceuticals
Limited (BCPL), for the-year 2012-13.

[Placed in LibrarySeeNo. L.T. 6964/15/12]

(i) Memorandum of Understanding between the Government of India
(Ministry of Chemicals and Fertilizers, Department of Chemicals and
Petrochemicals) and the Brahmaputra Cracker and Polymer Limited,
for the year 2012-13.

[Placed in LibrarySeeNo. L.T. 6790/15/12]

Account (2010-1 of NBG University, Srinagar Gulbarg, Uttarakhand and
related papers.

THE MINISTER OF SRATE IN THE MINISTRY OF FARLIAMENTARY
AFFAIRS (SHRI RAJEEVSHUKLA): Sir, I, on behalf of Shri EAhamed, lay on the
Table, a copy each (in English and Hindi) of the following papers:—

(@ Annual Accounts of the Hemwati Nandan Beaguna Garhwal University
Srinagar Garhwal, Uttarakhand, for the year 2010dhd theAudit Report thereon,
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under subsection (4) of Section 31 of the Central Univershits2009.

(b) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in LibrarySeeNo. L.T. 6991/15/12]

Notification of the Ministry of Home Affairs

THE MINISTER OF SATE IN THE MINISTRY OF HOMEAFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): Sir, | lay on theTable, under Section 389 of
the New Delhi Municipal Councifct, 1994, a copy (in English and Hindi) of the
Ministry of HomeAffairs Notification No. 13(02)/2QUD/MB/NDMC/4576, dated
the 6th May-12th May2011, publishing the Recruitment Regulations for the post of
Madical Oficer of Health, New Delhi Municipal Council, 201[Placed in LibrarySee
No. L.T. 6993/15/12]

REPORTS AND ACCOUNTS OF 2010-1 VARIOUS TECHNOLOGY
PARK, TECHNOLOGY CENTRE AND ENVIRO MANAGEMENT AND RELATED
PAPERS

SHRI RAJEEV SHUKLA: Sir, 1, on behalf of Shri Jyotiraditya Madhavrao
Scindia, lay on theTable, a copy each (in English and Hindi) of the following
papers:—

() (a) Annual Report andAccounts of the Bambodiechnology Park,
Guwahati, for the year 201t 1together with théuditor's Report on théccounts.

(b) Review by Government on the working of the above Park.

() Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in LibrarySeeNo. L.T. 6969/15/12]

(i) (a) First Annual Report andAccounts of the IndiarTools Technology
Centre (ITTC), Jalandhafor the year 201041 together with théuditor's Report on
the Accounts.

(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in LibrarySeeNo. L.T. 6968/15/12]

(iii) (2) Annual Report andiccounts of the Narolextile Infrastructure and
Enviro ManagementAhmedabad, for the year 201Q;1ltogether with théuditor's
Report on theAccounts.

(b) Review by Government on the working of the above Company
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(c) Statement giving reasons for the delay in laying the papers mentioned at
(iiiy(a) above. [Placed in LibrargeeNo. L.T. 7058/15/12]
REPORTS AND ACCOUNTS 2010-1 OF NIFFT, RANCHI AND RELATED PAPERS.

SHRI RAJEEVSHUKLA: Sir, I, on behalf of Shrimati D. Purandeswari, lay on
the Table, a copy each (in English and Hindi) of the following papers:—

(@ Annual Report andccounts of the National Institute of Foundry and
Forge Technology (NIFFT), Ranchi, for the year 2010-1ogether with théuditor's
Report on theAccounts.

(b) Review by Government on the working of the above Institute.
[Placed in LibrarySeeNo. L.T. 6995/15/12]

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.

Corrigendum of the outcome Budget (2012-13)
in respect of the Ministy of Textiles.

THE MINISTER OF SATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): Sir, | lay on theTable, a copy (in English and Hindi) of
the Corrigendum of the * Outcome Budget for the year 2012-13, in respect of the
Ministry of Textiles. Placed in Librar$peeNo. L.T. 7000/15/12]

I. Notification of Ministry of Finance.

Il. Report and Accounts (2010-1) of Indian Economic Service Sections, IEG
Delhi and related papers.

SHRI NAMO NARAIN MEENA: Sir, | lay on theTable:—

I.(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economddfairs), under Section 15 of the
Government Savings Barkct, 1873:—

() GS.R. 320(E), dated the 25#pril, 2012, publishing the Post fife
Recurring Deposit (Amendment) Rules, 2012.

(20 GS.R. 321(E), dated the 25&pril, 2012, publishing the Senior Citizens
Savings Scheme (Amendment) Rules, 2012.

(3) GS.R. 322(E), dated the 25tpril, 2012, publishing the Post ffe
(Monthly IncomeAccount) Amendment Rules, 2012.

* The outcome budget was laid on the 28th March 2012.
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(4) GS.R. 323(E), dated the 258pril, 2012, publishing the Post fiife Time
Deposit (Amendment) Rules, 2012.
[Placed in LibrarySeeNo. L.T. 6940/15/12]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economidfairs), under Section 12 of the
Government Savings Certificatégt, 1959:—

(1) GS.R. 318 (E), dated the 25#hpril, 2012, publishing the National
Savings Certificates (VI Issue) (Amendment Rules), 2012.

(2 GS.R. 319 (E), dated the 25thpril, 2012, publishing the National
Savings Certificates (IX Issue) (Amendment) Rules, 2012.
[Placed in LibrarySeeNo. L.T. 6939/15/12]

(iii) A copy (in English and Hindi) of the Ministry of Finance (Department of
EconomicAffairs) Notification No. G5.R. 264 (E), dated the 30th March, 2012,
publishing the National Small Savings Fund (Custody and InvestrAemhdment
Rules, 2012, under clause (1) of article 283 of the Constitution. [Placed in LiBeary
No. L.T. 3937/15/12]

(iv) A copy (in English and Hindi) of the Ministry of Finance (Department of
EconomicAffairs) Notification No. S.0. 904 (E), dated the 2Bgbril, 2012, notifying
that subscriptions made for on or after the 1st dafpofi, 2012 and the balance at
the credit of the subscriber shall bear interest at the rate of 8.8 per cent per annum,
under Section 12 of the Public Provident Fukxad, 1968.
[Placed in LibrarySeeNo. L.T. 6938/15/12]

(v) A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. GS.R. 350 (E), dated the 10th Mag012,
publishing the coinage ofen Rupees and Five Rupees coins to commemorate the
occasion of 60 years of the Parliament of India, Rules, 2012, under sub-section (5) of
Section 24 of the Coinagkct, 2011.  [Placed in LibrarySeeNo. L.T. 7003/15/12]

Il. A copy each (in English and Hindi) of the following papers:—

(@ Annual Report and\ccounts of the Indian Economic Service Section,
Institute of Economic Growth, Delhi, for the year 2010-11, together with
Auditor's Report on théccounts.

(b) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Libra®eeNo. L.T. 7001/15/12]
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Notification of the Ministry of Finance

SHRI NAMO NARAIN MEENA: Sir, | lay on theTable —

() A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. .6.R. 271 (E), dated the 30th March, 2012, publishing the
Central Excise (Thirdhmendment) Rules, 2012 under sub-section (2) of Section 38 of
the Central Exciséct, 1944. [Placed in LibrargeeNo. L.T. 6934/15/12]

@iy A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. S.O. 942 (E), dated the 3quhl, 2012, publishing the
Income-tax (5thPAmendment) Rules, 2012, under Section 296 of the InctemeéAct,
1961, alongwith Explanatory Memorandum.

[Placed in LibrarySeeNo. L.T. 7002/15/12]

Notification of the Ministry of Health and Family Welfare

THE MINISTER OF HEAITH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD) Sir, | lay on theTable:—

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Health and FamilyWelfare (Department oAYUSH) under Section 36 of
the Indian Medicine Central Coundict, 1970:—

(1) F No. 8-4-/201-Estt, dated the 17th March-23rd March, 2012, amending
Regulations 81 and 82 of the Central Council of Indian Medicine
(General) Regulations, 1976.

(@ No. 4-90/201-Ay. (PG Regu.), dated the 19th March, 2012, publishing
the Indian Medicine Central Council (Post-Graduagurveda
Education) Regulations, 2012. [Placed in Libr&geNo. L.T. 7006/15/12]

(i) A copy (in English and Hindi) of the Ministry of Health and Family
Welfare (Department oAYUSH) Notification No. GS.R. 279(E), dated the 2wgbril,
2012, publishing the Homeopathy Central Council (Electiampndment Rules, 2012,
under sub-section (2) of Section 32 of the Homeopathy Central CAricil973.

[Placed in LibrarySeeNo. L.T. 7007/15/12]

REPORTS AND ACCOUNTS 2007-08, 2008-08ND 2009-10 OF
VARIOUS MEDICAL INSTITUTES AND HOSPITALS AND RELATED PAPERS

SHRI GULAM NABI AZAD: Sir, | lay on theTable, a copy each (in English
and Hindi) of the following papers:—

()@ Annual Report andAccounts of the @jarat Cancer and Research
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(b)

©

(d)

©)

®
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(in(@)

(b)

©
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©)

®

(9)
(h)

Institute, Ahmedabad, for the year 2007-08, together withAhditor's
Report on théAccounts. [Placed in LibrangeeNo. L.T. 6953/15/12]

Annual Report andAccounts of the Gujarat Cancer and Research
Institute, Ahmedabad, for the year 2008-09, together withAhditor's
Report on theAccounts. [Placed in LibraryseeNo. L.T. 6953/15/12]

Balance Sheet (in English only) of the Gujarat Cancer and Research
Institute, Ahmedabad, for the year 2008-09.
[Placed in LibrarySeeNo. L.T. 6953/15/12]

Annual Report andAccounts of the Gujarat Cancer and Research
Institute, Ahmedabad, for the year 2009-10, together withAhditor's
Report on théAccounts. [Placed in LibrangeeNo. L.T. 6953/15/12]

Balance Sheet (in English only) of the Gujarat Cancer and Research
Institute, Ahmedabad, for the year 2009-10. [Placed in Libr&seNo.
L.T. 6953/15/12]

Review by Government on the working of the above Institute.
[Placed in LibrarySeeNo. L.T. 6953/15/12]

Statement giving reasons for the delay in laying the papers mentioned at
() (a), (b) and (d)-above. [Placed in LibraBeeNo. L.T. 6953/15/12]

Annual Report of the Kidwai Memorial Institute of Oncolp@angalore,
for the year 2007-08.

Annual Accounts of the Kidwai Memorial Institute of Oncolqgy
Bangalore, for the year 2007-08, and #elit Report thereon.

Annual Report of the Kidwai Memorial Institute of Oncolp@angalore,
for the year 2008-09.

Annual Accounts of the Kidwai Memorial Institute of Oncolggy
Bangalore, for the year 2008-09, and #ealit Report thereon.

Annual Report of the Kidwai Memorial Institute of Oncolp@angalore,
for the year 2009-10.

Annual Accounts of the Kidwai Memorial Institute of Oncolqgy
Bangalore, for the year 2009-10, and #elit Report thereon.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) to (f) above. [Placed in LibraiyeeNo. L.T. 6955/15/12]
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(i) (@) Annual Report andiccounts of the Kamala Nehru Memorial Hospital,
Regional Cancer Centrdllahabad, for the year 2007-08, together with
the Auditor's Report on théccounts.

[Placed in LibrarySeeNo. L.T. 6955/15/12]

(b) Annual Report and\ccounts of the Kamala Nehru Memorial Hospital,
Regional Cancer Centrdllahabad, for the year 2008-09, together with
the Auditor's Report on théccounts.

[Placed in LibrarySeeNo. L.T. 6954/15/12]

() Annual Report and\ccounts of the Kamala Nehru Memorial Hospital,
Regional Cancer Centrdllahabad, for the year 2009-10, together with
the Auditor's Report on théccounts.

[Placed in LibrarySeeNo. L.T. 6954/15/12]

(d) Review by Government on the working of the above Hospital.
[Placed in LibrarySeeNo. L.T. 6954/15/12]

(e) Statement giving reasons for the delay in laying the papers mentioned at
(iii) (@) to (c) above. [Placed in LibrayeeNo. L.T. 6954/15/12]

Notification of the Ministry of Home Affairs
SHRI MULLAPPALLY RAMACHANDRAN: Sir, | lay on theTable:—

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of HomeAffairs, under article 309 of the Constitution of India:—

() GS.R. 120(E), dated the 6th March, 2012, publishing the Ministry of
Home Affairs, National InvestigatioAgency Finger Print Expert (Group
‘A’ post) Recruitment Rules, 2012.

(2 GS.R. 267(E), dated the 30th March, 2012, publishing the Ministry of
Home Affairs, National Investigatiolgency Group ‘A and ‘B’ posts
Recruitment Rules, 2012.

(3) GS.R. 288(E), dated the 10tpril, 2012, publishing the Ministry of
Home Affairs, National Investigatiolgency Group ‘A and ‘B’ posts
Recruitment Rules, 2012. [Placed in Libragge No. L.T 7009/15/12]

@i A copy each (English and Hindi) of the following Notifications of the
Ministry of HomeAffairs, under Section 26 of the National InformatfdgencyAct,
2008:—

(1) S.O. 44(E), dated the 9th Januard012, regarding appointment of
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)

©)

@

©)

©

Shri Sanjay Parihai3rd Additional Session Judge, Jammu as “judge” to
preside over National Investigatidxgency Special Court.
[Placed in LibrarySeeNo. L.T. 7010/15/12]

S.0O. 45(E), dated the 9th Janya®012, regarding appointment of

Additional Session Judge-01, New Delhi, Patiala House Courts, as

Additional Judge to the Nation Investigatidigency Special Court.
[Placed in LibrarySeeNo. L.T. 7010/15/12]

S.0. 693(E), dated the 30th March, 2012, regarding appointment of Shri
M. Venkateswara Rao as Public Prosecutor for conducting the cases on
behalf of the National Investigatiohgency in any court of law

[Placed in LibrarySeeNo. L.T. 7011/15/12]

S.0. 893(E), dated the 23April, 2012, de-notifying the appointment of

Shri Vivek Gupta, who was appointed as Special Public Prosecutor for

conducting the cases instituted by the National Investigaigency
[Placed in LibrarySeeNo. L.T. 7011/15/12]

S.0. 894(E), dated the 23April, 2012, de-notifying the appointment of

Dr. D.C. Sarkarwho was appointed as Special Public Prosecutor for

conducting the cases, instituted by the National Investigatmency
[Placed in LibrarySeeNo. L.T. 7011/15/12]

S.0. 989 (E), dated the 2nd Ma&012, regarding constitution of Special
Courts under the National InvestigatidigencyAct, 2008.
[Placed in LibrarySeeNo. L.T. 7012/15/12]

MESSAGE FROM LOK SABHA

The Rajiv Gandhi National Institute of Youth Development Bill, 2012

SECRERRY-GENERAL: Sir | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of the Lok

Sabha:

“in accordance with the provisions of rule 96 of the Rules of Procedure
and Conduct of Business in Lok Sabha, | am directed to enclose the
Rajiv Gandhi National Institute oYouth Development Bill, 2012, as
passed by Lok Sabha at its sitting held on the 21st, @8y2.”

Sir, | lay a copy of the Bill on th&able.
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SHRI SITARAM YECHURY: This is very strange, SiSo many Ministers are
absent today

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No, no.They have taken the
permission. Ifiterruptiong

REPORT OF THE DEPARTMENT-RELATED PARLIAMENT ARY
STANDING COMMITTEE ON AGRICUL TURE

SHRI MOHD. ALI KHAN (Andhra Pradesh): Sirl lay on theTable, a copy (in
English and Hindi) of the Thirty-sixth Report of the Department-related Parliamentary
Standing Committee orgriculture on ‘Optimisation of Employment Generation
Potential ofAnimal Husbandry Sectbiof the Ministry ofAgriculture (Department of
Animal HusbandryDairying and Fisheries).

REPORTS OF THE DEPARTMENT -RELATED PARLIAMENT ARY
STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS

SHRI SABIRALI (Bihar): Sir, | lay on theTable, a copy (in English and Hindi)
of the Twelfth Report of the Department-related Parliamentagn@ng Committee
on Petroleum and Natural Gas (2011-12) on ‘Safety of Oil Installations’ of the
Ministry of Petroleum and Natural Gas.

STATEMENT OF THE DEPARTMENT -RELATED PARLIAMENT ARY
STANDING COMMITTEE ON FOOD, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION

SHRI LALHMING LIANA (Mizoram): Sir | lay on theTable, a copy each (in
English and Hindi) of the t&tements on Finaction Taken Replies of the Ministry
of ConsumerAffairs, Food and Public Distribution on the observations/
recommendations contained in Chapters | and V of the following Reports of the
Department-related Parliamentaryagding Committee on Food, Consun#dfairs
and Public Distribution (2009-10):—

1. Eleventh Report (Fifteenth Lok Sabha) regarding action taken by the
Government on the Fourth Report of the Committee (2009-10) on
‘Demands for Grants (201Gt} of the Ministry of ConsumeAffairs,
Food and Public DistributionDepartment of Food and Public
Distribution); and
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2. Fourteenth Report (Fifteenth kdSabha) regarding action taken by the
Government on the Fifth Report of the Committee (2009-10) on ‘Demands
for Grants (2010-1)' of the Ministry of ConsumeAffairs, Food and
Public Distribution (Department of Consumgifairs).

STATEMENT OF THE DEPARTMENT -RELATED PARLIAMENT ARY STANDING
COMMITTEE ON RURAL DEVELOPMEN t

SHRI P RAJEEVE (Kerala): Sjrl lay on theTable, a copy each (in English and
Hindi) of the Statements showing further follow up action on the recommendations
contained in the following Reports of the Department-related Parliamentary Standing
Committee on Rural Development (2011-12):-

() Twenty-fifth Action Taken Report (Fourteenth Lok Sabha) on ‘Demands
for Grants (2006-07)’ of the Ministry of Rural Development (Department
of Rural Development);

(i) Twenty-sixthAction Taken Report (Fourteenth Lok Sabha) on ‘Demands
for Grants (2006-07)" of the Ministry of Panchayati Raj; and

(i) Forty-secondAction Taken Report (Fourteenth Lok Sabha) on ‘Demands
for Grants (2008-09)’ of the Ministry of Rural Development (Department
of Land Resources).

STATEMENT BY MINISTER

The status of Implementation of Recommendation Contained in the one hundred
and fifty third report of department-related parliamentary standing committee
transport, tourism and culture

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNELPUBLIC
GRIEVANCE AND PENSIONSAND THE MINISTER OF SATE IN THE PRIME
MINISTER'S OFFICE (SHRIN. NARAYANASAMY): Sir, |, on behalf of Shri Sultan
Ahmed, make a statement regarding status of implementation of recommendations
contained in the One Hundred and Fifty-third Report of the Department-related
Parliamentary tanding Committee ofiransport,Tourism and Culture on th&ction
Taken by the Government on the observations/recommendations contained in the
One Hundred and Forty-ninth Report on “DevelopmentTofirism Infrastructure
and amenities for the Commonwealth Games, 2010' pertaining to the Ministry of
Tourism.
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Clarification on Re : Air cel - Maxis DEAL

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now Zero Hour submissian Shri
MohammedAdeeb, please.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir please permit me to speak on
an ugent point and then you may take up the Zero H{laterruptiong

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Venkaiahji, | would allow you
after the Zero Hour mentions.

SHRI M. VENKAIAH NAIDU: Sir, | agree that the Zero Hour is important.
(Interruptiong Sir, | had made a request to you in the morning also. | want you to
understand, Sirthat it is a very important matter which is before the House.
Shri Pranab Mukherjee making &a®ment regarding clearance givemtocel-Maxis
is listed in the business also; it is said that it would be taken up before the House
rises. It is such an important issue, it was discussed in the Housk.ngieds to be
given priority because it is such an important issue.

If taken up as a least item, then he would simply make the Statement and the’
House is then adjourned! It has become a practice!

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Let the Minister respond to it.
Allow the Minister to respond, he is ready to respond.

SHRI M. VENKAIAH NAIDU: It is a clever ploy (Interruptiong They want
to avoid the issue.lrfterruptiong

THE MINISTER OF SATE IN THE MINISTRY OF RARLIAMENTARY
AFFAIRS (SHRI RAJEEVSHUKLA): Sir, | have discussed with the Leader of the
Opposition and the Minister also. He is attending to some business in Lok Sabha.
Before the House rises, he would come to this House and respond to
...(Interruptiong

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): That is okay (Interruption9
That is enough. NowZero Hour (Interruptiong The Government has given an
assurance and that is enough.

SHRI M. VENKAIAH NAIDU: They want to avoid the issuelnerruptiong

THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, pleasev/enkaiahji, you got
an assurance, please take your sAfiter you got an assurance, what would you
want? (nterruptiong

SHRI RAJEEV SHWKLA: What is this? Every time, you defy the ruling.
(Interruptiong
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): Mt Rudy | have not allowed
you. Venkaiahji, you got an assurance; the Government has responded.
(Interruptiony Venkaiahji, you are a very senior Member

SHRI M. VENKAIAH NAIDU: Sir, if you ask me to sit down, | would sit
down. | do not want to be seengaing with the Chairlt is not good for the
Members to disagree with you or quarrel with the CHdly point is, the Leader of
the Opposition..laterruptiong Sir, what is important and what is not important is
known to us also. There was an issue which was discussed....

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): You said that it was an
important subject. Hon. Minister has responded to it. That is enough.
(Interruptiong Why do you ask me to violate the rules? That is what | am saying.
| said that after the Zero Hguwe can take it up. In any casénkaiahji raised the
issue. The hon. Minister responded to it and gave an assurance. What else do you
want? It should be fine with youlnterruptions.

| cannot fix the time on my own. | was to take up the Zero Hour mentions.
But, a very senior Membg¥enkaiahji, wanted to raise a point before the Zero Hour
Even though it is against the rules, | allowed Ihtdrruptiong He said it was
important and nobody questioned it. The Government responded and gave an
assurance that the hon. Finance Minister will come and make a Statement before the
House adjourned. That is fine, nothing more.

Shri MohammedAdeeb now

SHRI M. VENKAIAH NAIDU: Sir, our request is that the Finance Minister
may come soon after lunch hour

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): If the Government can agree, |
have no objection to ifThat is for the Government to fix up the timéu have to
see the convenience of the Finance Minister too. How can you expect a Minister to
be... (nterruptiong

(SHRI M. VENKAIAH NAIDU): Who has put it as the last item?
(Interruptiong You want to avoid the debatdnterruptiong You want to cover up
the entire thing. laterruptiong

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Now we take up the Zero Hour
Shri MohammedAdeeb. (nterruptiong Only what Shri Mohamme@Adeeb says will
go on record. IQterruptiong

SHRI M. VENKAIAH NAIDU:*

* Not recorded.



Matter raised [22 MAY 2012] with permission 269

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCE AND PENSIONSAND THE MINISTER OF SATE IN THE PRIME
MINISTER'S OFFICE (SHRN. NARAYANASAMY): The Government is willing to...
(Interruptiong What is the problem?rterruptiong

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): That is not going on record.
(Interruptiong If the Minister comes, | have no objection; it is up to the Minister
But, rememberyou cannot ask a Minister to come at a particular tiviee. have to
take the convenience of the Minister also. He is also a human bkitegryptiong
He cannot just act as a machine. Now Shri Mohammielikeb, please.
(Interruptiong Nothing else will go on recordles, Shri Mohammeddeeb.

MATTERS RAISED WITH PERMISSION
Problem in Jawaharlal Nehru Medical College aiA.M.U.
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THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Name of all those hon.

Members who associate with this issue may kindly be notatern(uptiong Now,
Shri Vijay Jawaharlal Dardalrterruptiong
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SHRI D. RAJA(Tamil Nadu): Sir | associate myself with this issue.

SHRI DEVENDER GOUDT. (Andhra Pradesh): Sit also associate myself
with this subject.

SHRI KUMAR DEERAK DAS (Assam): Sir | also associate myself with this
issue.

Concern over killing of Tigers in Vidarbha Region and Madhya Pradesh
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SHRI SHANTARAM NAIK (Goa): Sir, | associate myself with the issue raised
by the hon. Member

DR. CHANDAN MITRA (Madhya Pradesh): Sit associate myself with the
issue raised by the hon. Member

SHRI RAJIV PRATAP RUDY (Bihar): Sir | associate myself with the issue
raised by the hon. Member

SHRI RAMA CHANDRA KHUNTIA (Odisha): Sirl associate myself with the
issue raised by the hon. Member

DR. M.S. GILL (Punjab): Sirl associate myself with the issue raised by the
hon. Member

SOME HON. MEMBERS:We also associate ourselves with the issue raised
by the hon. Member

Rape of a Dalit Sudent in Bhagat Phool Singhwomen’s University in Haryana
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Suremer (WM. WS HREE): g, Nothing goes on record after three
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Remarks by Arbitration Tribunal, London, questioning the soveeignty
of the Indian Judicial System

SHRI P RAJEEVE. (Kerala): Mr Vice-Chairman, Sjrthe International
Arbitration Tribunal, London, recentlygave an order in favour &¥hite Industries
Australia Limited (WIAL) and against the Government of Indide Arbitration
Tribunal criticized the Indian Supreme Court, in partiurd the Indian judicial
system, in general, and made the Government of India liable to compensate for the
lapse on the part of our Judiciafyhe WIAL had entered into a commercial contract
with the Sate-owned Coal India Limited. But, subsequergiydispute arose between
the two and both the parties approached the Supreme Court of India. Meanwhile,
the WIAL approached the United NatioAsbitration Tribunal. Then, anArbitration
Tribunal was constituted, which consisted of one membeminated by the
Government ofindia, one membernominated by the Government Afistralia, and

* Not recorded.
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the Chairman was selected as per the consensus. This Tribunal gave a unanimous
order against the Government of India. It is very shocking that an investor can sue
the Government of India, as per the bilateral tredhe Government of India has
entered into more than eighty bilateral treaties. The Executive has done all .these
things. There is no provision for any type of scrutiddny investor can sue the
Government of India.

Sir, |1 quote from the orders of thiibunal, “TheTribunal has no difculty in
concluding the Indian judicial systesninability to deal withwhite’s jurisdictional
claim in over nine years, and the Supreme Csuitiability to hearWhite's
jurisdictional appeal for over five years amounts to undue delay and constitutes a
breach of Indi@ voluntarily assumed obligations as per the bilateral treaty and is
liable for compensation.” This is an attack on the sovereignty of the Indian
Judiciary The judicial functioning is one of the major sovereign functions ofate S
Therefore, it is an attack on the sovereignty of the coumtrg Government is not
ready to make any public statement on this issue. The Government is not ready to
take any action on the membarominated by the Government of India, in the
Arbitration Tribunal. The independence of Judiciary is a basic feature of the Indian
Constitution. The concept of ‘independent judiciary’, according to the Supreme
Court of India, is a noble concept that inspires the constitutional scheme and
constitute the foundation on which the edifice of the Indian democratic polity rests.
Therefore, entering into such a treatyhether domestic or international, would
affect the independence of the Judiciafhis is a very serious issue. lger upon
the Government to revisit all the bilateral treaties.

SHRI JARAN KUMAR SEN (West Bengal): Sjrl associate with what the hon.
Member Shri P Rajeeve, has said. | also demand an inquiry into all the treaties
entered into by the Government, whether domestic of internationkiterrgptiong

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Okay; okay Now, Shri
Basawaraj Patil.

Rail Accident of Hampi Express at Penneconda
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SHRI M. VENKAIAH NAIDU (Karnataka): Sir while associating myself with
it, | want to make one request. Sine accident has happened during the Session of
Parliament. It is a serious mattérrequest the Government to come forward and
make a statement before the House rises tdday Minister of Parliamentarkffairs
is here.

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): The Minister of $ate for
Railways is here. What do you say?Intérruptions...

SHRI DEVENDER GOUDT. (ANDHRA PRADESH): Sir 22 people have
already died and about 70 people are seriously injurelhterruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Wait. Wait. The Minister wants
to respond. ..Iterruptions... | will call you.

THE MINISTER OF SATE IN THE MINISTRY OF RAILWAYS (SHRI
BHARATSINH SOLANKI): With your permission, Sir...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Oh.You have a statement.
SHRI BHARATSINH SOLANKI: Yes, Sir

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Okay Let me dispose of three-
four Zero Hour Mentions and then | will allow you. | didiknow it. After these
Zero Hour Menbns, you @an make it.Yes, Shri Prasanta Chatterjee.
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Regular maintenance of airports

SHRI PRASANRA CHATTERJEE (Vé¢st Bengal): Sjrl draw the attention of
this august House to a recent incident when a major accident was somehow averted
by a Pilot of JeAirways while landing at Netaji Subhash Ba&ieport, Kolkata. It is
reported that the pilot found a big hole on the same runway where the plane was
supposed to land. So, he flew over the airport for half-an-hour till he was allowed to
land on a safe place, and, thus, owing to cautiousness of the Pilot, a major accident
could be avoided.

Incidentally | recall the horrific air crash of Mangalore that took place on this
day in 2010 when thAir India Express flight from Dubai to Mangalore overshot, the
runway leading instant death of 158 out of 176 passengers who were on board.
Though this accident took place on 22nd M2@10, the families of ill-fated cabin
crews are yet to receive compensation declared by the then Minister of Civil
Aviation.

While paying my heartfelt homage to those unfortunate passengers, Pilot and
crews, | uge upon the Minister of Civilviation to keep a vigil on the maintenance
works of runways by théirport Authorities in all the airports to ensure safe take-
off and landing.

DR. BARUN MUKHERJI (West Bengal): Sjrl associate myself with it.
Murder of Shri S.P Mahantesh, a whistle blower

SHRI K.N. BALAGORAL (Kerala): Sir my Zero Hour Mention is related to the
murder of a whistleblower in Bangalore day-before-yesterday

Sir, on Sunday morning, in Bangalore c¢it$hri S.P Mahantesh, an auditor
and whistleblower on irregular land allotments in the State died due to the heinous
attack by some unknown criminals.

Known as an honest officer in a Department subjected to allegations of
corruption and land scams, Mahantesh, a Karnatakainistrative Service Qicer
and Deputy Director of Cooperativeudit, was a crucial source for some of the
stories that the newspapers published in recent months on irregularities in Housing
Societies.

He facilitated the release of a copy of the audit report of the controversial
BEML Employees Cooperative Societyhich is accused of making improper land
allotment to several influential persons.
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): You cannot make allegations.
Don’t make any allegation. Otherwise, | will have to get it removed from the records.
| am cautioning you.

SHRI K.N. BALAGORAL: Sir, | am not making any allegation. | am not naming
anyone.

THE VICE-CHAIRMAN (PROF PJ. KURIEN): | am only cautioning you.

SHRI K.N. BALAGORAL: Sir, | am only referring to the BEMland Tatra
issues. The issue of-land allotment by BEML came up in a big way in connection
with the Tatra issue, which we discussed recently

Sir, the murder of RI activists and whistleblowers is a regular phenomenon in
our country More than a dozen activists were murdered in the last one \year
have pathetically failed to protect them. The State Governments have also failed to
protect the whistleblowers. But, Sthe matter of Shri S.Rlahantesh is dérent. He
had raised an issue which is being discussed in the country very seriangly
which is related to the issues ®atra trucks, BEML, and related mattei&hen
such a murder has taken place, | think it is the responsibility of the Central
Government to prove that the murder by some mafia or goons is not related to some
allegations which came up earlier in connection with Taa and BEMLissues.

Therefore, Sirl urge upon the Government to make very seriofisrtsf and
take steps to inquire into the matter and book the culprits.

SHRI PRASANRA CHATTERJEE (Vést Bengal): Sjrl associate myself with
the matter raised by the hon. Member

SHRI D. RAJA(Tamil Nadu): Sir? | too associate myself with the matter raised
by the hon. Member

SHRI DEVENDER GOUDT. (Andhra Pradesh): Sit too associate myself with
the matter raised by the hon. Member

SHRI TAPAN KUMAR SEN (West Bengal): Sjrl too associate myself with
the matter raised by the hon. Member

SHRI P RAJEEVE (Kerala): Sjrl too associate myself with the matter raised
by the hon. Member

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir | too associate myself with
the matter raised by the hon. Member

DR. BARUN MUKHERJI (West Bengal): Sjrl too associate myself with the
matter raised by the hon. Member
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Cancellation of Air India Express Flights originating fom Kerala

SHRI M.P ACHUTHAN (Kerala): Sir the strike by a section &fir India pilots
has entered the fifteenth dayill now, the Government of India has not taken
serious and bold initiatives to end the deadlock. Most of the international flights
have been cancelled. Even in the domestic settterservices of many flights have
been cancelled.

Sir, one of the victims of these cancellations of international flights are the
Keralites in Gulf countries. Majority of thdir India Express service to Gulf
countries from Trivandrum, Cochin and Kozhikode have been cancelled. The people
living in the Gulf countries have to come back for vacations, and in Kerala, we are
going to have the academic year re-started in the first week of June. Many people
who have gone, with their families, to the Gulf countries are not able to come back.

Sir, due to the non-availability of flights, many people have lost jobs because
they were not able to report for duty on the allotted danel, exploiting this grave
situation, the private airlines are squeezing people; they have doubled and trebled
their fares on flights to the Gulf countries.

Therefore, | would request the Government of India and the Ministry of Civil
Aviation to take some bold initiatives for making alternative arrangements to help
people in the Gulf countries to return to Kerala. Every, dey hear that the Civil
Aviation Ministry would take some action, but no tangible results have been seen
till today. It is a very ugent matterThe Government must take note of it and take
action.

SHRI P RAJEEVE (Kerala): Sjrl associate myself with the matter raised by
the hon. Member

SHRI K.N. BALAGORAL (Kerala): Sir | too associate myself with the matter
raised by the hon. Member

SHRI PRASANRA CHATTERJEE (Vést Bengal): Sjrl too associate myself
with the matter raised by the hon. Member

SHRI D. RAJA(Tamil Nadu): Sir| too associate myself with the matter raised
by the hon. Member(Interruptiong

SHRI RAJIV PRATAP RUDY (Bihar): Sit it is a very serious mattefhe
Government will have to.lrfterruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Yes; it is a very serious matter
It was already..(Interruptiong It is a very serious mattefinterruptions)
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SHRI RAJIV PRATAP RUDY: Sir, the Minister is here. Let himinferruptiong

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): Only the former Minister is
here! (nterruptiong Do you want the former Minister to replythierruptiong

SHRI RAJIV PRATAP RUDY: Sir, it is their responsibility to see to it
...(Interruptiony The Minister should reply(Interruptiong

SHRI D. RAJA: Sir the Minister is here.lrfterruptiong

SHRI TAPAN KUMAR SEN (West Bengal): Sjraction must be taken against
those who provoked the strike.Infierruptiong... No accountability has been fixed
on them. [nterruptiong

SHRI RAJIV PRATAP RUDY: Sir, the Minister must reply(Interruptiong

SHRI RA/I SHANKAR PRASAD (Bihar): Sir the passengers are fauing,
(Interruptiong

SHRI TAPAN KUMAR SEN: That conflict is seen in the intention of the
Government who want to hand it over tmtérruptions...

SHRI RA/I SHANKAR PRASAD: It is a very serious matter

SHRI TAPAN KUMAR SEN: For how long can this go onfhigerruptiong
SHRI D. RAJA: Sir please ask the Minister to responhtgrruptiong
SHRI RAJIV PRATAP RUDY: Sir, | have a point of order

THE VICE-CHAIRMAN (PROF RJ. KURIEN): What is it about?

SHRI RAJIV PRATAP RUDY: It is about the business of the House, 8ir
one side the Government is not coming for a debate and the Minister does not even
have a responsibility to come to Rajya Sabha and make a statement on the state of
affairs of Air India. Is this the respect to the Housefike is going on all
throughout the Session. In{erruptions...

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): This is a statement, not a point
of order...(Interruptions...

SHRI RAJIV PRATAP RUDY: Doesnt the Government have a responsibility
to come and make a statement in the Houséfteriuptions... Is this the respect to
the House? .lgterruptiony... You are not having a debate on civil aviation.
...(Interruptiony... You are not coming out with a statementintgfruptions... What
is this? ...[nterruptions...
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SHRI TAPAN KUMAR SEN: How can you continue like that?
...(Interruptiony...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): You expressed your
views....(nterruptiony... Now you take your seat. Inferruptions... .

SHRI TAPAN KUMAR SEN: How can you continue like that?
...(interruptiony...

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): You expressed your views.
...(Interruptiony... Now you take your seat. Inferruptiong... Now please take
your seat. ..IQterruptiong... Let me continue. .Ir{terruptiony... Let me proceed.
...(Interruptiony... Civil Aviation Minister is not here..Ir{terruptions...

SHRI P RAJEEVE: Shrivayalar Ravi is sitting here. Inferruptions... He is
the former Minister...(nterruptiony... Ask him to respond. .Irfterruptions...

THE VICE-CHAIRMAN (PROE PRJ. KURIEN): You made your point.
...(Interruptiony...

SHRI PRASANRA CHATTERJEE: Sir ask the Government to respond.
...(Interruptiony...

SHRI TAPAN KUMAR SEN: How can it continue like that? In{erruptions...
Is there any Government? Interruptions...

SHRI RAVI SHANKAR PRASAD: Sir we are on a laer issue.
...(Interruptiony... See the plight of passengers at Delirport, at Mumbai, at
Dubai, at London, at Nework. ...(nterruptiong... There is no response from the
Parliament. ..laterruptiony... It is a serious issue. Interruptions...

Suwremer (U §LSt HR@EE): Now, please sit down. .lIrterruptions... 3mg
Afsy, wiier .. (@mem.. fa siey S, smu dfsvul..(aem)..qus Sft,  enu
ST (caen).. g MY ST | (ae).. . MY 98 eVl (=@ae)... You made your
point. ...(nterruptiony... Now let me proceed with the Zero Hour (nterruptions...
Let me proceed with the Zero Hour.(nterruptiony... You made your point.
...(Interruptiony...

SHRI RAJIV PRATAP RUDY: Sir, there is no response from the Government.
...(Interruptiony... We want a responsieom the Government. .lr{terruptions...
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THE VICE-CHAIRMAN (PROF. RJ. KURIEN): | cannot direct the Government;
you know the rule....Iiiterruptiony...

SHRI TAPAN KUMAR SEN: We are really concerned with this issue
...(Interruptiony...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): | cannot direct the
Government...lQterruptions... It is up to the Government. In{erruptions... What
can | do? ..laterruptiony... What can | do? .Ir{terruptions...

SHRI RA/I SHANKAR PRASAD: Sir the Government should make a
statement today...(Interruptionsy...

SHRI RAJIV PRATAP RUDY: Sir, there are occasions when the Chair directs...
(Interruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): | will be forced to adjourn if
you don't allow me to proceed.lnferruptiong...You have made your point.
...(Interruptiony...The Chair also accepts that this is a serious
matter...(Interruptiony... But it is for the Government to respond, if they want.
...(Interruptiong...It is not in my hands. .lfterruptiony... BAC was
there....[nterruptiony... You could have raised it there. Interruptiong... It is not in
my hands. ..Iaterruptiong... What is to be discussed has been decided by the
BAC. ...(nterruptiong... Let the Minister respond. Interruptions...

THE MINISTER OF SATE IN THE MINISTRY OF RARLIAMENTARY
AFFAIRS (SHRI RAJEEVSHUKLA): Sir, in the Business Paper of toddlyere is a
debate slotted for the Ministry of Civllviation. ...(nterruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Mr. Rudy | dont allow you.
...(Interruptiony...

SHRI RAJIV PRATAP RUDY:*

st Ioig @t wel Sf, oM g died &1 ..(@EU)..0 98 dld J©
.. (aer). 89 W O a9l 9dhd 9, 9 MY §id I8 BT ..(amaer).. ahl Deputy
Leader a1 &, &9 SIRM..(TAU). e, R B fS¥ed AG BRI (IGEH)... 3T
o difeifead & Taw) d 9gd dleld 8l ...(Tae)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Only what the Minister says
will go on record. ..Ioterruptions...

SHRI RAJIV PRATAP RUDY:*

* Not recorded.
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THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Please allow the Minister
...(Interruptions...

st Iofle g ueel ou A @ gRTQL(@Em).Amudel ST FFE 8,
1. (). Afbd, 'S B foxed da BRI\ (aEM)...

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Please allow the Minister
...(Interruptiony... Mr. Rudy please take your seatlnterruptions... Please, listen
to the Minister ...(nterruptiony...

# T @ W), @d & dre Minister of Civil Aviation I&f i1l SS9 99d
MU AU I ST HE Fhd & AR gB Wl FHd © |...(FGE)...

THE VICE CHAIRMAN (PROFE PRJ. KURIEN): Okey Minister is coming.
...(Interruptiony...Now, Shri Prabhat Jhalnterruptions...

Scarcity of water resources and deplition of water level in the country

# UM ST (W USw): SUGWiRel "eled, § 9 wiel @ Jo @ g, 9%
U BT HFSl Bl Q¥ @ AR Afedl g@ el € R e d g 98, afew
IR & 18 Il AR 218 Tl # 4@ WR agd A9 R @ g1 §9 A A
TE AT W UEW gW@ TS | Gl Bl gR ged Bl GIA D Ul gHE <9 wbl
ROl R U$™, &l UI9d & faU Q1 BEeR Hed aten gl sRawm H W
-5 WR dgd A gl WA 2 Q% Bl o UASd & fay Igar qd R |ed
e R g TE @l gR @ TS Ay el B waf@ o T8 fra ||

SHh W B, TR UL g BRAOT H Y-S P wWR OH aoil 9 fRmEe 8 @l
g, N Suere o § RerE & v 9Ta dee S9a= 81 T g1 R fawm &
sl & HAMd I H UISla ddbe FUe d Yw B W 8, 94 & A I,
SJars & fafgar T oA gl g R R @ # 9 & yaw A 4F afa S
Bl &, Wfe 39 AR A1 &I QX RE 9 g@ B &1 IGA el B GEAl A4S
F fag o Wha e 1 AR ore dER wER A T @ Rufa & @ @
ol & fa @l SiE eEeR He|

IS H UM B gadl Sael fhead 8RO BREIGR FOM dlel §, ofhd T&f
R WHR §RT I WER & [Fdl 7868 & g1 ol f) a_Rg @ dls yazen =&l
P ST EN T OUS BH W9 & fag far @1 faww 7

S W W gAP] BB BG AP HH [HA WA Tl s Ig v b 3Tl
qul S b AE0T § & fAeell 50 WG] AN Bl S]d I BT AT SUSH 8
HHar &, o 6 ool Hf ydi 9 ufdew fieell & @3 &=l H ANl Bl Ul d@ e
T8 Bl &1 # gar @edr § & dw S dis bl AFA 8 6 feeell d yord
TR fR@R AR @81 81 98 & Haide a1 4§ |c qdi Aol & B samdl @



284 Matter raised [RAJYA SABHA] with permission

= v sm
Bl 3, d@ el & @@ o sl d§ o g fai § o @ feeaa @,
Hife 8 WA & A U WX qb Y- wWROARAT ST OB E

oot gamm & Jw & 18 WAl SR 286 Rl H fumdl @ qwel @
ERM Yo WR AR Hex AR1 g1 <w A ot [ $ OBRY 4Sd WA
fiR/@e oM B g1 I/ W F 3T IO P I@T b d€ qcd o A ARE B
S @ @ wEl ofl, gim B T W FE, I9d 9w M Th ee AE 'S '
T Bl QW H S UMl &1 e o diel ®, R I8 Wed Bl GHl Tq8l 87
IE W] TAR e @l FEl g2 18 ey, 28 fol, @m@i-awrel @ o % faw
BEIGR | # ¥ed ¥, WHR A e &1 =ear § & ue gad i g,
gl BART Sleq w1 e & fg A s €1 Ue ared o & fau Tielt gd S
g WM gIEl AN @ Bl dR ad £l Sue g Al 39 Whel WOWRA B quig
WHR o fed W wRe &1 B yEygE T8 a2 swe fau e g T8 g
e fay o Fremerm 986 81 goe oy o Aif 58 21 g9 o § 6 oaw
ded Hedd BN B UMl QW @l HeW 9] WERAl gl 2050 H 90 Wil AN @l
et TE Rl 3w WE & qEd FuM dled Sfds o7 @ ¥, SHfY WReR 9
fradcT & f& 98 39 99 &1 99EE H | g=de |

DR. CHANDAN MITRA (Madhya Pradesh): Sii would like to associate
myself with the issue raised by the hon. Member

# JfeETer I @ (dSE): wEley, d W @l 39 vy 9 dag eRar g
N U= FEEwET ([GR): #ERy, § @ 3 39 A @ dag dxar gl
M T FUR W (SNAE): HEled, § W Bl 39 vy A dag e gl

Irr egularities in appointment of lectuiers in Maulana Azad Urdu University

sft AIRF MR (FERTS): ST #8led, § Wed & #1999 YRd WOR
P R T Fed @ &M, W AR W HA AR A Ig  gFEraer H oS
appointmentsgg ¥, <9 g% irregularities®! wiex @l # S SO ¥, S9d aR
d orefa el EEdl g1 Heled, HidMl SN Avd Sg IFEEd aH b 0w
P fHAT MY iR SEP! TRadl & AU $M fFar oMY, Afdd, #AgiQd, mudl SH
PR Arood BN fE HIGET owe dvHe Sg giafdel & osfer il appointmentsgs
dBR B Ty WSA SR AR G 7 Vb AW [BA1 €, P Yded bHc
FE T R IRER WHR F1 & AHNT )T B SR @ 2, afp ow A
ST 9 Bwdem fear g iR gwd S irregularities g <& €, SE®I @ ST
b |
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1.00p.m.

SUGWERE Helgd, ¥E Al NG I 9y IHEfICl g9 oW @l difge
gl ofed agl @ RiiRE W S vsfifRges H T 93 gy €, U omar € fb 9
9 fRIEN € SR @maR Sl gerferar @ei B el € S AM 9y R 9w ey
ST e & SR UIhAR g8ldd By o 2 €1 39 AMd Bl bR B Al EEHle Al
T | BEBIE 7 A 3 A A ®El g f6 W A afmfaar sxdl Mg 8, S6e!
Jfae ge| BRI DI BN PRI TH TSR JHEMS B WM TH AR MBI
fear 81 «fe opfl s ad &l SFeNl fiell & f& a8 Ryafren oot @t o €
IR WM AR | Iy MM A A TH 9 B dB B A g1 # =g fF
P g b dY Sl "hWE oI, S HGAE Bl g9 b [y e ¥ fe Ui
fav s YFafGd @1 St woer gg 8, Suel "ewe Y1 OBl Weh | gwar |

S0 AGHT T BUGeST (A US¥): HElGd, H OS] @ElT dRdl gl

THE VICE-CHAIRMAN (PROF RJ. KURIEN): We will now take up the Bills
for Introduction...[nterruptions...

SHRI DEVENDER GOUDT. : (Andhra Pradesh): Sithe Railway Minister
(Interruptiong

SHRI P RAJEEVE (Kerala): Sjrl have...[nterruptions...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir the Railway Minister is here
...(Interruptions...

THE VICE-CHAIRMAN (PROFE RJ.KURIEN): One second.literruptions..
What is this? .Iterruptions.. | will decide....[nterruptiong...No, please take your
seat...[nterruptiony...Take your seat, pleaselnterruptions...If all of you speak like
this, what do | do?.Iifterruptions...

SHRI TARINI KANTA ROY (West Bengal): Sjrl have given a notice for Zero
Hour...(Interruptiony...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): If hon. Members cooperate,
everything can be taken uplnterruptions...

SHRI TARINI KANTA ROY: Sir, | have given a notice for Zero
Hour....(Interruptions...

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Please.lifterruptions... 3ft,
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SHRI TARINI KANTA ROY (West Bengal): Sjrl have given a notice for Zero
Hour. ...(nterruptiony...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Did the Minister move?
...(Interruptiony...

SHRI TARINI KANTA ROY: No, Sir ..(nterruptions..

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Then? [nterruptiong Please
..(Interruptiony.. Please, take your seatntérruptions... Special Mentions are
there. Nobody has ruled out. They will be allowebhtgrruptions...

SHRI TARINI KANTA ROY: Sir, | have given a notice for Zero
Hour...(Interruptions...

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Zero Hour is
over..(Interruptiony...Please take your seat.

SHRI TARINI KANTA ROY: Sir, | have given a notice for Zero Hour
...(Interruptiony...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): It is not allowed todaylake
your seat..loterruptiong...It is not admitted. .lfterruptions...Please take your
seat...[nterruptiong...Now, we always take Bills for Introduction after the Zero Hour
You know that. Special Mentions will be allowéd/hy do you worry?And the
Minister's Satement will also be done.lnterruptiong...Please.
...(Interruptiony...You are not to decide how the House should conduct business. It
is for me to decide. Nowyou see, ‘Bills for Introductionis always taken up after
Zero Hour This is the procedure. Let me go by that. If, you have any objection, |
will allow you to speak. Where is the problem?

SHRI P RAJEEVE: Sir my notice is under rule 67Interruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): That is there. | will allow you.
...(Interruptiony...

3 THURH WISMMIE ®UTl ([ORTE): ¥%, MU I #3l & Wede & g $el

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No please, | am not allowing
you. ..(nterruptions..

DR. NAJMA A. HEPTULLA: Sir, take the sense of the House.
..(Interruptiony..
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THE VICE-CHAIRMAN (PROF PRJ. KURIEN): Yes, | can allow that also.
Today is the last day(Interruptiong...\We will sit and introduce the BillsAfter
Introduction and Special Mentions, we can adjourn for the luncher(uptions...

SHRI P RAJEEVE: Sir my objection is that.lifterruptions...

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Yes, Mt P Rajeeve, please.
...(Interruptions...

3 gEETH WSS ®UTen WX, AFHE HA SHOEed # € ......(Sae)

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Rupala ji, why are we not able
to take up the Special Mentions? Why are we not able to allow the Minister?
..(Interruptions..

Because the time is wasted. | am giving a ruling. Please don't waste the time.
Let us introduce the BillAfter its introduction, | will allow the ttement. But there
is an objectionAfter that, | will allow this and the statement also. Please cooperate.
Now, there is an objection from Shri Rajeeve.

GOVERNMENT BILL
The Rani Lakshmi Bai Central Agricultural University Bill 2012

THE MINISTER OF AGRICULTURE AND THE MINISTER OF FOOD
PROCESSING INDUSTRIES (SHRI SHARADAWAR): Sir, | beg to move for leave
to introduce a Bill further to provide for the establishment and incorporation of a
University for the Bundelkhand region for the development of agriculture and for the
furtherance of the advancement of learning and prosecution of research in
agriculture and allied sciences in that region.

The question was proposed.

SHRI P RAJEEVE (Kerala): Sjrl gave a notice objecting to its introduction
under Rule 67.

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): You can object to its
introduction only on legislative competence.

SHRI P RAJEEVE: Sir | have questioned the legislative competence of
Parliament. On 28th December 20the Minister tried to introduce the Bikt that
time, | had made some serious objection to it on legislative competence of Parliament
to make laws for incorporating a university
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Sir, the Seventh Schedule, entry 44, List I—Union List, specifically states,
“Incorporation, regulation and winding up of corporations, whether trading or not,
with objects not confined to one State, but not including universities.”

THE VICE-CHAIRMAN (PROF RPJ. KURIEN): Please be brief.

SHRI P RAJEEVE: Sir | question the legislative competence of Parliament. |
request the Chair to allow a full debate on it as per the Rslgper Rule 67, if a
Member questions the legislative competence, a full debate is required.

List Il—State List, entry 32, says, “Incorporation, regulation and winding up
of corporations, other than those specified in List I, and universities..”

Sir, the Bill in todays List of Business says, “..for the establishment and
incorporation of a university It is the right of the fate Government. Siafter the
42nd amendment to the Constitution during the period of emergency in 1976,
education was shifted to the Concurrent List.

THE VICE-CHAIRMAN (PROE PJ. KURIEN): Please be brief
...(Interruptiony... It is enough.

SHRI P RAJEEVE: Siyit is very important. ..ldterruptions...

DR. CHANDAN MITRA (Madhya Pradesh): Sithe hon. Member raised this
point earlier on 28th Decembdthe matter is not resolved yet. ,Siesolve the matter
before the Bill is moved.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Please be brief.

SHRI P RAJEEVE: Sir | am trying to be brief. But this provision is required to
be read. Then entry 25, List lll—Concurrent List, states, “Education, including
technical education, medical education and universities, subject to the provisions of
entries 63, 64, 65 and 66 of List I..” The Parliament has the power to make laws on
universities subject to provisions of entries 63, 64, 65 and 66 of List I. Then | move
to List | to tell you as to what are the restrictions. Entry 63 says, “The institutions
known at the commencement of this Constitution as the Benares Hindu Unjversity
the Aligarh Muslim University and the Delhi University; the University established
in pursuance of article 371E..” What does the article 371E says? It says,
“Establishment of Central University lindhra Pradesh.”

THE VICE-CHAIRMAN (PROEFE RJ. KURIEN): You need not go into all these
details.
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SHRI P RAJEEVE: Siy it is a very important point. | am reading only the
specific provision. | need to read it to present my poMticle 371E says,
“Parliament may by law provide for the establishment of a University in the State of
Andhra Pradesh.” The Constitution itself mentions the name of the University where
the Parliament has power to make laws and any other institution declared by
Parliament by law to be an ‘institution of national importance’.

You please go through the Billhere is no provisionYou go through the
Statement of Objects and Reasons of the Bitlu go through the objects mentioned
in the main body of the Bill. There is a single sentence that this University is to be
a University of national importance. The Central Government has no power to make
a law to incorporate it.T{me-bel) Actually, Sir, in 1976, the Parliament amended the
Constitution, transferring ‘education’ to the Concurrent List. But, the Parliament did
not touch Entry 44 of List I. The Parliament did not touch the State List. Then, as
per the existing Lists, there is no provision. If the Government wants to make a law
there are so many precedents. The Minister earlier stated them. But, the provisions
of the Constitution cannot be overruled by any preced@mhetbel)

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Okay You made your point.

SHRI P RAJEEVE: If the Government wants to make a legislation, then, it
must come forward with an amendment of the provisions of the Constitution.

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Okay Now, Shri
BandyopadhyayYou have given noticeAre you not pressing?

SHRI D. BANDYORADHYAY (West Bengal): Sjrl will speak on the Bill and
not before.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Okay Then, Shri Ram Kripal
Yadav Do you have anything to say heré@u are not pressinglnferruptiong You
want to speak in the debate. Ok&ow, the hon. Minister to reply

SHRI SHARAD RAWAR: Sir, this is a Bill which is suggesting to establish
Rani Lakshmi Bai Centralgricultural University That will be essentially in the
Bundelkhand area. That area consists of seven districts of Uttar Pradesh and six
districts of Madhya Pradesh. When 1 tried to introduce the Bill last time, same issue
was raised. Howeverthere is already a Central University in Imphal which is
catering to seven States. Entry 25 of the Concurrent List of the Constitution reads
as follows: “Education, including technical education, medical education and
universities, subject to the provisions of entries 63, 64, 65 and 66 of List I;
vocational and technical training of labdulf there was noobjection to setting up
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Central Agricultural University in Imphal, Manipur then, | ddanunderstand why

there is objection to set up @gricultural University in the area of Bundelkhand.
Entry 14 of the State List covers agriculture. It says, “Agriculture, including
agricultural education and research, protection against pests and prevention of plant
diseases.” It is clearly mentioned that agriculture includes agricultural education and
Entry 14 of the fate List makes that position absolutely clédere, we would like to

set up this University knowing fully well that this is a backward area and this is
essentially an agricultural are®#/e want to provide educational facilities to more
States.We want to provide equal number of colleges and institutions in Madhya
Pradesh and Uttar Pradesh. Fortunatélg hon. Chief Minister of Madhya Pradesh

has written and supported this proposal. The Government of Uttar Pradesh has also
sent a communication and supported this proposal. | don’t think any problem of the
Constitution comes in the picturAs | said, about 25 years back, the Government of
India had set up a Centrafbricultural University in Imphal which is catering to all

the North-Eastern t&tes. Similarly for Madhya Pradesh and Uttar Pradesh, we
would like to set up this Universityinterruptiong

THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, no. Ifterruptiong He has
replied. (nterruptiong The Leader of Opposition wants to say something.

THE LEADER OFTHE OPPOSITION (SHRARUN JAITLEY): May | suggest
to the Minister a way outThe hon. MemberShri Rajeeve, has raised an issue. His
objection is a little different. The hon. Minister is right. If there is a university partly
in Uttar Pradesh and partly in Madhya Pradesh, neither Uttar Pradesimbly can
set it up nor Madhya Pradestssembly can set it uf.heir territorial jurisdiction is
confined to their &tes. So, it will have to be set up in some other mamitbier by
both the $ates or by the Central Government. Ndhe dificulty that the Central
Government has under this Bill is...that under your Entry 44 of List | universities
have been excluded from the Central List. So, Rjeeve is saying that universities
have been exclude®fou can have incorporation of corporations and others but not
universities. The only universities under which you can establish under the Central
List are the ones given under Entry 63 of List I. “The institutions known at the
commencement of this Constitution as the Benaras Hindu Univets@yligarh
Muslim University and the Delhi University’ These are pre-Constitution
universities. So, they are specifically mentioned. Nthvere are post-Constitution
universities which are Central universities like Jawaharlal Nehru Univetsiphal
University and other universities, for which the Constitution says “..and the
University established in pursuance of article 371E” whicArndhra Pradesh, “any
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other institution declared by Parliament by law to be an institution of national

importance.” So, the only university which you can set up like this univeifsigpu

carry a provision in this Bill that this is an institution of national importance. So, the

Imphal University and the Jawaharlal Nehru University have all been set up. So, in
section 2, you will say that there shall be a university which will have campuses in
these places. The next provision if it says it shall be an institution of national
importance, then, within Entry 63 of List |, you are entitled to set it up. That one

sentence at some stage you should propose in this Bill by way of an official
amendment. That is all.

SHRI SHARAD RAWAR: | accept it. | will bring it as an @tial amendment.

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): So, that is accepte@he
question is:

That the leave be granted to introduce a Bill further to provide for the

establishment and incorporation of a University for the Bundelkhand

region for the development of agriculture and for the furtherance of the

advancement of learning and prosecution of research in agriculture and
allied sciences in this region.

The motion was adopted.
SHRI SHARAD RAWAR: Sir, | introduce the BiIll.
STATEMENT BY MINISTER --Cont.

Rail accident involving Hampi Express and a stationary goods train at
Penneconda inPAndhra Pradesh

THE MINISTER OF SRATE IN THE MINISTRY OF RAILWAYS
(SHRI BHARATSINH SOLANKI): Mr Vice-Chairman, Sjrl am pained to apprise the
House regarding an unfortunate incident of rear end collision which occurred today
early morning at 0310 hrs at Penukonda statiorAmantapur district ofAndhra
Pradesh on Dharmavaram-Bangalore single line, non-electrified section of Bangalore
Division of South Western Railway While the goods train No. MNGT/N was
stationary at Penukonda station; Train No. 16591 Hubli Bangalore Hampi Express
passed the down home signal of Penukonda station at danger and collided with the
stationary goods train in the reds a result, two coaches of the passenger train
(first and third from train engine) derailed and the first derailed coach caughdire.
per available information, 19 passengers of Hampi Express lost their valuable lives,
08 suffered grievous injuries and 27 suffered simple injuries.
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Medical relief was immediatelye$patched througAccident Relief Medical
Trains (ARME) of Hindupur Guntakal and Bangalore which reached the site early
morning at 0455 hrs, 0555 hrs and 0610 hrs respectivejyred persons were
immediately shifted to the Hindupur Government Hospital, Penukonda Government
Hospital and Puttaparti Hospital. Help was also sought from local civil authorities for
rescue and relief operations.

As per preliminary information received, the incident occurred due to signal
passing at danger by the loco pilot of Hampi Express.

Shri Mukul Roy Honourable Minister of Railways has already left for the site.
He might be reaching in the evening at 5 o’clock.

On humanitarian grounds, ax-gratiaof Rs. 5 lakh each to the next of the
kin of deceased, Rs. 1 lakh to the grievously injured and Rs. 50,000 to the persons
who sustained simple injury has been announced.

On behalf of the Railways and myself, | express deep condolences to the
bereaved families and also express sincere sympathies to the injured.

| trust the House will join me in extending heartfelt condolences to the
bereaved families.

SOME HON. MEMBERSYes.

SHRI DEVENDER GOUDT. (Andhra Pradesh): Simy only request is to give
some small employment to any eligible family member of the victims.
(Interruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): The hon. Railway Minister has
gone to the spot. He will come back and settleliite(ruptions...

INFORMA TION TO THE HOUSE
Plight of Indian Workers in Angola

N gEITH @WSMIE WUl (JoRT): W), #AE S et 9% gy g1 A o9
ST @1 Hel SO/l o, S99 dad Wl S IE del A & § e q AHHRI
Hrar je1 g1 H ¥ @ arear § 5 g8l @ $aa AR omed € amw o €
3R @ 1200 ATGH! T8l W Bl WHR T S HeH SAY §, ITh R H gAMT
=T |

THE VICE-CHAIRMAN (PROF R J. KURIEN): Mr Minister, would you like to
say something.
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sft Y gfesm @nfeem): W), SifSem & @t Wt efen # EL...(cmaem)...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): It is the same. It is a very
important issue.lfterruptiong... He is reacting.

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
Sir, this issue has been dealt with earlier aldte Government is in touch with our
Ambassador irAngola and we are monitoring the whole situation th&s| have
said earlier 1,100 workers have been working under an Indian company which has
taken up a contract ilAngola. | repeat again what | have said earlidgre whole
dispute started on overtime work. The company stopped overtime since February
because théngolan Government had not paid the money to th&wo months’
arrears had come. They had to pay 300 dollars as overtime. But they paid only 100
dollars and, as regards 200 dollars, they said that they would pay it in their own
local currencyThat is the disputeThen, the workers went on strike. Unfortunately
some very unfortunate incident happened on 9th, Mdyjch led to the arrest of 59
Indians. Out of that, 37 persons have been found to be innocent. Only 22 persons
have been found to be guilty and they have been arrested andTherdafter the
Government and all of us are in touch with the contractor and everybdgly
announced that those who wanted to come back to India would be provided with
the ticket and that they would be sent back to Infltathe same time, the issue of
arrears which are to be paid is also taken up with the contractor and the Government
by our AmbassadorAt our level also it is taken up with the contractor and the
Government to pay the arrears and to send them back.

As far as the case is concerned, the management has, in respect of the
people who have worked, agreed to waive the fine imposed by the court. The
workers need not pay any fine. That has been waived by the management. They
said, “Dont pay”. As regards the compensation also, the contractor agreed that
they need not pay it. So, our embassy is involved in it. | can assure the House and
the hon. Members that those who want to come back, they will be sent back to
India and the tickets will be provided to thewive will see to it also that they get
the arrearsWe will do our best to get them their arrears.

sy Tour faomr:

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Special Mentions to be laid on
the Table. (nterruptiong... It is not going on record.Interruptiony... What Shri
Tarun Vijay says is not going on record.

* Not recorded.
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Demand to evolve a mechanism to quantify and standardise Cobalt element in
utensils made of stainless stell

sit rfemeT I @@= (UNTE): "EIGY, SNTde dl M AR WX T WRld &
g THH R R E g " it g o € iR g @ ot @mmr S
2Tl UH I & HAIE ST dddl A Hlglee O d@ W ORI T gl WA
e 9o B g $ fay fagei ¥ why AWmar S ¥ 39 whu W bfiea W
T €1 99 WHY B AR ST §, A SEH Med BM iR AfteM enfe Il @t
ey R Wd @ diel R # o ¥ iR R 39 9 dfic am @t
gl fMe @ srererer f¥omgd & 9d9 AR B R

wgiqd, § WAl Gedl g f6 @ 4R # dldlee Bl SiEd B Bl FdRe
22 iy dEee @ goe W @ et F ARy & F eTIE gomw oml I
Aifed axd T &5 S RIow W & T €, ST Pl @1 dEn fa g,
P SfE Sl g1 39S fU W @ SRt 21 oonft o9 MR wd R
e A wew WA & oadal @l Sig @l T8, @ $eRI W Blaee AET W SATal
URT T MR S el A4 ¥ bR WRA agd diel AUl @Rl #1 ¥ W "l ©
e R adf= § PrEce U ST, ST dddl H @HT S M R W @ |
iR, Ef TR BN @1 WaRl Bl Bl wfs $ER P! WAl ded ¥ ged I SR
T S WA dEIREAT B BT @R W B §

WElRY, W WHR ¥ fded & & dlaee @ @1 Sfg 8 R SuaE
IR P ASEN % MY 59b g g Sredar R W FdN @ SwRd 2
WHFR 39 IR H T & @ T2 PElee & oy A9 #1 § R ISR gAdh
Ve da N |

Demand to include the Rajasthani Language in the Eighth Schedule for the
constitution

0 W SIPY RORAM): < T faew # wmufd v w_re A A afe
IORAM AiRE B OAGETST ORI BT MMt I waumfe war T8 @ T R
TE I AW Td omeEd @1 fawy B, Safes IR & uiiE &g st Tsuner qad
Bl, ITH ERT ORI AW A fAW @faar €U P, PSR A ARIGT Id gY
wEEieH Irgufd WElGAl §RT IORAT IEARh b fau g@ oad w0 feqfia fea
Tl SEY IORAT B FAUTRAr U MU H UHIOIG B Sl €1 3fd: NTSRIar el
P ROAR AN W WER B M o @ MaIHAT &1 SF oA b Ll gl
e gRT UHIRT IORATF AT & FHER BRIGH Bl ORI Bl B TSI
qifEl # @IS wade W8 7, @ o R eRu & e § fow wng wifika

* Laid on theTable.
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P Td IORYFE-AIRGET BT WG Bl ST fHAT SMT RRETT @ g o SWRIad
qel B &M H Iwd gY WY IORATE W B HAwe A @9 @ JUniy
PRAE] R, AUME BRIS] IORAFANAT & WEE B g 81 | |

Demand to take effective steps for Universalisation
of elementary education in Country

DR. JANARDHAN WAGHMARE (Maharashtra): Siruniversalisation of
elementary education is our destinatioret, it is far away It requires equal
opportunity of education to every child. The Right to Education has ensured
universal access to elementary education to all. But is that enough? Universalisation
of elementary education visualizes universal enrolment and retention.
Universalisation of retention is more crucial than the universalisation of enrolment.
The drop-out rate is still 42.39 per cent.

There are many factors that are responsible for drop-Aptthy of parents
is one of the major factor®\bsenteeism of teachers is a matter of great concern
today We require an army of self-motivated and well-trained teachers with a sense
of accountability

Moreover the problem of drop-outs is interlinked with the problem of child
labour It is a very dificult problem to tackle.

Universalisation of elementary education is indeed a difficult, crucial and
gigantic problem.

| urge upon the Government to take effective steps to reach the destination.

Demand to take effective steps to check the outbreak
of dengue inTirunelveli and Tamil Nadu

SHRI S. THANGAVELU (Tamil Nadu): Sir | bring to the notice of the
Government the spreading of deadliest disease, Dengue fav@&irunelveli and
other southern districts ofamil Nadu, which needs immediate attention of the
Central GovernmeniThe outbreak of deadly feyeDengue, has till now claimed 29
lives in Tirunelveli district and the number of persons affected by the Dengue fever
in many places is nearly 1000. This disease is also spreading to other Districts. Since
the light shower will commence in the month of June, the spread of dengue fever
may further increase, as the climate condition during the light shower period
increases the breeding ABdes mosquito. Furthethe eggs of the mosquito would
remain active up to one month and change to larva stage in the light rain or.shower

Presently the medical assistance provided to the patientsTiianelveli
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Government Hospital is not enough. Due to paucity of sufficient beds, patients are
lying on the floor and, are waiting for medical treatmefitis situation further
intensifies the severity of the disease and subsequent increase in casualties.

Therefore, | request the Government to immediately send a Central Medical
Team with entomologists to assess the situation and provide immediate medical help
to the affected people so as to prevent further loss of life. | also request the
Government to urge the State Government to accelerate the medical assistance to the
affected people as well as to create awareness among public to prevent this disease
in the near future.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir | associate myself with the Special
Mention made by the hon. Member

SHRI TAPAN KUMAR SEN (West Bengal): Sjrl also associate myself with
the Special Mention made by the hon. Member

Demand to take steps for regularisation of contract and daily wage workers

SHRI RAMA CHANDRA KHUNTIA (Odisha): In our countrylakhs of
workers have been working as contract lab®MR, DLR, work-chaged in Central
PSUs, State PSUs, Central and State Government Departments and private sector for
years togethefThey are getting less wageBhere is no social securjtyio service
security no employment guarantee, no hope or assurance. For their whole life, they
work as temporary workers and also die as temporary workers. He or she has family
responsibility for their childres’ education, medical care, marriage and other day-to-
day expenditures of familyTheir salary is one-fourth of regular workers. In public
sector also, contract labourers are getting less although public sectors and private
sectors are getting good profitll Central trade unions have also jointly spoken
about this. In all developed countries, contract labour or temporary labour get rather
more wages whether a job or employment created may not be regutiarow can
there be discrimination in wages and other allowances between the workers doing
the same volume of work? There should be equal wage for equal work and when the
Central and the State Governments have accepted the Pay Commission
recommendations, what is the harm if they regularize all DLR, work-charged, NMR
workers working in various departments of Central Government and State
Governments and Central PSUs and State PSUs.

All workers for same work must get same wage, allowance, medical care, ESIC
and EPF coverage and should also get bonus and pension. Gratuity must be
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increased to one month per year and the pension of EPF must be Rs. 2,000 minimum
per month.All Contract DLR, work-chaged, workers should be given gratuity and
pension.

SHRI TAPAN KUMAR SEN (West Bengal): Sjrl associate myself with the
issue raised by the hon. Member

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): Sit associate
myself with the issue raised by the hon. Member

Demand to release a postal stamp in Memgrof veteran socialist leaderLate
Shri Prakash Mohadikar

DR. BHARATKUMAR RAUT (Maharashtra)The House must have heard the
sad news of the death of veteran freedom fighter and honest socialist Shri Prakash
Mohadikar fondly known asPrakash Bha on Saturdayl18th May 2012, at the age
of 94. Prakash Bhaiparticipated in the freedom struggle and was arrested on
several occasions for stagisgtyagrahaunder the leadership of Mahatma Gandhi.

After India achieved freedonRrakash Bhaidecided to dedicate his life for
the upliftment of the deprived and spread education to all strata of the sétiety
close association with socialist leader late Sane Guruji took him to the path of
socialism.As a part of his missionPrakash Bhailaunched many campaigns in
Maharashtra, particularly in Mumbahmar Hind Mandal,Sane Guiji Vidyalaya
Gyanba Vyalaya, and Sane Guuji Kathamala are a few of the institutions he
launched, nursed and made them flouriBinakash Bhaiwas also elected as a
Member of Mumbai Municipal Corporation and later as a Member of Legislative
Council .

Prakash Bhaican be truly described as one of the last champions of
socialism in MaharashtraApart from being a freedom fightehe was also an
educationist and social reforméy therefore, request the Government to name one of
the Central Government educational institutes Klendriya \Wdyalaya after him and
also release a special postal stamp in his memory

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): ShriAvtar Singh Karimpuri.
(Interruptionsy.

DR. BHARATKUMAR RAUT: Sir, | also take this opportunity to register my
protest. | have given my zero hour notice two days back on falling value of the
rupee.
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THE VICE-CHAIRMAN (PROF PJ. KURIEN): No, no. ShriAvtar Singh
Karimpuri. (nterruptiong. Please sit downYou know the reasonYou cannot
guestion the Chaifyou cannot question the decision of the ChBlease sit down.
(Interruptiony Please take your seat.

DR. BHARATKUMAR RAUT: Sir*

THE VICE-CHAIRMAN (PROF RJ. KURIEN): It is not going on recordhat
is enough. lfiterruptiong. It is not going on record. Please sit down. Shiar
Singh Karimpuri.

Demand to make strict laws to check sexual harassment of mentally retarded
women in the country

3t sgar fg HMgH (SR UQY): WEIRy, 99T AEd Sl WERE SR |
R dfgu # Afeemell @ gRem g @M & fou feiw Suesw fev € ok 3
S H o @ o e Ry SN @l fREma @ g1 wmReg fUsd ge o9ul d o
TEd # oM ¥ OfF BER JW @ @l AFNG ®U W R ARl w1 AR
MYT B OIET Tl WA B PY MMV INT ANMNIG wU W SR AR @l
M Ao b1 ReR g BR SU prar fewrd €1 sme Ui wverd, i fqear ud
AERTe ®U R Afdcneil bl GRE o9 & for eu it g ¥, s ot dufeqd
IR PR & U 9 Azl &1 sMd ueR W wWwu fHE S g1 AW wifvd
Afed T T 8 Wh 3Ab [V dRE-RE $ ANES bl BT TART AT e
ST g1 | g Sl Ay Tadt 8 SRl €, Sel Seewil TEEE HRdl BR YUl
g1 Bl gl fear wmar gl

R Wedl WX BOIRI ARRAY @R g9 @) U e uled & A ASER
g, dfe Tgd AR saw & AT w9 AfRAel @l U S H BEl BR A Bl
WE AR TRATA B &1 I WYY P gAY AR §9¢ & T, Al WReR
Pl AR W UV Pz HRIR HeH A8l SRl W, N 39 AfRkdRi & o9wE @l
JgRET Bl b |

o H oMU WEEH W WAR Pl WM 39 AR e @Edr g fe ag aw
B G DR AFND HU W SEH  AfSsi @bl AN WO, Idted g eIl W
Stad 9 Jfm feam & dur w |

Demand to issue guidelines to give benefits of reservation to people belonging to
denotified tribes, nomadic and semi-nomadic communities in the Country

o fed R wE (MER): #giey, hnll I & 99y Acale WHEl™ &
AN S R F fRg § S8 @e g MR wWoAdl UM W 9898 dR Sw=i 9

* No recorded.
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forrl sae gRUTHERY SISl UeEd 7§96 WER Pl STRIYG WHI™ H afigd
R ATl Aeae R & e AN B SRS wwmes W Sie fierar fmn e
PRU TH WS F ANl Bl AMTH T GEITS  fAUHAT BT AEAT BRAT TST dAqT
Ik G W) OH AR fRmEe o gl omoiel & 4w Al 39 WHE™ & ANl @l
qEIE =™ e 8l 8l |

SHIfcwse SHef, A=) Td off gaw] Soid & @l & fag Siosmam
IIRT AT, S99 IO 2008 @ RUE d g RmiRw @ g fe IMifewzs Seenfa,
ga] o7 o gA] WS &b ANl ®I | R&w &1 @ fem =gyl g Ruid
IS = Ud GRS I B WSl S gdl g, WReg M & fAwIiRe
B oMl qP @r] el fHAT T T b ARPR Bl I8 AG & b a8 Glauw iR
a9 S fredt snfd & Wi @ firg @ € ST 9w T fay 9, dad g SR
d 5 ST ofa oggfaa wfodl @t 9= d wife W€ 2 9w @ F @E W
ARy ¥, e sidid Sifcwiges ifd & &l @ b fedfarc g sl &
freafer g o1 T RE feg favafdeners don omsansd! wsa! S IRl A STRE
@1 yEg e w2 s foww d ww & e dEem & ud A n-33-3/62-
45. feaiw 28 AR, 1962 @1 wded form o waar T

3 WRT o fded ® e SHiftwrss wifd & @i @ smRemr & fau
s foeafqereml qur S=m Ren & dweml oM 5 afed wRd smyfdse e,
Aofemg. oKe, fvay dqul ARRE wFEH B ARE MY TI IRy Ry
ST |

Demand to take effective steps to protect the existence of
Madhubani style of painting

sit v =T (T URwn): WEed, e dfew, o emwiee mygeen 9w & A
A S S g, T b A@fedl A AR &3 $ dwpld @ ugEE 8 dfed oW
DI Alb-fod el H AUl YW WM I | os9 Ufenm 9 oA, wie, ReaesRes,
SMR®I, SMUM ofe <ui ®1 den arEiel H o@d AW waErl o M dfén @
focen & sal WRIEAT SR wWieRd e, ue oW H W @l iR PRI gRT
g8 |ed suferd <& ffdem 9w @ wEer # 'R w <@ el afgemet o e
g yggd fiefll R OF 9y dew I@e @ el & Ud WReR! dies &
AR A H fAfen Ui & 15 ¥ 20 TR FABR USHHd Bl §T BATGRI DI
Rafl deadR &1 FRIR T 81 T3 ¢ REfdU $ameRi d Al 69 R ufeT
T H Al I A dUd &1 BABRI Bl ST IGH &l K T, g8 A8 HOIgHl-
a7 Tl AE PRV fF dRHR daer T den W g Bl o ¥ ¥ qwfaew
TR E B FABRI @I AN A1 $Ed fav WReRT Afai et €1 SHer Aeer ¥
fo wxer fHfrer dfidn & e vd HEdm &AM WROHES @Y BRdl § |

WHR H A7 & 5 suyexar fawm umer w9 9 fAfen i & dereri |
SR @ W U wiedR IRA YA S WReR] U SFl Ud WReR! Frtedl |
Y SR AT H RIS wWR B THw e ey @1 fg et wwmr Sl
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Demand to redesign and expanthe modernisation project
of Durgapur steel plant

SHRI TAPAN KUMAR SEN (West Bengal): Sjrit is a matter of serious
concern that the Ministry oft€el and the t&el Authority of India Limited, SAIL,
have drastically curtailed the modernisation programme of Durgapur Steel Plant
under SAILin West Bengal. Out of the total modernisation plan of Rs. 76000 crore
for all SAIL plants, only Rs. 4000 crore was initially allotted for Durgapur Steel Plant
but even that amount was subsequently reduced to Rs. 2875 crore by cancelling the
earlier programme of construction for wire-rod mill, new sinter plant, reconstruction
of blast furnace, power system augmentation, etc. Curtailment of modernization of
Durgapur Steel Plant by such a large scale, both in finished product and processing,
will incapacitate Durgapur Steel Plant even to harness full benefit of whatever being
invested in modernizations—operationalfjnancially and commercially tooThe
entire approach of the Ministry and SAIL towards Durgapur Steel Plant
modernisation is half-hearted and techno-economically unsound too.

I, therefore, uye upon the Government and the Ministiy particular to
prevail upon SAIL to refrain from such half-hearted and unprofessional approach in
respect of modernization of Durgapur Steel Plant, and redesign and expand the
modernization project of Durgapur Steel Plant to ensure and augment its capacity to
nine million tonnes with additional coke oven batteaynew sintering plant, a new
wire-rod mill, a new wheel-axle plant with 100 per cent yield, revamping of raw
material handling plant, a new bigger blast furnace besides reconstruction of existing
blast furnace number one. | urge upon the Government to respond with a positive
approach.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir | associate myself with the Special
Mention made by ShiTapan Kumar Sen.

Demand to improve efficiency and productivity of MTNL so as to avoid offering of
VRS to its employees

SHRIANIL DESAI (Maharashtra): MrChairman, Sjrl want to raise the issue
of MTNL offering of VRS toits employees, through this august House. It is ironical
that MTNL is offering VRS to its employees as part of its efforts to turn profitable.
| am not able to understand as to why MTNL has suffered a loss of Rs. 929.7 crore
for the quarter ended Decembp@011 when private telecom companies are making
profit. In fact, MTNL should have had focused approach to improve the quality and
increase the productivity per employee with such humungous customerVidase.
may recall that four years back, MTNL recorded profit before tax to the tune of Rs.
6000 croreAs a matter of fact, public sector undertakings contribute g lahunk
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of corporate tax. If the management is serious, its employees could be turned into a
great asset. The management could put them to optimum use. They should consider
getting customer feed back on every .dBlyere is a saying, “where there is a will,
there is a way The management should listen and take the custenmeaction
seriously and that would create a very big impact on the perception of the customer
about the MTNL. Consequentlyt would increase the customer base and loyalty
MTNL has created a niche for itself and it has got a sizeable market share. If any
regressive step is taken by MTNL, it would provide boost to the private telecom
companies. This will lead to dismantling of the public sector undertaking.

In the end, | suggest to make the MTNL profitable, do it by improving
efficiency, productivity and value addition through cutting edge technoglogy
recruitment of new talent in technology and increase the market share or customer
service instead of VRS.

Thank you.
Concern over prevalence of child marriage in the country

DR. GYAN PRAKASH PILANIA (Rajasthan): Sjrunfortunately Modern India
continues to be plagued by social ills like child marriage, early motherhood and
domestic violenceThe latest data in the t&e of theWorld’s Children Report, 2012’
released by the UNICEF on 29.2.2012, shows that almost 22 per cent women in India
now aged between 20 and 24 years gave birth to a child before they turned 18.
Almost 45 among every 1,000 children are born to mothers in the 15-19 age brackets.
According to UNICEF more than 40 per cent of the woddthild marriages still
occur in India.World-wide, more than 60 million women between 20 and 24 years
were married before they turned 18.

According to the National Family Health Suryeabout 10 million girls are
married each year before the age of 18 world-wide, one-third of them live in India.
Child marriage is prohibited by law in India. Howeyvehe latest available
Government survey found 48 per cent of women (aged 20-24) were married or are in
union before the age of 18 and almost one in five was married or in union before she
turned 15.

Only 35 per cent adolescent males (aged 15-19) and 19 per cent adolescent
females have a comprehensive knowledge of. FNockingly around 57 per cent of
male adolescents (aged 15-19) and 53 per cent of female adolescents thought a
husband was justified in beating up their wives under certain circumstances.

In view of the above worrying scenario, | would request the hon. Minister of
Women and ChildNVelfare to take curative steps.
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Demand to give approval to the prposal of state government
of Gujarat to use Gujarati language in the proceedings
of the Gujarat High Court

SHRI FARSHOTTAM KHODABHAI RUPALA (Gujarat): Sir the tate
Government of Gujarat has unanimously passed a resolution to use Gujarati
language, the principal mother tongue language of the State, in the working,
documentation, legal proceedings and order of judgement of the hon. High Court of
Guijarat, undeArticle 348 of the Constitution.

The Secretariat of the Governor of Gujarat, vide its letter No. GS/14/2967/2011
dated 13.05.2a, has moved this proposal to the Ministry of HomlHairs,
Government of India, undékrticle 348(2) of the Constitution of India, to obtain prior
consent of the President of India, in this regard.

The Father of the Nation, Mahatma Gandhi, was quoted by the hon. Supreme
Court that the baby takes its first lesson from its motlienay be a sin against the
motherland to inflict upon her children a tongue other than their nistifier their
mental development, as the Central Government has not taken any fruitful action in
this regard till date.

Due to rising literacy level among common people and enhancing influence of
electronic and print media among the sogidie participation of people in various
judicial matters has been rising very sharply nowadays. Genetia#lypeople of
Gujarat State are not comfortable with the English language, so one cannot find
more employees in various Central Ministrigiowing the Gujarati language, under
Article 348(2) of the Constitution of India, in the working of the High Court of
Gujarat, may be helpful to the society to play a greater role in our independent
judicial system.

I, therefore, request that necessary approval may be given to the proposal of
the Government of Gujarat. Thank you.

Demand to hike honorarium of ASHA Workers employed underNational Rural
Health Mission in Bihar

sft YW puer geg (M) #wEey, W iR oRaR deam fawm # a9
8.61 @@ amen (accredited social health activistsjires dfadr ¥ <o 4 NRHM
d ded HRRd Bl 9 A HOgHdl Sfa-eta gl ©l feerR # w09 80,000
amen wfawrd £ ¥ dHeR T FH fagar, e ok e aferd ekt € sk
Qox B A BRI PR g1 A wERl B UHd U] b TEHI AORID b WR bE
W YAl Y SABI AP UHd PR W G IRl © | $Hb [AQ SmRm Afdere
P Ufd Uwd WK1 100-200 ¥UY fAedr 1 28.12.2009 ®1 g8 NRHM & d8& # €
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fola form mn f& smenm AfgeT w1 500 wUY ARG Aey fear Sy, few gEia
P 9 Y8 © b 7 @6 b OAFEE b PRY FESl b e "ewqul g A
P UFeM W] @ eRA drell d9 861 W@ RN AfHRI Bl AT qH
500 ¥UY AMQT TEl Yw golm ®|

W oeE, feerR A G offid, 2010 ¥ UWd WAl 9@ &1 YN el gen gl
fiodt a¥ ged # b1 gl Wl g ATl e d€ ;¥ b WReg HAl Sff F
smeareE fawn f& 15012012 d@& YIAE Bl SMU, Wfed ol dd PB Rl fadr
T gl 3@ dl NRHM =1 smen ifaer @ sk afe dad o1 &1 fofg forn &, <9,
SBT3 YEI0T geAtbl H WRY  SIFRedhal AT |

3 WHR ¥ R ¢ & a8 s fFe= amen Afdsdei @1 500 wUq A1RAw
qed ® yaad NRHM & dgd fag g fofa & oy 9 &1 g=aK|

o1 THUd. e @Oy 78iey § Wi B 39 OOy Seo & |1 Hdg dRl

g
st Imfde urEE (fER): "wEilky, d§ Wd @B 39 Uy S & Wy ddg
PR F|
3t IV YRGB I (Y TSR Heied, § Wd Pl 9 fUN S &
| Hag A g
Demand to build a bride between Rameswaram andlalaimannar

DR. E.M. SUDARSANANATCHIAPRAN (Tamil Nadu): Sir India’s ‘Look East’
Policy, which is a crucial foreign policy initiative, is centred on InsliaeatEast.
This policy is about connectivityroad, rail, telecommunication from India,
connecting its North-East, Bangladesh, MyannTdrailand and beyond, hopefully
all the way toVietnam.This is an ambitious network comprising 1,41,000 kms of
roadways and areas crossing A8an countries.Twenty-nine Governments have
signed it up.The Economic and Social Commission fAsia and the Pacific
(UNESCAP) is having a proposal to initiate it.

The bridge between Rameswaram diathimannar in Sri Lanka will have the
international land route for Sri Lanka. This is an ambitious programme to connect all
the Asian countries through land route as this was the vision of ESCOS. During the
freedom struggle, as early as 1930, Mahakavi Subramania Bharathi sung that by
elevating Sethu (Ramanathapuram Kingdom was called Sethupath Boomi which
includes Rameswaram and Islands) land route to Eelam (Sinhala Island). This will
help to preserve and compliment the ancient Rama Bridge as well as the Sethu
Samudram Project.



304 Special [RAJYA SABHA] Mention

Demand to hike fees pa to casual news reader-cum-translators employed at
regional centes ofAll India Radio

SHRI KUMAR DEERAK DAS (Assam): Sir hundreds of the casual News
Readercum-Translators of News Service Division @&fll India Radio in all its
regional centres, including Guwabhati, remain in much more lower remuneration in
comparison to prescribed fees mentioned in the Department of Personnel and
Training (DoPT) Ofice Memorandum ofugust 1988. It is needless to mention that
the functions performed by those workers are almost identical to those of regular
staff. It is, therefore, high time to take necessary steps by the Ministry of
Information and Broadcasting for reasonable hike in fees to casual News Reader-
cum-Translators as per DoT norms, linked with dearness allowance across all
regional ofices of theAIR, with a priority to the North-Eastern Region as it falls
under “Special Categoryt&es” of the country

Demand to review the current evaluation system upto class Eighth and make the
board examination mandatory for class tenth

1 YW gere (@RIvm: welky, feE ot i & o= 'm @1 umin sEat
I A AN dlell GHRIAS  URadd BT §1 ARd A frem & oem # oS@ foed
fremefl @1 B 9 P @ gomell o B WA o, 1 ¥ Wrn W o fh gwe
g@e uRomd B SR frem @ U d YR A, W] s9e fquRa aRomm
qEa Yl o giedl wem @ faene @l gl ot dvgar e & faH gudy e
arel B B =Ryl g fofg 9 BARY wpell e Bl WeRATd WR o qd A ugeEn
feam &1 8@ & # oy A9 wdewn W owe € 6 uedl & o490 ufwa g € g}
P b IS B SF W U UM Bl TH q 7 BH S UMl W YAMER PRA W
AR HR feAr Bl

e g9 Wpell wR, Fd fav 9Rd fqea § S0 S 8, @S9 k@ ©
al B Ul gd HedidT YUl Bl WAl bEl deb YA ol BIAT BN, A[AT BAN
ol Rem &1 R g F gFEe §gd & A wR W Ougd S den gER
g fowg # figg MG ¥ 90 e # 14 99 A & 9 o A w@
A & AMI AE a9 U SR U SER-UAl P AU R BRI WSS B
ST |

AT H AR W ARY Hom & Iud den d 9 wed o @ S|
THdl wEl de Hedied AT A A 8l dfed T ey W qur smedl wEm dw
WA, TR P Ul g Bl Y|
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Demand to make arrangement for procurement of the garlic produce in
Rajasthan under market intervention scheme

St 3T THRT ARR RORUF): HElEd, MU A b HEd F g Aol
frvg @ qre @1 Hier foan, sae fav # omuer omwrd g1 welew, # Py wA off
BT AF BN BRAT AT Gl H TRl A A g, g8l BHA QR ARE AFYT W
R ' %1 g9 @ s I@ @1 pu e, o feam & oasy Raa SSul o9 ad
IO H1,20,000 THRIX &F H ASGT B oS @I T3 o I8 oIegd &I Sed
9 9@ 69 BOIR 6 A fafgw T | W afre gem ¥, S Sy fwmr @1 e
gl a9 d feEsl B 5200 ¥ 5500 ¥UY URT dET IS Hd U 8l IEl ©,
g & AEgT B AN Hed U dET 16 W 17 R o &/ gsdl ©, [HAE Ui
dhr HT 10,000 BUY BT JHAM SSI 81 & Td qY AGA P AR HeA 80 A
120 ®Ug ufq fhell @7 on, W SIfRd e off iR wemd g & feel, o
TP BRG B B, J SN A W AP Asgd Bl Wl B AR qAHAH H IHBI
g 5 ®U¢ ufd feel uma & Ie1 8, R "ed UM ouAT doll SARA @l
Rafy & ff 7 & ik o # fooiwex gkt & sare o foam siorsar &l
AR 8l % Bl g8l faed 99 grend 99 A g |

AEigd, # U HWiegd A B HA SN W SR Bl Al g (6 qR

g § Adbe TRRARM WM & d8d degd @ wkig dRdM ud fEid evam @)
aRe N, oYl R, S dgq W & d #IS o TEn ded SoM @
AR Bl Add ©l fEAEl Bl SFb ol A gEn & fau ofiw & awga @l Suw
P ANG Yed SUAE PRM b U THAE .UE. WE b I s b fear s
Bl WRIG B AR B MY g=dig |

3t gREIE WIS ®UTel (TolRM): Agled, § Wi & 39 [y Icorg & 41y
Wag PRar g
Concern over NALCO being compelled to sell it surplusALUMINA to its rival
company in the domestic market

SHRI DHARMENDRA PRADHAN (Bihar): Sir the National Aluminum
Company Ltd., (NALCO) is a Navaratna PSU of the Government of India. It played a
key role in turning India to a net exporter of aluminium from being a net importer
until 1981. It is a major foreign exchange earner for the Government. But, a private
company in aluminium business is reportedly trying to influence the Central
Government so as to get a decision in its fayadnich would adversely impact the
interests of the PSU. The workers of NALCO have alleged that this private company
is trying to source alumina for its fledgling smelting plant in Odidleaachieve this
purpose, the private company has sought cancellation of a tender already decided
so that it can bid and win the contact for sourcing alumina from the PSU. The
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workers argue that the sale of alumina to that private company would not only
cause loss of the precious foreign exchange but also result in declining profits. They
fear that this loss making and buckling to private influence, will pave the way for its
eventual privatization’. The workers are highly agitated and even written to the hon.
Prime Minister The Government should not allow such undermining of its PSUs. It

is also a threat to the economic interests of Odisha and also a menace to livelihood
of thousands of workers.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): The House is adjourned for
lunch for one hour

The House then adjourned for lunch at thirty-one minutes
past one of the clock

The House reassembled after lunch at thirty-one minutes
past two of the clock,

GOVERNMENT BILLS -COUNTD.
THE VICE-CHAIRMAN (PROEF P J. KURIEN) in the Chair
The Railway Property (Unlawful PossessionAmendment Bill, 2011

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): We shall now take up the
Railway Property (Unlawful Possessiodnendment Bill, 201.

THE MINISTER OF SATE IN THE MINISTRY OF RAILWAYS (SHRI
BHARATSINH SOLANKI): Sir, | beg to move:

That the following amendments made by the Lok Sabha in the Railway
Property (Unlawful PossessioAmmendment Bill, 201, be taken into consideration,
namely:—

Enacting Formula
1. That at page 1, line 1gr “Sixty-second”,substitute “Sixty-third”.
Clause 1
2. That at page 1, line fgr “2011", substitute “2012".

The question was put and the motion was adopted.
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SHRI BHARATSINH SOLANKI: Sir, | beg to move:
That the amendments made by Lok Sabha in the Bill be agreed to.
The question was proposed.

THE VICE-CHAIRMAN (PROF. P J. KURIEN): This Bill was discussed here
and it is only a substitution of two words. | think we can pass it without discussion.
There is nothing to discuss.

DR. GYAN PRAKASH PILANIA (Rajasthan): Sjrl would like to say
something.

THE MINISTER OF SRATE IN THE MINISTRY OF FARLIAMENTARY
AFFAIRS (SHRI RAJEEVSHUKLA): The debate has already taken place. It is only
an amendment which has come.

3ft TRT IWETST (JTR UST): AWAIG SUGHIEE S, 39 W $Y dler aifey|
Yed B JHM UMMl AN T Pell BY @ L. (STIGET)

st R} w @feErg): s W AT 8 T B (auT)
3t R AT el fEde AP HE I, (FIAUT)
IuTee (W NS FRIE): emmEra S, 39 fdd W fSwewe on.(eer)
i IolT e IE A g8l W U B wR WAl gl

fl WY AT IR AR cdid d 97 g dRET @edal 8, d I8 Sd
T T...(TaE)

sft yoxRE W@t I8 S99 @ 99 qel g
st YT ST Yd B qEH Uil IgS-a%..(GuT)

JuTemer (W WS R e S, gy, Agarwalji, this Bill was
discussed and we passed it. There is nothing to discuss here. It is only substitution
of a word. Nothing is there.

siafar Arr e (W= UQw): SUMWiRel HElRd, TR Bls $9 did dedl §l
IJEA T, IS9P A9 H PV I T, A BT QI (TTH)

THE VICE-CHAIRMAN (PROF P J. KURIEN): What is there about this?
There is nothing to say

simfy wmn R =€t @ g ® 5 9w @en a9 2 (cmawm)
st TRE WEIT: PR Udh dlel al 3R ft @ E.(aem)
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PINTT. (@) $98 IR BT R fSFpd  82...(aemM)

THE VICE-CHAIRMAN (PROF. P J. KURIEN): Pilaniaji, you can only speak
about this amendmenYou can only speak about the amendm@&htat is what | am
saying and nothing else. What is there to speak about the amendment? There is
nothing. So, Pilaniaji, kindly agree. Please cooperate.

DR. GYAN PRAKASH PILANIA: It is up to you.

THE VICE-CHAIRMAN (PROF P J. KURIEN): No; if one Member is allowed,
then, | have to allow others also. So, kindly cooperate.

DR. GYAN PRAKASH PILANIA: Sir, | have always abided by your rules.
THE VICE-CHAIRMAN (PROEF P J. KURIEN): Okay
DR. GYAN PRAKASH PILANIA: But....

THE VICE-CHAIRMAN (PROFE PR J. KURIEN): Pilaniaji, please cooperate.
Now, the question is:

That the amendments made by Lok Sabha in the Bill be agreed to.
The motion was adopted.

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Now let us take up th&amil
Nadu Legislative Council (Repeal) Bill, 2012. Where is the Minister?

DR. V. MAITREYAN: Sir, where is the Minister? Please call the hon. Minister
We have to take up the Bill now

SHRI RAJEEVSHUKLA: Sir, the Minister is in the Lok Sabha. Discussion on
the Anand Marriage (Amendment) Bill is going on in Lok Sabha, $iu take the
next item...(nterruptiony...

DR. V. MAITREYAN: No, no. Next item means, this repeal Bill will not come.
No, no. Next item means, it will go onln{erruptions...

SHRI RAJEEV SHUKLA: No, no. It will be done. It will be done
...(Interruptiony...

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): What is the next item ?...
(Interruptions...

ST & ¥ a8l 4 gw @l g l.(@@um)..Next item half-an-hour discussion
AT B S| (). .
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AN HON. MEMBER: He is giving an assuance that it will be
done...[nterruptions...

DR. V. MAITREYAN: No, Sir. Let the Parliamentariffairs Minister move on
behalf of the Law Minister It is only a repeal Bill. There is nothing
else...[nterruptiony...The hon. Minister is not going to make any speech on this.
The ParliamentanAffairs Minister can move since it is only a repeal Bill,. Sir
..(Interruptionsy...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Mr. Ajit Singh, are you going
to make your statement? Inferruptions...

ST @ WA 3mu € @ @) AUl (@auE).. It is only a repealBill, Sir.
The ParliamentanAffairs Minister can move the Bill.

SHRI RAJEEV SHUKLA: The Minister is coming.

DR. V. MAITREYAN: No, no.You move the Bill. Let him come for giving
reply...(Interruptions...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Who will move?

DR. V. MAITREYAN: The ParliamentaryAffairs Minister will
move...(nterruptiony...

SHRIMATI VASANTHI STANLEY (Tamil Nadu):Why are you in so much of
hurry? ...(nterruptions...

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): Since the Law Minister is
coming...(nterruptiong...He is in the other Houselnterruptions...

DR. V. MAITREYAN: Why are you not taking it up?lIngerruptions... Why
the hon. Minister who was here in the whole morning, disappeared suddenly?
...(Interruptions...

SHRI RAJEEV SHUKLA: It will be done.

DR. V. MAITREYAN: No, no.Afterwards it will not be taken up. | know that.
I know what is happening behind the scene. Now that the Bill has come
...(Interruptiony...You move the Bill ..Ipterruptiony... amu g Ha &I
ST 1. ().

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): For that, Salman Khursheed
should write to me.

DR. V. MAITREYAN: Sir, he has not informed that he would not be here
when the Bill will be taken up.Irterruptions...
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): He should take permission from
me to authorize somebody to move the Bilhtdrruptions...

DR. V. MAITREYAN: Let him move, Sir

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No, no.Authorisation is
needed... I(terruptiony... Maitreyaniji, | will solve the problem.

Mr. Rajeev Shukla, will the Law Minister come?

SHRI RAJEEVSHUKLA: Yes, Sir| had sent the message. He will come at any
moment.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Okay

THE LEADER OFTHE OPPOSITION (SHRARUN JAITLEY): He is in the
Lok Sabha where discussion on tAeand Marriage (Amendment) Bill is taking
place.

THE VICE-CHAIRMAN (PROF PJ. KURIEN): So, by the time the Minister
comes, we will have the statement from the Minister of Qiviktion. And, then it
will be taken up. NowMr. Ajit Singh.

STATEMENT BY MINISTER cont.
Srike by Air India Pilots

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): Mr. Vice-Chairman,
Sir, we all know that Indian Pilots Guild of erstwhifér India is on strike. It is an
illegal strike. The Single Bench Judge of High Court declared it as illegal. The IPG
went on appeal and thevo Judge Bench of the High Court has also declared it as
illegal strike. In fact, on 7th or so, | had received a call at about 11.00 p.m. that some
pilots had reported sick. So, basicaltiley had not given any notice that they are
going on strikeThey had some discussions with the management oAithindia.
But, they did not discuss it with the CivAlviation Ministry or they did not even
discuss it with me.They went on a flash strike. Sithey have four demands,
basically which they put before the CMDThe first one is, they have some
outstanding dues which the management agreed to release. Then, they said that the
Dreamliner—the Boeing’ new aircraft—which was ordered by thér India
sometime back and now we are due to receive them in the beginning of the next
month and pilots have to be sent for training. So, their demand is that only the
erstwhile Air India pilots should be allowed to fly them and, therefore, they only
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should be allowed to be trained on the Dreamlifibey had obtained a stay from

the Bombay High Court to thefett that erstwhile Indiarirline pilots would not

be trained on the DreamlineFhe ICR\, which is the union of erstwhile Indian
Airline pilots, moved the Supreme Court. The Supreme Court vacated the stay and
said that it was a management decisibnerefore, Air India had sent 50 per cent
erstwhile IndiarAirline pilots and 50 per cent erstwhifgr India pilots. That was the
second issue. In my vievthat was the main issue.

| come to their third demand\t present, they have an agreement with the
management that if they do not get promoted to the Comniandeel, by the tenth
year they will be made Commanders notionally and they would get the pay and all
the benefits even if there was no vacan®p, even if they had not become
Commanders, they would get all those benefits. They wanted to reduce this ten-year
period to six years. They wanted that in six years time they should all be made
Commanders. Basicallyhese were the demands.

All these issues are being considered under the Dharmadhikari Report. These
are HR issues. In fact, these are the issues on which that whole merger has been
held up.The Dharmadhikari Report was received by the Ministry on 31st January
We have looked at it and we are in the process of determining what the impact of
their suggestions would be on pilots, on engineers, on the ground staff, on the
cabin staf Once we know what the impact would be, then onlg want to initiate
talks with the unions. So, we assured them that within two months, we would be
talking to them on these issu@ey refused to listerilhey reported sickWe sent
doctors to talk to them. Siseventy to eighty per cent of them were neither at home
nor had they gone to any doctdhen, as | said, they moved the High Court, the
Two-Judge BenchThe High Court also declared the strike illegal. In fact, the initial
order had said that they should report back to work, which they haven't done. So,
the Governmens' view is, we are ready to discuss all the issues, which we would
have discussed with them any way

First, let us all remembeAir India is in a very bad financial situatiomhey
have not been able to pay their pilots. They owe thousands of crores to oil
companies.They owe more than a thousand crores of rupees toAttfports
Authority of India. Therefore, the Cabinet had approved a Rs. 30,000 crore package
to revive Air India. Now, that package is not without stringdle have put certain
check-points in it.We have specified the parameters on which they would be
judged, like, the turn-around time, the yield, on-time performance whi&ir Ihdia
has agreed to meet, then gntile money will be released graduallet me also
inform the House that, in the last three montis,India had been doing very well.
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Their revenue had gone up by 35 per cent as compared to the same time of.last year
Their yields went up. Their on-time performance had improved. Their equipment-
usage had improvedind this is the peak seasowe told the pilots that we were
willing to discuss everything and, at this point of time, if they went on strike, that
would dent the credibility of thair India.

I would like to share something with the hon. Members, because | watched it
on television and they must have also seen it. One of the passengers who was to
fly in by Air India, he had théir India ticket, said on television, “When | die, | will
tell my children to never fly i\ir India”. That is the kind of anger passengers have.

To go on strike deliberately at this point of time, which is the peak season,Aivhen
India’s credibility was going up, would put in jeopardy the thirty thousand crore
package, which is certainly with strings attached, because banks have to take part in
a lot of it and they are not willing to give even the working capital to any airline.
That is where the situation stands tod#je have taken action and some of the
pilots have been dismissed. There is a rule that after fourteen days, a pilot has to go
in for a medical check-up and it has been a convention that they are asked to
present themselves before specifidkil Force medical units where they have to
undego the medical check-up. So, that process is Again and again, in
Parliament, Members from all the political parties have appealed to pilots to withdraw
the strike. | committed in Parliament that there would be no victimization. But, the
pilots are not willing.That is where the situation stands taday

SHRI RAJIV PRATAP RUDY (Bihar): Sir we understand the situation which
the Government is facing. It is a situation which has...

Mt g TAES (FERTY): W, W VS Wse NG IMeX 2. (aem). &),
T g R, g9 A AE, s9d dR # wel wEe €@ gar adi | (@hw). .

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): What is the point-of-order?
What is the rule?

ot g9 a9 WX, 9 gE US S A UREc § |..(hEm)..
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No, that is not a point-of-order

i AT TAEs: S I TS Bl H B PRl 8, Al AN WA A T8
vested interesg |...@aem)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, that is not a point-of-order

SHRI RAJIV PRATAP RUDY: The House should know this; it is a fair
guestion.
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THE LEADER OFTHE OPPOSITION (SHRARUN JAITLEY): Sir, Mr. Rudy
knows flying and is a pilot. Pilots have held various positions of this country; one
has also become Prime Minister in the past. But, that does not mean that there is a
conflict of interest with th&ir India strike! What is this point-of-order? Because he
knows flying, can he not ask questions on this?

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): | did not allow this point-of-
order

SHRI RAJIV PRATAP RUDY: | am an honorary pilot and not on pay rolls of
any company; so, there is no conflict of interest, iSils a wrong statement, my wife
is not working with any airlines. She is not working.

THE MINISTER OF SATE IN THE MINISTRY OF FRARLIAMENTARY
AFFAIRS (SHRI RAJEEVSHUKLA): Sir, there was a remark on the former Prime
Minister. | would like to clarify that Shri Rajiv Gandhi had resigned and then he
became the Prime Minister of India. Unnecessarily why are you bringing the name of
Rajiv Gandhi? Ipterruptiong

SHRI RAJIV. PRATAP RUDY: Sir, anyway it is a matter of great concern.

1. I YR (ERAOM): M9 W Wl Hed &1 dAler AU (T, I8 WKIsh
fofRr g, S fo d99 iR gl 1. (@aum). &Y 9 J98 Ae § 8 WIS®
R BT 2. (GEM)..2007 & WS H 2010 P A H AR 2012 & A H WD
T |...(aeT)...

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Dr Ram Prakash, it is not
allowed. (nterruptiong Please take your seat.

SHRI RAJIV PRATAP RUDY: Sir, as it appears ngwhe Government has
decided that it will not blink; on the other side, pilots have decided that they are not
going to blink. One has to take a call; Do we allow this to continue endlessly for a
period of time?Already fourteen days have elapsddhen, there is no termination
point visible from both the sides. There have been precedence that strikes take place
and then the Government negotiates; the pilots’ unions are derecognized; they are
further recognized; thereaftahe pilots are taken back. But, this time, possitlys
a very different situation.

My only question is: What is your roadmap? What you exactly want to do in
the course of time? It cannot be an endless exercise. If you could just take the
House into confidence and give the roadmap as to what you want to do, it would be
very nice.We are not going to challenge you on that. But, we certainly would like to
know what is going to be the roadmap as far as this stalemate is concerned.



314 Statement [RAJYA SABHA] by Minister

A FOTT UISH (SR URYN): HEAE SUNYRIY] HEIGY, UIR EfeAT Bl sedrd
Plg D el ol T, dfed TR SR B e URRl W wwdmad o iR @R
TY B OFE Tl A fF TR W H R Wi A3 b WEN A U¥ecd gedld dRd
g, o & ol te A Wew T ®Ell 'ERT AEAE A St 9 Harddr Hard
g8 © f& R W & ugdcH @ S gsdid 2, 39 Ay H WeHR 1 ¢l I
I BRAE B 87 UFACH BAR dls A A8l 8, d BAR B HRAAY & ANIRG
T 1...(Taem). .

Iuaaree (W, WS FRIA): om0 wWeew foy, egH TEl E

sft g9IeT Ul STHl TSAIEd WRA & fg Wi Bls fawm T 2 oS geda
Y o9 15 f&T BM om w® € dfed A @S S @ aw @ $E initiative
& form T, WeR @ wRw ¥ | B initiative T form ek STel geard
w4 $ U W vie o TL@EET @ OE).SFE sERaT B RS AR
SN

JuTee (W1 WS FRIA): 3@ MU FATT BRG] off e om ge § S8R
T e ft o B s Y enrare |

At g9 UrSH: BERT FAl S W WYl Wad I8 ¥ P SEdl gedrd
Jea© & faw g BNl A wRA S I £

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Now Shri NareswhAgrawal.
You just put a one-sentence question.

SHRI PIYUSH GOML: Sir, | also haved a one-sentence question.

Y W A (ST YY) A AH SN, g Al daew gs R emu
dERl A wEE el d e gaw geer wea g ofe e e g oS SR
Uy # YoRg Tl 9 S9P <8 B UcaiRAl 7 gediad @l off, S=i° ue ol
foram o1l 89 SR WY H Sol "l O, S0 UHY Uh o HHAIRA] 7 gsdid @l
Al g Y Folg form a1l ePR g8IgR a9ax foly @i, foiae a9ex fola @
R b AEE AR BT OFHEE BN H SO S Aedr g f6 dH W @A
3 ded # N & w9 # Ad afergl emu wm fvfg o o v® € ek e
g Bedlel bd db <o, 3 AR H PH W BH AR U P AN Bl UAT ? W
foeg # oo R e @ favadladr we W& 2, safaw ' g9l fawam d o
S’ g1 gafay # wEm e emu fRew dwonm @l sk folm o

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Now Shri. Prem Chand Gupta.
(Interruptiong Guptaji, please spealgw Sfi, difery|...(s@em)

SHRI PIYUSH GOWL (Maharashtra): SinInterruptiong
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, no; | have called Guptaiji.
That will not go on record.

SHRI PIYUSH GOWAL:*
THE VICE-CHAIRMAN (PROF RJ. KURIEN): | have called Guptaji.

st 9 g TEr (MER): AR, S g8 wROSfewr H 8 @ g, gw g9
gAYl ¥ MR B AR a8 e W WR OIRW @1 W ST fFwm o wedr
gafg feo <1 Wear ¥, 98 99! W & dgd feu S g1 oMy 9 I § g
e Wi ¥ oy feead) emues wrw ®1 My question is, you are buying new
planes; you are adding on your fleet, but your present fleet is under-utilized. Why is
it so?Why do you want to convert this airline into a bus housetertuptiong Sir,
| want the hon. Minister to reply to this pointt the same time, Sid would like to
congratulate MrAjit Singh that he has taken a firm stand. | request the hon.
Minister to continue with this stand. MMinister, you fire them; you dot’endorse
their licenses, and you ask the DGCA to cancel their licensgsrr(ptiong

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Now ShrimatiVasanthi &nley
You just put a one-sentence question.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sirl have already raised this
issue in the Zero HouiThe passengers travelling by tAé India are left in the
lurch. They are not being provided food and any information about the next flight
which they are going to get. Sthrough you, | want to know from the hon. Minister
as to what steps the Government has taken to solve the problems of the public who
are travelling byAir India. (Interruptiong

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No more; no more. Mbalwai,
put the question. There is no time for congratulatiohgerruptiong

M T TeEs: W, { fa g dee @1 SR @Rl gl S a9
HeH $olU & gOfT SHbl g At & ¥ R o us €1 59 gsde
uirelcd W Essential Servicéct wi @l @, SEfe o HOlGRI WA & ol
W @ R @ 82§ Ue g @1 ge orme gl R g Revsss
e gl o gg del a1 g B ofud SNded b Hux HIodI0sMS0 Bl gEEmN)

SHRI D. RAJA(Tamil Nadu): Sir....(nterruptiong

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Mr Raja, put your question.
(Interruptiong

* No recorded.
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SHRI PIYUSH GOMAL: Sir, | also have one question.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No more on this. | canallow
all. (Interruptiong | cant allow all. This cannot be like thaWVe have to finish it.
(Interruptiong You can write to the hon. Minister; he will repRajaji, if you want,
you can ask the question; otherwise, there is no time.

SHRI D. RAJA: Sir it is not only the pilots who are having the problem of
payment of salarylt is the question of all the employe@$e airhostesses and the
ground stdf have not received their payments for months togetbier my question
is, what is the assessment of the Government with regard to the strike? | want to
know whether the Government is confident to find a solution at an early date
because thdir India is a public sector compangnd its interests will have to be
protected. Ifiterruptiong

THE VICE-CHAIRMAN (PROF RJ, KURIEN): That is all. Shri N.K. Singh, put
a one-sentence questiontérruptiong

SHRI N.K. SINGH (Bihar): Sirl just want to ask the Ministein the light of
the findings of the Parliamentary Committee on Public Undertakings, COPU, which
has made a scathing attack on some of these things, is the Minister thinking of how
to prevent predatory pricing in the interim that the strike is going on so that other
airlines do not fleece normal consumers?

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now Shri D. Bandyopadhyay
Just one sentenceln{erruptiong

SHRI PIYUSH GOML: Sir, | have just one sentencéntérruptiong
SHRI KUMAR DEERK DAS (Assam): Sirwhy not we? Ifiterruptiong

THE VICE-CHAIRMAN (PROF PJ. KURIEN): No questions.rterruptiong
No questions. I(terruptiong

SHRI D. BANDYORADHYAY (West Bengal): Sjrmay | ask my question?
(Interruptiong

THE VICE-CHAIRMAN (PROF RJ. KURIEN): It is over...(nterruptions...

SHRI PIYUSH GOML: | want to know from the hon. Minister whether the
impact of meger of Indian Airlines and Air India has been studied.
...(Interruptiony... Will it be reviewed considering the present situation?
...(Interruptiony...
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3.00p.m.

SHRI D. BANDYORADHYAY: There is an attempt to discredit the national
carriet ...(Interruptionsg... There is an attempt to create conditions in whichAhe
India, the national carrigris discredited and is dismantled so that other private
airlines can make more monefnterruptions...

GOVERNMENT BIL | - Contd.
The Tamil Nadu Legislative Council (Repeal) Bill, 2012

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Hon. Members, since Shri
Salman Khursheed has to go the other House | am allowing him to introduce his Bill.

THE MINISTER OF LANV AND JUSTICE (SHRI SALMAN KHURSHEED): Sir
| move:

That the Bill to provide for the repeal of tHamil Nadu Legislative Council
Act, 2010 and to make consequential amendments in the Representation of the
PeopleAct, 1950 and the Representation of the Pedwle 1951 and for matters
incidental and consequential thereto, be taken into consideration.

The question was proposed.
...(Interruptiony...
SHRI TIRUCHI SIVA (Tamil Nadu): Sir we oppose the Bill. .Ir{terruptions...

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Motion is moved:
...(Interruptiony... This is the listed business. Interruptiong... It is in the List of
Business. ..Ifterruptiony... He has moved it. .lrterruptiony... Now it is to be
discussed. .lifterruptions... We will give time. ...[nterruptions... | will give time.
...(Interruptiony... Let the Minister reply...(nterruptiong... It is in the List of
Business. ..Iaterruptiony... You could have prevented it from the List of Business.
...(Interruptiony... You should have said this in the Busindgl/isory Committee.
...(Interruptiony... You could have raised this matter in the BACIntefruptions...
Why did you allow it at that time? .Inferruptiong... This is the next item.
...(Interruptiony... If time allotted is not sufficient, you should have said it in the
BAC. ...(Interruptiong...Nobody is bulldozing. .lfteterruption3... 1 am not
bulldozing. ...(nterruptiong... | am calling Rangasayee Ramakrishna.
...(Interruptiony... What can | do if it is the List of Busines¥®u have said this in
the BAC. ...[nterruptiong...

I will give you time to discuss. Ir{terruptiong.. | will give you time to
discuss. .lfiterruptions..
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SHRI TIRUCHI SIVA: We do not have.lifterruptiong...\We are always open

and transparent.lrterruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): The House is adjourned for ten
minutes.

The House then adjourned at three of the clock.

The House reassembled at eleven minutes past three of the clock,
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR) in the Chair
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): The House is adjourned up
to 4.30 p.m.

The House then adjourned at eleven minutes past three of the clock.
The House re-assembled at
thirty-one minutes past four of the clock,
MR. CHAIRMAN in the Chair
Re. Clarifications onAir cel-Maxis Deal - Countd.

THE LEADER OFTHE OPPOSITION (SHRARUN JAITLEY): Sir, | wish to
raise an important question.

In todays agenda, the last item that was listed was a statement by the hon.
Finance MinisterShri Pranab Mukherjee, and clarifications on Alireel Maxis deal.
The List of Business says, dTbe taken up at 5.00 p.m.” ordTbe made before the
House rises for the day”. Nowve had expressed an apprehension that something
would happen, and then, this item would not be taken up; and, our worse fears have
come true. So, my request would be, either it should be taken,ufkeobills which
remain to be discussed—because half the clarifications have come, the other half
has to come—it may be carried forward to the next Session itself, in the present
format.

THE MINISTER OF RRLIAMENTARY AFFAIRS AND THE MINISTER OF
WATER RESOURCES (SHRIARWAN KUMAR BANSAL): Sir, | would only submit
that nothing should be presumed about what happened in the House in the
afternoon. That saddened all of us.

Sir, the hon. Finance Minister had been ready with the statement all the time.
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He had been inquiring from me, and | was keeping him informed. He was ready to
come here, but we had fixed 4.30 p.m. as the time for adjourning the House sine die.
We can agree to it; it could be taken up later

SHRI PIYUSH GOMWL (Maharashtra): Siryou could take the sense of the
House.

SHRI AWAN KUMAR BANSAL: The hon. Leader of the Opposition has
said that this could be carried forward to the next Sessioteriuptiong

SHRI ARUN JAITLEY: That could be done, but the issue would remain. Just
because there was an adjournment because of an ally of the Government, the issue
can't come to an end.

SHRI RWAN KUMAR BANSAL: Sir, we had fixed it for 4:30 p.m. for
adjournment here, and 5 p.m. in the other HoM¢e had fixed the time in that way
and | had come and made that submission to you eaBlieiVe could take it up in
the next Session.

MR. CHAIRMAN: So, it would be taken it up in the next Session.

SHRI AWAN KUMAR BANSAL: Yes, Sir; we would take it up in the next
Session.

Valedictory Remarks

MR. CHAIRMAN: Hon. Members, the 225th Session of Rajya Sabha comes to
a close today During this Session, the House bade farewell to 58 Members,
including Shri K. Rahman Khan, Deputy Chairman. Sixty-one new Members,
including two nominated Members, joined the House during the SesAion.
orientation programme for the new Members was also organized.

One of our esteemed sitting Members, Shri B.B. Tiwari, passed away on 25th
April, 2012. After condoling his death, the House adjourned for the day as a mark of
respect.

The hon. President addressed both the Houses of Parliament, assembled
together on the 12th March, 2012, which was followed by a discussion on the
Motion of Thanks on the PresidestAddress.

The Railway and the General Budgets, includingAperopriation Bills and
the Finance BiIll, for the year 2012-13, were discussed and returned during this
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Session. In all, 22 Government Bills were passed or returned during the Session.
Working of three Ministries was discussed. Short Duration Discussions on three
issues, including the issue of ‘Reservation for SCs argl i8TPromotions during
Service’, ‘Problem of Foodgrains Storage in the Country’ and ‘Normalization of
relations with Pakistan and issues relating to Human Ridioisitions in Pakistan’,
were, taken up.

In addition, two CallingAttention notices were also taken up.

A unique feature of this Session was discussion on two Statutory Motions, a
device which was used after a very long time. Similatlyelve Short Notice
Questions and two Half-an-Hour Discussions were also taken up. This is indicative
of the alertness of the Members in using various parliamentary dewicksyge
number of Special Mentions were made and several very significant matters were
raised with the Permission of the Chdihave asked the Secretary-General to make
available the statistical information relating to the Session. | am glad to report that
during this Session the House has worked to its optimal cap&dtye time was
lost in disruptions; manyt&rred Questions could not be taken We do need to
introspect on the distinction between dissent, remonstration, agitation and
disruption.

| take this opportunity to thank the Leader of the House, the Leader of the
Opposition, the leaders of various parties and groups and the hon. Members for the
cooperation extended by them in the overall functioning of the House. | also thank
the then Deputy Chairman, the Members on the Pan#&ligg-Chairman and the
officers and staff of the Secretariat for their help and cooperation.

Now, before we adjourn the Hous@e die; we will have the National Song.
(The National Song “Vande Mataram” was then played.)
MR. CHAIRMAN: The House stands adjourned sine die.

The House then adjourned sine die at thirty-eight minutes
past four of the clock.



